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IN THE MATTER OF: 
BHIMJIBHAI JIVABHAI BHIL & ORS. 

UNION OF INDIA & ORS 

BEFORE THE NATIONAL GREEN TRIBUNAL, WESTERN ZONE 

1 

TOF 

2. 

3. 

APPEAL NO. 

1, Bhimjibhai Jivabhai Bhil, Age 39, Male, Residing At. Babar Sheri, 

Village Padhiyarka, Taluka Mahuva, District Bhavnagar, Gujarat 

-364290, state on solemn affirmation as under: 

VERIFICATION 

OT4 

That being one of the Appellants in the aforesaid Appeal, I am well 
conversant with the facts and record of the.case and therefore I am 

competent to swear this affidavit. 

BENCH, AT PUNE 

KBHAWA BHAR 

That the documents in support of the aforesaid appeal is being 

filed with the present affidavit. The same are true and correct copies of 

their originals and are necessary and relevant for the adjudication of 

the aforesaid appeal. 

NERE420n0 

VERSUS 

AFFIDAVIT 

That I have been read over and mnade to understand the contents 

of the present affidavit and I have signed it having understood the same. 

Verified at 

eUAR 

I, the abovenamed deponent do hereby verify and declare that the 

Contents of paras No.1 to 3 of my above affidavit are true to my 

knowledge. No part of it is false and nothing material has been 

Concealed therefrom. 

OF 2024 

on this 

...APPELLANTS 

SERIAL NLo9 
Solemny Affirmed,Before Me 
By.rettrê 

Who is ldentifi�d þy._hrig 

....RESPONDENTS 

..of 2024y 

perscnally Know 

K. B. HADIYA (advocate) Notary:Public Bhavnagar District VADLI, TA. MAHUVA 

DEPONENT 

day of Nov., 2024. 

DEPONENT 

B. HADYA 
:HAVNAGAR DiSIRIC 

/1420/10 

1
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No. J-11013/41/2006-IA.II(I) 
Government of India 

Ministry of Environment & Forests 

Paryavaran Bhavan, 

C.G.0. Complex, Lodi Road, 
New Delhi-110003. 
Telefax: 24362434 

Dated the 24" December, 2010 

OFFICE MEMORANDUM 

Sub: Consideration of Integrated and Inter-linked projects — 
Procedure Regarding. 

The matter relating to the procedure for consideration of integrated and inter 
related projects for grant of environmental clearance under the provisions of EIA 
Notification, 2006 has been receiving attention of this Ministry for quite some time. 
After a detailed deliberations in the Ministry. It has been decided that the following 
procedure shall be adopted henceforth for consideration of such projects. 

(i) 

(ii) 

(iii) 

(iv) 

(v) 

Integrated and inter-linked projects having multi sectoral components shall 
prepare a common EIA report, covering impact of each of the component 
in a comprehensive manner after obtaining TORs from each of the 
respective sectoral Expert Appraisal Committees (EACs). For the purpose, 
the project proponent shall submit applications to each of the sector 
simultaneously giving full details of the project (comprehensively for the 
integrated / interlinked projects as also for the particular component, 

sector specific) in the prescribed format (Form-1) and the pre-feasibility 
report. 

The respective sectoral Expert Appraisal Committees will consider the 
project with specific emphasis on their respective sectors and prescribe the 
TORs which will not be limited to the sector but would also encompass the 
entire project as a whole. 

The proponent shall prepare a common EIA report covering all the sectors 
comprehensively and hold public hearing based on the EIA report so 
prepared, for each component as per provision of EIA Notification, 2006. 

After the EIA report has been prepared and public hearing has been held, 
the proposals for environmental clearance in respect of all the sectoral 
components of the project shall be submitted simultaneously. 

The respective EACs will consider the sector specific proposals based on 

the common EIA report and will make their recommendations relating to 
that particular component. However, in doing so, the overall impact of the 
project as a whole will also be considered.

ANNEXURE A-12 126



-2- 

(vi) After the proposals relating to the various components have been 
considered by the respective EACs and their recommendations made, 
these proposals will be processed on individual files for obtaining 
simultaneous approval of the Competent Authority. 

This issues with the approval of the Competent Authority. 

SAS ae —-T 

(Dr. S.K. Aggarwal) 
Director 

To 

‘ All the Officers of IA Division 
2. Chairpersons / Member Secretaries of all the SEIAAs/SEACs 
2 Member Secretaries of all SPCBs / UTPCCs 

Copy to:- 

1 PS to MEF 
2 PPS to Secretary (E&F) 

3. PPS to AS(JMM) 
4. Advisor (NB) 
5 Website, MoEF 
6 Guard File

//TRUE COPY//
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DRAFT  
ENVIRONMENTAL IMPACT ASSESSMENT 

AND 
ENVIRONMENTAL MANAGEMENT PLAN 

FOR 
PADHIARKA & DOLIYA LIMESTONE MINE 

AT 
VILLAGE PADHIARKA & DOLIYA,  

TALUKA MAHUVA, DISTRICT BHAVNAGAR, 
GUJARAT 

(EXTENT 332.24 Ha., 1.50 MTPA R.O.M) 

Project Proponent: 

NNIIRRMMAA  LLTTDD..
Nirma House, Ashram Road, Ahmedabad (Gujarat) 

Phone – 079-27546565 –74. Fax – 079-27546999 

ToR granted: Letter no. J-11015/154/2016-IA.II (M) dated 3rd January, 2017 
and extended vide letter dated 16th March 2020 

Baseline Monitoring Period: 1st March- 2nd June 2021 (Summer Season) by 
Min Mec R&D Laboratory 

ISSUE 1 REV. 0 EIA-POST TOR 
(UID No. 202110004),   October 2021 

Prepared by: 

M I N  M E C  C O N S U L T AN C Y  P V T .  L T D .
A-121, Paryavaran Complex,  IGNOU Road,  New Delh i – 110 030
Ph : 91-11-29532236, 29535891; 29532568, Web site: http://www.minmec.com

Email: mining@minmec.com; minmec@gmail.com 
An ISO 9001:2015 
approved company Estb. 1983 

ANNEXURE A-10
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M/s Nirma Ltd. 

Draft EIA/EMP for Padhiarka & Doliya Limestone Mine i 

DECLARATION BY EXPERTS CONTRIBUTING TO THE “EIA FOR PADHIARKA 
& DOLIYA LIMESTONE MINE OF M/S NIRMA LTD. LOCATED AT VILLAGE 

PADHIARKA & DOLIYA, TALUKA MAHUVA, DISTRICT BHAVNAGAR, 
GUJARAT” 

I, hereby, certify that I was a part of the team in the following capacity that 
developed the above EIA.  

EIA coordinator 
Name: B. D. Sharma 
Signature and Date:  
Period of involvement: From 2009 till date (intermittently) 
Contact information: Mobile- 9811030881, Email id: minmec@gmail.com 

Associate EIA coordinator 
Name: Rashmi Gupta 
Signature and Date:  
Period of involvement: From 2016 till date (intermittently) 
Contact information: Mobile- 9811566245, Email id: minmec@gmail.com 

Functional Area Experts: 

Sl. 
No. 

Functional 
Area 

Name of 
the 

expert/s 

Involvement 
(period and task) 

Signature and date 

1. Air pollution 
monitoring, 
prevention 
and control 
(AP) 

Marisha 
Sharma 

Period: From March 2016 to till date 
(intermittently) 

Task:   Supervise monitoring and scrutiny of 
sections related to air quality, impact 
and management, interpretation of 
baseline air environment and 
preparation of sections of air 
environment. 

TM-M.S. 
Yadav 

Period: From March 2016 to till date 
(intermittently) 

Task: Planning of air monitoring station 
network  

FAE(B) - 
Pappu 
Kumar 

Period: January 2020 to till date 
Task:   Assistance in planning & monitoring of 

air sampling stations & meteorology 
station, interpretation of ambient air 
quality result, air quality management 
measures; Traffic Impact assessment 
and management proposal, report 
writing under guidance of FAE. 
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Sl. 
No. 

Functional 
Area 

Name of 
the 

expert/s 

Involvement  
(period and task) 

Signature and date 

2.  Water 
pollution 
monitoring, 
prevention 
and control 
(WP) 

Dr. 
Marisha 
Sharma 

Period: From March 2016 to till date 
(intermittently) 

Task: selection of sampling stations & 
supervise sampling and analysis, scrutiny of 
section of baseline water environment, 
assessment of impact on water environment & 
waste water management.  

 

TM- 
Gaurav 
Yadav  

Period: January 2020 to till date 
Task: Water & microbiological analysis and 
interpreptation of results, comparison with limits 
for writing in present baseline scenario.  

3.  Solid and 
hazardous 
waste 
management 
(SHW) 

Dr. 
Marisha 
Sharma 

Period: From March 2016 to till date 
(intermittently) 

Task: Identification of different sources & types, 
quantity, handling mechanism and propose 
management measures of all types of solid 
wastes (overburden, municipal solid waste, etc) 
and checking of related sections in the report 

 

FAE(B)- 
Pappu 
Kumar  

Period: January 2020 to till date 
Task: MSW Generation, impact and 
management proposal; writing of overburden/ 
Topsoil management for chapter 4 

 
4.  Socio-

economics 
(SE) 

Dr. 
Marisha 
Sharma 

Period: From March 2016 to till date 
(intermittently) 

Task: Analysis of socio-economic status of the 
area, proposed intervention for CSR activities 
with budget, socio-economic impact & 
management.  

 

5.  Ecology and 
biodiversity 
(EB) 

Rashmi 
Gupta 

Period: From March 2016 to till date 
(intermittently) 

Task: Overall responsibility of ecological 
surveys, information/ data interpretation and 
preparation of ecology section in EIA/EMP 
report.  

 

TM- 
Gaurav 
Yadav  

Period: January 2020 to till date 
Task: Writing ecology section of the report, 
precaution & safety measure for protection of 
flora & fauna  

6.  HG B. D. 
Sharma 

Period: From March 2016 to till date 
(intermittently) 

Task: Review the hydrogeology report of the 
project and incorporation of summarised data 
on water level and assessment of 
hydrogeological impact due to mining along 
with mitigation measures. 

 

7.  Geology 
(Geo) 

B. D. 
Sharma 

Period: From March 2016 to till date 
(intermittently) 

Task: Prepare project description sections  
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Sl. 
No. 

Functional 
Area 

Name of 
the 

expert/s 

Involvement  
(period and task) 

Signature and date 

including geological formation (regional & local) 
of the area and various geological parameter 
descriptions, etc. 

8.  Soil 
conservation 
(SC) 

Rashmi 
Gupta 

Period: From March 2016 to till date 
(intermittently) 

Task: Impact on soil quality during excavation 
and stacking, mitigation measures for 
conservation of soil and soil quality in chapter 
4.  

 

TM- 
Gaurav 
Yadav  

Period: January 2020 to till date 
Interpretation of soil analysis results for writing in 

present baseline scenario. Report writing under 
guidance of FAE.  

9.  Meteorology, 
air quality 
modeling 
and 
prediction 
(AQ) 

B. D. 
Sharma 

Period: From March 2016 to till date 
(intermittently) 
Task: Gave guidance on the estimation of 
emission from the project and scrutinised the 
air modeling section 

 

TM- M.S. 
Yadav 

Period: From March 2016 to till date 
(intermittently) 

Task: processing of micro meteorological data 
from field, air quality prediction planning 
(sources, emission, receptor, etc.), developing 
micro-meteorological input file and emissions 
input file for air modelling, model run, collating 
outputs into annexure, plotting GLC contours. 

 

FAE (B)-
Pappu 
Kumar 

Period: January 2020 to till date 
Task: Quantification of emission from project, 
traffic, etc. for input to air quality modeling, 
assistance in air quality models run, 
incorporation of incremental impact in EIA 
report 

 

10.  Noise and 
vibration 
(NV) 

Rajesh 
Kumar 
Chopra 

Period: From March 2016 to till date 
(intermittently) 
Task: Review of the section of noise and 
ground vibration and recommended mitigation 
measures for control of noise and ground 
vibration. 

 

TM- M.S. 
Yadav 

Period: From March 2016 to till date 
(intermittently) 

Task: Calculation for attenuation of noise 

 
FAE (B)-
Pappu 
Kumar 

Period: January 2020 to till date 
Task: Analysis and interpretation of noise 
results, anticipation of impact of noise & 
blasting due to mining activities & traffic 
movement followed by mitigation measure, 
report writing under guidance FAE. 

 

64 188



M/s Nirma Ltd. 

Draft EIA/EMP for Padhiarka & Doliya Limestone Mine iv 

Sl. 
No. 

Functional 
Area 

Name of 
the 

expert/s 

Involvement  
(period and task) 

Signature and date 

11.  Land use 
(LU) 

Dr. 
Marisha 
Sharma 

Period: From March 2016 to till date 
(intermittently) 

Task: Satellite image interpretation and 
preparation of land use map of study area, 
prediction of impact on land use pattern 
(existing & proposed), suggest mitigation 
measures. 

 

12.  Risk 
Assessment 
and hazard 
management 
(RH) 

B. D. 
Sharma 

Period: From March 2016 to till date 
(intermittently) 

Task: Assess risk due to project and prepare 
chapter on disaster management plan. 

 

TM- D.K. 
Bansal 

Period: From September 2021 
Task: Assist in preparation of disaster 
management plan. 
 

 

  
 Declaration by the Head of the accredited consultant organization/ 

authorized person 
 

 I, Dr. Marisha Sharma, hereby, confirm that the above-mentioned experts 
prepared the “EIA for Padhiarka & Doliya Limestone Mine of M/s Nirma Ltd. located 
at Village Padhiarka and Doliya, Taluka Mahuva, District Bhavnagar, Gujarat”. I 
also confirm that the consultant organization shall be fully accountable for any 
misleading information mention in this statement. 

 
 
 

 Signature: 
 

 Name: Dr. Marisha Sharma 
 Designation: Director (Technical) 
 
 Name of the consultant organization: Min Mec Consultancy Pvt. Ltd. 
 
 NABET Certificate No.: Min Mec is preparing and presenting reports as per the 

High Court of Delhi orders in LPA 110/2014 and CM No.2175/2014 (stay) and 
in W.P.(C) 3665/2016 (Copy given in Annexure XXVI) 
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CHAPTER 1 

 

INTRODUCTION 

 
 
 
 
1.1 PURPOSE OF THE EIA REPORT 
 
 Environmental Clearances is a statutory requirement for the projects listed 

in the Schedule of EIA notification dated 14th September 2006 and its 
amendments till date. Leases more than 150 ha mining lease area fall under 
Sl. No. 1(a) in category A of the schedule to the EIA Notification 2006. 
Category A project shall seek Environmental clearance from the Ministry of 
Environment, Forest & Climate Change (MoEF&CC), New Delhi. The 
procedure covers submission of application with Form 1 and pre-feasibility 
report to MoEF&CC, preparation of draft EIA/EMP in line with the Terms of 
Reference, applying to the State Pollution Control Board for public hearing, 
recording of suggestions/ objections and statements of the public and 
finalizing the EIA/EMP report after incorporating the responses and action 
plans to the points raised by the public. The final EIA/EMP report shall be 
submitted to the MoEF&CC which shall be appraised by the Expert 
Committee and thereafter only the Environmental Clearance is granted. 

 
 To obtain the Environmental Clearance for the proposed project, 

environmental studies have been carried out and Environmental Impact 
Assessment (EIA) / Environment Management Plan (EMP) has been 
prepared in line with Terms of References (TOR) issued by Ministry of 
Environment, Forest & Climate Change, New Delhi. This EIA/EMP report 
has been prepared for proposed 1.5 million tonnes per annum (MTPA) 
ROM production by mechanized open cast method in the total ML area of 
332.24 ha. (reduced from 616.7254 ha.) by M/s Nirma Limited in villages 
Padhiarka and Doliya, Tehsil Mahuva, District Bhavnagar, Gujarat.  

 
 The proposal i.e. Form I and Pre-feasibility Report for proposed open cast 

mine project was submitted to Ministry of Environment, Forest and Climate 
Change, New Delhi vide Letter No. NL/ENV-151/524/2016 dated 
28.04.2016. The proposal was considered in the EAC meeting held during 
May 23-24, 2016. The committee was of the view that there was mismatch 
between limestone requirement of the proposed cement plant, extent of 
area needed for mining and total area proposed to be acquired. This 
mismatch is critical considering that most of the area proposed for 
acquisition is private agricultural land. The case was, therefore, deferred 
and it was asked to submit a revised plan reducing the area to be acquired 
to minimum possible commensurate with the limestone production required 
for the proposed cement plant. 

 
 The company submitted the revised documents reducing the area and the 

proposal was considered in EAC meeting held during August 22-23, 2016. It 
was submitted that no rejects will be generated in this limestone deposit. 
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The soil cover will be removed before winning the limestone. The soil is 
non-toxic in nature. The chances of the water quality getting affected due to 
mining activity are very remote, as no chemical having toxic element will be 
used in carrying out mining activity. The working pits or the ones not being 
mined during a particular period will be storing the rain water for use in 
mines. Also, neither soil nor Limestone contains toxic elements, which can 
affect the quality of the water. During the course of mining the Mine sump 
water and Reject water of RO/DM plant (from proposed at Cement plant) 
will be used in dust suppression, plantation, dumpers/trucks washing etc. 
Sewage sludge will be used as manure after composting. Oil and grease 
will get generated in the workshop located in the cement plant where 
effluent will be skimmed and separated by oil water skimmer and will be 
sold to recycling vendors authorized by CPCB. The top soil shall be used 
simultaneously for the plantation over backfill areas, in green belt, avenues, 
colonies and other areas. Some soil or meager overburden would be 
backfilled into mined out areas. 

 
 Based on the information furnished, the Committee was of the view that 

there was still mismatch between limestone requirement of the proposed 
cement plant, extent of area needed for mining and total area proposed to 
be acquired. Committee was of the view that the project is part of three 
contiguous projects and taken together these extend approximately over 
3300 ha, out of which approximately over 2500 ha area private agriculture 
lands involving about 7 villages & approximately more than 2500 
households. The revised plan doesn’t reduce the area to be acquired and 
only demarcates the areas which are near roads, habitations etc on which 
mining would not be undertaken. These three projects together would divert 
large private agricultural land, affect large number of families and would, 
therefore, have large socio-economic impact by affecting agriculture & allied 
activities. The mining over this area would also alter the water & moisture 
regime of the area and would have serious environmental impact affecting 
even the agriculture and allied activities in nearby area as well. The 
committee was of the view that ToR could not be granted to the present 
proposal. It was advised to look for alternative site or reduce the project 
area substantial. 

 
 The company submitted a letter that the total area for mining is reduced to 

332.24 ha. The project proposal was once again considered during the EAC 
meeting held during 15-16 December 2016. Based on the information 
furnished and discussion held, the committee recommended the proposal 
for granting Terms of Reference (ToR) for 332.24 ha. Thereafter, the Expert 
Appraisal Committee recommended Terms of Reference for preparation of 
EIA/EMP Report vide J-11015/154/2016-IA.II (M) dated 3rd January, 2017 
(copy given in Annexure I). Meanwhile, company applied for extension of 
validity of TOR to MoEF & CC, New Delhi within stipulated time period and 
based on that MoEF & CC, New Delhi has extended validity of TOR upto 
12.11.2021 vide letter no. J-11015/154/2016-IA.II (M) dated 16.03.2020. 
The ToR letter dated 13th November, 2017 and extension letter dated 16th 
March 2020 are enclosed as Annexure I. 
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 Further, inview of the nation wide lockdowns due to COVID19 and 
obstructions triggered by it, MoEF&CC has issued a notification vide S.O. 
221(E) dated 18th January 2021 stating that “……..the period from the 1st 
April, 2020 to the 31st March, 2021 shall not be considered for the purpose 
of calculation of the period of validity of Terms of Reference granted under 
the provisions of this notification in view of outbreak of Corona Virus 
(COVID-19) and subsequent lockdowns (total or partial) declared for its 
control, however, all activities undertaken during this period in respect of the 
said Terms of Reference shall be treated as valid……”. The said Notification 
is enclosed as Annexure I.  

  
Thus, in view of the above the validity of ToR may be considered upto 
12.11.2022. 

 
1.2  IDENTIFICATION OF THE PROJECT  
 
 Nirma Ltd. (NL) is setting up a Cement Plant (Cement 1.91 MTPA) and 

Captive Power Plant (capacity 50 MW) in first phase at village Padhiarka, in 
District Bhavnagar of Gujarat State. 

 
 In order to source the major raw material for the cement plant, the company 

has various mining lease of limestone for captive use in taluka Mahuva, 
district Bhavnagar. The State Govt. had issued Letter of Intent (LOI) to grant 
the mining lease near village Padhiarka & Doliya over an area of 616.7254 
ha vide letter no. MCR-102004-1945-CHH dated 15.02.2008 for a period of 
30 years from the date of execution. A copy of Letter of Intent (LOI) is 
attached as Annexure II. Mining of limestone will be carried out as per 
approved mining plan. The proposed run of mine (R.O.M.) excavation of 
limestone is 5000 tonnes per day i.e. 1.5 MTPA.  

 
 The ML area for Padhiarka & Doliya Limestone Deposit has changed over a 

period of time. The chronology regarding the project is as follows:  
 

i. Company applied for mineral Limestone & Marl over an area of 
616.7254 ha at village Padhiarka & Doliya, Taluka Mahuva in District 
Bhavnagar (Gujarat) initially for a period of thirty years. 

ii. The State Govt. issued LOI to grant the mining lease for mineral 
limestone and marl over an area of 616.7254 ha vide letter no. MCR-
102004-1945-CHH dated 15.02.2008 for a period of 30 years.  

iii. Meantime, the Environmental Clearance was accorded for company’s 
proposed cement plant at village Padhiarka, District Bhavnagar by 
MOEF, New Delhi vide letter no.J-11011/992/2007-IAII(I) dated 
11.12.2008. 

iv. As per the statutory provisions in MCR at the time of fresh grant, State 
Govt. had asked for Mining Plan. Thus the Mining Plan including 
Progressive Mine Closure Plan as per Rule 22 of MCR 1960 for said 
Limestone & Marl Deposit at villages Padhiarka & Doliya was prepared 
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and its approval obtained from competent authority i.e. IBM vide letter 
no. 682(23)(623)/2008-UDP dated 24.03.2009.  

v. The company submitted the project proposal to Ministry of Environment 
and Forests, Govt. of India and in turn MoEF issued Terms & 
Reference (ToR) for the said mining lease area vide letter dated 
24.03.2009. 

vi. However, the Environmental Clearance of the cement plant was 
revoked by MoEF, New Delhi vide their order dated 01.12.2011. 
Hence, in the corresponding time period, the process of Environmental 
Clearance of the said mining lease was also stalled. 

vii. The revoked order of the cement plant was challenged in NGT, who 
vide their order dated 14.01.2015 in the appeal no. 04 of 2012 has set 
aside MoEF’s revocation order dated 01.12.2011 and directed for 
restoration of Environment Clearance of Cement Plant granted by 
MoEF’s letter dated 11.12.2008.  

viii. Accordingly, Company re-initiated the process for grant of 
Environmental Clearance for the Mining Lease area as per LOI by 
submission of fresh project proposal April 2016 to Ministry of 
Environment, Forest & Climate Change (MoEF& CC), New Delhi. 

ix. The Expert Appraisal Committee (Mining) of MoEF&CC recommended 
the proposal for grant of ToR in Padhiarka & Doliya Limestone Mining 
Lease with reduced mining lease area of 332.24ha and issued Terms 
of Reference (TOR) vide letter no. J-11015/154/2016-IAII(M) dated 
03.01.2017 for the mining lease. The Same has been extended vide 
letter no. F.No. J-11015/154/2016-IA-II (M) dated 16.03.2020 by 
MoEF&CC. 

x. Ministry of Mines, Govt. of India, New Delhi issued order titled "Mines & 
Minerals (Development and Regulations) Removal of Difficulties Order 
2017” dated: 04.01.2017 for the cases which falls in section 10A(2)(c) 
of MMDR (Amendment) Act, 2015. It permitted to consider the grant of 
the mining lease in those cases where in the condition of obtaining 
Environment Clearance has not been complied herewith by the 
applicant on or before 11.01.2017 but all other conditions specified in 
LOI have been fulfilled.  

xi. Accordingly, the order for grant of mining lease was issued by 
Industries and Mines Department, Govt. of Gujarat, Gandhinagar vide 
order no. MCR-102004-1945-CHH dated 08.01.2017 in an area of 
332.24 ha for 50 years (refer Annexure- II). 

xii. Thereafter, the mining lease deed was executed on 11.01.2017 
between Dist. Collector, Bhavnagar, State Govt. and the lessee Nirma 
Ltd. for a period of 50 years under the provision of MMDR Amendment 
Act, 2015 and also registered the executed mining lease deed with 
Sub, Registrar, Mahuva on 11.01.2017. 
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xiii. Under provision of Minerals (other than Atomic Hydro Carbons Energy 
Minerals) Concession Rules, 2016, “Mine Development and Production 
Agreement’ (MDPA) has been signed between State Govt. and 
proponent on 11.01.2017.  

xiv. The proposal of Nirma Ltd. for seeking Environmental Clearance for 
production capacity 1.5 MTPA has been considered by the competent 
authority i.e. MoEF&CC and issued Terms of Reference (TOR) vide 
letter no. J-11015/154/2016-IAII(M) dated 03.01.2017 for the reduced 
area 332.24 ha. The area reduction took place due to exclusion of 
Gaucher land, part of the Pvt. Land, villages periphery and highway & 
its periphery area as safety barrier as per directions of EAC, 
MoEE&CC, New Delhi. 

xv. Modified Mining Plan along with Progressive Mine Closure Plan over 
an area of 332.24 ha. for Padhiarka & Doliya Limestone Mining Lease 
has been approved by Indian Bureau of Mines, Gandhinagar, Gujarat 
vide letter No. 684 (4) (1)/MP-195/2018-GNR dated 04.02.2019. 
Thereafter, Review of Mining Plan with Progressive Mine Closure Plan 
over area of 332.24 ha. for Padhiarka & Doliya Limestone Mining 
Lease has been approved by Indian Bureau of Mines, Gandhinagar, 
Gujarat vide letter no. 684(4)(1)/MP-349(195)/2021-22 GNR/ 1129 
dated_05.08.2021. Approval of the mine plan is enclosed as Annexure 
XXII.  

 
 The land ownership within the lease is private & government land as per 

revenue records and no Gauchar land is involved in the lease area. Lease 
area does not form a part of any Reserve Forest, National park, Wild life 
Sanctuary or National biosphere reserve.  

 
 It is pertinent to be noted here that mining lease has been executed as 

saved case under Section 10A(2)(c) of MMDR (Amendment) Act, 2015 and 
one of the condition is that the lessee will have to produce Environment 
Clearance Certificate issued by MoEF& CC, New Delhi before commencing 
mining activity as stated in MM(DR) Removal of Difficulties order 2017, 
dated: 04.01.2017. 

 
 Looking towards its date of execution, lease period as well as the five years 

block period of mining lease period has been started from year 2016-17. 
The dated of expiry of mining lease period is 10.01.2067. Furthermore, the 
applicability of approved mining plan has also been started from the date of 
execution i.e. 11.01.2017 (FY 2016-17) and shall five year block period will 
be up to FY 2020-21 (31.03.2021).  

 
 Modified Mining Plan has been approved by IBM which was valid up 

31.03.2021. On expiry of Modified Mining Plan, Review of Mining Plan with 
Progressive Mine Closure Plan for further five years period from 2021-22 to 
2025-26 has been approved by Indian Bureau of Mines, Gandhinagar, as 
discussed earlier. 
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 Salient features 
 
 The salient features of the project are summarized in Table 1.1. 
 

TABLE 1.1: SALIENT FEATURES OF THE PROJECT 

Project name Padhiarka and Doliya Limestone Mine 

Project proponent Nirma Limited 

Villages in block area Padhiarka and Doliya 

Coordinates Lat.: 21º 00' 42.8152" to 21º02' 28.0965" N 

Long.: 71º 40' 09.8824" to 71º 41' 39.9437" E 

Mining Lease Area  332.24 Ha 

Rated Capacity 1.5 MTPA 

Mineable Reserves 10.707 million tonnes  

Life of the mine 11 years (Life of mine may be increased 
subject to conversions of resources under 333 
category into category of reserves 111) 

Stripping ratio for Plan period 1:0.00 cum/t 

Topsoil Generation for plan 
period 

127122cum 

Method of Mining Opencast Mechanized (Conventional & Non-
conventional) 

Working days 300 days/year, 2 shifts of 8 hours each 

Manpower 55 

Transportation By road to Cement Plant of the company near 
Padhiarka 

Expected cost of project Rs. 29 Crore 

Elevation of lease area 1 m to 15.31 m above mean sea level  

Topography Mostly plain with minor undulations  

Water requirement 41 cum/day  

Source of water Narmada Water pipeline and mine water 

Power requirement 100 KW 

Power source Gujarat State Electricity Board / Captive Power 
Plant located at Cement Plant near Padhiarka 

 
1.3 PROJECT PROPONENT 
 
 M/s Nirma Ltd. (a Public Limited Company) is having its registered office at 

“Nirma House” on Ashram Road, Ahmedabad- 380 009, Gujarat. Nirma Ltd. 
is one of the leading soda ash producing company in India. 

 
 Nirma Ltd. is a part of the Nirma Group engaged in the business of 

consumer products like Soap, Detergent and Industrial products like 
Sulphuric acid, Oleum, Distilled Fatty acids, Linear Alkyl Benzene, Soda ash 
(Light & Dense), Salt & Caustic Soda etc. This Group came in existence in 
the year 1980. Company has established Soda Ash manufacturing plant 
located in Bhavnagar and also acquired Soda Ash plant in Porbandar 
District of Gujarat in 2006. The present capacity of Soda ash plant is 
10,08,000 TPA for Bhavnagar location and 5,40,000 TPA for Porbandar 
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location. Company is also having captive Power Plants along with its Soda 
Ash plants in Bhavnagar & Porbandar District. The high quality of Limestone 
i.e. CaO >48% is one of the basic raw materials used in boiler of Power 
Plant for de-sulfurization process and soda ash manufacturing process. 
Company is continuously expanding its wings for increase in production 
capacities and diversification and set up a cement plant in Rajasthan. It has 
overall about 18000 employee-base and annual turnover of around Rs. 
7000 crores. 

 
 Production facilities of the Nirma group at its various units are given in 

Table 1.2. 
 

TABLE 1.2: PRODUCTION FACILITIES OF NIRMA GROUP IN GUJARAT 

Sl. 
No. 

Location District State Products Manufactured 

1. Kalatalav Bhavnagar Gujarat Soda Ash, Detergent Powder & 
Cake, Toilet Soap, Edible Salt, 
solar salt & Caustic Soda etc. 

2. Alindra Baroda Gujarat Linear Alkyl Benzene, Detergent 
Powder & Cake etc. 

3. Mandali Mehsana Gujarat Oleum, Sulphuric Acid, Fatty Acids, 
Alpha Olefin Sulphonate, Glycerin, 
Toilet Soap, Detergent Powder & 
Cake etc. 

4. Moraiya Ahmedabad Gujarat Detergent Powder & Cake, Single 
Super Phosphate, Packaging 
materials etc. 

5. Porbandar Porbandar Gujarat Soda Ash  

6. Sachana Ahmedabad Gujarat Intravenous Fluids, Large Volume 
Parenterals (LVP), Small Volume 
Parenterals (SVP), Medical Devices 
etc. 

 
 The company (Nirma Ltd.) is now diversifying its activities into cement 

manufacturing in Gujarat also. 
  
1.4 BRIEF DESCRIPTION OF THE PROJECT 
 
1.4.1 Nature of project 
 
 The proposed project is a limestone Mine present in villages Padhiarka and 

Doliya, Tehsil Mahuva, District Bhavnagar, Gujarat 
 
1.4.2 Size 
 
 The proposed capacity will be 1.5 million tonnes per annum (MTPA) ROM 

production by mechanized open cast method (Conventional & Non-
conventional) in the total ML area of 332.24 ha. 
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1.4.3 Location  
 
 The lease area falls within the Survey of India Toposheet No. 41 O/12 

(restricted). The lease area is bounded by the following geographical 
coordinates: 

 

Point Latitude, N Longitude, E Pillar No.  

A 21º 02' 28.0965" 71º 41' 15.3007" 1 

B 21º 01' 01.3133" 71º 41' 39.9437" 53 

C 21º 00' 42.8152" 71º 41' 00.3940" 70 

D 21º 02' 12.0077" 71º 40' 09.8824" 194 

 
 The location of the project can be seen in Fig 1.1. 
 
1.4.4 Communication 
 
 Road link 
 
 The lease area is located at a distance of 9.5 km, NE of Mahuva town 

(Tehsil Headquarter) and is easily approachable by road. National Highway 
NH-8E (Bhavnagar to Una) is at a distance of 0.7 km, N. Mahuva is Taluka 
HQ in Bhavnagar district of Gujarat. Mahuva is about 85 km from District 
HQ Bhavnagar. 

 
 Rail link 
  
 The nearest railway station is Mahuva is present at a distance of 9.8 km (by 

road) in NE and lies on Mahuva-Rajula broad gauge section of Western 
Railway Zone. 

 
 Air link 
 
 The nearest airport for regular commercial flight is Bhavnagar situated at 

about 100 km NE of ML area. 
 

Sea Coast 
 
 The nearest coast is Arabian sea coast present at a distance of about 

0.50km, South from mine lease. 
 

Port 
 
 Pipavav is the nearest Port at about 25 kms west of lease area. 
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FIG 1.1: LOCATION MAP 
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1.5 IMPORTANCE IN THE REGION AND COUNTRY 
  
 The principal use of limestone is in the Cement Industry. Other important 

uses are as raw material in boiler of Power Plant for de-sulfurization 
process and soda ash manufacturing process, manufacture of quicklime 
(Calcium Oxide), slaked lime (Calcium hydroxide) and mortar. Pulverised 
limestone is used as a soil conditioner to neutralize acidic soils (agricultural 
lime). It is used in sculptures because of its suitability for carving. It is often 
found in medicines and cosmetics. In some circumstances, limestone is 
used for glass making. As a reagent in fuel-gas de-sulphurisation, it reacts 
with sulphur dioxide for air pollution control. It can suppress methane 
explosions in underground coal mines. It is added to toothpaste, paper, 
plastic, paint, tiles and other materials as both white pigment and cheap 
filler. In blast furnaces, limestone binds with sillica and other impurities to 
remove them from the iron. 

 
 India has huge resources of limestone distributed over different parts of the 

country. It is comfortably placed in terms of annual capacity and production 
of cement. Cement-grade limestone occurs in all the limestone-bearing 
areas, while SMS,BF and chemical-grade limestone occur in selective 
areas. Concerted efforts to locate SMS and BF grade limestone along with 
cement- grade limestone are imperative to meet the growing demand.  

 
 As per Indian Minerals Yearbook 2018 (Part- III: Mineral Reviews), 

published by IBM in August 2019, the demand of raw materials for cement, 
such as limestone and gypsum is expected to cause disruptive growth in the 
next few decades. The second largest Cement Industry in the world, the 
Indian Cement Industry, is expected to grow to an extent of 550 million 
tonnes per annum of capacity by FY2025 from 502 mtpa recorded in 2018. 
The demand for paper in India is expected to rise at a healthy rate by 2020, 
due to the Packing Industry and the increasing number of schools. The 
increasing number of construction projects is expected to lead to a thriving 
Building and Construction Industry in India. This is anticipated to contribute 
to around 10% to the GDP of India. Also with rising Indian pharmaceutical, 
food and beverage industries the consumption of calcium carbonate 
(limestone) in India is expected to increase. 

 
 The company is leading producer of Soda Ash in the country and are now 

diversifying into the Cement manufacturing sector. The Padhiarka and 
Doliya Limestone mine will be captive mine to the proposed adjacent 
cement plant of the company, therefore maintaining self-reliance of the state 
as well as the country. The project will be contributing to the state 
exchequer, by paying the mineral royalty and strengthening the self-
sufficiency in cement industry in the country and if and when required, will 
earn foreign exchange in the future through exports. It is pertinent to note 
here that recently company has collected few samples from various 
locations in upper strata of this mine lease area. The chemical analysis 
results show high quality of CaO content >48% which can be utilized in 
boiler of Power Plant for de-sulfurization process and can also for 
manufacturing of Soda Ash apart from Cement manufacturing. Lessee 
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propose to utilize high quality of Limestone (CaO>48%) to its existing Power 
Plant and Soda Ash plant in Gujarat State for captive purpose. 

1.6 SCOPE OF THE STUDY 

The Environmental Impact Assessment and Environment Management Plan 
for the mine addressing the environment related issues are prepared in 
accordance with the requirements of Terms of Reference prescribed by 
Ministry of Environment, Forest & Climate Change, Govt. of India. 

The study evaluates the prevailing environmental conditions. The adverse 
impacts have been identified and possible mitigation measures have been 
drawn in order to protect the environment. In order to carry out the study, 
the baseline environmental scenario has been established and the project 
activities superimposed on them to assess the impact and subsequent 
mitigation. 

The main objectives of the present EIA study are briefly summarized below: 

- To establish the baseline environmental scenario.

- To identify, predict and assess the future impacts of proposed project
on the environment.

- To prepare a detailed action plan for implementation of mitigation
measures.

- To suggest preventive measures to minimize adverse impacts and to
maximize beneficial impacts.

- To suggest a monitoring programme to evaluate the effectiveness of
mitigation measures.

- To suggest the formation of a core group responsible for
implementation of the EMP.

- To prepare a capital cost estimate for environment management plan.

- To address the concerns of disaster management, R&R plan, CSR and
points raised in public hearing.

The scope of the present study is to conduct EIA covering all the disciplines 
of environment and field monitoring in relevant disciplines over one full 
season of 3 (three) months (excluding monsoon months). The draft EIA 
report is prepared as per the MoEF&CC Notification dated 14.09.2006 and 
it’s amendments till date. After completion of the Public Consultation, all the 
environmental concerns expressed during the Public Consultation process 
will be addressed and appropriate changes in the draft EIA Report will be 
made accordingly to formulate the Final EIA Report. Thereafter, the final 
EIA Report will then be presented to the Expert Appraisal Committee (EAC) 
of MoEF&CC.  
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Study area: 

The mine lease (ML) area (332.24 ha) is termed as "core zone". The area 
within 10 km radius around the periphery of the ML boundary has been 
considered as the “buffer zone” for identifying and assessing impact with 
respect to air, water, noise, land use, ecology, socio-economic environment, 
etc. The core zone and buffer zone together comprise the "study area". 

Data Generation: 

The data that have been generated during summer season from 1st March 
to 2nd June 2021 by NABL accredited Min Mec R&D Laboratory, New Delhi, 
in accordance with the requirement of statutory agencies, is given in Table 
1.3. Since there are two other mines also proposed by Nirma Ltd. in the 
vicinity of Padhiarka & Doliya Limestone Mine i.e. (1) Vangar & Madhiya 
Limestone Mine in North and (2) Gujarda, Dhudheri & Dudhala Limestone 
Mine in east direction and EIA/ EMP is also being prepared for the other two 
mines together, air quality stations were established giving due 
consideration to all three mines in core zone and buffer zone. The 
monitoring and testing have been done as per the guidelines of MOEF&CC, 
CPCB and the IS standards. Monitoring have been conducted for the 
following parameters: 

TABLE 1.3: BASELINE DATA GENERATED AS PER TOR 

Description No. of Total No of 

locations samples 

Air (For all 3 mines) 

Ambient air monitoring (24 hourly 
samples), twice a week for 3 months for 
one season for PM10, PM 2.5, SO2, 
NO2 

16 

(1 in core 

zone & 15 in 

buffer zone) 

384 

Meteorological parameters (For all 3 
mines) 

Measured at hourly duration 
simultaneously in the project area for 3 
months. Parameters monitored: 

A. Wind speed, direction

B. Relative humidity

C. Temperature

D. Rainfall

1 90 days 

Water 

Water/ effluent samples collected from 

various locations (surface and ground 
water) in core and buffer zone (10 km 
radius) and tested for physical, chemical 
and biological parameters according to 
applicable standards 

Ground 
water-12 

Surface 

water -3 

15 
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Description No. of Total No of 

locations samples 

Soil (For all 3 mines) 12 12 

Noise 

Hourly readings taken for 24 hours 
(Leq) 

12 12 

Traffic Density 1 1 

Secondary and primary data collection was done comprising of, but not 
restricted to the following: 

 Long Term Climatic data from Indian Meteorological Department (IMD)
for available previous decade

 Geo-hydrological aspects based on available data from various
sources as well as field survey

 Identification of water bodies, hills, roads etc. within 10 km radius

 Details of fauna, flora, information in forests, major habitats,
sanctuaries, sensitive places within a distance of 10 km from the
project site (including forest details).

 Major industries within 10 km radius.

 Historical monuments and sanctuaries within 10 km radius.

 Land use pattern within core zone and buffer zone (10 km radius
around the core zone), Cropping pattern.

 Demography and Socio-economic based on last available Census
data for entire study area, etc.

The preparation of the EIA/EMP report has been done as per the generic 
structure prescribed in EIA Notification dated 14th September 2006, as 
follows: 

 Chapter 1: Introduction covering Purpose of the report, Identification of
project & project proponent, Brief description of nature, size, location of
the project and its importance to the country, region and Scope of the
study – details of regulatory scoping carried out (As per Terms of
Reference)

 Chapter 2: Project Description.  Based on study of the Approved
Review of Mining Plan with Progressive Mine Closure Plan of Padhiarka
& Doliya Limestone & Marl Mine (period 2021-22 to 2025-26).
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 This includes condensed description of those aspects of the project 
(based on project feasibility study, Mining Plan & Mining Scheme), likely 
to cause environmental effects. Details such as type of project, project 
boundary & project site layout, size or magnitude of operation (including 
associated activities required by or for the project), proposed schedule 
for approval and implementation, technology and process description.  

 Chapter 3: Present Baseline Scenario. The base line data generated
and collected has been used to establish the present environmental
scenario. This covers the Study area, period, components &
methodology, establishment of baseline for valued environmental
components, as identified in the scope and base maps of applicable
environmental components

 Chapter 4: Environmental Impacts & Mitigation. (Identification,
prediction and evaluation of Anticipated Environmental Impacts due to
the proposed mine)

The impact assessment and mitigation planning, where applicable, has 
been done for: 

- Topography and drainage - Climate

- Air environment - Noise environment

- Traffic density - Water environment

- Land environment - Solid waste

- Ecology - Socio-economic environment

- Occupational health and safety

Environmental Management plan suggesting the environmental safeguards, 
abatement technology and pollution control measures include the following: 

 Air, water, noise pollution control measures

 Solid waste management

 Traffic management

 Land use changes and mitigation

 Pronounce the improvement in socio-economic conditions and
benefits the people will get on implementation of the project.

 Ecological and mine reclamation Plan

 Environmental monitoring, implementation organization and feedback
mechanism to effect mid course corrections.
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 Chapter 5: Analysis of Alternatives (Technology & Site). In case, the
scoping exercise results in need for alternatives then description of each
alternative, summary of adverse impacts of each alternative, mitigation
measures proposed for each alternative and selection of alternative is
done. In this case, being a site specific project, there are no alternatives
to site.

 Chapter 6: Environmental Monitoring Program. Technical aspects of
monitoring the effectiveness of mitigation measures including
measurement methodologies, frequency, location, data analysis,
reporting schedules, detailed budget & procurement schedules.

 Chapter 7: Additional Studies. This shall comprise risk assessment,
social impact assessment, R&R action plans and public consultation or
any other studies specified by MoEF&CC.

 Chapter 8: Project benefits. This comprises improvements in the
physical infrastructure, social infrastructure, employment potential–
skilled; semi-skilled and unskilled and other tangible benefits. Outline of
corporate social responsibility.

 Chapter 9: Environmental Cost Benefit Analysis. If recommended at
the scoping stage. In this case, it has not been prescribed.

 Chapter 10: Environmental Management Plan. Description of the
administrative aspects ensuring that mitigation measures are
implemented and their effectiveness monitored, after approval of the
EIA.

 Chapter 11: Executive Summary of EIA/EMP. This constitutes the
summary of the EIA Report.

 Chapter 12: Disclosure of Consultants engaged. The names of the
Consultants engaged with their brief resume and nature of Consultancy
rendered.

1.7 STATUS OF LITIGATION 

There are no litigations/ court cases pending against the project as on 
25.09.2021. 

1.8 COMPLIANCE TO TOR 

Table 1.4 gives the compliance of Terms of Reference (TOR) for Padhiarka 
and Doliya Limestone Mine (capacity 1.5 MTPA in project area 332.24 Ha) 
of M/s Nirma Ltd., issued by Ministry of Environment, Forest and Climate 
Change vide Letter no. J-11015/154/2016-IA.II(M) dated January 3, 2017. 
The Same has been extended vide letter no. F.No. J-11015/154/2016-IA-II 
(M) dated 16.03.2020 by MoEF&CC.
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TABLE 1.4: COMPLIANCE OF GENERIC TOR FOR OPENCAST MINE PROJECT 

Sl. No. 
of TOR 

Description as per MoEF&CC Compliance 

1. Shallow pits to depth of 4 mts will be 
refilled and reclaimed and given back 
to the farmers as agriculture land. 

The shallow pit of depth 4.0 to 6.0 mts. will 
be backfilled. The area will be 26.52 Ha. As 
shown in conceptual plan (Fig. 4.4, Chapter 
4), The backfilling is proposed after 2026-
27/ 2027-28. Backfilled area shall be utilized 
for agriculture in case of private land and for 
plantation purpose in case of government 
land. Refer section 4.10.2 (page no. 4-36), 
Chapter 4. 

2. Return all the proposed non-mining 
area to farmers/owners of the and. 

Only that land shall be purchased from 
farmers that will be required for mining & 
allied activities (including greenbelt). Based 
on observations of EAC, MoEF&CC during 
meetings dated 23-24 May 2016 & 22-23 
August 2016, the Company revised the 
initial mine lease proposal of 616.7254 ha to 
a reduced area of 332.24 ha, thus, 
minimising the impact on private agricultural 
land. Furthermore, the shallow pit in 
southern side of approximately 4 m depth & 
26.52 ha area shall be backfilled and the 
private land portion of the backfilled area 
shall be returned to the owner. Accordingly, 
an agreement shall be executed prior to 
commencement of mining.  

3. The mining plan, inter-alia, includes 
the above mentioned details with 
regard to pits and reclamation. 

The approved review of mining plan 
includes the details of pits and reclamation 
area (refer Page no. 74-78). The review of 
mining plan has been approved by IBM and 
the copy of the approval letter is given in 
Annexure XXII.  

4. Year-wise production detail since 
1994 should be given, clearly stating 
the highest production achieved in 
any one year prior to 1994. It may 
also be categorically informed 
whether there had been any increase 
in production after the EIA 
Notification 1994 came into force, 
w.r.t the highest production achieved
prior to 1994.

Not Applicable. This is a new mine. Hence 
no production has been done till date. 

5. A copy of the document in support of 
the fact that the proponent is the 
rightful lessee of the mine should be 
given. 

Copy of Grant of Order of Mining Lease 
dated 08.01.2017 is in the name of Nirma 
Ltd. and the mining lease deed dated 
11.01.2017 is given in Annexure II. 
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Sl. No. 
of TOR 

Description as per MoEF&CC Compliance 

6. All documents including approved 
mine plan, EIA and Public Hearing 
should be compatible with one 
another in terms of the mine lease 
area, production levels, waste 
generated and its management, 
mining technology etc. and should be 
in the name of the lessee 

All the documents are compatible to each 
other. The project data given in the EIA 
Report has been taken from approved 
Review of Mining Plan. The Draft EIA report 
has been prepared accordingly and 
submitted for Public Hearing.  

7. All corner coordinates of the mine 
lease area, superimposed on a high 
resolution imager/ Toposheet, 
topographic sheet, geomorphology 
and geology of the area should be 
provided. Such an Imagery of the 
proposed area should clearly show 
the land use and other ecological 
features of the study area (core and 
buffer zone)  

The boundary of the mine lease area 
superimposed on high resolution satellite 
image sourced from Google Earth is given in 
Section 1.4.3 (refer page no. 1-8) earlier 
along with the coordinates. 

A map showing mine lease area and the 10 
km radius around it superimposed on the 
SOI open series map is shown in Fig. 3.2 of 
Chapter 3. 

The geological map of the mine lease area 
is given in Fig 2.2, Chapter 2. 

The interpreted satellite image showing the 
present land use of the project area and the 
area within 10 km of the project is given in 
Fig 3.13, Chapter 3. 

8. Information should be provided in 
Survey of India Toposheet in 
1:50,000 scale indicating geological 
map of the area, geomorphology of 
land forms of the area, existing 
minerals and mining history of the 
area, important water bodies, 
streams and rivers and soil 
characteristics. 

As toposheet of the area is restricted, it is 
not available. However, open series map is 
available and the project area superimposed 
on the same is shown in Fig. 3.2 of Chapter 
3.  

The geological map of the area is given in 
Fig 2.2, Chapter 2. 

Geomorphology of the area has been 
discussed in terms of topography and 
drainage in Section 3.2 (refer page no. 3-2), 
Chapter 3. 

Existing minerals were assessed through 
exploration carried out by CGM, GoG as 
explained in section 2.2.1 (refer page no. 2-
3), Chapter 2.  

Mining history of the area- old pits have 
been found and mapped in present surface 
plan in Fig 2.1, of Chapter 2.  

Important water bodies, streams and rivers 
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Sl. No. 
of TOR 

Description as per MoEF&CC Compliance 

have been tabulated in Table 3.1 and can 
be seen in various maps such as Fig 3.2 
(SOI map) and Fig 3.13 (interpreted satellite 
image), Chapter 3.  

Soil characteristics area discussed in 
Section 3.7 (page no. 3-29) of chapter 3. 

9. Details about the land proposed for 
mining activities should be given with 
information as to whether mining 
conforms to the land use policy of 
the State; land diversion for mining 
should have approval from State 
land use board or the concerned 
authority. 

The proposed land use at the end of plan 
period and life of mine is given in Table 4.11 
and 4.12 of Chapter 4. 

The mine lease has been executed with 
District Collector, Bhavnagar. The change in 
land use from its present land use has to be 
carried out prior to commencement of 
mining, as per applicable rules of Govt. of 
Gujarat. Since the execution of lease deed, 
the second rights in case of government 
land has already been granted to the 
Company for mining. In case of private 
agricultural land, as and when the land 
becomes available for use by obtaining 
consent for mining/ownership, the change in 
land use to non-agriculture shall be 
obtained. 

10. It should be clearly stated whether 
the proponent Company has a well 
laid down Environment Policy 
approved by its Board of Directors? If 
so, it may be spelt out in the EIA 
Report with description of the 
prescribed operating 
process/procedures to bring into 
focus any 
infringement/deviation/violation of the 
environmental or forest 
norms/conditions? The hierarchical 
system or administrative order of the 
Company to deal with environmental 
issues and for ensuring compliance 
with the EC conditions may also be 
given. The system of reporting of 
non-compliances/violations of 
environmental norms to the Board of 
Directors of the Company and/or 
shareholders or stakeholders at 
large, may also be detailed in the 
EIA report. 

Nirma Ltd. has a well laid down Environment 
policy as given in section 10.2 (page no. 10-
11) of Chapter 10.

Hierarchical system or administrative order
of the Company to deal with environmental
issues and for ensuring compliance with the
EC conditions is given in section 10.3.1
(page no. 10-12) of Chapter 10.
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Sl. No. 
of TOR 

Description as per MoEF&CC Compliance 

11. Issues relating to Mine Safety, 
including subsidence study in case of 
underground mining and slope study 
in case of opencast mining, blasting 
study etc. should be detailed. The 
proposed safeguard measures in 
each case should also be provided. 

Mine safety parameters are addressed as 
follows: 

 Subsidence - not applicable as this is an
open cast mine

 Slope stability- The standard practice of
maintaining the slopes below the angle
of repose of the material to be handled
will be followed for ensuring safe
opencast mining. The bench and
ultimate pit slope shall be maintained
below 45 degree and gradient of ramp at
1 in 16 shall be maintained as per MMR,
1961 as detailed in Approved Review of
Mining Plan. After commencement of
mine, geo-technical investigations on
excavated and dumped material shall be
carried out for identifying any mid course
corrections, if needed.

Blasting - It may be noted that only 50% of 
the mining operations shall be blasting 
based and balance shall be through surface 
miners. Safeguard measures that will be 
taken for blasting have been given in section 
4.4.2 (page no. 4-13), point 15 (page no. 4-
15) of Chapter 4. Blasting shall be carried
out in compliance to DGMS, Dhanbad
(Circular No. 7 dated 29-08-1997) as
detailed in Section 4.8 (page no. 4-27),
Chapter 4. After commencement of 
operation, blasting studies shall be 
periodically carried out to check whether any 
modifications needed as per actual ground 
conditions. 

12. The study area will comprise of 10 
km zone around the mine lease from 
lease periphery and the data 
contained in the EIA such as waste 
generation etc. should be for the life 
of the mine/lease period. 

The study area map is given in Fig 3.2, 
chapter 3. The waste generation in the plan 
period is given in Table 4.16 and limestone 
produced is given in section 2.8 (page no. 2-
21) of Chapter 2

13. Land use of the study area 
delineating forest area, agricultural 
land, grazing land, wildlife sanctuary, 
national park, migratory routes of 
fauna, water bodies, human 

Landuse of the study area as per Census 
2011 is given in Table 3.12 of Chapter 3 and 
as per the interpretation for 10km satellite 
imagery is given in Fig 3.13, Chapter 3.  
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Sl. No. 
of TOR 

Description as per MoEF&CC Compliance 

settlements and other ecological 
features should be indicated. Land 
use plan of the mine lease area 
should be prepared to encompass 
pre-operational, operational and post 
operational phases and submitted, 
impact, if any, of change of land use 
should be given.  

The landuse plan for existing, after five 
years and end of life of mine is given in 
Table 4.10, 4.11 and 4.12 respectively.  

Impact and Management of land is given in 
section 4.10 (page no. 4-29) of Chapter 4. 

14. Details of the land for any Over 
Burden Dumps outside the mine 
lease, such as extent of land area, 
distance from mine lease, its land 
use, R&R issues, if any, should be 
given. 

There will be no overburden outside mine 
lease area and no R & R issues are there 
within the proposed mine.  

15. A Certificate from the Competent 
Authority in the State Forest 
Department should be provided, 
confirming the involvement of forest 
land, if any, in the project area. In the 
event of any contrary claim by the 
project proponent regarding the 
status of forests, the site may be 
inspected by the State Forest 
Department along with the Regional 
Office of the Ministry of ascertain the 
status of forests, based on which, the 
certificate in this regard as 
mentioned above be issued. In all 
such cases, it would be desirable for 
representative of the State Forest 
Department to assist the Expert 
Appraisal Committees. 

No Forest land is present within Lease area. 

16. Status of forestry clearance for the 
broken up area and virgin forestland 
involved in the Project including 
deposition of net present value 
(NPV) and compensatory 
afforestation (CA) should be 
indicated. A copy of the forestry 
clearance should also be furnished.  

Forest land is not present within Lease area. 

17. Implementation status of recognition 
of forest rights under the Scheduled 
Tribes and other Traditional Forest 
Dwellers (Recognition of Forest 
Rights) Act. 2006 should be 
indicated. 

Not Applicable since no forestland is present 
within mine lease area 
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18. The vegetation in the RF/PF areas in 
the study area, with necessary 
details, should be given. 

The natural vegetation in the study area 
predominantly consist of Prosopis juliflora. 
Reserve Forest present in the study area 
are RF near Patwa (0.4 km, SW), RF near 
Dudheri village (1.8 km, SE), RF near 
Gujarada village (2.1 km, ESE), RF near 
Doliya village (0.4 km, S), RF near Khared 
village (5.8 km, E) within the study area. The 
vegetation in the study area (including 
forests) is given in Section 3.10 (page no. 3-
33), Chapter 3.  

19. A study shall be got done to 
ascertain the impact of the Mining 
Project on wildlife of the study area 
and details furnished. Impact of the 
project on the wildlife in the 
surrounding and any other protected 
area and accordingly, detailed 
mitigative measures required, should 
be worked out with cost implications 
and submitted. 

Impact and management of project on 
wildlife is given in section 4.12 (page no. 4-
42) of Chapter 4. Peafowl, Chinkara and
Asiatic Lion are reported as the only
Schedule I species present in the study
area. Conservation Plan for the same has
been prepared and submitted for approval
from forest department. Submission letter is
given in Annexure XXIII.

20. Location of National Parks, 
Sanctuaries, Biosphere Reserves, 
Wildlife Corridors, Ramsar site 
Tiger/Elephant Reserves/(existing as 
well as proposed), if any, within 10 
km of the mine lease should be 
clearly indicated, supported by a 
location map duly authenticated by 
Chief Wildlife Warden. Necessary 
clearance, as may be applicable to 
such projects due to proximity of the 
ecologically sensitive areas as 
mentioned above, should be 
obtained from the Standing 
committee of National Board of 
Wildlife and copy furnished. 

There are no National parks, Wildlife 
Sanctuary, Biospheres reserves or Wildlife 
Corridor within 10 km radius. However, 
nearest National Park & Wildlife Sanctuary 
is the GIR National Park, Gir Wildlife 
Sanctuary & Mithyala Wildlife Sanctuary 
located at a nearest distance of 79 km, 47.6 
km and 46.7 km respectively. Map showing 
aforesaid distance duly authenticated by 
DCF, Bhavnagar vide letter dated 
09.11.2020 is attached herewith as 
Annexure - XIV 

21. A details biological study of the study 
area [core zone and buffer zone (10 
km radius of the periphery of the 
mine lease)] shall be carried out. 
Detailed of flora and fauna, 
endangered, endemic and RET 
Species duly authenticated, 
separately for core and buffer zone 
should be furnished based on such 
primary field survey, clearly 

Ecology of the study area is given in section 
3.10 (page 3-33) of Chapter 3. List of Flora 
and Fauna found in core and buffer zone is 
given in Annexure XIII and letter from DFO 
is given in Annexure XIV.  

Peafowl, Chinkara and Asiatic Lion area the 
Schedule I species reported from the study 
area. Conservation Plan for the same has 
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indicating the Schedule of the fauna 
present. In case of any scheduled-I 
fauna found in the study area, the 
necessary plan alongwith budgetary 
provisions for their conservation 
should be prepared in consultation 
with State Forest and Wildlife 
Department and details furnished. 
Necessary allocation of funds for 
implementing the same should be 
made as part of the project cost.  

been prepared and submitted for approval 
from forest department. Submission letter is 
given in Annexure XXIII. Budgetary 
provision of Rs. 2.1 lakhs as capital & Rs. 
7.7 Lakhs towards recurring has been 
allocated for the same. 

22. Proximity to Areas declared as 
‘Critically Polluted’ or the project 
areas likely to come under the 
‘Aravali Range’ (attracting court 
restrictions for mining operations), 
should also be indicated and where 
so required, clearance certifications 
from the prescribed Authorities, such 
as the SPCB or State Mining Dept. 
should be secured and furnished to 
the effect that the proposed mining 
activities could be considered. 

The project does not lie in critically polluted 
area. The nearest critically polluted area is 
Gujarat Industrial Development Corporation, 
Vapi present at a distance of 146 km, SE. 
The project does not fall in Aravalli range. 

23. Similarly, for coastal Projects, A CRZ 
map duly authenticated by one of the 
authorized agencies demarcating 
LTL. HTL, CRZ area, location of the 
mine lease w.r.t CRZ, coastal 
features such as mangroves, if any, 
should furnished (Note: The mining 
projects falling under CRZ would 
also need to obtain approval of the 
concerned Coastal Zone 
Management Authority). 

The proposed project lies beyond distance 
of 0.5 km from High Tide Line of Arabian 
Sea Coast.  

The CRZ map has been prepared by 
Institute of Remote Sensing, Anna 
University, Chennai and reproduced in 
Annexure XIX along with report. 

24. R&R Plan/compensation details for 
the Project Affected People (PAP) 
should be furnished. While preparing 
the R&R plan, the relevant 
State/National Rehabilitation & 
Resettlement Policy should be kept 
in view. In respect of SCs/STs and 
other weaker sections of the society 
in the study area, a need based 
sample survey, family-wise, should 
be undertaken to assess their 
requirements and action 
programmes prepared and submitted 

No R & R Plan has been separately 
prepared as no habitation is present in Mine 
Lease area of 332.24 ha. Hence, there will 
be no displacement of villagers. Few huts/ 
structures can be seen in Agriculture Land 
of the ML as per Google earth. Although the 
rehabilitation and resettlement issue are not 
involved in the project, if required, it will be 
sorted out by mutual consense/ in 
consultation with the district authorities as 
per rules related to the Land Acquisition. 

 Out of total ML area, Govt. land is 133.0154 
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accordingly, integrating the sectoral 
programmes of line departments of 
the State Government. It may be 
clearly brought out whether the 
village(s) located in the mine lease 
area will be shifted or not. The issues 
relating to shifting of village(s) 
including their R&R and socio-
economic aspects should be 
discussed in the Report.  

ha and private land is 199.2246 ha.  

The private land is under process of 
purchasing/obtaining consent for mining on 
mutually agreed rates and terms. 

25. One Season (non-monsoon) [i.e. 
March – May (Summer Season); 
October-December (Post monsoon 
Season); December – February 
(winter Season)] primary baseline 
data on ambient air quality as per 
CPCB Notification of 2009, water 
quality, noise level, soil and flora and 
fauna shall be collected and the AAQ 
and other data so compiled 
presented data-wise in the EIA and 
EMP Report. Site-specific 
meteorological data should also be 
collected. the location of the 
monitoring stations should be such 
as to represent whole of the study 
area and justified keeping in view the 
pre-dominant downwind direction 
and location of sensitive receptors. 
There should be at least one 
monitoring station within 500 m of 
the mine lease in the pre-dominant 
downwind direction. The 
mineralogical composition of PM10, 
particularly for free silica, should be 
given.  

Base line data for water quality, noise level, 
soil and flora and fauna has been collected 
in summer season (1st March- 2nd June 
2021).  

Site specific meteorological data is given in 
para 3.3.3 (page 3-9) of Chapter 3.  

Air monitoring station has been chosen as 
per in view the pre-dominant downwind 
direction and location of sensitive receptors 
and is given in Table 3.5 and shown in Fig. 
3.9 of Chapter 3. 

The mineralogical composition of PM10 of 
core zone is given in Annexure V.  

26. Air quality modelling should be 
carried out for prediction of impact of 
the project on the air quality of the 
area. It should also take into account 
the impact of movement of vehicles 
for transportation of mineral. The 
details of the model used and input 
parameters used for modelling 
should be provided. The air quality 
contours may be shown on a location 
map clearly indicating the location of 

Air quality modelling is given in section 4.4.1 
(page no. 4-5) of Chapter 4 and details is 
given in Annexure XX and cumulative 
impact for 3 mines is given in Annexure 
XXI.  
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the site, location of sensitive 
receptors, if any, and the habitation. 
The wind roses showing pre-
dominant wind direction may also be 
indicated on the map.  

27. The water requirement for the 
project, its availability and source 
should be furnished. A detailed water 
balance should also be provided. 
Fresh water requirement for the 
Project should be indicated. 

Water requirement and source is given in 
section 2.13 (page 2-25) and water balance 
is shown in Fig 2.9 of Chapter 2.  

28. Necessary clearance from the 
Competent Authority for drawl of 
requisite quantity of water for the 
Project should be provided. 

Water permission is given in Annexure 
XXIV 

29. Description of water conservation 
measures proposed to be adopted in 
the project should be given. Details 
of rainwater harvesting proposed in 
the project, if any, should be 
provided. 

Water conservation measures is given in 
section 4.6.1 (page 4-20) of Chapter 4.  

30. Impact of the project on the water 
quality, both surface and 
groundwater, should be assessed 
and necessary safeguard measures, 
if any required, should be provided. 

Impact and mitigation measures of the 
project on water quality is given in section 
4.6 (page 4-9) of Chapter 4. 

31. Based on actual monitored data, it 
may clearly be shown whether 
working will intersect groundwater. 
Necessary data and documentation 
in this regard may be provided. In 
case the working will intersect 
groundwater table, a detailed Hydro 
Geological Study should be 
undertaken and Report furnished. 
The report inter-alia, shall include 
details of the aquifers present and 
impact of mining activities on these 
aquifers. Necessary permission from 
Central Ground Water Authority for 
working below ground water and for 
pumping of ground water should also 
be obtained and copy furnished.  

There will be no intersection of ground water 
table during five years of plan period or upto 
11th year of operation. i.e. end of mine life. 
The shallow depth pits shall be backfilled 
simultaneously after mining for limestone 
and shall be converted into agriculture land / 
utilized for plantation purpose. 

M/s Ground Water & Mineral Investigation 
Consultancy Centre (P) Ltd., Jaipur has 
assessed the hydrogeological conditions 
and impact of mining. Extract from the same 
has been included in Section 3.5 (page 3-
19), Chapter 3 and Section 4.5.1 (page 4-
16), Chapter 4 

The permission for mine seepage shall be 
obtained prior to the deepening of the mine 
workings below the ground water table and 
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no mining shall be carried out below ground 
water table without obtaining permission 
from CGWB. At present, CGWB issues 
permissions for a maximum of 5 years while 
the proposed project will not have any 
seepage in first 5 years. Hence, application 
shall be made 1 year prior to seepage year 
if any. 

32. Details of any stream, seasonal or 
otherwise, passing through the lease 
area and modification/diversion 
proposed, if any, and the impact of 
the same on the hydrology should be 
brought out. 

Two first order streams originate within the 
lease area and exit from the western and 
southern sides. There is one stream which 
is originating outside the mine lease, 
passing through the adjacent Dudhala mine 
on eastern side and entering the Padhiarka 
mine lease along the northern boundary, 
ultimately exiting to the west towards 
Samadiyala village. Another stream 
originates from Dudhala lease along the 
eastern boundary of Padhiarka and moves 
southward. 

Rainwater will fall directly into the mine pit 
and reused, to the extent possible prior to 
discharge into. There will be garland drains 
around all pits to protect from runoff inflow 
into the mine. 

33. Information on site elevation, working 
depth, groundwater table etc. should 
be provided both in AMSL and BGL. 
A schematic diagram may also be 
provided for the same. 

Site elevation, working depth is given in in 
table 4.7 (page 4-17), Chapter 4. 

34. A time bound progressive Greenbelt 
Development Plan shall be prepared 
in a tabular form (indicating the linear 
and quantitative coverage, plant 
species and time frame) and 
submitted, keeping in mind, the 
same will have to be executed up 
front on commencement of the 
project. Phase-wise plan of 
plantation and compensatory 
afforestation should be charted 
clearly indicating the area to be 
covered under plantation and the 
species to be planted. The details of 
plantation already done should be 
given. The plant species selected for 
green belt should have greater 

Details of plantation is given in para 4.12.1 
(page 4-42) of Chapter 4. 

Trees recommended for plantation is given 
in Table 4.19 of Chapter 4 

The plant species have been selected from 
native species and shall aid in pollution 
abatement. 

The phase wise plan for plantation is given 
in Table 4.20, Chapter 4. 
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ecological value and should be of 
good utility value to the local 
population with emphasis on local 
and native species and the species 
which are tolerant pollution.  

35. Impact on local transport 
infrastructure due to the project 
should be indicated. Projected 
increase in truck traffic as a result of 
the project in the present road 
network (including those outside the 
project area) should be worked out, 
indicating whether it is capable of 
handling the incremental load, 
arrangement for improving the 
infrastructure, if contemplated 
(including action to be taken by other 
agencies such as State Government) 
should be covered. project proponent 
shall conduct impact of 
Transportation study as per Indian 
Road Congress Guidelines.  

Impact on transport is given in section 4.9 
(page 4-29) of Chapter 4. 

36. Details of the onsite shelter and 
facilities to be provided to the mine 
workers should be included in the 
EIA Report 

Details of Onsite services and facilities is 
given in section 2.10 (page 2-23) of Chapter 
2  

37. Conceptual post mining land use and 
Reclamation and Restoration of 
mined out areas (with plans and with 
adequate number of sections) should 
be given in the EIA Report 

Conceptual post mining land use is given in 
table 4.13 (page 4-34) and conceptual Mine 
Plan and section are shown in Fig. 4.7 and 
4.8 respectively of Chapter 4. 

38. Occupational Health impacts of the 
project should be anticipated and the 
proposed preventive measures spelt 
out in detail. Details of pre-placement 
medical examination and periodical 
medical examination schedules 
should be incorporated in the EMP. 
The project specific occupational 
health mitigation measures with 
required facilities proposed in the 
mining area may be detailed. 

As this is a proposed project, anticipated 
occupational Health and safety impact and 
preventive measures are given in section 
4.14 (page 4-51) of Chapter 4. 

39. Public health implications of the 
project and related activities for the 
population in the impact zone should 
be systematically evaluated and the 

Implications and mitigation measures of 
surrounding public is given in section 4.14.2 
(page 4-51) of Chapter 4. 

102 226



M/s Nirma Ltd. 

Draft EIA/EMP for Padhiarka & Doliya Limestone Mine 1-27

Sl. No. 
of TOR 

Description as per MoEF&CC Compliance 

proposed remedial measures should 
be detailed along with budgetary 
allocations. 

40. Measures of socio economic 
significance and influence to the 
local community proposed to be 
provided by the project proponent 
should be indicated. As far as 
possible, quantitative dimensions 
may be given with time frames for 
implementation.  

Measures of socio economic significance is 
given in section 4.13 (page 4-48) of Chapter 
4 and under CSR and CER planning in 
sections 9.3 & 9.4 of Chapter 9. 

41. Detailed environmental management 
plan (EMP) to mitigate the 
environmental impacts which, should 
inter-alia include the impacts of 
change of land use, loss of 
agricultural and grazing land, if any, 
occupational health impacts besides 
other impacts specific to the 
proposed project.  

EMP is given in Chapter 10 

42. Public Hearing points raised and 
commitment of the project proponent 
on the same along with time bound 
Action plan with budgetary provisions 
to implement the same should be 
provided and also incorporated in the 
final EIA/EMP Report of the project. 

Public hearing is yet to be held 

43. Details of litigation pending against 
the project, if any, with 
direction/order passed by any Court 
of Law against the project should be 
given 

There is no litigation pending against the 
project. 

44. The cost of the project (Capital cost 
and recurring cost) as well as the 
cost towards implementation of EMP 
should be clearly spelt out. 

Capital and recurring cost towards 
implementation of EMP is give in table 6.2 
and 6.3, respectively of Chapter 6  

45. A Disaster management Plan shall 
be prepared and included in the 
EIA/EMP report 

Disaster management Plan is given in 
Chapter 7 

46. Benefits of the project if the project is 
implemented should be spelt out. 
The benefits of the project shall 
clearly indicate environmental, 
social, economic, employment 
potential, etc. 

Project Benefits is given in chapter 8. 
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47. The KML file for the revised reduced 
area to be submitted the Ministry 
within 7 days of issue of this letter 

submitted 

48. Besides the above, the below 
mentioned general points are also to 
be followed:- 

a) All documents to be properly 
referenced with index and 
continuous page numbering 

All documents are properly referenced with 
index and continuous numbering 

b) Where data are presented in the 
Report especially in Tables, the 
period in which the data were 
collected and the sources should be 
indicated. 

The data is presented with the period of 
collection. 

c) Project Proponent shall enclose all 
the analysis/testing reports of water, 
air, soil, noise etc. using the 
MoEF&CC/NABL accredited 
laboratories. All the original 
analysis/testing reports should be 
available during appraisal of the 
project.  

All the analysis reports are enclosed and 
has been done by NABL Accredited Min 
Mec R & D laboratory. The certificate is 
given in Annexure-III.  

d) Where the documents provided are 
in a language other than English, an 
English translation should be 
provided. 

All documents are provided in English 

e) The Questionnaire for environmental 
appraisal of mining projects as 
devised earlier by the Ministry shall 
also be filled and submitted. 

It shall be filled after Public Hearing. 

f) While preparing the EIA Report, the 
instructions for the Proponents and 
instructions for the Consultants 
issued by MoEF vide O.M. No. J-
11013/41/2006-IA.II(I) dated 4th 
August, 2009, which are available on 
the website of this Ministry, should 
be followed. 

O.M. No. J-11013/41/2006-IA.II(I) dated 4th

August, 2009, has been followed while
preparing EIA Report.

g) Changes, if any made in the basic 
scope and project parameters (as 
submitted in Form-I and the PFR for 
securing the TOR) should be brought 
to the attention of MoEF&CC with 
reasons for such changes and 
permission should be sought, as the 

No change is there after the grant of TOR 
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TOR may also have to be altered. 
Post Public Hearing Changes in 
structure and content of the draft 
EIA/EMP (other than modifications 
arising out of the P.H. Process) will 
entail conducting the PH again with 
the revised documentation.  

h) As per the circular no. J-
11011/618/2010-IA.II(I) dated 
30.5.2012, certified report of the 
status of compliance of the 
conditions stipulated in the 
environment clearance for the 
existing operations of the project, 
should be obtained from the 
Regional office of ministry of 
environment, forest and climate 
change, as may be applicable  

As the project is proposed, Environment 
Clearance is under process.  

i) The EIA report should also include (i) 
surface plan of the area indicating 
contours of main topographic 
features, drainage and mining area, 
(ii) geological maps and sections and
(iii) sections of the mine pit and
external dumps, if any, clearly
showing the land features of the
adjoining area.

The EIA report includes 

(i) Surface plan of the ML area is given in
Fig 2.1 of chapter 2.

(ii) Topography map indicating contours of
main topographic features, drainage
and mining area- Fig 3.2, Chapter 3

(iii) Geological map and section Fig 2.2
and 2.3, respectively, of Chapter 2.

(iv) Section of the mine pit-five year
development Plan in Fig 2.4 to 2.8 of
Chapter 2.

//TRUE COPY//
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GOVERNMENT OF INDIA 
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

(IMPACT ASSESSMENT DIVISION) 
NON-COAL MINING SECTOR 

*** 
SUMMARY RECORD OF 5TH MEETING OF THE COMMITTEE OF THE RE-
CONSTITUTION OFEXPERT APPRAISAL COMMITTEE FOR ENVIRONMENTAL 
APPRAISAL OF NON-COAL MINING PROJECTS CONSTITUTED UNDER THE 
EIA NOTIFICATION, 2006. 

The 5th meeting of the Re-constitution of Expert Appraisal Committee for 
Environmental Appraisal of Mining Projects (Non-Coal) of the Ministry of 
Environment, Forest and Climate Change was held during 18-20 October, 2022 
through video conference. The list of participants is annexed herewith. After login of 
the Committee Members through video conference link provided by NIC, discussion 
on each of the Agenda Items was taken up ad-seriatim. 

(1.0) Deliberation & Circulation on the Minutes of 4th EAC meeting held during 
28-29th September, 2022:

The minutes of the 4th EAC meeting held during 28-29 September, 2022 were placed 
before the members of the Committee. The Member Secretary informed the 
Committee regarding the following Corrigendum: 

S. No As per 4th EAC meeting 
held during 28-29 
September, 2022  

Typographical Error EAC recommended in 
5th EAC meeting held 
during 18-20 October, 
2022 

1 Agenda 2.2, Subject, Line 
3, Pg. No: 53 

Point No: 1, Line 4, Pg. 
No: 54 

Point No: 3, Para 3, Line 6, 
Pg. No: 61 

0.0003 MTPA of 
Topsoil in the mine 
lease area of 27.4520 
ha

total 0.05 Million 
Tonnes of Top soil 
till the end of the 
lease period in the 
mine lease area of 
27.4520 ha 

2 

Agenda 2.3, Point No: 2 
(ii), Line 3, Pg. No: 62 

the mine lease area 
is located 4.8 km, S
from the Narpuh 
Wildlife Sanctuary

Narpuh wildlife 
Sanctuary located at 
4.8 km, S from mine 
lease area 

Agenda 2.3, Point No: 2 
(v), Line 6, Pg. No: 63 

for enhancement in 
production capacity
of Limestone for 9 
Lakh TPA (ROM) 

for production 
capacity of Limestone 
for 9 Lakh TPA (ROM) 

Agenda 2.3, Point No: 3, shorten the time for shorten the time for 
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along with the conveyor belt along with the timeline to reduce the impact of the 
transportation.   

The Project Proponent informed the EAC that the school is located towards 
southern side at a distance of 150 m from the mining lease boundary and a safety 
distance of 300 m is left from the mining lease boundary adjacent to the village 
boundary. The strength of the primary school is 240 nos. Blasting will be carried out 
during the lunch break of the school 1.00 PM to 2.00 PM. Blasting will be carried out 
in accordance with the plan as recommended by National Institute of Rock 
Mechanics (NIRM) and in accordance with guidelines of DGMS circular No 7 dated 
29.08.1997. PP also informed that the budget of public hearing has been revised 
from Rs. 65.80 Lakhs to Rs. 76.20 Lakhs over a period of three years. Based on the 
above discussions held, the EAC deferred the proposal for want of following 
additional information: -  

i. The Project Proponent needs to submit the detailed techno economic feasibility
report for placing the crusher along with the conveyor belt.

ii. The Project Proponent shall bring out the action plan with time line and
allocated budget for placing the crusher along with the conveyor belt to reduce
the impact of transportation by road.

iii. The Project Proponent needs to submit the phase wise plan for enhancement
proposal along with timeline. PP shall also indicate the life of the mine and the
area of utilization at different phases of expansion.

iv. The Project Proponent needs to submit the action plan for switching over the
diesel operating vehicles to electric/CNG.

v. PP shall submit the details of transportation through proposed railway siding
which in under construction along with the time line of completion and allocated
budget (for prospecting transportation of limestone to other states).

1.3 Padhiarka and Doliya Limestone mine of M/s Nirma Limited for mining of 
Limestone with production capacity of 1.5 MTPA in the mine lease area of 
332.24 ha, located at Villages Padhiarka & Doliya, Tehsil: Mahuva, District: 
Bhavnagar, Gujarat - [F.No: J-11015/154/2016-IA.II(M), Proposal No: 
IA/GJ/MIN/400887/2022, Consultant: Min Mec Consultancy Pvt. Ltd] – Terms of 
Reference (ToR)  

The proposal is for mining of Limestone in Padhiarka and Doliya Limestone 
mine of M/s Nirma Limited with production capacity of 1.5 MTPA in the mine lease 
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area of 332.24 ha, located at Villages Padhiarka & Doliya, Tehsil: Mahuva, District: 
Bhavnagar, Gujarat.  

2. Details of the proposal, as ascertained from the proposal documents are
given as under:

i. The mine lease area is located between Latitude 21°00'42.8152" N to 21°02'
9.7579" N and Longitude 71°40'10.0006"E to 71°41'9.9043"E. The mine lease
area falls under the Survey of India Toposheet No: F42R12and falls in
Seismic Zone-III.

ii. The proposed project activity is listed at schedule no. 1(a) Mining of Minerals
and falls under Category “A” as the mining lease area is greater than 250ha

and appraised at the Central level.
iii. The Project Proponent submitted that earlier Terms of Reference (ToR) was

granted by the Ministry vide letter dated 03.01.2017 and extension of validity
of ToR vide letter dated 17.03.2020 for the period upto 12.11.2021. The draft
EIA report was submitted to the Gujarat Pollution Control Board and public
hearing was scheduled on 16.12.2021. However, Public hearing has been
postponed by Gujarat Pollution Control Board due to “unavoidable

circumstances” vide Board letter no. GPCB/PH/2020-21/Bhavnagar-
41/608749 dated 13.12.2021. Since the conduct of public hearing has got
delayed, Project Proponent will not be able to submit the Final EIA report
within the stipulated time of validity of ToR. Hence, the Project Proponent
submitted the fresh proposal for grant of Terms of Reference.

iv. The Project Proponent submitted that the mining lease was granted by
Industries and Mines Department, Govt. of Gujarat vide Order no: MCR-
102004-1945-CHH dated 08.01.2017 for Limestone and Marl to M/s Nirma
Limited over an area of 333.24 ha for a period of 50 years for its captive
consumption.

v. Land Use/Land Cover of the Mine lease area:
Private land 199.2246 ha 
Government land 133.0154 ha 
Total Mining lease area (MLA) 332.24 ha 
Private land for crusher, 
workshop & other infrastructure 
outside the MLA 

No facilities outside the mine lease area. However 
crusher will be installed at company’s Cement 
Plant. 

vi. Details of Mining Plan:
Review and updation of Mining 
Plan along with Progressive 
Mine Closure Plan approved by 
Indian Bureau of Mines (IBM) 

Letter No. File No.: 684(4)(1)/MP-
349(195)/2021-22 GNR/1129 

Date 05.08.2021 
Mineral Limestone 
Mine lease 
area 

332.24 ha 
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Validity 31.03.2026 
Mining Parameters Quantitative Description 
Method of Mining Opencast mechanized 
Geological resource 28.177 Million Tonnes 
Mineable reserve 10.707 Million Tonnes 
Life of mine 11 years 
Bench Height 6.0 m 
Bench Width 12-15m
Individual bench slope 80-85°
Overall pit slope ~ 45° 
Drilling/Blasting Multi-row drilling and V-pattern drill holes for 

deep hole drilling and blasting. Parameters will 
be 6.6 m depth x 4.0 m spacing x 3.0 m burden. 
Slurry explosive -cap sensitive and non-cap 
sensitive. 

Transportation details Internal haul road from mine face to crusher and 
by conveyor from crusher to the Cement plant 
adjacent to the mine lease/through dumpers/ 
trucks to the Soda Ash Plant located at Kalatalav, 
Bhavnagar. 

Dumpers capacity 25 tonnes 
Overburden Nil 

vii. Water requirement:
Total water requirement 41.0 KLD Fresh water 3.0 KLD 

Treated water 38.0 KLD 
Source i. Fresh water source Narmada water pipeline/Water

tanker
ii. Water harvested within mine lease during rainy

season
iii. Treated water source- Reject water of RO /DM

plant &Reject water of RO /DM plant (proposed at
Cement plant)

Permission Permission for water withdrawal from Narmada water 
pipeline has been obtained vide letter No. 
GWIL/Bhavnagar/Ind.conn./1257 dated 04.06.2008. 

viii. Nearest village / town/ highway/railway station / water bodies/monument:
Particulars Particular’s Name Distance & Direction 
Village Madhiya 0.5 km, N 
Town Mahuva 9.5km, NE 
Highway NH-51 (Una-Mahuva highway) 0.7 km, N 
Railway Station Amrutvel 4.5 km, N 
Water bodies Arabian Sea Coast 0.5 km, S from the HTL 
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Samdiyala Bandhara 2.3 km, WSW 
Bhambhali River 3.6 km, W 

Monuments Firangi Deval Sun Temple, at 
 Kalsar, Bhavnagar 

23.5 km, NE 

ix. Presence of Environmentally Sensitive areas in the study area:
Forest Land/Protected 
Area/Environmental Sensitivity 
Zone 

Yes/No Details of Certificate/letter/Remarks 

Forest Land No 
Nil National park No 

Wildlife Sanctuary No
Eco-Sensitive Zone(ESZ) /Eco-
Sensitive Area(ESA) 

No

Schedule-I species Yes Peafowl, Chinkara and Asiatic lion are 
the Schedule - I species observed in 
the study area. 

Status of Wildlife Conservation 
Plan 

Yes Wildlife Conservation Plan has been 
prepared. 

x. Green belt/plantation details:
Proposed area for green belt/plantation 18.50 Ha 
Budget for green plant& plantation till the end of life 
of mine. 

56.10 Lakhs 

Particulars for Green belt/plantation Area covered (in Ha) 
7.5 m barrier & non-mineralized zone 5.0 
50 m safety zone of nallah, roads, electric lines 3.0 
500 m safety zones of nearest habitation villages - 
Additional information (if any) 10.50 ha(Backfilled area -  

Govt. wasteland) 

xi. The Project Proponent submitted that baseline study conducted during 1st

March 2021 to 2ndJune 2021 (Summer season).

xii. Rehabilitation & Resettlement:
R & R details The Project Proponent submitted that there is no 

displacement proposed from the mining lease area as 
habitation of villages falls outside the mining lease area. 

xiii. The Project Proponent submitted that there is no litigation pending against the
project and/or land in which the project is proposed to be set up.

xiv. The Project Proponent submitted that the total project cost is Rs 29.0 Cr and
about 55 persons will get employment.

3. Observation and Recommendation of the Committee:
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The EAC noted that the Project Proponent earlier obtained Terms of 
Reference vide letter dated 03.01.2017 and extension of validity of ToR vide letter 
dated 17.03.2020 for the period upto 12.11.2021 and the Project Proponent 
submitted the draft EIA report to the Gujarat Pollution Control Board and public 
hearing was scheduled on 16.12.2021. The Project Proponent informed the EAC that 
the Public hearing has been postponed by Gujarat Pollution Control Board due to 
“unavoidable circumstances” vide Board letter dated 13.12.2021 and since the 
conduct of public hearing has got delayed, Project Proponent will not be able to 
submit the Final EIA report within the stipulated time of validity of ToR and hence the 
fresh proposal for grant of Terms of Reference was submitted. 

The EAC asked the Project Proponent to begin with the KML file indicating the 
site features in the vicinity of the mine lease area and well as within the 10 km radius 
of the study area. The Project Proponent informed the EAC that the NH-51 (Una-
Mahuva highway) is located at a distance of 0.7 km, N from the mine lease area. 
Nearest village is Madhiya located at a distance of 0.5 km, N from the mine lease 
area. The Project Proponent informed the EAC that the total mine lease area is 
332.24 ha, out of which 199.2246 ha is a Private land and 133.0154 ha is a 
Government land. PP also informed that the few encroachments in the Govt. land 
will be shifted and some part of the area in the Pvt. agricultural land will be 
purchased and will be compensated accordingly.  The EAC asked the Project 
Proponent to submit the area to be acquired along with timeline. The EAC also 
asked the Project Proponent to carry out a detailed R&R plan with need based study 
and also to submit the cost benefit analysis study comparing to the production of 
agriculture and mineral production. The EAC also asked the Project Proponent to 
submit the action plan for returning the land back to the farmers along with the 
timeline. 

The EAC asked the Project Proponent that what is the mine lease area at the 
time of grant of mining lease. The Project Proponent informed the EAC that the total 
mine lease area is 616.7254 ha at the time of grant of mining lease during the year 
2008 and after that the part of the mine lease area was surrendered and at present 
the total mine lease area is 333.24 ha. The lease deed was executed on 11.01.2017 
for the reduced mine lease area over an area of 333.24 ha for mineral Limestone 
and Marl for a period of 50 years. The Project Proponent vide email dated 
18.10.2022 has submitted the entire approved mining plan, letter of intent over a 
mine lease area of 616.7254 ha dated 15.02.2008 and grant of mining lease order 
dated 08.01.2017 for revised mine lease area of 333.24 ha.     

The EAC asked the Project Proponent to show the environmental sensitivity in 
the study area of the 10 km radius in the KML file. The Project Proponent informed 
the EAC that the rivers located in the vicinity of the mine lease area flows in to the 
Arabian Sea which is located at a distance of 0.5 km, S (from the HTL) from the mine 
lease area. The EAC asked about the status of the Coastal Regulation Zone(CRZ)? 
The Project Proponent informed the EAC that the areas regard to CRZ have been 
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excluded while surrendering the part of the mine lease area and the mine lease area 
is falling outside the CRZ and hence no clearance required for CRZ. The EAC asked 
the Project Proponent to show the supporting document in this regard. The Project 
Proponent informed the EAC that the detailed study has been carried out by Anna 
University, Chennai who has been authorized to carry out CRZ studies and the study 
mentioned that the instant mine lease area is falling outside the CRZ. The Project 
Proponent has shown the study done by Institute of Remote Sensing during the year 
2019 for the combined three mine lease areas demarcating the HTL, LTL and CRZ 
area. The study mentioned that the mine lease area is away from the CRZ area. The 
EAC opined that the Ministry may seek comments from the CRZ Division in the 
Ministry in this regard. The EAC was of the view that Bhavnagar coast line is very 
sensitive w.r.t sea turtles and Schedule-I species such as Lion are visible in the 
vicinity of the study area. The EAC also asked about the turtle breeding sites in the 
study area. The Project Proponent informed the EAC that the conservation will be 
taken care of in consultation with the Forest Department. The EAC asked the Project 
Proponent to show the other two mine lease areas in the KML file. The Project 
Proponent has shown the other two mine lease areas and informed the EAC that the 
two mine lease areas are green field project. The EAC asked the Project Proponent 
to carry out the cumulative impact assessment by considering these two mines and 
also other mines in the study area.  

The EAC asked whether any court case is pending against the project? The 
Project Proponent informed the EAC that there is no court case/litigation pending 
against the project. PP also informed that there is no Wildlife Sanctuary, National 
Park and Critically Polluted Areas within the study area of 10km radius. The Project 
Proponent informed the EAC that the baseline study has been conducted during 1st

March- 2nd June, 2021 (Summer season). 

The EAC noted that the Consultant, Min Mec Consultancy Pvt. Ltd is not 
having accreditation for sector 1(a) Mining of Minerals and whereas the instant 
proposal is for 1(a) Mining of Minerals. The Consultant informed that the 
accreditation of the sector 1(a) Mining of Minerals was kept on hold since the 
Vibration expert was not accredited. The EAC asked the Project Proponent whether 
they are aware of the accreditation of the Consultant or not? The Project Proponent 
informed the EAC that they are aware that the Consultant is not accredited for 1(a) 
Mining of Minerals. The EAC warned both the Project Proponent and the Consultant 
for hiding the facts before the EAC. The EAC was of the view that neither the Project 
Proponent nor the Consultant revealed the information until the EAC took 
clarification. The EAC opined that the Project Proponent/ Consultant should have 
informed before the start of the presentation. The Project Proponent apologized 
before the EAC and it will not be repeated in future. The EAC took a stringent view 
and asked the Ministry to take action against the Consultant for hiding the facts 
before the EAC. Thereafter, the EAC allowed the Project Proponent to give the 
presentation since the instant proposal is for grant of Terms of Reference (ToR).  
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Based on the above discussions held, the EAC recommended the proposal 
in the 5th EAC (Non-Coal Mining) meeting held during 18-20, October, 2022 for grant 
of Terms of Reference (ToR) under the provisions of EIA Notification, 2006 for M/s 
Nirma Limited for mining of Limestone in Padhiarka and Doliya Limestone mine with 
production capacity of 1.5 MTPA in the mine lease area of 332.24 ha, located at 
Villages Padhiarka & Doliya, Tehsil: Mahuva, District: Bhavnagar, Gujarat for 
undertaking detailed EIA/EMP study subject to the following specific conditions in 
addition to the standard ToR conditions applicable for non-coal mining projects:- 

i. The EAC opined that the Ministry may seek comments from the CRZ Division
in the Ministry that whether the mine lease area falling in the CRZ area or not.

ii. In view of the agricultural land proposed under the mining lease area, the
Project Proponent needs to submit the Cost Benefit analysis comparing the
current agricultural production and annual turnover including the cost and the
benefits drawn by the local villages vis-a-vis the mineral cost and
beneficiaries.

iii. The Project Proponent needs to submit the action plan for deploying the
Ripper-Dozer combination to eliminate the drilling and blasting.

iv. The Project Proponent shall ensure that the shallow pits up to depth of 4 m
shall be refilled and reclaimed and given back to the farmers as agriculture
land. Return all the proposed non-mining area to farmers/owners of the land.
The mining plan, inter-alia, includes the above mentioned details with regard
to pits and reclamation.

v. The Project Proponent needs to submit the detailed measures to be taken for
protection of turtle breeding sites and also needs to specifically address the
movement of Lions and conservation in the Wildlife Conservation plan in
consultation with the Forest Department.

vi. The Project Proponent should prepare the EMP considering the scenario of
pollution to be generated for normative and peak total excavation for
assessing air and noise pollution. PP also needs to submit the breakup of
total excavation in tonnes.

vii. The Project Proponent needs to monitor the ambient air quality and noise
level at the mine lease boundary, nearest village, predominant downwind
direction and at other sensitive receptors. Accordingly, Project Proponent
shall propose to install Continuous Ambient Air Quality Monitoring Station
within certain timeline.
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viii. The Project Proponent needs to carry out the cumulative impact assessment
by considering all the mining activity including the transport scenario of the
mines in the study area and should indicate the capacity of each mine
considered for predication of air quality modeling. The control case and worst-
case scenario needs to be demonstrated with controlling factor and GLCs
values for all the pollutants needs to be clearly mentioned. The input
parameters used for the modeling also needs to be submitted.

ix. The Project Proponent needs to submit the detailed R&R plan covering all the
components viz. number of Project Affected Families (PAF) and details of the
land owned by them, break up of total compensation to be paid including
method of calculation including the sources/references adopted and mode of
payment etc. PP need to submit the plan for Socio economic development of
the neighbourhood habitats based on the need based survey along with the
time bound action plan. PP also needs to submit the possession certificate
and timeline for acquiring the land at the time of appraisal of EC.

x. The Project Proponent shall carry out the assessment of impact due to the
proposed project as per the guidelines issued by the Central Ground Water
Authority from time to time and submit the same as a part of the EIA/EMP.
The project proponent shall conduct hydrological study for projects involving
intersection of ground water table as per the guidelines issued by the Central
Ground Water Authority from time to time and submit the same as a part of
the EIA/EMP.

xi. The Project Proponent shall explore the possibility of reduction of specific
water requirement by optimization / technology up gradation, etc. The efforts
shall be delineated in the EIA/EMP.

xii. The Project Proponent shall prepare the scheme for mandatory recycle/re-use
of water as specified by the Central Ground Water Authority for different
category areas seeking NoC for ground water withdrawal and the shall submit
as part of EIA/EMP report.

xiii. The Project Proponent needs to carry out the Public Hearing as per provisions
of EIA Notification, 2006. PP should also submit the time bound action plan on
concerns of the public through a separate budget with capital expenditure with
a timeline of 3 years.

xiv. The Project Proponent needs to submit the documents related to part
surrender of the mine lease area at the time of appraisal of EC.
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xv. The Project Proponent shall conduct drone survey of the mine lease area and
buffer area and submit during the appraisal for EC.

1.4 Mining of Sand in Riverbed of Wardha River with production capacity of 
1.14 MTPA (0.70 Mm3) in mine lease area of 327.84 ha, located at village 
Shivanichor (Chandrapur Taluka), Hadsati, Nandgaon, Visapur (Ballarpur 
Taluka), Dhidsi, Kadholi BK, Charli, Kolgaon (Rajura Taluka) of Chandrapur 
District, Maharashtra by Western Coalfields Limited - [File No. IA-J-
11015/92/2021-IA-II(NCM); Proposal No. IA/MH/MIN/237600/2021] - Terms of 
Reference 

The instant proposal is for grant of Terms of Reference for M/s Western 
Coalfields Limited for mining of Sand in Riverbed of Wardha River with production 
capacity of 1.14 MTPA (0.70 Mm3) in mine lease area of 327.84 ha, located at village 
Shivanichor (Chandrapur Taluka), Hadsati, Nandgaon, Visapur (Ballarpur Taluka), 
Dhidsi, Kadholi BK, Charli, Kolgaon (Rajura Taluka) of Chandrapur District, 
Maharashtra.  

2. Details of the proposal, as ascertained from the proposal documents are
given as under:

i. The mine lease area is located between Latitude 19°50'12.64"N to
19°53'27.86"N and Longitude 79°15'16.07"E to 79°20'25.44"E. The mine
lease area falls under the Survey of India Toposheet No: 56 M/5 and falls in
Seismic Zone-III.

ii. The proposed project activity is listed at schedule no. 1(a) Mining of Minerals
and falls under Category “A” as the mining lease area is greater than 250ha
and appraised at the Central level.

iii. The proposal was initially considered in the 42ndEAC meeting held during 30th

November to 3rdDecember, 2021wherein the Committee deferred the
proposal due to want of requisite information. The Project Proponent
submitted the information on 10.03.2022 in PARIVESH. Accordingly, the
proposal was considered in the 48thEAC meeting held during 28thto 30th

March, 2022.The Committee suggested the Ministry to seek advice from the
policy division, MoEF&CC whether the operation of sand extraction needs to
be treated as violation or not, since, it is mined out without CTO and EC.
Therefore, the Committee deferred the proposal. The Comments were taken
from IA Policy in the Ministry and are given as under: “NCM sector may take

up the matter with Ministry of Mines and/or Indian Bureau of Mines to
ascertain whether sand used for stowing in coal mines is to be treated as
major mineral or not and thereby the implications of EIA Notification
1994/2006 as amended from time to time.”

iv. Accordingly, the Non-Coal Mining sector invited representative of Ministry of
Mines and Indian Bureau of Mines to participate in 53rdEAC (Non-Coal
Mining) meeting held during 28th - 29th June, 2022 to ascertain whether sand
used for stowing in coal mines is to be treated as major mineral or not and
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REGIONAL OFFICE 
GUJARA,T POLLUTION CONTROL BO.ARD 
PLOT NO: 1616/1617, SWASTIK COMPLEX, NR- VlR MOKHAOAJ1 CIRCLE, 

GHOGHA ROAD, BHA VNAGAR-364 001 

PHONE: 2566108 

PUBLIC HEARING PROCEEDINGS 

It is informed that as per the Ministry of Environment, Forests and Climate Change, Government of 
India, New Delhi vide its notification no. S.O. 1533(E) dated 114/09/2006 and its subsequent 
amendment S.O. 3067(£) dated O 1/12/2009, Public hearing is arranged for Mis. Nirma Ltd. for 
proposed Lime Stone Mining (Mine Lease Area: 332.24 Ha. 1.5 MTPA R.O.M) at Village: 
Padhiyarka & Doliya, Taluka: Mahuva, Dist.: Bhavnagar which is ,covered under category A. The 
public Hearing is held on 28.04.2023 at 13:00 hrs. at the premises of Nirma Cement Plant Area, NH 
8 E/51, Survey No. 80, Village: Padhiyarka, Taluka: Mahuva, Dist.: Bhavnagar. 

A copy of the draft Environment Impact Assessment report and the Summary of Environment 
Impact Assessment Report was sent to the following authorities or offices to make available the draft 

� EIA report for inspection to the public during normal office hours, till the Public Hearing is over.

1. The District Collector Office, Bhavnagar
2. District Development Office, Bhavnagar
3. District f ndustry Centre, Bhavnagar
4. Taluka Development Office, Tai: Mahuva, Dist.: Bhavnagar.
5. Regional Officer,

Integrated Regional Office, Ministry of Environment, Forests and Climate Change, Room No.
407, Arany:a Bhawan, blear CH-3 Circle, Sector- JOA, Gandhinagar, Gujarat-382010.

6. Regional Office, Gujarat Pollution Control Board, Swastik O:implex, Vir Mokhadaji Circle,
Bhavnagar-364002.

Other concerned persons having plausible stake in the environmenta] aspects were requested to send 
their responses in writing to the concerned regulatory authorities. 

The Public Heairing was scheduled on 28.04.2023 at 13:00 hrs. in the premises Nirma Cement Plant 
Area, NH 8 E/51, Survey No. 80, Village: Padhiyarka, Taluka: Mahuva, Dist: Bhavnagar. 

An advertisement in English was published in "The Indian Express" on 26/03/2023 and that in 
Gujarati in "Sandesh" dated 26/03/2023. 

Shri R.K.Mehta (IAS), District Collector and District Magistrate, Bhavnagar presided over and 
supervised the entire public hearing process. 

All arrangements for the public hearing were made in strict compliance of Covid-19 prevention 
guideline. 

A statement showing participants present during the public hearing is: enclosed as Annexure-A.
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Annexure-B (ENGLISH) 

A statement showing issues raised by the participants and responses by the 
representative of the applicant during the public hearing 

It is hereby informed that as per the Ministry of Environment, Forest & Climate 

Change, Government of India, New Delhi vide its notification no. S.O. 1533 dated 14th 

September 2006 and its subsequent amendment S.O. 3067 (E) dated 1st December 2009, 

Public Hearing is Fixed for M/s Nirma Limited (Mine lease Area: 332.24 Ha) for Proposed 

Padhiyarka & Doliya Limestone Mining – Rate of Mining 1.5 MTPA, at Villages: Padhiyarka 

& Doliya, Taluka. Mahuva, Dist: Bhavnagar, covered under Project Category “A” at Nirma 

Cement Plant Area, NH 8 E/51, Survey No. 80, Village: Padhiarka, Ta. Mahuva, Dist: 

Bhavnagar on 28/04/2023 at 13:00 hrs under the chairmanship of Shri R.K. Mehta, IAS, 

District Collector and District Magistrate, Bhavnagar.   

Shri A. J. Rathod, Regional officer, Gujarat Pollution Control Board, Bhavnagar and 

representative of the Member Secretary, Gujarat Pollution Control Board, Gandhinagar 

welcomed all people present during the Public Hearing. He outlined various provisions of the 

EIA Notification and briefed the procedural details for conducting this Public Hearing. He 

informed that for establishment of new industries and for expansion or change in production 

or modernization of existing industries/projects, it is mandatory to obtain environmental 

clearance as per notifications published by Ministry of Environment Forests & Climate 

Change, New Delhi. He also informed that as per provisions of notifications published by 

Ministry of Environment Forests & Climate Change, New Delhi, locally affected people 

would be able to make oral representations at this public hearing whereas other individuals 

having plausible stake, have to submit their representation in writing which would be included 

in the proceedings. He also clarified that all the representations made during the public 

hearing would be included in the proceedings of the hearing.  

He mentioned the advertisement for this public hearing was published in Gujarati 

Daily News Paper “Sandesh” and in English News Paper “Times of India” dated 26/03/2023. 

He also stated that the copies of executive summary of this proposed project was distributed in 

the villages within 10 km radius of the proposed limestone mining project. 
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He further stated that following persons/organizations have submitted objections and 

suggestions related to the proposed project prior to the public hearing. He said that these 

objections and suggestions along with reply made by the project proponent will be included in 

the minutes of the proceedings. 

 Shri Mahuva Bandhara Khetiwadi Paryavaran Bachav Samiti, Po:Vangar, Ta: Mahuva,
Dist: Bhavnagar

 Vangar Gram Panchayat Office, Ta: Mahuva, Dist: Bhavnagar
 Madhiya Gram Panchayat Office , Ta: Mahuva, Dist: Bhavnagar
 Padiyaraka Gram Panchayat Office, Ta: Mahuva, Dist: Bhavnagar
 Doliya Gram Panchayat Office, Ta: Mahuva, Dist: Bhavnagar
 Dudhala No-1 Gram Panchayat Office, Ta: Mahuva, Dist: Bhavnagar
 Dudheri Gram Panchayat Office, Ta: Mahuva, Dist: Bhavnagar
 Gujarda Gram Panchayat Office, Ta: Mahuva, Dist: Bhavnagar
 Devaliya Gram Panchayat Office, Ta: Mahuva, Dist: Bhavnagar
 Khared Gram Panchayat Office, Ta: Mahuva, Dist: Bhavnagar
 Katpar Gram Panchayat Office, Ta: Mahuva, Dist: Bhavnagar
 Samdhiyala-1 Gram Panchayat Office, Ta: Rajula, Dist: Amreli
 Patwa Gram Panchayat Office, Ta: Rajula, Dist: Amreli
 Gadhda Gram Panchayat Office, Ta: Mahuva, Dist: Bhavnagar
 Sushri Shantuben Narshibhai Chauhan, Member, District Panchayat Electoral Board,

Dist: Bhavnagar
 Shri Mohanbhai Hamirbhai Makwana, President, Shri Mahuva Taluka (Rural), BJP,  Dist:

Bhavnagar
 Sushri Anjuben Ghelabhai Makwana, President, Taluka Panchayat, Ta: Mahuva, Dist:

Bhavnagar
 Shri Vitthalbhai Madhubhai Vadhela, Chairman, Executive Committee, Ta: Mahuva,

Dist: Bhavnagar
 Shri Bharatbhai Naranbhai Shiyal, Member, 9-Dudheri Taluka Panchayat Constituency,

Ta: Mahuva, Dist: Bhavnagar
 Shri Chhaganbhai Nanbhai Bhalia, Member, 8-Doliya Taluka Panchayat Constituency,

Ta: Mahuva, Dist: Bhavnagar
 Shri Ramjibhai Chitharbhai Dolashiya, 14- Katpar, Taluka Panchayat Constituency, Ta:

Mahuva, Dist: Bhavnagar
 Shri Mahesh Pandya, Pariyavarn Mitra, Dist: Ahmedabad
 Shri Vitthalbhai B  Solanki, President (Mahuva), Kisan Ekta Samiti, Dist: Bhavnagar
 Shri Sagar Rabari, Trustee, Gujarat Farmers Ekta Manch, Dist: Bhavnagar
 Shri Nitish Bambhaniya, President, Jatayu Nature Club, Mahuva, Dist: Bhavnagar
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Then Shri A. J. Rathod, Regional Officer, GPCB, Bhavnagar & Representative of the 

Member Secretary, GPCB, Gandhinagar has asked representative of project proponent to 

make the presentation of their proposed project in local language (i.e. Gujarati) after due 

permission from Shri R. K. Mehta, I.A.S. District Collector & District Magistrate and  

Chairman of this public hearing.  
 

On behalf of the project proponent, Shri G. J Adroja, Vice President, M/s. Nirma Ltd 
welcomed all present in public hearing. Thereafter, Mrs. Khushali Oza, Environment 

Engineer, Environment Dept at Nirma Ltd has given an outline of the proposed project 

through a power point presentation in Gujarati language. In this presentation, she briefed all 

present about details of project introduction, background, project details, product information, 

environmental management system, its impacts and proposed controls, project benefits, socio-

economic development plan. 
 

After completion of above mentioned presentation, Shri A. J. Rathod, Regional 

Officer, GPCB, Bhavnagar & Representative of the Member Secretary, GPCB, Gandhinagar 

has declared the forum open for local public for submissions/objections/suggestions after due 

permission from Shri R. K. Mehta, I.A.S. District Collector & District Magistrate and 

Chairman of this public hearing. During the public hearing, public remained present raised 

questions/suggestions/objections/opinions. The statement showing these representations 

during public hearing and responses given by Shri Ashish Desai, President (Project), 

Representative of project proponent, are as under. 

Sr No 
 

Name & 
Village of the 

person 

Issue raised Response made by 
representative of project 

1 Name: Shiyal 
Bharatbhai 
Naranbhai 
village: 
Dudheri 

Written submission of Mahuva 
Bandhara Khetiwadi Paryavaran 
Bachav Samiti dated 
28/04/2023 was read out 
literally by him. 
 
The written submission is 
enclosed herewith as Annexure-
C24. 
 

Reply was given by the 
representative of the project 
as follows: 
 
On submission of draft EIA 
report, prepared as per TOR 
approved by MoEF&CC, 
New Delhi, Gujarat 
Pollution Control Board 
have fixed date of public 
hearing for environmental 
clearance  of our above 3 
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limestone mining leases on 
28.04.2023. 

As per the representation of 
Shri  Mahuva Bandhara 
Khetivadi  Paryavaran 
Bachav Samiti, Vangar  
dated: 26.04.2023, point 
wise reply as follow. 

(1) The report of Professor
C.R.Babu Committee and
Professor C.K.Vashney
Committee constituted by
the Ministry of Environment,
Forest and Climate Change
Environment, in which the
land in this area was shown
as wetland. This report has
not been considered by the
Hon'ble NGT and the
Hon'ble NGT vide Order
dated 14/01/2015 has
dismissed the  cancellation
order of EC issued by
Ministry of Environment,
Forests and Climate Change,
Government of India, New
Delhi.

Further, the Deputy 
Conservator of Forests has 
certified by his letter dated 
09.11.2020 that “No 
National Park, Sanctuary, 
Biosphere Reserve, Wildlife 
Corridor, Ramsar Site, 
Tiger/Elephant within 15 km 
of the mining lease area ”. A 
copy of DCF's letter 
covering the area of all three 
mines is attached along with 
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detail reply   enclosed as 
Annexure-D 24. 

 
Also, as per the latest 
Ramsar Convention site 
released in Nov'22, the core 
zone and buffer zone of the 
proposed mining lease area 
are not covered as wetlands 
in the latest report. A copy 
is attached along with detail 
reply   enclosed as 
Annexure-D 24. 
 

(2) The State Government 
grants mining leases in 
limestone bearing areas with 
the prior approval of the 
Central Government through 
the Department of Industries 
and Mines. Mineral rights in 
all types of land are held by 
the government. According 
to which the State 
Government has approved 
the mining lease. 

 
However, the company will 
not acquire agricultural land 
for mining without consent 
of farmers. If the farmers 
want to sell/consent their 
land for mining at market 
rates/commercial 
negotiation, the project 
proponent may, accordingly, 
purchase the land/take 
consent of the land owner to 
mine that land. Thus, mining 
will be done in that land only 
after getting the consent of 
the land owner. 
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(3)  Malan Bandhara and 
Samdhiyala Salinity ingress 
control bund are located 
within 10 km of the mining 
lease area and the mining 
lease is granted as per 
existing Acts and Rules. 
 
The water catchment area of 
Malan and Nikol Bandhara 
as well as the benefited 
areas do not include in the 
granted  mining lease area. 
The purpose of the 
Samdhiyala Salinity Ingress 
Control Bund is to prevent 
the rising of salty sea water 
towards the land. In which 
the rain water is collected, it 
has been planned to increase 
the storage capacity of the 
bund and to facilitate the 
flow of water in the salinity 
control bund, three canals 
will be constructed around 
the cement plant. As per 
suggestion/advice of 
Irrigation Department the 
company will deepen the 
proposed land towards the 
bandhara to increase water 
storage. 
No reservoir is located in 
any mining lease area. Apart 
from this, environment and 
all related rules will be 
followed during mining. 
 
(4) No „Bruhadgir Vistar‟ 
has been declared as 
Reserve Forest in resolution 
of the Department of Forest 
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and Environment, 
Gandhinagar. Further, the 
Deputy Conservator of 
Forests has certified by his 
letter dated 09.11.2020 that 
“No National Park, 
Sanctuary, Biosphere 
Reserve, Wildlife Corridor, 
Ramsar Site, 
Tiger/Elephant within 15 
km of the mining lease 
area”. A copy of DCF's 
letter covering the area of 
all three mines is attached 
herewith in reply   enclosed 
as Annexure-D24.

(5) Mining leases are
granted by the Government
after obtaining a land
availability and 
recommendation report 
from the District Revenue 
Department on government 
land falling within the 
sanctioned mining lease 
areas. 

(6) None of the mining lease
areas fall within the Coastal
Regulatory Zone (natural
wall-buffer zone) and no
excavation are to be carried
out in this natural wall.
Mining of limestone in the
mining lease areas is
planned to be carried out
above the ground water
level. Mining activities shall
not in any way intersect the
ground water. So there is no
possibility of intrusion of
sea water due to mining
activities. In fact some of the
pits from mining will be
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used as artificial recharge 
structures and this will 
improve the groundwater 
quality and prevent the 
intrusion of more salinity 
and reduce the increased 
salinity. 
 
 
(7) The Company itself 
handed over the approved 
connection of Narmada 
Pipeline to GWIL vide letter 
dated 01.07.2011 for 
conservation of water 
source. A copy of the same 
is annexed herewith in reply   
enclosed as Annexure-D24. 
GWIL has not cancelled the 
same. Once we receive 
environmental clearance, we 
will revive or re-contract the 
above GWIL permit. 
 
(8) The land area of all the 
three mining leases and the 
land area of the cement plant 
are different. Also, the 
Hon'ble NGT vide its 
judgment dated 14.01.2015 
has cancelled the EC 
cancellation order of 
MoEF&CC. 
 
Mining & Cement Plant 
Project is not included in 
EIA as both the EC 
applications are different. 

2 Name: Cholia 
Manish 
Jitubhai 
Village: 
Dudheri 

1. Environment Action Plan is 
outlined. In all of them, it is 
said that water pollution, noise 
pollution, air pollution and land 
pollution will be controlled, 

Representative of Project 
said that there is no life 
without agriculture and 
there is no life without wild 
animals. Even there is no 
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which means that pollution will 
happen, right? That‟s why it has 
to be controlled. 

2. Often referred as Ramsar site
is actually not here. Yes, it is
true that there are only four
Ramsar sites in Gujarat. If the
pollution due to this project will
be so much then there will not
be any hope to comply
UNESCO rules to declare as
Ramsar site in future.

3. Regarding the limestone
stone, my note is that the
limestone stone is mostly
available from Kutch and it is
also a desert area so it should be
taken from there as well. Why
is there an effort to destroy
human life and extract stones
from here?

4. If you don't see animals like
elephants and tigers here, then
you don't see humans here
either? Lions are also found
here. And if there is God's
grace, those tigers and elephants
will also be seen.

5. World Sparrow Day has just
been celebrated for few days
ago and we are proud to hear
the chirping of sparrows. If
network waves cause this much
loss, how much loss would this
distortion and noise cause? Also
we see peacocks there.
Development is necessary for
the country's GDP but where to
go after developing so much,
then our humble request is that
for us this is our world and let
us be happy. Our earth is our
mother.

life without birds and there 
is no life without industries, 
so if we keep everyone 
together and work in a way 
that causes the least damage 
to the environment, it is 
called sustainable 
development and the whole 
world runs on sustainable 
development principle. 
Mobile towers also harm 
birds and that waves cause 
damage us too still not a 
single one of us can live 
without a mobile. Again the 
same thing about the 
Ramsar site is that the 
Ramsar site has not 
declared any wetland. I 
don't know when this site 
will be declared a wetland. 
When it comes to extracting 
limestone from Kutch, like 
your representation should 
also be the representation of 
their farmers also because 
that is their motherland too. 
That‟s why Pollution 
Control Board has framed 
rules/limits. So if we work 
within the limits and within 
the rules, we always get 
approval for it. 
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2-A Bharatbhai 
Naranbhai 
Shiyal  
Village- 
Dudheri 

It was submitted by Bharatbhai 
that the company called our 
land is wasteland and we have 
the Babu Committee and 
Vashaney Committee reports 
made by the Supreme Court. 
After that report, the 
environment certificate of the 
company was cancelled in 2011 
and now the case is in the 
Supreme Court. 
 
 
The cancelled report in the 
Hon'ble National Green 
Tribunal has been challenged in 
the Supreme Court and the case 
is currently pending in the 
Supreme Court for the 
Environment Certificate. 

Representative of Project 
replied that Prof.Babu 
Committee and Prof. 
Vashaney Committee is 
formed by MoEF and the 
report given by them has 
not been accepted by 
Hon'ble National Green 
Tribunal and requested to 
read once  the order passed 
by Hon'ble National Green 
Tribunal. 
 
In response to the argument, 
it is said that you are right 
but it is for plant and this 
hearing is for Mining. 

3 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

Name: 
Mohanbhai 
Hamirbhai 
Makwana 
Village: 
Gujarda 
(President -
Mahuva 
Taluka Rural 
Bharatiya 
Janata Party)  

He read his representation dated 
28/04/2023 verbatim which is 
enclosed herewith as Annexure 
– C46. 

A copy of the reply given 
by the project representative 
is enclosed as Annexure – 
D46. Mohanbhai, I would 
like to inform you that the 
MoEF&CC had cancelled 
Cement Plant EC on the 
report given by Prof. Babu 
Committee and Prof.  
Vashaney Committee. 
Which was not accepted by 
Hon'ble NGT & Hon'ble 
NGT has set-aside/revived 
cement plant EC. And 
supreme court has not given 
any stay on Hon'ble NGT 
order. So the environment 
clearance of the company is 
in the same condition as it 
was.  
 
The project proponent has 
not talked about reservoirs, 
wetlands or wastelands. The 
High Court has ordered to 
give back 100 Ha. for 
Samdhiyala Bund and we 
have to undertake 
deepening when the plants 
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come so that we can 
increase the storage of more 
rain water, Due to which the 
capacity of the bund will 
increase by 200%. 
Company is willing to 
giving land for school at 
Dudheri village. Also we 
are ready to give our 
contribution for the same. 
Letter regarding our 
commitment is already 
inwarded to Collector Sir on 
24/02/2023. 

3-A Bharatbhai 
Naranbhai 
Shiyal 
Village: 
Dudheri 

Bharatbhai Shiyal submitted as 
follows in the argument to this 
answer. 
We are not aware that the 
company submitted the letter to 
the Collector on 24/02/2023. On 
24/11/2022 we have requested 
Survey No 55 to build school 
for Dudheri village. 

Bharatbhai's argument has 
been answered by the 
representative of Project 
Proponent as follows: 
Survey no. 55 of 
Government land lying 
within the mining lease 
area. That company cannot 
give to build a school. Apart 
from this, any other survey 
number of Dudheri village 
is ready to be given by the 
company and the letter for 
that has been given to the 
Collector as mentioned 
above. Additionally, in past, 
company has given land for 
Madhiya Govt. School as 
requested by Madhiya 
Villagers when the school 
land was deducted / reduced 
due to road. 

4 Name: Bhalya 
Vijaybhai 
Mansukhbhai 
Village: 
Dudheri 
(Deputy 
Sarpanch 
Dudheri 
Village) 

About 650 people of our 
villagers are deprived from 
plots and all the waste lands are 
given to mining, people of our 
village are requesting that they 
should give us plots but from 
where we should give plots, we 
don't have any other place. All 
the waste lands have been given 
in mining lease on rent of 50 
years. So we are unable to reply 
villagers. 

It is the responsibility of 
government to allot the land 
to landless people. And it 
does not cover under our 
purview. 
Habitation of lions are not 
observed and the same has 
been reported in 
conservation plan approved 
by Forest Department.  
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Officers of forest department 
and mining lease are also sitting 
here and I want to ask them 
whether the lions come here or 
not? And if yes, then why you 
have  not considered in your 
studies?  

5 Name: 
Ravjibhai 
Waghjibhai 
Baraiya on 
behalf of Gita 
Ben 
Rameshbhai 
Makwana 
(President 
Mahuva 
Nagarpalika) 
Village:  
Padhiyarka 

His written submission dated 
28/04/2023 was read out 
verbatim by him. The written 
submission is enclosed herewith 
as Annexure - C100.  

The project proponent 
stated that questions asked 
by presenter are similar to 
those of Mahuva Bandhara 
Khetivadi Paryavaran 
Bachav Samiti and answer 
to the above question is 
already given earlier in 
detail. A written reply is 
enclosed herewith as per 
Annexure D-100. 

6 Name: 
Makwana 
Jasubhai 
Veljibhai 
Village: 
Doliya 

As you are talking about 
industrial development by GDP 
that is looking like cheating us. 
Within India, 60 percent of 
people are involved in 
agriculture and I am connected  
to agricultural scheme. 
 
- Gram Nirman Samaj at  
Devadia,which is functioning 
within all the villages of the 
Mahuva. I have been doing 
development work there for 
three years within the Devadia 
cluster and I am directly 
associated with the farmers and 
I am also a farmer's son. This 
year the Prime Minister has 
declared the millet year. He is 
trying to ensure that people in 
foreign countries do not eat 
millets, so that people in foreign 
countries eat them and farmers 
get good prices and develop 
millets within the sea shore 
area. This millet is not grown in 
other areas because Mahuva 
was considered as Kashmir of 
Saurashtra so why not now and 

Representative of Project 
replied that there was only 
one project in 2008 that was 
responded to by the project 
proponent And it belonged 
to a Cement Plant. In 2008, 
the Gujarat government 
issued three separate mining 
lease L.O.I. to mining 
project. It was for 3400 
hectares of land of L.O.I. 
On submission, the Ministry 
of Environment Forest, 
Delhi gave permission for 
only 1600 hectares out of 
3400 hectares and the deed 
was done for 1600 hectares 
of land. In 2008 also there 
were three leases and three 
L.O.I.  You are misleading 
the people by talking about 
only one lease.  
 
In response to the argument, 
it has been said that, as per 
the plan of Mining passed 
by the Indian Bureau of 
Mines, Mining will be 
started from a minimum of 
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why no effort is being made by 
the government? If all the land 
is mined, then the people of this 
area have to go to another place 
to feed themselves, then what is 
the future of the next 
generation? Three mining 
projects have been undertaken 
by the same company in seven 
villages of Mahuwa taluka. That 
entire mining area is continuous 
in 2008-10 and was considered 
entire area as one area. But now 
it has been divided into three 
parts, what could be the reason 
for this area was divided into 
three parts now? At present, 
sand is being dredged from the 
sea without the permission of 
the government. Vehicles 
moves for sea sand at night due 
to this lion may be harmed. We 
completely boycott Mining.  

In response, it is argued that, if 
this mining takes place, how far 
into it should be mined? 

It is argued that in existing 
construction of Nirma Cement 
plant, you can see salty water 
and if you are mining here then 
sea water will intersect here. 
And also after Mining, all 
mining pit will also get filled 
with sea water and we cannot 
have farming here.  

one meter to maximum 
mining up to 15 meters will 
be done. 

In response to the argument, 
we will not intersect the 
ground water where there is 
sea water. Now because of 
the water that you draw 
from the bore/well for 
farming, the saline water 
level has increased. If the 
pit is filled with sweet 
water, the level of fresh 
water will rise.  
We can see an example of 
Ambuja cement where all 
mining pits are full of sweet 
water &  farmers are 
farming sugarcane 
successfully. And also 
because of this ground 
water table of sweet water 
has increased. In this 
project also rain water will 
be collected in the mining 
pit. So the level of fresh 
water will rise and salinity 
will decrease.  

7 Name: Baraiya 
Punabhai 
Rambhai 
Village: 
Padiyarka 

We don't want to do Mining 
under any circumstances. 

The submission has been 
heard. Mining will be done 
in compliance with 
environmental and Mining 
laws/rules. 

8 Name: Joliya 
Kasabhai 
Village: 
Doliya 

My main issue is animal 
husbandry. My village has a 
population of 4102 and 3516 
cattle breeders, that means 70 to 
80 percent of the population is 
with animal husbandry. Our 
village goucher land was given 

The submission has been 
heard. Care will be taken to 
ensure that farmers and 
livestock are not affected. 

204 328



Page 14 of 19 

for bund & now we have zero 
goucher. If waste land is given 
to a company for mining but the 
first right comes to the cattle 
breeder and then to all others.  

2. All the traders have taken
Millet from our village which
has been sold up to 2500 Rs./20
Kg. The price of cotton was
Rs.1500/20 Kg and the price of
desi millet was Rs.2500/Kg.
Similarly nutritious grains are
grown within this mine area.
While another business is
vegetables and this nutritious
food grain does not grow
anywhere else and if this
goucher is also going in mines
then where should we go to
graze our animals? The first
right in waste land is that of the
cattle breeder not of industries.
That point is to be considered.
Today our village is moving by
animal husbandry to white
revolution. That's why we don't
want this mining in nearby
villages.

9 Name: Joliya 
Vikrambhai 
Arjanbhai 
Village: 
Dodiya 

A total of 7,000 to 8,000 cattle 
of cattle breeder live in these 
seven villages and the State 
Government and the Central 
Government ask to increase the 
milk production capacity as 
these are goucher lands, even 
though if the State Government 
has given for the mining to 
Nirma Company but 
government has to gives back to 
the Gram Panchayat for grazing 
and no mining should be done 
for any reason. The 7000 to 
8000 cattle will starved due to 
mining. Every day we produced 
10,000 liters milk which will be 
loss to us. Therefore we are 
totally against this Mining. At 
the same time, daily income of 

This is not a question 
related to the environment 
of the project. Your 
submission is related to land 
and this question can be 
decided only by the 
Government. No farmers 
will lose their land and care 
will be taken to ensure that 
livestock are not affected. 
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five thousand liters in the 
morning and evening time is 
being done in that way, the total 
income of ten thousand liters of 
milk is being done daily, and 
then the current income is about 
6 to 7 lakhs. This mining will 
result in loss of revenue. 
Therefore, we are totally against 
this Mining. 

10 Name: 
Khimjibhai 
Lakhabhai 
Baraiya 
Village: 
Padhiyarka 

I want to say to the Collector sir 
that if the Government of India 
says that there is no goucher in 
any village, it is the 
Government's duty to give the 
goucher land allotted for 
bandhara scheme should not be 
changed to other purpose. Even 
though there are government 
rules, the government should 
tell for what purpose it has been 
changed. The government says 
that it is not fertile land. So 
what is the reason for telling 
such a lie? The soil here is 
fertile. But the company says 
that nothing is growing in this 
agriculture land and land is 
barren and saline. As they say, 
if you see here once, you will 
know how much vegetables are 
grown. You can eat vegetables, 
but you can‟t eat cement? If you 
live by eating cement, then 
build a factory tomorrow. 
Whatever you write should be 
correct do not write wrong 
things. 

Representative of project 
informed that the waste land 
for the project has been 
allotted by the Government 
for Mining. Care will be 
taken to ensure that farmer's 
land is not affected. 

11 Name: 
Rameshbhai 
Khatabhai 
Gohil 

Village: 
Waghnagar 

How much waste land will be 
left by Nirma Company for 
facilities like Primary, 
Secondary School, Anganwadi 
and Health Center? 

All the three mines together 
have 280 hectares of 
Government waste land. 
And how much to release 
will be decide by the 
Government. 

12 Name: 
Chhaganbhai 
Nanbhai 
Bhalia 

Doliya village is a village with a 
population of 7000. Our village 
is on coast line. Nature has 
given so many blessing to 

The submission has been 
heard. Mining will be done 
in compliance with 
environmental and health 
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Village: 
Doliya 

Doliya. If you want to eat 
chemical free vegetables, come 
to Doliya. The reason why there 
was not been a single case in 
our village during the Corona 
period is the good environment 
and the preservation of the 
environment given by nature. 
All kinds of plants grow in 
Doliya village. Such a place 
will not be seen anywhere. We 
are satisfied with what God has 
given us so let us enjoy what 
God has given us.  
 

related laws/rules. 

13 Name: 
Narsinhbhai 
Mohanbhai 
Joliya. 
 
Village: 
Doliya 

Narsinhbhai has opposed of 
mining in this area. 

The submission has been 
heard. Mining will be done 
in compliance with 
environmental and mining 
laws/rules. 

14 Name: Samast 
Dudheri Samaj 
 
Village: 
Dudheri 

The farmers sitting here have 
come here after leaving their 
cattle starved. We don't need 
anything else. Collector sir, if 
there was a pit here, you would 
not be sitting here. Industry will 
built a wall on all sides. We 
don't want Nirma or even a 
single plant. 

The submission has been 
heard by project proponent 
& ensured that no farmers 
will lose their land and care 
will be taken to ensure that 
livestock are not affected. 

15 Name: 
Hamirbhai 
Shiyal on 
behalf of 
Vangar 
Shantuben 
Narsihbhai 
Chauhan 
(Katpar Zilla 
Panchayat 
Member) 

They opposed the Mining. 
Written application is submitted 
as per Annexure- C44. 

A reply to the written 
application has been 
submitted as per Annexure 
- D44.  
Mining will be done in 
compliance with 
Environmental and Mining 
Laws/Rules. 

16 Name: Bhalia 
Gopalbhai 
Jayantibhai 
 

If you will do Mining then what 
will we do during rest of our 
life? If we talk with reference to 
Environment then the only 
Asiatic lion of World is found 
in our Gir forest and not 
anywhere else in World and 

The submission has been 
heard by project proponent 
& stated that questions 
asked by presenter have 
been answer to the above 
question is already given 
earlier in detail.  
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chances of lions falling in the 
pits increases due to mining will 
be high so what about it ? 

We will work as per the 
conservation plan approved 
by the forest department. 
Mining will be done in 
compliance with 
Environmental and Mining 
Laws/Rules. 
We will work as per the 
conservation plan approved 
by the forest department. 
Mining will be done in 
compliance with 
Environmental and Mining 
Laws/Rules. 

17 Name: 
Makwana 
Rajeshbhai 

Village: 
Dudheri 

Airborne particulates generated 
during mining enter the 
respiratory track and damage 
the lungs, due to which many 
diseases are caused like 
Malaria, Typhoid, Dengue And 
Diarrhea-Vomiting etc. 
Mention the advantages & 
disadvantages of health due to 
mining. 

Representative of project 
proponent said that we are 
going to do mining 
according to all the rules for 
health. Even the workers 
involved in mining will also 
take necessary precautions 
by use of adequate PPEs.  
Mining will be done in 
compliance with 
Environmental and Mining 
Laws/Rules. 

18 Name: Baraiya 
Bhupatbhai 
Sukhabhai 
Village: 
Padhiyarka 

Sir, you have just said that you 
will take our land with 
willingness only; otherwise you 
will not take it, Which you have 
already informed in first 
session.  
He told that as the British had 
ruled and occupied the entire 
country of India and for any 
reason and by guile if someone 
gives this land for mining and 
makes pits, then what to do with 
the neighbors and if their total 
land is given for mining. So 
their source of income is gone. 
We have question to Collector 
Shri whether you can allot a 
wasteland as goucher land as 
we have no goucher land in our 
village. If you can give this 
goucher land to Nirma then why 
not to us? Which land will be 

Project proponent stated 
that no goucher land is 
allotted to Nirma for 
mining. 

The private land will be 
purchased from the persons 
at market price with their 
willingness only. 
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allotted by Panchayat for sports 
activity for development of our 
children?  
We don't want Mining and 
Nirma Plant and if Nirma 
comes then we will protest with 
violent agitation as we strongly 
oppose both. 

19 Name: 
Bharwad 
Palabhai 
Gobarbhai 
Village: 
Padiyarka 

Sir, we want to know are you 
going to establish Nirma 
Cement Plant or Mines, as the 
people here are not aware of it. 
They don‟t know about Nirma 
Cement plant so please let us 
know the actual fact about this. 
So will you tell us the truth 
about it?  

Representative of Project 
replied that Everyone 
knows that Nirma Cement 
Plant is about to come and 
this mining is to be done for 
that only. The case is 
pending with Supreme 
Court and once case is 
completed then Nirma 
Cement Plant will also 
come. 

19-A Bharatbhai 
Naranbhai 
Shiyal 
Village: 
Dudheri 

In the argument, it was inform 
by Bharatbhai that Nirma 
Company has been given a stay 
in the Supreme Court. 

In response to the said 
argument, it is requested 
that you should not spread 
wrong information to 
mislead the people. 
Because, the Supreme Court 
has not given any stay.   

20 Name: 
Bhikhabhai 
Valabhai Bhil 
Village: 
Padhiyarka 

Sir, as you have said that you 
will give irrigation water for 
farming but where we will use 
the irrigation water if the 
farming itself will not exist due 
to mining activity? The only 
request I have is that you should 
have some mercy on us. Our 
children will suffer if you do 
this Mining. And previous 
submissions made by the people 
are correct.  

Project proponent stated 
that care will be taken to 
ensure that the land of the 
farmers is not affected. 

21 Name: 
Kadviben 
Village: 
Dudheri 

Our people are sitting here since 
morning. We have enough 
strength to fight and protest 
against Mining. We have 
walked down to Gandhinagar in 
the past to protest against 
Nirma. The questions will arise 
for education of people and 
their future will be in trouble. 

Project proponent noted the 
verbal submission by the 
presenter. 
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DECLARATION BY EXPERTS CONTRIBUTING TO THE EIA 

EIA/EMP Report for Padhiarka & Doliya Limestone Mine of M/s Nirma Ltd. located at 

Village Padhiarka and Doliya, Taluka Mahuva, District Bhavnagar, Gujarat” of M/s Nirma 

Ltd. 

The baseline data was generated by MoEF & NABL Accredited Laboratory M/s Min Mec 

R&D Laboratory, a division of Min Mec Consultancy Pvt. Ltd., New Delhi.  

We have carried out verified the baseline measurements carried out by M/s Min Mec R&D 

Laboratory. 

I, hereby certify that I was a part of the EIA team in the following capacity that 

developed the above EIA. 

EIA Coordinator: 

Name: Mr. Debashish Mishra 

Signature and Date: 14.08.2023 

Period of Involvement: December 2022-till date 

Contact Information: 9438500471 

Functional area experts: 

Sl. 

No. 

Functional Area Name of 

the 

expert/s 

Involvement 

(period and task) 

Signature and date 

1 Air pollution 

monitoring, 

prevention and 

control (AP) 

Mr. 

Dayananda 

Pandey 

Period: December 2022-till date 

Task: Prediction of Air Pollution and 

its Impacts & Mitigation 

Measures. Interpretation of 

Baseline Environment. 

2 Water pollution 

monitoring, 

prevention and 

control (WP) 

Mrs. 

Anupama 

Swain 

Period: December 2022-till date 

Task: Prediction of Water Pollution 

and its Impacts & Mitigation 

Measures. Interpretation of 

results, comparison with 

limits for writing in present 

baseline scenario. 

3 Solid and 

hazardous waste 

management 

(SHW) 

Er. Ananta 

Prasad Barik 

Period: December 2022-till date 

Task: Identification of nature of 

waste, categorization, and 

quantity of generated waste. 

Prediction of waste pollution 

and its management. 
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Sl. 

No. 

Functional Area Name of 

the 

expert/s 

Involvement 

(period and task) 

Signature and date 

4 Socio-economics 

(SE) 

Dr. Nihar 

Ranjan Das 

Period: December 2022-till date  

Task: Secondary data of Census of 

India, 2011. 

Socio-Economic Survey; 

Socio Economic Impact 

Assesment. 

 

5 Ecology and 

biodiversity (EB) 

Mr. 

Debashish 

Mishra 

Period: December 2022-till date  

Task: Ecological and biodiversity 

survey. Identification of 

species (flora and fauna) and 

preparation ofecology section 

in EIA/EMP report.  

6 Hydrogeology 

(HG) 

Mr. 

Ashutosh 

Kanungo 

Period: December 2022-till date  

Task: Hydrogeological survey for 

assessing aquifer distribution 

of the area. Water resource 

evaluation of the area.Pre-

monsoon & Post-monsoon 

collection of water level & 

quality data. 

 

7 Geology (Geo) Mr. 

Ashutosh 

Kanungo 

Period: December 2022-till date  

Task: Geological survey for 

assessing aquifer distribution 

of the area. Water resource 

evaluation of the area. Pre-

monsoon & Post-monsoon 

collection of water level & 

quality data. 

8 Soil conservation 

(SC) 

Dr. Rabindra 

Kumar 

Mishra 

Period: December 2022-till date  

Task: Identification of existing 

quality of soil. 

Prediction of Impact and its 

management. 

 

9 Meteorology, air 

quality modeling 

and prediction 

(AQ) 

Mr. 

Dayananda 

Pandey 

Period: December 2022-till date  

Task: Study of primary data, Air 

Quality Modelling and 

itsinterpretation. 
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Sl. 

No. 

Functional Area Name of 

the 

expert/s 

Involvement 

(period and task) 

Signature and date 

10 Noise and 

vibration (NV) 

Dr. Dilip 

Kumar 

Pandey 

Period: December 2022-till date  

Task: Prediction of Noise Pollution 

& its Mitigation Measures. 

Review of the section of 

noise and vibration and 

recommended mitigation 

measures for control of noise 

and vibration. 

11 Land use (LU) Dr. Nihar 

Ranjan Das 

Period: December 2022-till date  

Task: Satellite image interpretation 

and preparation of land use 

map of study area, prediction 

of impact on land use pattern 

(existing & proposed), 

suggest mitigation measures. 

12 Risk Assessment 

and hazard 

management (RH) 

Er. Ananta 

Prasad Barik 

Period: December 2022-till date  

Task: Assess risk due to projectand 

prepare chapter on disaster 

management plan & safety 

measures. 

 

Declaration by the Head of the Accredited Consultant Organization 

 

I, Dr. Bidyut Kumar Patra, hereby, confirm that the above mentioned experts prepared 

the EIA for Padhiarka & Doliya Limestone Mine of M/s Nirma Ltd. located at Village 

Padhiarka and Doliya, Taluka Mahuva, District Bhavnagar, Gujarat” of M/s Nirma Ltd. I 

also confirm that I shall be fully accountable for any misleading information mentioned in 

this statement. 

Signature:  

 

Name: Dr. Bidyut Kumar Patra 

Designation: Director 
 

Name of the EIA Consultant Organization: Centre for Envotech & Management 

Consultancy Pvt. Ltd. 
 

NABET Certificate No. & Issue Date: NABET/EIA/2124/RA 0243, dated 05.09.2022 

and Valid upto 18.03.2024. 
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Centre for Envotech & Management Consultancy Pvt. Ltd., Bhubaneswar 
 

N5/305, IRC Village, Nayapalli, Bhubaneswar-751015, Odisha 
 

The organization is accredited as Category-A under the QCI-NABET Scheme for Accreditation of EIA Consultant 
Organization, Version 3: for preparing EIA-EMP reports in the following Sectors – 

 

Note: Names of approved EIA Coordinators and Functional Area Experts are mentioned in RAAC minutes dated 
May 06, 2022 and posted on QCI-NABET website. 
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COMPLIANCE OF TERMS OF REFERENCE (TOR) 

 

Table No. 1 gives the compliance of Terms of Reference (TOR) for Padhiarka and Doliya 

Limestone Mine (capacity 1.5 MTPA in project area 332.24 Ha) of M/s Nirma Ltd., issued 

by Ministry of Environment, Forest and Climate Change vide Letter no. J-

11015/154/2016-IA. II(M) dated November 28, 2022. 

 

TABLE NO. 1: COMPLIANCE OF GENERIC TOR FOR OPENCAST MINE PROJECT 

Sl. No. 

of TOR 

Description as per MoEF&CC Compliance 

 SPECIFIC TERMS OF REFRERENCE  

1.  The Project Proponent needs to submit 

the copy of layout superimposed on 

the HTL/LTL map demarcated by an 

authorized agency on 1:4000 scales 

and SCZMA Gujarat’s recommendation 

at the time of appraisal of 

Environmental Clearance. 

Institute of Remote Sensing (IRS), Anna 

University, Chennai has demarcated HTL/LTL 

CRZ Mapping on 1:4000 scales & 

superimposed the proposed limestone mining 

area of M/s. Nirma Limited at Mahuva. As per 

report & authenticated superimposed map said 

limestone mining lease area is away from the 

CRZ. 

The copy of layout superimposed on the 

HTL/LTL map demarcated by Institute of 

Remote Sensing, Anna University, Chennai on 

1:4000 scales and the letter dated 19.07.2023 

received from GCZMA stating “….the proposed 

project of mining at Padhiarka & Doliya mine 

lease (332.24 ha), District Bhavnagar is 

outside CRZ area. You are further, directed to 

ensure that no mining activity shall be carried 

out in CRZ area means outside proposed 

boundary. Further, you shall provide physical 

demarcation at the boundary of your proposed 

project towards seaside before starting any 

mining activity” have been given in Annexure 

XIX. 

2.  In view of the agricultural land 

proposed under the mining lease area, 

the Project Proponent needs to submit 

the Cost Benefit analysis comparing 

the current agricultural production and 

annual turnover including the cost and 

the benefits drawn by the local villages 

vis-a-vis the mineral cost and 

beneficiaries. 

Cost Benefit analysis has been given in Table 

No. C9-1, Ch. 9 

3.  The Project Proponent needs to submit As per approved mining plan, mining is 
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the action plan for deploying the 

Ripper- Dozer combination to eliminate 

the drilling and blasting. 

proposed to be done @ 50% by surface miner 

& 50% with drilling & blasting. In the 50% 

mineral that requires drilling & blasting, 

wherever soft rock will be encountered during 

operation, the operation team will use ripper-

dozer. This will reduce drilling & blasting 

substantially in cement grade limestone. 

For soda ash plant, limestone of size 25-100 

mm is a process requirement. Hence, for soda 

ash grade rock breaker instead of ripper is 

proposed to reduce drilling & blasting. 

Company shall try to eliminate drilling & 

blasting completely during the mining. 

4.  The Project Proponent shall ensure 

that the Shallow pits to depth of 4 mts 

will be refilled and reclaimed and given 

back to the farmers as agriculture 

land. Return all the proposed non-

mining area to farmers/owners of the 

land. The mining plan, inter-alia, 

includes the above mentioned details 

with regard to pits and reclamation. 

The shallow pit of depth <4.0 m will be 

backfilled. The area of <4 m depth pits will be 

26.52 ha as shown in conceptual plan (Fig No. 

C4-5, Chapter 4). Backfilling is proposed after 

2026-27/ 2027-28. Backfilled area shall be 

utilized for agriculture in case of private land 

and for plantation purpose in case of 

government land. Refer section 4.10.2, 

Chapter 4. 

 

Only that land shall be purchased from 

farmers that will be required for mining & 

allied activities (including greenbelt). Based on 

observations of EAC, MoEF&CC during 

meetings dated 23-24 May 2016 & 22-23 

August 2016, the Company revised the initial 

mine lease proposal of 616.7254 ha to a 

reduced area of 332.24 ha, thus, minimising 

the impact on private agricultural land. 

Furthermore, the shallow pit in southern side 

of approximately <4 m depth & 26.52 ha area 

shall be backfilled and the private land portion 

of the backfilled area shall be returned to the 

owner. Accordingly, an agreement shall be 

executed prior to commencement of mining.  

The approved review of mining plan includes 

the details of pits and reclamation area. The 

review of mining plan has been approved by 

IBM and the copy of the approval letter is 
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given in Annexure XXII.  

5.  The Project Proponent needs to submit 

the detailed measures to be taken for 

protection of turtle breeding sites and 

also needs to specifically address the 

movement of Lions and conservation 

in the Wildlife Conservation plan in 

consultation with the Forest 

Department. 

The ecological sensitives areas like sand dunes 

and Turtle breeding sites are not in vicinity of 

proposed site. The letter no. A/GMN/T-

11/2075/22-23 dated 27.01.2023 from 

Deputy Chief Conservator of Forest, 

Bhavnagar certifying that the nearest turtle 

breeding centre is approximately 70 km from 

the limestone mines is given in Annexure 

XXV.  

 

As per authenticated map provided by the 

forest department, there is no National Park, 

Sanctuaries, Biosphere Reserve, Wildlife 

Corridor, Ramsar Site, Tiger/Elephant 

Reserves in 10 km area of the mine (Letter 

given in Annexure XIV). Financial layout for 

conservation plan along with approval letter is 

given in Annexure XXIII. 

6.  The Project Proponent should prepare 

the EMP considering the scenario of 

pollution to be generated for 

normative and peak total excavation 

for assessing air and noise pollution. 

PP also needs to submit the breakup of 

total excavation in tonnes. 

The EMP considering the scenario of pollution 

to be generated for normative and peak total 

excavation for assessing air is given at section 

4.4.1 & 4.4.2 in chapter 4 and for noise 

pollution given at section 4.7.1 & 4.7.2 in 

chapter 4. The expected excavation during 

first plan period in terms of million tonnes is 

given in Table C2-9 of Chapter 2. 

7.  The Project Proponent needs to 

monitor the ambient air quality and 

noise level at the mine lease 

boundary, nearest village, 

predominant downwind direction and 

at other sensitive receptors. 

Accordingly, Project Proponent shall 

propose to install Continuous Ambient 

Air Quality Monitoring Station within 

certain timeline. 

Ambient air quality and noise level has been 

monitored as a part of baseline study and 

given at section 3.4 & section 3.8 respectively. 

Continuous ambient air quality monitoring 

station will be installed after commencement 

of operation of mine, during the first year of 

operation.  

8.  The Project Proponent needs to carry 

out the cumulative impact assessment 

by considering all the mining activity 

including the transport scenario of the 

mines in the study area and should 

Cumulative impact due to all three mines and 

transportation scenario has been given at 

section 4.4, Chapter 4. 
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indicate the capacity of each mine 

considered for predication of air quality 

modeling. The control case and worst-

case scenario needs to be 

demonstrated with controlling factor 

and GLCs values for all the pollutants 

needs to be clearly mentioned. The 

input parameters used for the 

modeling also needs to be submitted. 

9.  The Project Proponent needs to submit 

the detailed R&R plan covering all the 

components viz. number of Project 

Affected Families (PAF) and details of 

the land owned by them, break up of 

total compensation to be paid 

including method of calculation 

including the sources/references 

adopted and mode of payment etc. PP 

need to submit the plan for Socio 

economic development of the 

neighbourhood habitats based on the 

need based survey along with the time 

bound action plan. PP also needs to 

submit the possession certificate and 

timeline for acquiring the land at the 

time of appraisal of EC. 

Detailed R&R Plan has been given at section 

3.11, Chapter 3, section 4.13 Chapter 4, 

Table No. C10-1 Chapter 10 & 11.3.8, 

11.4.11 Chapter 11. 

 

Plan for socio economic development of the 

neighbourhood habitats based on the need 

based assessment along with the time bound 

action plan is given in section 8.4, Chapter 8. 

 

The company has purchased/ obtained surface 

rights (i.e. consented land) of some land and 

shall purchase/ obtain surface rights (i.e. 

consented land) as per the timeline given in 

Section 4.13, Chapter 4.  

 

10.  The Project Proponent shall carry out 

the assessment of impact due to the 

proposed project as per the guidelines 

issued by the Central Ground Water 

Authority from time to time and 

submit the same as a part of the 

EIA/EMP. The project proponent shall 

conduct hydrological study for projects 

involving intersection of ground water 

table as per the guidelines issued by 

the Central Ground Water Authority 

from time to time and submit the 

same as a part of the EIA/EMP. 

There will be no intersection of ground water 

table during five years of plan period or upto 

11th year of operation. i.e. end of mine life. 

The shallow depth pits shall be backfilled 

simultaneously after mining for limestone and 

shall be converted into agriculture land / 

utilized for plantation purpose. 

 

M/s Ground Water & Mineral Investigation 

Consultancy Centre (P) Ltd., Jaipur has 

assessed the hydrogeological conditions and 

impact of mining in “Report on hydrogeological 

& hydrological studies of core and buffer zone 

of Padhiarka & Doliya limestone mine and 

impact of mining on water regime near village 

Padhiarika, Taluka Mahuva, district 
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Bhavnagar, Gujarat” in January 2022. Extract 

from their report has been included in Section 

3.5, Chapter 3 and Section 4.5.1, Chapter 4. 

 

Since the proposed mine pits will not intersect 

the ground water table, no mine seepage is 

envisaged and hence no permission is required 

from Central Ground Water Authority. 

11.  The Project Proponent shall explore 

the possibility of reduction of specific 

water requirement by optimization / 

technology up gradation, etc. The 

efforts shall be delineated in the 

EIA/EMP. 

Optimised water requirement and source is 

given in section 2.13 and water balance is 

shown in Fig No. C2-9 of Chapter 2. 

12.  The Project Proponent shall prepare 

the scheme for mandatory recycle/re-

use of water as specified by the 

Central Ground Water Authority for 

different category areas seeking NoC 

for ground water withdrawal and the 

shall submit as part of EIA/EMP report. 

No ground water withdrawal is envisaged for 

this project.  

The rain water collected in mine pits as well 

reject from RO / DM plant of the proposed 

cement plant (when it becomes operational) 

shall be used to minimise fresh water 

requirement. 

13.  The Project Proponent needs to carry 

out the Public Hearing as per 

provisions of EIA Notification, 2006. PP 

should also submit the time bound 

action plan on concerns of the public 

through a separate budget with capital 

expenditure with a timeline of 3 years. 

The time bound action plan on concerns of the 

public has been incorporated in Table C7-3 of 

Chapter 7 after conducting the public hearing 

on 28.04.2023.  

14.  The Project Proponent needs to submit 

the documents related to part 

surrender of the mine lease area at 

the time of appraisal of EC. 

LOI was granted for an area 616.7254 ha vide 

letter dated 15.02.2008. 

The EC process for this proposal had 

previously also initiated in 2016 (ToR lapsed). 

During the process of grant of that TOR, MoEF 

& CC, New Delhi had directed to reduce the 

area and TOR was recommended for an area 

of 332.24 ha. Accordingly, on our request vide 

letter dated 30.12.2016, the State Govt. had 

issued grant order for an area of 332.24 ha 

vide letter dated 08.01.2017. Copy of grant 

order dated 08.01.2017 is attached herewith 

as Annexure II. 
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15.  The Project Proponent shall conduct 

drone survey of the mine lease area 

and buffer area and submit during the 

appraisal for EC. 

Drone image attached in Annexure XXVIII. 

 

 STANDARD TOR FOR MINING 

PROJECT 

 

16.  Year-wise production detail since 1994 

should be given, clearly stating the 

highest production achieved in any one 

year prior to 1994. It may also be 

categorically informed whether there 

had been any increase in production 

after the EIA Notification 1994 came 

into force, w.r.t the highest production 

achieved prior to 1994. The production 

details need to submit since inception 

of mine duly authenticated by 

Department of Mines & Geology, State 

Government. 

Not Applicable. This is a new mine and no 

production has been done till date. 

17.  A copy of the document in support of 

rightful lessee of the mine should be 

submitted. In case of new mines copy 

of Lol granted by State Government to 

be submitted. PP should ensure that 

Lol is valid at the time of grant of ToR. 

PP should submit the copy of lease 

deed/supplementary lease 

deed/extension letter/transfer deed, 

from its initial grant to subsequent 

renewals/ transfer/extension of 

validity. 

Copy of Grant of Order of Mining Lease dated 

08.01.2017 is in the name of Nirma Ltd. and 

the mining lease deed dated 11.01.2017 for 

50 years i.e. upto 10.01.2067 is given in 

Annexure II. 

18.  All documents including approved mine 

plan, EIA and Public Hearing should be 

compatible with one another in terms 

of the mine lease area, production 

levels, waste generation and its 

management, mining technology etc. 

and should be in the name of the 

lessee. 

All the documents are compatible to each 

other. The project data given in the EIA 

Report has been taken from approved Review 

of Mining Plan. The final EIA report has been 

prepared.  

19.  PP should submit the District Survey 

Report (DSR) as per S.O. 3611(E) 

Not applicable since this project is proposed 

for mining of major minerals only. 
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dated 25.07.2018 in case of minor 

minerals. 

20.  Brief of proposal to be submitted which 

include total excavation of the material 

required for the production of certain 

quantity of the minerals, location of 

the project, mining lease area, latitude 

longitude, seismic zone etc. In case of 

expansion project details of expansion 

viz. expansion in mining lease area or 

expansion in production of any 

particular mineral or expansion in total 

excavation, latest certified Compliance 

report (CCR) from IRO of conditions 

granted in existing EC needs to be 

submitted. 

Brief of proposal can be seen in Chapter 1, 

Section 1.4 

Total excavation for production is given in 

Table C2-8, Chapter 2.  

Location of the project along with latitude 

longitude can be seen in Chapter 1, Section 

1.4.3 and 1.4.4. 

Mining lease area boundary can be seen in Fig 

C2-1, Chapter 2. 

Seismic zone is given in Chapter 3, Section 

3.13. 

CCR and expansion not Applicable. This is a 

new mine. Hence no production has been done 

till date. 

21.  The PP should submit the real-time 

aerial video footage & video of the 

mining lease area and of the 

transportation route. 

Drone image attached in Annexure XXVIII. 

Photos of road also given in Annexure 

XXVIII. 

Video shall be submitted to and presented to 

MOEF during appraisal for EC since there is no 

provision to upload a video file of such large 

size in Form C on parivesh.nic.in, which is the 

application for the environmental clearance. 

22.  All corner coordinates of the mine 

lease area, superimposed on a high 

resolution imagery/ Toposheet, 

topographic sheet, geomorphology and 

geology of the area should be 

provided. Such an Imagery of the 

proposed area should clearly show the 

land use and other ecological features 

of the study area (core and buffer 

zone)  

The boundary of the mine lease area 

superimposed on high resolution satellite 

image sourced from Google Earth is given in 

Section 1.4.3 earlier along with the 

coordinates. 

 

A map showing mine lease area and the 10 

km radius around it superimposed on the SOI 

open series map is shown in Fig No. C3-1 of 

Chapter 3. 

 

The geological map of the mine lease area is 

given in Fig No. C2-2, Chapter 2. 

 

The interpreted satellite image showing the 

present land use of the project area and the 
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area within 10 km of the project is given in Fig 

No. C3-12, Chapter 3. 

23.  Information should be provided in 

Survey of India Toposheet in 1:50,000 

scale indicating geological map of the 

area, geomorphology of land forms of 

the area, existing minerals and mining 

history of the area, important water 

bodies, streams and rivers and soil 

characteristics. 

As toposheet of the area is restricted, it is not 

available. However, open series map is 

available and the project area superimposed 

on the same is shown in Fig No. C3-1 of 

Chapter 3.  

The geological map of the area is given in Fig 

No. C2-2, Chapter 2. 

Geomorphology of the area has been 

discussed in terms of topography and drainage 

in Section 3.2, Chapter 3. 

Existing minerals were assessed through 

exploration carried out by CGM, GoG as 

explained in section 2.2.1, Chapter 2.  

Mining history of the area- old pits have been 

found and mapped in present surface plan in 

Fig No. C2-1, of Chapter 2.  

Important water bodies, streams and rivers 

have been tabulated in Table No. C3-1 and 

can be seen in various maps such as Fig No. 

C3-1 (SOI map) and Fig No. C3-12 

(interpreted satellite image), Chapter 3.  

Soil characteristics area discussed in Section 

3.7 of chapter 3. 

24.  The PP should collect the Baseline data 

(BLD) in respect of initial level of the 

mining lease. For this permanent 

bench marks (BM) needs to be 

established at prominent location 

preferably close to mining leases in 

question and should have precisely 

known relationship to the level datum 

of the area, typically mean sea level. 

Baseline study has been carried out. (Chapter 

03). 

Permanent Ground Control Points as 

permanent benchmarks have been established 

in lease area as follows: 

Bench Mark 

Ground Control Points survey by DGPS 

Sr. 
No. 

Latitude, N Longitude, E Altitude in 
m, AMSL 

1 21.03542355 71.67389128 4.298 

2 21.03469947 71.67184025 4.941 

3 21.03506333 71.67084227 4.713 

4 21.03475608 71.66991641 4.477 

5 21.03440345 71.67163591 11.436 

6 21.03666603 71.66933122 5.006 

7 21.03736579 71.67688123 5.685 

8 21.02349961 71.67497486 2.83 
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9 21.02900279 71.67130333 3.393 

10 21.02963397 71.67278539 3.647 

11 21.02698103 71.67284737 3.713 

12 21.02474757 71.67245509 3.373 

13 21.02453491 71.6678537 3.172 

14 21.03426154 71.67269095 3.942 
 

25.  In case of sand mining, the entire 

mining lease area should be divided 

suitably into grids of 25 m x 25 m with 

the help of sections across the width of 

river and along the direction of flow of 

the river. The levels (MSL & RL) of the 

corner point of each grid 

needs to be recorded. Each Grid 

should be suitably numbered for 

identification. PP should identity grids 

which will be worked out and grids 

which will come under no mining zone 

i.e. safety barriers from the river bank. 

PP should comply with the sustainable 

sand mining management guidelines 

2016 and enforcement and monitoring 

guidelines, 2020 etc. 

Not applicable. 

26.  A time bound progressive Greenbelt 

Development Plan shall be prepared in 

a tabular form (indicating the linear 

and quantitative coverage, plant 

species and time frame) and 

submitted, keeping in mind, the same 

will have to be executed up front on 

commencement of the project. Phase-

wise plan of plantation and 

compensatory afforestation should be 

charted clearly indicating the area to 

be covered under plantation and the 

species to be planted. The details of 

plantation already done should be 

given. The plant species selected for 

green belt should have greater 

ecological value and should be of good 

utility value to the local population 

with emphasis on local and native 

Details of plantation is given in para 4.12.1 of 

Chapter 4. 

Trees recommended for plantation is given in 

Table No. C4-19 of Chapter 4 

The plant species have been selected from 

native species and shall aid in pollution 

abatement. 

The phase wise plan for plantation is given in 

Table No. C4-20, Chapter 4. 
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species and the species which are 

tolerant pollution.  

27.  Details of the onsite shelter and 

facilities to be provided to the mine 

workers should be included in the EIA 

Report 

Details of Onsite services and facilities is given 

in section 2.10 of Chapter 2  

28.  Conceptual post mining land use and 

Reclamation and Restoration of mined 

out areas (with plans and with 

adequate number of sections) should 

be given in the EIA Report 

Conceptual post mining land use is given in 

Table No. C4-14 and conceptual Mine Plan and 

section are shown in Fig No. C4-5 and C4-6 

respectively of Chapter 4. 

29.  The cost of the project (Capital cost 

and recurring cost) as well as the cost 

towards implementation of EMP should 

be clearly spelt out. 

Capital and recurring cost towards 

implementation of EMP is given in Table No. 

C6-2 and C6-3, respectively of Chapter 6  

30.  Benefits of the project if the project is 

implemented should be spelt out. The 

benefits of the project shall clearly 

indicate environmental, social, 

economic, employment potential, etc. 

Project Benefits is given in chapter 8. 

31.  Compliance of the Ministry’s Office 

Memorandum No. F: 3-50/2017-IA.III 

(Pt.), dated 30.05.2018 on the 

judgment of Hon’ble Supreme Court, 

dated the 2nd August, 2017 in Writ 

Petition (Civil) No. 114 of 2014 in the 

matter of Common Cause versus Union 

of India needs to be submitted and 

included in the EIA/EMP Report. 

This is a new mine. There is no violation in 

this mine, hence, not applicable.  

32.  PP shall submit a certificate from Chief 

Conservator of Forests regarding 

involvement of Forest Land in the 

mining lease area if any. In case forest 

land is involved i) PP should submit 

the proof of application made for 

obtaining forest clearance and ii) a 

map clearly showing the forest & non-

forest area. 

Not applicable as no forest land is involved. 

33.  Status of forestry clearance for the 

broken up area and virgin forestland 

involved in the Project including 

Forest land is not present within Lease area.  
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deposition of net present value (NPV) 

and compensatory afforestation (CA) 

should be indicated. A copy of the 

forestry clearance should also be 

furnished.  

34.  Implementation status of recognition 

of forest rights under the Scheduled 

Tribes and other Traditional Forest 

Dwellers (Recognition of Forest Rights) 

Act. 2006 should be indicated. 

Not Applicable since no forestland is present 

within mine lease area 

35.  The vegetation in the RF/PF areas in 

the study area, with necessary details, 

should be given. 

The natural vegetation in the study area 

predominantly consist of Prosopis juliflora. 

Reserve Forest present in the study area are 

RF near Patwa (0.4 km, SW), RF near Dudheri 

village (1.8 km, SE), RF near Gujarada village 

(2.1 km, ESE), RF near Doliya village (0.4 km, 

S), RF near Khared village (5.8 km, E) within 

the study area. The vegetation in the study 

area (including forests) is given in Section 

3.10, Chapter 3.  

36.  Details of litigation pending against the 

project, if any, with direction/order 

passed by any Court of Law against 

the project should be given. 

There is no litigation against this mining 

project. 

 

Company’s adjoining proposed cement plant 

Environment Clearance is sub-judice before 

Hon. Supreme Court. Earlier, EC was cancelled 

by MoEF, New Delhi. However, NGT has set 

aside the cancellation of EC. An appeal has 

been filed in Hon. Supreme Court against the 

NGT order by the opponent and the matter is 

sub-judice, there is no stay in the matter. 

 

As per the direction of Hon. Gujarat High 

Court vide order dated: 26.04.2010, 100 Ha 

plant land was surrendered and required to be 

deepened to store more fresh water. Some 

part of this surrendered land is falling in 

mining lease area which will be deepened in 

process of mining with consultation of 

irrigation dep’t and surrendered to the State 

Government. 

37.  PP should submit the details of survey 

number [viz. survey no, area in 

Mining lease deed has been executed in favour 

of PP on 11.01.2017 by the State Government 
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hectare, classification of land 

(government, private, forest, grazing 

land etc.), villages] duly authenticated 

by State Government, falling in the 

mining lease area. 

and details of survey number [viz. survey no, 

area in hectare, classification of land 

(government, private, forest, grazing land 

etc.), villages] duly authenticated by State 

Government, falling in the mining lease area 

has been given in lease deed. Copy of details 

of survey nos authenticated by DILR, State 

Government is given in Annexure XXVI.  

38.  The study area will comprise of 10 km 

zone around the mine lease from lease 

periphery and the data contained in 

the EIA such as waste generation etc. 

should be for the life of the mine/lease 

period. 

The study area map is given in Fig No. C3-1, 

chapter 3. The waste generation in the plan 

period is given in Table No. C4-16 and 

limestone produced is given in section 2.8 of 

Chapter 2. 

39.  Land use of the study area delineating 

forest area, agricultural land, grazing 

land, wildlife sanctuary, national park, 

migratory routes of fauna, water 

bodies, human settlements and other 

ecological features should be 

indicated. Land use plan of the mine 

lease area should be prepared to 

encompass pre-operational, 

operational and post operational 

phases and submitted, impact, if any, 

of change of land use should be given.  

Landuse of the study area as per Census 2011 

is given in Table No. C3-12 of Chapter 3 and 

as per the interpretation for 10km satellite 

imagery is given in Fig No. C3-12, Chapter 3.  

 

The landuse plan for existing, after five years 

and end of life of mine is given in Table No. 

C4-10, C4.11 and C4.12 respectively.  

 

Impact and Management of land is given in 

section 4.10 of Chapter 4. 

40.  Details of the land for any Over Burden 

Dumps outside the mine lease, such as 

extent of land area, distance from 

mine lease, its land use, R&R issues, if 

any, should be given. 

There will be no overburden dumps outside 

mine lease area and no R & R issues are there 

within the proposed mine.  

41.  A study shall be got done to ascertain 

the impact of the Mining Project on 

wildlife of the study area and details 

furnished. Impact of the project on the 

wildlife in the surrounding and any 

other protected area and accordingly, 

detailed mitigative measures required, 

should be worked out with cost 

implications and submitted. 

Impact and management of project on wildlife 

is given in section 4.12 of Chapter 4. Peafowl, 

Chinkara and Asiatic Lion are reported as the 

only Schedule I species present in the study 

area as per Wildlife Protection Act 1972 as 

amended upto 2019. Wildlife Conservation 

Plan for the same had been approved by the 

Forest Department on 20.12.2021. Financial 

layout for conservation plan along with 

approval letter is given in Annexure XXIII. 

242 366



EIA/EMP for Padhiarka & Doliya Limestone Mine of M/s Nirma Ltd. 

CEMC PVT. LTD. 13 

Sl. No. 

of TOR 

Description as per MoEF&CC Compliance 

42.  A detailed biological study of the study 

area [core zone and buffer zone (10 

km radius of the periphery of the mine 

lease)] shall be carried out. Detailed of 

flora and fauna, endangered, endemic 

and RET Species duly authenticated, 

separately for core and buffer zone 

should be furnished based on such 

primary field survey, clearly indicating 

the Schedule of the fauna present. In 

case of any scheduled-I fauna found in 

the study area, the necessary plan 

alongwith budgetary provisions for 

their conservation should be prepared 

in consultation with State Forest and 

Wildlife Department and details 

furnished. Necessary allocation of 

funds for implementing the same 

should be made as part of the project 

cost. Proof of its submission of 

conservation plan to the CWLW needs 

to be submitted. 

Ecology of the study area is given in section 

3.10 of Chapter 3. List of Flora and Fauna 

found in core and buffer zone is given in 

Annexure XIII and letter from DFO is given 

in Annexure XIV.  

 

Peafowl, Chinkara and Asiatic Lion area the 

Schedule I species reported from the study 

area. Wildlife Conservation Plan for the same 

has been approved from Chief Wildlife 

Warden., Gandhinagar. Financial layout for 

conservation plan along with approval letter is 

given in Annexure XXIII. Rs. 19.9 lakh has 

been approved for the conservation of wildlife 

in the study area.  

43.  PP shall submit a certificate from Chief 

Wildlife Warden regarding distance of 

mining lease from the protected area 

falling within 10 KM of the mining 

lease. In case project requires 

clearance under Wildlife (Protection) 

Act, 1972 then copy of application 

made for the same needs to be 

submitted. 

There are no National parks, Wildlife 

Sanctuary, Biospheres reserves or Wildlife 

Corridor within 10 km radius. However, 

nearest National Park & Wildlife Sanctuary is 

the GIR National Park, Gir Wildlife Sanctuary & 

Mitiyala Wildlife Sanctuary located at a nearest 

distance of 79 km, 47.6 km and 46.7 km 

respectively. Duly authenticated map showing 

aforesaid distance alongwith certificate issued 

by the Chief Wildlife Warden, Gandhinagar 

vide letter dated: 13.01.2022 & 14.02.2022 

are attached herewith as Annexure XIV 

44.  One Season (non-monsoon) [i.e. 

March – May (Summer Season); 

October-December (Post monsoon 

Season); December – February (winter 

Season)] primary baseline data on 

ambient air quality as per CPCB 

Notification of 2009, water quality, 

noise level, soil and flora and fauna 

Base line data for water quality, noise level, 

soil and flora and fauna has been collected in 

summer season (1st March- 2nd June 2021).  

Site specific meteorological data is given in 

para 3.3.3 of Chapter 3.  

Air monitoring station has been chosen as per 

in view the pre-dominant downwind direction 

and location of sensitive receptors and is given 
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shall be collected and the AAQ and 

other data so compiled presented 

data-wise in the EIA and EMP Report. 

Site-specific meteorological data 

should also be collected. the location 

of the monitoring stations should be 

such as to represent whole of the 

study area and justified keeping in 

view the pre-dominant downwind 

direction and location of sensitive 

receptors. There should be at least one 

monitoring station within 500 m of the 

mine lease in the pre-dominant 

downwind direction. The mineralogical 

composition of PM10, particularly for 

free silica, should be given.  

in Table No. C3-5 and shown in Fig No. C3-9 

of Chapter 3. 

The mineralogical composition of PM10 of core 

zone is given in Annexure V.  

45.  Air quality modelling should be carried 

out for prediction of impact of the 

project on the air quality of the area. 

It should also take into account the 

impact of movement of vehicles for 

transportation of mineral. The details 

of the model used and input 

parameters used for modelling should 

be provided. The air quality contours 

may be shown on a location map 

clearly indicating the location of the 

site, location of sensitive receptors, if 

any, and the habitation. The wind 

roses showing pre-dominant wind 

direction may also be indicated on the 

map.  

Air quality modelling is given in section 4.4.1 

of Chapter 4 and details is given in Annexure 

XX and cumulative impact for 3 mines is given 

in Annexure XXI.  

46.  The PP should submit the photograph 

of monitoring stations & sampling 

locations. The photograph should bear 

the date, time, latitude & longitude of 

the monitoring station/sampling 

location. In addition to this, PP should 

submit the original test reports and 

certificates of the labs from which 

samples were analyzed. 

 The photograph of monitoring stations & 

sampling locations are given in Annexure-

XXVII 

 

Test Reports for Air, Water, Noise & Soil are 

given in Annexure -V, VII, X & XV 

respectively and certificates of the labs are 

given in Annexure III.  

47.  The water requirement for the Project, Water requirement and source is given in 
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its availability and source should be 

furnished. Quantity of surface or 

ground water to be used for the 

Project should be indicated. A detailed 

water balance should also be provided. 

Submit the year wise target for 

reduction in consumption of the 

ground/surface water by developing 

alternative source of water through 

rain water harvesting measures. 

Description of water conservation 

measures proposed to be adopted in 

the Project should be 

given. Details of rainwater harvesting 

proposed in the Project, if any, should 

be provided. The capital and recurring 

expenditure to be incurred needs to be 

submitted. 

section 2.13 and water balance is shown in Fig 

No. C2-9 of Chapter 2. 

The rain water collected in mine pits as well 

reject from RO / DM plant of the proposed 

cement plant (when it becomes operational) 

shall be used to minimize fresh water 

requirement. 

48.  Impact of the project on the water 

quality, both surface and groundwater, 

should be assessed and necessary 

safeguard measures, if any required, 

should be provided. 

Impact and mitigation measures of the project 

on water quality is given in section 4.6 of 

Chapter 4. 

49.  Details of any stream, seasonal or 

otherwise, passing through the lease 

area and modification/diversion 

proposed, if any, and the impact of the 

same on the hydrology should be. 

Two first order streams originate within the 

lease area and exit from the western and 

southern sides. There is one stream which is 

originating outside the mine lease, passing 

through the adjacent Dudhala mine on eastern 

side and entering the Padhiarka mine lease 

along the northern boundary, ultimately 

exiting to the west towards Samadiyala 

village. Another stream originates from 

Dudhala lease along the eastern boundary of 

Padhiarka and moves southward. 

Rainwater will fall directly into the mine pit 

and reused, to the extent possible prior to 

discharge into the salinity ingress control 

Bandhara. There will be garland drains around 

all pits to protect from runoff inflow into the 

mine. 

50.  Information on site elevation, working 

depth, groundwater table etc. should 

Site elevation, working depth is given in in 

Table No. C4-7, Chapter 4. 
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be provided both in AMSL and BGL. A 

schematic diagram may also be 

provided for the same. 

51.  Based on actual monitored data, it 

may clearly be shown whether working 

will intersect groundwater. Necessary 

data and documentation in this regard 

may be provided. In case the working 

will intersect groundwater table, a 

detailed Hydro Geological Study should 

be undertaken and Report furnished. 

The report inter-alia, shall include 

details of the aquifers present and 

impact of mining activities on these 

aquifers. Necessary permission from 

Central Ground Water Authority for 

working below ground water and for 

pumping of ground water should also 

be obtained and copy furnished. In 

case of surface water is proposed to be 

utilized then Necessary clearance from 

the Competent Authority for drawl of 

requisite quantity of water for the 

Project should be provided. 

There will be no intersection of ground water 

table during five years of plan period or upto 

11th year of operation. i.e. end of mine life. 

The shallow depth pits shall be backfilled 

simultaneously after mining for limestone and 

shall be converted into agriculture land / 

utilized for plantation purpose. 

 

M/s Ground Water & Mineral Investigation 

Consultancy Centre (P) Ltd., Jaipur has 

assessed the hydrogeological conditions and 

impact of mining. Extract from the same has 

been included in Section 3.5, Chapter 3 and 

Section 4.5.1, Chapter 4. 

Since the proposed mine pits will not intersect 

the ground water table, no mine seepage is 

envisaged and hence no permission is required 

from Central Ground Water Authority. 

52.  Impact on local transport 

infrastructure due to the project 

should be indicated. Projected increase 

in truck traffic as a result of the 

project in the present road network 

(including those outside the project 

area) should be worked out, indicating 

whether it is capable of handling the 

incremental load, arrangement for 

improving the infrastructure, if 

contemplated (including action to be 

taken by other agencies such as State 

Government) should be covered. 

project proponent shall conduct impact 

of Transportation study as per Indian 

Road Congress Guidelines.  

Impact on transport is given in section 4.9 of 

Chapter 4. 

53.  Details about the land proposed for 

mining activities should be given with 

The proposed land use at the end of plan 

period and life of mine is given in Table No. 
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information as to whether mining 

conforms to the land use policy of the 

State; land diversion for mining should 

have approval from State land use 

board or the concerned authority. 

C4-11 and C4-12 of Chapter 4. 

The mine lease has been executed with 

District Collector, Bhavnagar. The change in 

land use from its present land use has to be 

carried out prior to commencement of mining, 

as per applicable rules of Govt. of Gujarat. 

Since the execution of lease deed, the second 

rights in case of government land has already 

been granted to the Company for mining. In 

case of private agricultural land, as and when 

the land becomes available for use by 

obtaining consent for mining/ownership, the 

change in land use to non-agriculture shall be 

obtained. 

54. R&R Plan/compensation details for the 

Project Affected People (PAP) should 

be furnished. While preparing the R&R 

plan, the relevant State/National 

Rehabilitation & Resettlement Policy 

should be kept in view. In respect of 

SCs/STs and other weaker sections of 

the society in the study area, a need 

based sample survey, family-wise, 

should be undertaken to assess their 

requirements and action programmes 

prepared and submitted accordingly, 

integrating the sectoral programmes of 

line departments of the State 

Government. It may be clearly brought 

out whether the village(s) located in 

the mine lease area will be shifted or 

not. The issues relating to shifting of 

village(s) including their R&R and 

socio-economic aspects should be 

discussed in the Report.  

The R&R Plan/compensation details for the 

Project Affected People (PAP) has been 

incorporated in Chapter 3,within the private 

land in conceptual pits at initial stage, as per 

latest survey carried out there are 35 

houses/hutments in Padhiarka (08 nos.) & 

Doliya villages ( 27 nos.) There will be direct 

purchase or leasing of private land, with the 

willing consent of the private land owners. The 

detailed R&R Plan is given at section 3.11, 

Chapter 3, section 4.13 Chapter 4, Table No. 

C10-1 Chapter 10 & section 11.3.8 & 11.4.11 

Chapter 11. Table C8-3, Chapter-8 is need 

based assessment. 

There are no ST in the villages touched by 

mine lease area as per Census 2011. SC are 

17 in Padhiarka. The schemes available for 

them from government are given in point 9, 

Table C8-3 along with action plan (proposed 

intervention) to aid them to use these 

schemes efficiently. 

55. Public health implications of the 

project and related activities for the 

population in the impact zone should 

be systematically evaluated and the 

proposed remedial measures should be 

detailed along with budgetary 

Implications and mitigation measures of 

surrounding public is given in section 4.14.2 of 

Chapter 4. 
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allocations. 

56. Measures of socio economic 

significance and influence to the local 

community proposed to be provided by 

the project proponent should be 

indicated. As far as possible, 

quantitative dimensions may be given 

with time frames for implementation.  

Measures of socio economic significance is 

given in section 4.13 of Chapter 4 and under 

CSR and CER planning in sections 9.3 & 9.4 of 

Chapter 9. 

57. Public Hearing points raised and 

commitment of the project proponent 

on the same along with time bound 

Action plan with budgetary provisions 

to implement the same should be 

provided and also incorporated in the 

final EIA/EMP Report of the project. 

The points raised in Public hearing & 

commitments have been incorporated in Table 

C7-3 of Chapter 7 after conducting the public 

hearing on 28.04.2023. 

58. Activity-wise time-bound action plan 

on the issues raised and commitment 

made during public hearing to be 

submitted as part of the final EMP 

Report in compliance of the Ministry’s 

OM F.No.22-65/2017-IA.III dated 30° 

September, 2020. 

The time bound action plan on concerns of the 

public has been incorporated in Table C7-3 of 

Chapter 7 after conducting the public hearing 

on 28.04.2023.  

59. It should be clearly stated whether the 

proponent Company has a well laid 

down Environment Policy approved by 

its Board of Directors? If so, it may be 

spelt out in the EIA Report with 

description of the prescribed operating 

process/procedures to bring into focus 

any infringement/deviation/violation of 

the environmental or forest 

norms/conditions? The hierarchical 

system or administrative order of the 

Company to deal with environmental 

issues and for ensuring compliance 

with the EC conditions may also be 

given. The system of reporting of non-

compliances/violations of 

environmental norms to the Board of 

Directors of the Company and/or 

shareholders or stakeholders at large, 

may also be detailed in the proposed 

Nirma Ltd. has a well laid down Environment 

policy as given in section 10.2 of Chapter 10. 

Hierarchical system or administrative order of 

the Company to deal with environmental 

issues and for ensuring compliance with the 

EC conditions is given in section 10.3.1 of 

Chapter 10. The hierarchy of environmental 

cell is given in Fig C6.1 of Chapter 6 also. 
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safeguard measures in each case 

should also be provided. 

60.  Detailed environmental management 

plan (EMP) to mitigate the 

environmental impacts which, should 

inter-alia include the impacts of 

change of land use, loss of agricultural 

and grazing land, if any, occupational 

health impacts besides other impacts 

specific to the proposed project.  

EMP is given in Chapter 10 

61.  Proximity to Areas declared as 

‘Critically Polluted’ or the project areas 

likely to come under the ‘Aravali 

Range’ (attracting court restrictions for 

mining operations), should also be 

indicated and where so required, 

clearance certifications from the 

prescribed Authorities, such as the 

SPCB or State Mining Dept. should be 

secured and furnished to the effect 

that the proposed mining activities 

could be considered. 

The project does not lie in critically polluted 

area. The nearest critically polluted area is 

Gujarat Industrial Development Corporation, 

Chitra, Bhavnagar present at a distance of 89 

km, NE. The project does not fall in Aravalli 

range. 

62.  Similarly, for coastal Projects, A CRZ 

map duly authenticated by one of the 

authorized agencies demarcating LTL. 

HTL, CRZ area, location of the mine 

lease w.r.t CRZ, coastal features such 

as mangroves, if any, should furnished 

(Note: The mining projects falling 

under CRZ would also need to obtain 

approval of the concerned Coastal 

Zone Management Authority). 

The proposed project lies beyond distance of 

0.5 km from High Tide Line of Arabian Sea 

Coast.  

 

The CRZ map has been prepared by Institute 

of Remote Sensing, Anna University, Chennai 

and reproduced in Annexure XIX along with 

report. 

63.  Issues relating to Mine Safety, 

including subsidence study in case of 

underground mining and slope study in 

case of opencast mining, blasting 

study etc. should be detailed. The 

proposed safeguard measures in each 

case should also be provided. 

Mine safety parameters are addressed as 

follows: 

 

 Subsidence - not applicable as this is an 

open cast mine 

 Slope stability- The standard practice of 

maintaining the slopes below the angle of 

repose of the material to be handled will 

be followed for ensuring safe opencast 
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mining. The bench and ultimate pit slope 

shall be maintained below 45 degree and 

gradient of ramp at 1 in 16 shall be 

maintained as per MMR, 1961 as detailed 

in Approved Review of Mining Plan. After 

commencement of mine, geo-technical 

investigations on excavated and dumped 

material shall be carried out for identifying 

any mid course corrections, if needed. 

Blasting - It may be noted that only 50% of 

the mining operations shall be blasting based 

and balance shall be through surface miners. 

Safeguard measures that will be taken for 

blasting have been given in section 4.4.2, 

point 15 of Chapter 4. Blasting shall be carried 

out in compliance to DGMS, Dhanbad (Circular 

No. 7 dated 29-08-1997) as detailed in 

Section 4.8, Chapter 4. After commencement 

of operation, blasting studies shall be 

periodically carried out to check whether any 

modifications needed as per actual ground 

conditions. 

64. Occupational Health impacts of the 

Project should be anticipated and the 

proposed preventive measures spelt 

out in detail. Details of pre-placement 

medical examination and periodical 

medical examination schedules should 

be incorporated in the EMP. The 

project specific occupational health 

mitigation measures with required 

facilities proposed in the mining area 

may be detailed. 

As this is a proposed project, anticipated 

occupational Health and safety impact and 

preventive measures are given in section 4.14 

of Chapter 4. 

The general points are also to be 

followed: - 

65. A Disaster management Plan shall be 

prepared and included in the EIA/EMP 

report 

Disaster management Plan is given in Chapter 

7 

a) All documents to be properly 

referenced with index and continuous 

All documents are properly referenced with 

index and continuous numbering 
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page numbering 

b) Where data are presented in the 

Report especially in Tables, the period 

in which the data were collected and 

the sources should be indicated. 

The data is presented with the period of 

collection. 

c) Project Proponent shall enclose all the 

analysis/testing reports of water, air, 

soil, noise etc. using the 

MoEF&CC/NABL accredited 

laboratories. All the original 

analysis/testing reports should be 

available during appraisal of the 

project.  

All the analysis reports are enclosed and has 

been done by NABL Accredited Min Mec R & D 

laboratory. The certificate is given in 

Annexure III.  

c) Where the documents provided are in 

a language other than English, an 

English translation should be provided. 

All documents are provided in English 

d) The Questionnaire for environmental 

appraisal of mining projects as devised 

earlier by the Ministry shall also be 

filled and submitted. 

The latest forms of MOEF&CC on parivesh 

portal shall be filled.  

e) While preparing the EIA Report, the 

instructions for the Proponents and 

instructions for the Consultants issued 

by MoEF vide O.M. No. J-

11013/41/2006-IA.II(I) dated 4th 

August, 2009, which are available on 

the website of this Ministry, should be 

followed. 

O.M. No. J-11013/41/2006-IA.II(I) dated 4th

August, 2009, has been followed while 

preparing EIA Report.  

f) Changes, if any made in the basic 

scope and project parameters (as 

submitted in Form-I and the PFR for 

securing the TOR) should be brought 

to the attention of MoEF&CC with 

reasons for such changes and 

permission should be sought, as the 

TOR may also have to be altered. Post 

Public Hearing Changes in structure 

and content of the draft EIA/EMP 

(other than modifications arising out of 

the P.H. Process) will entail conducting 

the PH again with the revised 

No change is there after the grant of TOR 
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documentation. 

h) As per the circular no. J-

11011/618/2010-IA.II(I) dated 

30.5.2012, certified report of the 

status of compliance of the conditions 

stipulated in the environment 

clearance for the existing operations of 

the project, should be obtained from 

the Regional office of ministry of 

environment, forest and climate 

change, as may be applicable  

As the project is proposed, Environment 

Clearance is under process.  

i) The EIA report should also include (i) 

surface plan of the area indicating 

contours of main topographic features, 

drainage and mining area, (ii) 

geological maps and sections and (iii) 

sections of the mine pit and external 

dumps, if any, clearly showing the land 

features of the adjoining area. 

The EIA report includes 

(i) Surface plan of the ML area is given in

Fig No. C2-1 of Chapter 2.

(ii) Topography map indicating contours of

main topographic features, drainage and

mining area- Fig No. C3-1, Chapter 3

(iii) Geological map and section Fig No. C2-2

and C2-3, respectively, of Chapter 2.

(iv) Section of the mine pit-five year

development Plan in Fig No. C2-4 to C2-

8 of Chapter 2.
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CHAPTER 1 

INTRODUCTION 

1.1 PURPOSE OF THE EIA REPORT 

Environmental Clearances is a statutory requirement for the projects listed in 

the Schedule of EIA notification dated 14th September 2006 and its 

amendments till date. Leases more than 250 ha mining lease area fall under Sl. 

No. 1(a) in category A of the schedule to the EIA Notification 2006. Category A 

project shall seek Environmental clearance from the Ministry of Environment, 

Forest & Climate Change (MoEF&CC), New Delhi. The procedure covers 

submission of application with Form 1(Part-A & B) and pre-feasibility report to 

MoEF&CC, preparation of draft EIA/EMP in line with the Terms of Reference, 

applying to the State Pollution Control Board for public hearing, recording of 

suggestions/ objections and statements of the public and finalizing the EIA/EMP 

report after incorporating the responses and action plans to the points raised by 

the public. The final EIA/EMP report shall be submitted to the MoEF&CC which 

shall be appraised by the Expert Committee and thereafter only the 

Environmental Clearance is granted. 

To obtain the Environmental Clearance for the proposed project, environmental 

studies have been carried out and Environmental Impact Assessment (EIA) / 

Environment Management Plan (EMP) has been prepared in line with Terms of 

References (TOR) issued by Ministry of Environment, Forest & Climate Change, 

New Delhi. This EIA/EMP report has been prepared for proposed 1.5 million 

tonnes per annum (MTPA) ROM production by mechanized open cast method in 

the total ML area of 332.24 ha. (reduced from 616.7254 ha.) by M/s Nirma 

Limited in villages Padhiarka and Doliya, Tehsil Mahuva, District Bhavnagar, 

Gujarat.  

1.2 IDENTIFICATION OF THE PROJECT 

Nirma Ltd. (NL) is setting up a Cement Plant (Cement 1.91 MTPA) and Captive 

Power Plant (capacity 50 MW) in first phase at village Padhiarka, in District 

Bhavnagar of Gujarat State. Company is also having Soda ash plant near 

Bhavnagar & limestone is used for manufacturing of Soda ash & company is 

proposing to use limestone in Soda ash plant with the permission of the State 

Govt. 

In order to source the major raw material for the cement plant, the company 

has various mining lease of limestone for captive use in taluka Mahuva, district 

Bhavnagar. The State Govt. had issued Letter of Intent (LOI) to grant the 

mining lease near village Padhiarka & Doliya over an area of 616.7254 ha vide 

letter no. MCR-102004-1945-CHH dated 15.02.2008 for a period of 30 years 

from the date of execution. A copy of Letter of Intent (LOI) is attached as 
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Annexure II. Mining of limestone will be carried out as per Review of Mining 

Plan with Progressive Mine Closure Plan approved by IBM on 05.08.2021. The 

proposed run of mine (R.O.M.) excavation of limestone is 5000 tonnes per day 

i.e. 1.5 MTPA.

The proposed “Padhiarka & Doliya Limestone Mines” of M/s Nirma Ltd. having 

lease area of 332.24 ha of land, according to the environmental notification 

14th September, 2006 at project identification schedule read at 1(a) ”Mining of 

mineral”, comes under category ‘A’ project. 

The project is located within villages Padhiarka & Doliya in Mahuva Taluka of 

District Bhavnagar, Gujarat. 

1.2.1 Background of the Project 

Company submitted the fresh Form I (Part A & Part B) and Pre-feasibility 

Report for grant of Terms of Reference vide letter No. NL/BH/ENV-

154/1911/2022 dated 23.09.2022. The EAC recommended the proposal in the 

5th EAC (Non-Coal Mining) meeting held during 18-20 October, 2022 for grant 

of Terms of Reference (ToR) under the provisions of EIA Notification, 2006 for 

M/s Nirma Limited for mining of limestone in Padhiarka and Doliya Limestone 

mine with production capacity of 1.5 MTPA in the mine lease area of 332.24 ha. 

The Terms of Reference were issued for the preparation of EIA/EMP Report vide 

MOEF&CC’s letter no. J-11015/154/2016-IA. II(M) dated 28.11.2022(copy 

given in Annexure I). 

The chronology regarding the project is as follows: 

i. Company applied for mineral Limestone & Marl over an area of 616.7254

ha at village Padhiarka & Doliya, Taluka Mahuva in District Bhavnagar

(Gujarat).

ii. The State Govt. issued LOI to grant the mining lease for mineral limestone

and marl over an area of 616.7254 ha vide letter no. MCR-102004-1945-

CHH dated 15.02.2008.

iii. Meantime, the Environmental Clearance was accorded for company’s

proposed cement plant at village Padhiarka, District Bhavnagar by MOEF,

New Delhi vide letter no.J-11011/992/2007-IAII(I) dated 11.12.2008.

iv. As per the statutory provisions in MCR at the time of fresh grant, State

Government had asked for Mining Plan. Thus, the Mining Plan including

Progressive Mine Closure Plan as per Rule 22 of MCR 1960 for said

Limestone & Marl Deposit at villages Padhiarka & Doliya was prepared and

its approval obtained from competent authority i.e. IBM vide letter no.

682(23)(623)/2008-UDP dated 24.03.2009.
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v. The company submitted the project proposal to Ministry of Environment

and Forests, Govt. of India and in turn MoEF issued Terms & Reference

(ToR) for the said mining lease area vide letter dated 24.03.2009.

vi. However, the Environmental Clearance of the cement plant was revoked

by MoEF, New Delhi vide their order dated 01.12.2011. Hence, in the

corresponding time period, the process of Environmental Clearance of the

said mining lease was also stalled.

vii. The revoked order of the cement plant was challenged in National Green

Tribunal (NGT), which vide their order dated 14.01.2015 in the appeal no.

04 of 2012 has set aside MoEF’s revocation order dated 01.12.2011

viii. Accordingly, Company re-initiated the process for grant of Environmental

Clearance for the Mining Lease area as per LOI by submission of fresh

project proposal April 2016 to Ministry of Environment, Forest & Climate

Change (MoEF&CC), New Delhi.

ix. The Expert Appraisal Committee (Mining) of MoEF&CC recommended the

proposal for grant of ToR in Padhiarka & Doliya Limestone Mining Lease

with reduced mining lease area of 332.24 ha and issued Terms of

Reference (TOR) vide letter no. J-11015/154/2016-IAII(M) dated

03.01.2017 for the mining lease. The same has been extended vide letter

no. F.No. J-11015/154/2016-IA-II (M) dated 16.03.2020 by MoEF&CC.

x. Ministry of Mines, Govt. of India, New Delhi issued order titled "Mines &

Minerals (Development and Regulations) Removal of Difficulties Order

2017” dated: 04.01.2017. It permitted to consider the grant of the mining

lease in those cases where in the condition of obtaining Environment

Clearance has not been complied herewith by the applicant on or before

11.01.2017 but all other conditions specified in LOI have been fulfilled.

xi. Accordingly, the order for grant of mining lease was issued by Industries

and Mines Department, Govt. of Gujarat, Gandhinagar vide order no. MCR-

102004-1945-CHH dated 08.01.2017 in an area of 332.24 ha for 50 years

(refer Annexure- II).

xii. Thereafter, the mining lease deed was executed on 11.01.2017 between

Dist. Collector, Bhavnagar, State Govt. and the lessee Nirma Ltd. for a

period of 50 years under the provision of MMDR Amendment Act, 2015

and also registered the executed mining lease deed with Sub, Registrar,

Mahuva on 11.01.2017.

xiii. Under provision of Minerals (other than Atomic & Hydro Carbons Energy

Minerals) Concession Rules, 2016, “Mine Development and Production

Agreement” (MDPA) has been signed between State Govt. and proponent

on 11.01.2017.
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xiv. The proposal of Nirma Ltd. for seeking Environmental Clearance for

production capacity 1.5 MTPA has been considered by the competent

authority i.e. MoEF&CC and issued Terms of Reference (TOR) vide letter

no. J-11015/154/2016-IAII(M) dated 03.01.2017 for the reduced area

332.24 ha. The area reduction took place due to exclusion of Gaucher

land, part of the private land, villages periphery and highway & its

periphery area as safety barrier as per directions of EAC, MoEE&CC, New

Delhi.

xv. Modified Mining Plan along with Progressive Mine Closure Plan over an

area of 332.24 ha. for Padhiarka & Doliya Limestone Mining Lease has

been approved by Indian Bureau of Mines, Gandhinagar, Gujarat vide

letter No. 684 (4) (1)/MP-195/2018-GNR dated 04.02.2019.

Thereafter, Review of Mining Plan with Progressive Mine Closure Plan over

area of 332.24 ha. for Padhiarka & Doliya Limestone Mining Lease has

been approved by Indian Bureau of Mines, Gandhinagar, Gujarat vide

letter no. 684(4)(1)/MP-349(195)/2021-22 GNR/ 1129 dated 05.08.2021.

Approval of the mine plan is enclosed as Annexure XXII.

The land ownership within the lease is private & government land as per 

revenue records and no Gauchar land is involved in the lease area. Lease area 

does not form a part of any Reserve Forest, National park, Wild life Sanctuary 

or National biosphere reserve.  

It is pertinent to be noted here that mining lease has been executed with 

condition that the lessee will have to produce Environment Clearance Certificate 

issued by MoEF& CC, New Delhi before commencing mining activity as stated in 

MM(DR) Removal of Difficulties order 2017, dated: 04.01.2017. 

Looking towards its date of execution, lease period as well as the five years 

block period of mining lease period has been started from year 2016-17. The 

date of expiry of mining lease period is 10.01.2067. Furthermore, the 

applicability of approved mining plan has also been started from the date of 

execution i.e. 11.01.2017 (FY 2016-17) and shall five year block period will be 

up to FY 2020-21 (31.03.2021).  

Modified Mining Plan has been approved by IBM which was valid up 

31.03.2021. On expiry of Modified Mining Plan, Review of Mining Plan with 

Progressive Mine Closure Plan for further five years period from 2021-22 to 

2025-26 has been approved by Indian Bureau of Mines, Gandhinagar on 

05.08.2021, as discussed earlier. 

Salient features 

The salient features of the project are summarized in Table No. C1-1. 
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TABLE NO. C1-1: SALIENT FEATURES OF THE PROJECT 

Project name Padhiarka and Doliya Limestone Mine 

Project proponent Nirma Limited 

Villages in block area Padhiarka and Doliya 

Coordinates Lat.: 21º 00' 42.8152" to 21º02' 28.0965" N 

Long.: 71º 40' 09.8824" to 71º 41' 39.9437" E 

Mining Lease Area 332.24 Ha 

Rated Capacity 1.5 MTPA 

Mineable Reserves 10.707 million tonnes 

Life of the mine 11 years (Life of mine may be increased subject 

to conversions of resources under 333 category 

into category of reserves 111) 

Stripping ratio for Plan period 1:0.00 tonne/ cum 

Topsoil Generation for plan 

period 

127,122cum 

Method of Mining Opencast Mechanized (Conventional & Non-

conventional) 

Working days 300 days/year, 2 shifts of 8 hours each 

Manpower 55 

Transportation Internal haul road from mine face to crusher and 

by conveyor from crusher to the Cement plant 

adjacent to the mine lease/ through dumpers/ 

trucks to the Soda Ash Plant located at Kalatalav, 

Bhavnagar. 

Expected cost of project Rs. 29 Crore 

Elevation of lease area 1 m to 15.31 m above mean sea level 

Topography Mostly plain with minor undulations 

Water requirement 41 cum/day 

Source of water (i) Water harvested within mine lease during

rainy season.

(ii) Narmada water pipeline, permission has

been taken vide letter No. 

GWIL/Bhavnagar/Ind.conn. /1257 dated 

4.06.2008 or private water tankers. 

(iii) Reject water of RO /DM plant (proposed at

Cement plant)

Power requirement 100 KW, DG Set-5 KVA 

Power source Gujarat State Electricity Board / Captive Power 

Plant located at Cement Plant near Padhiarka 

257 381



EIA/EMP for Padhiarka & Doliya Limestone Mine of M/s Nirma Ltd. 

CEMC PVT. LTD. C1-6 

1.3 PROJECT PROPONENT 

M/s Nirma Ltd. (a Public Limited Company) is having its registered office at 

“Nirma House” on Ashram Road, Ahmedabad- 380 009, Gujarat. Nirma Ltd. is 

one of the leading soda ash producing company in India. 

Nirma Ltd. is a part of the Nirma Group engaged in the business of consumer 

products like Soap, Detergent and Industrial products like Sulphuric acid, 

Oleum, Distilled Fatty acids, Linear Alkyl Benzene, Soda ash (Light & Dense), 

Salt & Caustic Soda etc. This Group came in existence in the year 1980. 

Company has established Soda Ash manufacturing plant located in Bhavnagar 

and also acquired Soda Ash plant in Porbandar District of Gujarat. The present 

capacity of Soda ash plant is 10,08,000 TPA for Bhavnagar location and 

5,40,000 TPA for Porbandar location. Company is also having captive Power 

Plants along with its Soda Ash plants in Bhavnagar & Porbandar District. The 

high quality of Limestone i.e. CaO >48% is one of the basic raw materials used 

in boiler of Power Plant for de-sulfurization process and soda ash manufacturing 

process. Company is continuously expanding its wings for increase in 

production capacities and diversification and set up a cement plant in 

Rajasthan. It has overall about 18000 employee-base and annual turnover of 

around Rs. 7000 crores. 

Production facilities of the Nirma group at its various units are given in Table 

No. C1-2. 

TABLE NO. C1-2: PRODUCTION FACILITIES OF NIRMA GROUP IN GUJARAT 

Sl. 

No. 

Location District State Products Manufactured 

1. Kalatalav Bhavnagar Gujarat Soda Ash, Detergent Powder & 

Cake, Toilet Soap, Edible Salt, solar 

salt & Caustic Soda etc. 

2. Alindra Baroda Gujarat Linear Alkyl Benzene, Detergent 

Powder & Cake etc. 

3. Mandali Mehsana Gujarat Oleum, Sulphuric Acid, Fatty Acids, 

Alpha Olefin Sulphonate, Glycerin, 

Toilet Soap, Detergent Powder & 

Cake etc. 

4. Moraiya Ahmedabad Gujarat Detergent Powder & Cake, Single 

Super Phosphate, Packaging 

materials etc. 

5. Porbandar Porbandar Gujarat Soda Ash 

6. Sachana Ahmedabad Gujarat Intravenous Fluids, Large Volume 

Parenterals (LVP), Small Volume 

Parenterals (SVP), Medical Devices 

etc. 
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The company (Nirma Ltd.) is diversifying its activities into cement 

manufacturing in Gujarat. 

1.4 BRIEF DESCRIPTION OF THE PROJECT 

1.4.1 Nature of project 

The proposed project will be an Opencast Mechanized limestone mine having 

production capacity 1.5 MTPA. 

1.4.2 Size 

The proposed capacity will be 1.5 million tonnes per annum (MTPA) ROM 

production by mechanized open cast method (Conventional & Non-

conventional) in the total ML area of 332.24 ha. 

1.4.3 Location 

The proposed project is a limestone Mine present in villages Padhiarka and 

Doliya, Tehsil Mahuva, District Bhavnagar, Gujarat. 

The lease area falls within the Survey of India Toposheet No. 41 O/12 

(restricted). The lease area is bounded by the following geographical 

coordinates: Complete geographical coordinates are given in Fig No. C1-1. 

Point Latitude, N Longitude, E Pillar No. 

A 21º 02' 28.0965" 71º 41' 15.3007" 1 

B 21º 01' 01.3133" 71º 41' 39.9437" 53 

C 21º 00' 42.8152" 71º 41' 00.3940" 70 

D 21º 02' 12.0077" 71º 40' 09.8824" 194 

The location of the project can be seen in Fig No. C1-1. 

1.4.4 Communication 

Road link 

The lease area is located at a distance of 9.5 km, NE of Mahuva town (Tehsil 

Headquarter) and is easily approachable by road. National Highway NH-51/ NH-

8E (Una/Rajula-Mahuva/Bhavnagar highway) is at a distance of 0.7 km, North. 

Mahuva is Taluka Head Quarter in Bhavnagar district of Gujarat. Mahuva is 

about 85 km from District Head Quarter Bhavnagar. 
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FIG No. C1-1: LOCATION MAP 
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Rail link 

The nearest railway station is Mahuva is present at a distance of 9.8 km (by 

road) in NE and lies on Mahuva-Rajula broad gauge section of Western Railway 

Zone. 

Air link 

The nearest airport for regular commercial flight is Bhavnagar situated at about 

100 km NE of ML area. 

Sea Coast 

The nearest coast is Arabian sea coast present at a distance of about 0.50 km, 

South from mine lease. 

Port 

Pipavav is the nearest Port at about 25 kms west of lease area. 

1.5 IMPORTANCE IN THE REGION AND COUNTRY 

The principal use of limestone is in the Cement Industry. Other important uses 

are as raw material in boiler of Power Plant for de-sulfurization process and 

soda ash manufacturing process, manufacture of quicklime (Calcium Oxide), 

slaked lime (Calcium hydroxide) and mortar. Pulverised limestone is used as a 

soil conditioner to neutralize acidic soils (agricultural lime). It is used in 

sculptures because of its suitability for carving. It is often found in medicines 

and cosmetics. In some circumstances, limestone is used for glass making. As a 

reagent in fuel-gas de-sulphurisation, it reacts with sulphur dioxide for air 

pollution control. It can suppress methane explosions in underground coal 

mines. It is added to toothpaste, paper, plastic, paint, tiles and other materials 

as both white pigment and cheap filler. In blast furnaces, limestone binds with 

sillica and other impurities to remove them from the iron. 

India has huge resources of limestone distributed over different parts of the 

country. It is comfortably placed in terms of annual capacity and production of 

cement. Cement-grade limestone occurs in all the limestone-bearing areas, 

while SMS,BF and chemical-grade limestone occur in selective areas. Concerted 

efforts to locate SMS and BF grade limestone along with cement- grade 

limestone are imperative to meet the growing demand.  

As per Indian Minerals Yearbook 2018 (Part- III: Mineral Reviews), published 

by IBM in August 2019, the demand of raw materials for cement, such as 

limestone and gypsum is expected to cause disruptive growth in the next few 

decades. The second largest Cement Industry in the world, the Indian Cement 

Industry, is expected to grow to an extent of 550 million tonnes per annum of 

capacity by FY2025 from 502 mtpa recorded in 2018. The demand for paper in 
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India is expected to rise at a healthy rate by 2020, due to the Packing Industry 

and the increasing number of schools. The increasing number of construction 

projects is expected to lead to a thriving Building and Construction Industry in 

India. This is anticipated to contribute to around 10% to the GDP of India. Also 

with rising Indian pharmaceutical, food and beverage industries the 

consumption of calcium carbonate (limestone) in India is expected to increase. 

The company is leading producer of Soda Ash in the country and are now 

diversifying into the Cement manufacturing sector. The Padhiarka and Doliya 

Limestone mine will be captive mine to the proposed adjacent cement plant of 

the company, therefore maintaining self-reliance of the state as well as the 

country. The project will be contributing to the state exchequer, by paying the 

mineral royalty and strengthening the self-sufficiency in cement industry in the 

country and if and when required, will earn foreign exchange in the future 

through exports. It is pertinent to note here that recently company has 

collected few samples from various locations in upper strata of this mine lease 

area. The chemical analysis results show high quality of CaO content >48% 

which can be utilized in boiler of Power Plant for de-sulfurization process and 

can also for manufacturing of Soda Ash apart from Cement manufacturing. 

Lessee propose to utilize high quality of Limestone (CaO>48%) to its existing 

Power Plant and Soda Ash plant in Gujarat State for captive purpose. 

1.6 SCOPE OF THE STUDY 

The Environmental Impact Assessment and Environment Management Plan for 

the mine addressing the environment related issues are prepared in accordance 

with the requirements of Terms of Reference prescribed by Ministry of 

Environment, Forest & Climate Change, Govt. of India. 

The study evaluates the prevailing environmental conditions. The adverse 

impacts have been identified and possible mitigation measures have been 

drawn in order to protect the environment. In order to carry out the study, the 

baseline environmental scenario has been established and the project activities 

superimposed on them to assess the impact and subsequent mitigation. 

The main objectives of the present EIA study are briefly summarized below: 

- To establish the baseline environmental scenario.

- To identify, predict and assess the future impacts of proposed project on

the environment.

- To prepare a detailed action plan for implementation of mitigation

measures.

- To suggest preventive measures to minimize adverse impacts and to

maximize beneficial impacts.

- To suggest a monitoring programme to evaluate the effectiveness of

mitigation measures.
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- To suggest the formation of a core group responsible for implementation

of the EMP.

- To prepare a capital cost estimate for environment management plan.

- To address the concerns of disaster management, R&R plan, CSR and

points raised in public hearing.

The scope of the present study is to conduct EIA covering all the disciplines of 

environment and field monitoring in relevant disciplines over one full season of 

3 (three) months (excluding monsoon months). The draft EIA report is 

prepared as per the MoEF&CC Notification dated 14.09.2006 and it’s 

amendments till date to submit at GPCB for Public Hearing. After public 

hearing, Final Report has been prepared for submission to MoEF&CC. 

Study area: 

The mine lease (ML) area (332.24 ha) is termed as "core zone". The area within 

10 km radius around the periphery of the ML boundary has been considered as 

the “buffer zone” for identifying and assessing impact with respect to air, 

water, noise, land use, ecology, socio-economic environment, etc. The core 

zone and buffer zone together comprise the "study area" 

Data Generation: 

The data that had been generated during summer season from 1st March to 2nd 

June 2021 by NABL accredited Min Mec R&D Laboratory, New Delhi, in 

accordance with the requirement of statutory agencies, is given in Table No. 

C1-3. Since there are two other mines also proposed by Nirma Ltd. in the 

vicinity of Padhiarka & Doliya Limestone Mine i.e. (1) Vangar & Madhiya 

Limestone Mine in North and (2) Gujarda, Dudheri & Dudhala Limestone Mine in 

east direction and EIA/ EMP is also being prepared for the other two mines 

together, air quality stations were established giving due consideration to all 

three mines in core zone and buffer zone. The monitoring and testing have 

been done as per the guidelines of MOEF&CC, CPCB and the IS standards. 

Monitoring have been conducted for the following parameters: 

TABLE NO. C1-3: BASELINE DATA GENERATED AS PER TOR 

Description No. of 

locations 

Total No of 

samples 

Air (For all 3 mines) 

Ambient air monitoring (24 hourly samples), 

twice a week for 3 months for one season 

for PM10, PM 2.5, SO2, NO2 

16 

(1 in core 

zone & 15 in 

buffer zone) 

384 

Meteorological parameters (For all 3 

mines) 

Measured at hourly duration simultaneously 

in the project area for 3 months. Parameters 

monitored: 

1 90 days 
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Description No. of 

locations 

Total No of 

samples 

A. Wind speed, direction

B. Relative humidity

C. Temperature

D. Rainfall

Water 

Water/ effluent samples collected from 

various locations (surface and ground water) 

in core and buffer zone (10 km radius) and 

tested for physical, chemical and biological 

parameters according to applicable 

standards 

Ground 

water-12 

Surface 

water -3 

15 

Soil (For all 3 mines) 12 12 

Noise 

Hourly readings taken for 24 hours (Leq) 

16 16 

Traffic Density 1 1 

Secondary and primary data collection was done comprising of, but not 

restricted to the following: 

 Long Term Climatic data from Indian Meteorological Department (IMD)

for available previous decade.

 Geo-hydrological aspects based on available data from various sources as

well as field survey.

 Identification of water bodies, hills, roads etc. within 10 km radius.

 Details of fauna, flora, information in forests, major habitats, sanctuaries,

sensitive places within a distance of 10 km from the project site

(including forest details).

 Major industries within 10 km radius.

 Historical monuments and sanctuaries within 10 km radius.

 Land use pattern within core zone and buffer zone (10 km radius around

the core zone), Cropping pattern.

 Demography and Socio-economic based on last available Census data for

entire study area, etc.

The preparation of the EIA/EMP report has been done as per the generic 

structure prescribed in EIA Notification dated 14th September 2006. 

1.7 STATUS OF LITIGATION 

There is no litigation against this mining project. 
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Company’s adjoining proposed cement plant Environment Clearance is sub-

judice before Hon. Supreme Court. Earlier, EC was canceled by MoEF, New 

Delhi. However, NGT has set aside the cancellation of EC. An appeal has been 

filed in Hon. Supreme Court against the NGT order by the opponent and the 

matter is sub-judice, there is no stay in the matter. 

As per the direction of Hon. Gujarat High Court vide order dated: 26.04.2010, 

100 Ha plant land was surrendered and required to be deepen to store more 

fresh water. Some part of this surrendered land is falling in mining lease area 

which will be deepen in process of mining with consultation of irrigation dep’t 

and surrendered to the State Government. 

//TRUE COPY//
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Minutes of AGENDA FOR 21ST EAC MEETING OF THE EXPERT APPRAISAL 
COMMITTEE (NON-COAL MINING SECTOR), SCHEDULED TO BE HELD 
DURING 18-20 OCTOBER, 2023 THROUGH VIDEO CONFERENCE. meeting 

Non-Coal Mining held from 18/10/2023 to 19/10/2023

MoM ID: EC/MOM/EAC/313507/10/2023

Agenda ID: EC/AGENDA/EAC/313507/10/2023

Meeting Venue: N/A

Meeting Mode: Virtual

Date & Time:

18/10/2023 10:30 AM 05:30 PM

19/10/2023 10:30 AM 05:30 PM

1. Opening remarks

The 21st meeting of the Re-Constituted Expert Appraisal Committee (EAC) for Environmental Appraisal of Mining 
Projects (Non-Coal) of the Ministry of Environment, Forest and Climate Change was held during 18-20 October, 2023 
through video conference. The list of participants is annexed herewith. After login of the Committee Members through 
video conference link provided by NIC discussion on each of the Agenda Items was taken up ad-seriatim.

2. Confirmation of the minutes of previous meeting

The minutes of the 20th EAC meeting held during 21-22 September, 2023 were placed before the members of the EAC.

3. Details of proposals considered by the committee

3.1. Agenda Item No 1:

3.1.1. Details of the proposal

EC for Ravirala Limestone Mine (Revenue); Extent 124.33 Ha & Production of Limestone-0.115 MTPA (ROM), 
Topsoil-0.005 MTPA, Over Burden-0.211 MTPA (Total Excavation- 0.331 MTPA) at Sy. No. 20, 28, 38, 39, 41, 
42, etc., of Ravirala village, Jaggayyapeta Mandal, NTR District, Andhra Pradesh by The Ramco Cements 
Limited by THE RAMCO CEMENTS LIMITED located at NTR,ANDHRA PRADESH

Proposal For Fresh EC

Date: 27/10/2023

Day 1 -18/10/2023

Government of India
Ministry of Environment, Forest and Climate Change

IA Division
(Non-Coal Mining)

***

Address: IA Division, Ministry of Environment, Forest and Climate Change,
Indira Paryavaran Bhawan, Jor Bagh New Delhi - 110003

Page 1 of 236

ANNEXURE A-17
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3.5.1. Details of the proposal

Padhiarka and Doliya Limestone Mine by Nirma Limited located at BHAVNAGAR,GUJARAT

Proposal For Fresh EC

Proposal No File No Submission Date Activity 
(Schedule Item)

IA/GJ/MIN/443206/2023 J-11015/154/2016-IA-II(NCM) 13/09/2023 Mining of minerals (1(a)) 

3.5.2. Project Salient Features

The proposal is for mining of Limestone in Padhiarka and Doliya Limestone mine of M/s Nirma Limited 
with production capacity of 1.5 MTPA in the mine leasearea of 332.24 ha, located at Villages Padhiarka 
& Doliya, Tehsil: Mahuva, District: Bhavnagar, Gujarat.

2. The details of the project as ascertained from the document submitted by the Project Proponent
and as revealed from the discussions held during the meetingare given as under:

i. The mine lease area is located between Latitude 21°00'42.8152" N to 21°02' 9.7579" N and
Longitude 71°40'10.0006"E to 71°41'9.9043"E. The mine lease area falls under the Survey of India
Toposheet No: F42R12and falls in Seismic Zone-III.

ii. The proposed project activity is listed at schedule no. 1(a) Mining of Minerals and falls under
Category “A” as the mining lease area is greater than 250ha and appraised at the Central level.

iii. Details of Terms of Reference (ToR):
Date of 

application
Proposal No/ File 

No
Consideration 

by EAC
Details of ToR Date of 

accord
27.09.2022 IA/GJ/MIN/ 

400887/2022

J-11015/ 154/
2016-IA.II(M)

18.10.2022 Terms of Reference (ToR) for 
M/s Nirma Limited for 
mining of Limestone in 
Padhiarka and Doliya 
Limestone mine with 
production capacity of 1.5 
MTPA in the mine lease area 
of 332.24 ha, located at 
Villages Padhiarka &Doliya, 
Tehsil: Mahuva, District: 
Bhavnagar, Gujarat for 
undertaking detailed
EIA/EMP study

28.11.2022

iv. Details of Mine Lease: -
a) The Project Proponent has submitted that initiallythe State Govt has granted the Letter of Intent for grant

of mining lease vide letter no. MCR-102004-1945-CHH dated 15.02.2008 for mineral Limestone and
Marl over an area of 616.7254 ha for a period of 30 years.

b) Then, the Govt. of Gujarat, Industries and Mines Department, vide Order no: MCR102004-1945-CHH
dated 08.01.2017 granted the mining lease for Limestone and Marl to M/s Nirma Limited over an area of
333.24 ha for a period of 50 years for its captive consumption.

c) The mining lease deed was executed on 11.01.2017 between Dist. Collector, Bhavnagar, State Govt. and
the lessee Nirma Ltd. for a period of 50 years and also registered the executed mining lease deed with
Sub, Registrar, Mahuva on 11.01.2017under the provision of MMDR Amendment Act, 2015.

Address: IA Division, Ministry of Environment, Forest and Climate Change,
Indira Paryavaran Bhawan, Jor Bagh New Delhi - 110003
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v.        Land Use/Land Cover of the Mine Lease Area: -
Private land 199.2246 ha
Government land 133.0154 ha
Forest land -
Total Mining lease area (MLA), ha 332.24 ha
Private land for crusher, workshop & 
other infrastructure outside the MLA

No any facilities outside the ML area. However crusher 
will be installed at company’s Cement Plant.

 
vi.        Mining plan details:

Letter No. File No.: 684(4)(1)/MP-
349(195)/2021-22 GNR/1129

Date 05.08.2021
Mineral & 
(Major/Minor)

Limestone (Major)

Mine Lease Area, 
Ha

332.24

Review of Mining Plan including 
Progressive Mine Closure Plan approved 
by Indian Bureau of Mines

Validity 2021-22 to 2025-26
Mining Parameters Quantitative Description
Method of Mining Opencast mechanized
Drilling/Blasting Multi-row drilling and V-pattern drill holes for deep hole 

drilling and blasting. Slurry explosive -cap sensitive and 
non-cap sensitive.

Geological Reserves 28.177 Million tonne
Mineable Reserves 10.707 Million tonne
Breakup of Total Excavation 
(Topsoil/OB/SB/IB/Mineral Rejects/ 
Waste, MTPA)

Top soil- 0.5 mi.cum
OB/SB/IB/Mineral Rejects- Nil
Waste-Nil

Life of mine 11 years (Life of mine may be increased subject
to conversions of resources under 333 category
into category of reserves 111)

Mine Bench Height & Bench Width 6.0 m, for working bench 12-15 m for closing (conceptual) 
bench Optimum

No. of Mine Benches 2
Existing Depth, m bgl New mine
Ultimate Depth of Mining, m bgl 11 m
Ground Water Table, m bgl 13 m (Post monsoon)
Details of ground water intersection No ground water will be encountered during planning 

stage i.e. in working plan in neither pre monsoon nor post 
monsoon season in any of the pits. Ground water will also 
not intersect during mining at the end of mine life.

Individual bench slope 80-85°
Overall pit slope ~ 45°
Details of existing/ proposed Crusher Proposed crusher will be installed at Cement Plant.
Mineral Beneficiation -
RoM output size -

Internal haul road from mine face to crusher and by 
conveyor from crusher to the Cement plant adjacent to the 
mine lease.
For the Soda Ash Plant located at approx.100 km at 
Kalatalav, Bhavnagar limestone will be transported in 
dumpers/ trucks through National Highway 51.
Internal haul road from mine face to crusher by means of 

Transportation details including capacity 
of dumper/tipper, mode of transport and 
distance
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dumper/tippers of 25 tonnes capacity.
Generation of Topsoil/OB & its 
Management during plan period & 
conceptual period

Top soil at plan period- 127122 cu.m, temporary stacking 
at one location
Topsoil at conceptual period-372878 cu.m, simultaneously 
backfilling

Generation of Mineral Rejects/ Waste & 
its Management during plan period & 
conceptual period

Nil

Additional information(if any) Surface miner as well as ripper/dozer & rock breaker will 
be used for mining to minimize drilling & blasting.

 
Fresh water 3 KLDTotal water requirement 41 KLD

Treated water 38 KLD
Source       i.        Fresh water source Narmada water pipeline/Water tanker.

    ii.        Water harvested within mine lease during rainy season.
   iii.        Treated water source- Reject water of RO /DM plant 

&Reject water of RO /DM plant (proposed at Cement plant)
Permission for withdrawal/ 
intersection along with details 
of grant and its validity

Permission for water withdrawal from Narmada water pipeline has 
been taken vide letter No. GWIL/Bhavnagar/Ind.conn./1257 dated 
4.06.2008.

 
viii.     Nearest village/town/ highway/interstate boundary/railway station/water bodies/monument/ forest

Particulars Particular’s Name Distance & Directions
Village Madhiya 0.5 km, N
Town Mahuva 9.5km, NE
Highway NH-51 (Una-Mahuva highway) 0.7 km, N
Interstate Boundary Rajasthan 500 KM,N
Railway Station/Railway line Amrutvel

 

4.5 km, N

Arabian Sea Coast 0.5 km, S from the HTL
Samdiyala Salinity ingress 

control bund
2.3 km, WSW

Water Bodies

Bhambhali River 3.6 Km, W
RF near Patwa 0.4 KM,SW
RF near Doliya 0.4 KM,S

RF near Dudheri 0.6 KM,SSE

Forest

RF near Gujarda 2.3 KM,E
 

ix.     Presence of Environmentally Sensitive areas in the study area:
Forest Land/ Protected Area/ 
Environmental Sensitivity Zone

Yes/
No

Details of Certificate/letter issued by the 
concerned Department mentioning the Lr no, date 
of grant and remarks

Forest Land within the mine lease 
area and (if yes) status of Forest 
Clearance

No

National Park No
Wildlife Sanctuary No
Elephant/Tiger Reserve No

The Project Proponent has submitted the letter 
from the Office of the Principal Chief 
Conservator of Forests vide Lr.No: 
WLP/32/C826-827/2021-22 dated 13.01.2022 
regarding the map showing the location of 
protected areas within 10km of the Limestone 
mining project and the and distance of protected 
areas and proposed Limestone mine.

Distance between 
Limestone mines and 

Protected areas

Eco-Sensitive Zone(ESZ) /Eco-
Sensitive Area (ESA)

No
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Protected areas
Gir National Park 79.0 km
Gir Wildlife Sanctuary 47.6 km
Mitiyala Wildlife 
Sanctuary

46.7 km

 
The Project Proponent has submitted the letter 
from the Office of the Deputy Chief Conservator 
of Forest, Bhavnagar vide letter no. 
A/GMN/T11/2075/22-23 dated 27.01.2023 
certifying that the nearest turtle rearing/breeding 
site is located at a distance of about 70km away 
from the mines.

Coastal Regulation Zone (CRZ) No The Project Proponent has submitted the letter 
from the Government of Gujarat, Forest and 
Environment Dept vide Lr no.ENV-10-2023-170-
T dated    19.07.2023 stating that the proposed 
project of mining at Padhiarka & Doliya mine 
lease (333.24 ha), District Bhavnagar is outside 
CRZ area. 

Schedule-I species (No.s and name 
of schedule-I species with 
authenticated letter)

Yes The Project Proponent has submitted the 
authenticated list of flora and fauna from the 
Office of the Deputy Forest Conservator vide 
Lr.No: A/Jaman/Te.11/2302/ 17-18 dated 
05.02.2018 stating that there are three Schedule-I 
species such as Peafowl, Chinkara and Asiatic 
lion in the study area.
 
After the amendment of the Wild Life 
(Protection) Amendment Act, 2022, No 18 of 
2022, a number of additional species have been 
added into Schedule-I such as Leopard, Striped 
hyaena, Jackal, Bengal fox, Indian porcupine, 
Jungle cat, Grey wolf, Dog faced water snake, 
Russell viper, Checkered Keelback, Indian Rat 
snake, Red sand boa and Naag/cobra.

Wildlife Conservation Plan Yes On the basis of the fauna study findings & list of 
fauna authenticated by Forest Department, 
Wildlife Conservation Plan was prepared and 
submitted for approval.
 
The Wildlife Conservation Plan was approved by 
the Chief Wildlife Warden vide Lr.No: 
WLP/32/C670-672 dated 20.12.2021 with a 
budget of Rs. 19.9 Lakhs for the conservation of 
wildlife in the study area.

Proposed area for green belt/plantation and no. of 
saplings proposed

18.50 Ha.

Budget for green plant & plantation till the end of life 
of mine.

Rs 56.10 Lakhs

Budget for nursery -
Details of existing plantation and its survival rate -
No. of tree cuts in the mine lease area and 
compensatory afforestation

As per actual during mining
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Particulars for Green belt/plantation Area covered (in Ha)
7.5 m barrier & non-mineralized zone 5.0
50 m safety zone of nallah, roads, electric lines 3.0
500 m safety zones of nearest habitation villages -
Additional information (if any) 10.50 ha(Backfilled area (Govt. wasteland))

 
Baseline Data (Air / Water / Noise / Soil / Hydro geological study/ Traffic Study/ others)
Period of baseline data collection 01.03.2021 to 02.06.2021
Season (Summer / Pre-monsoon / Post-
monsoon / Winter)

Summer

Predominant Wind direction (From) South
Ambient Air Quality (no. of locations) and 
results – 16 locations

PM10: 27.6 - 71.1 µg/m3

PM2.5: 11.2 – 40.0 µg/m3

SO2: 2.7 – 10.2 µg/m3

NO2: 3.6 – 14.5 µg/m3

Noise level (no. of locations) and results – 16 
locations

Day Time: 47.57 dB(A) – 52.46 dB(A)
Night Time: 39.42 dB(A) - 42.89 dB(A)

Water Quality (no. of locations) and results - 
12Ground water and 3 Surface water  
Soil Quality (no. of locations) and results – 
12 locations

Soil quality was monitored at 12 no. of stations. The 
result indicates that the maximum and minimum 
values of pH ranges between 7.7 - 8.2, Potassium 
ranges from 157.0 - 845.0 kg/ha and Nitrogen ranges 
from 0.01 - 12.57mg/kg.

Hydro geological study and results
Traffic study (no. of locations) and results The traffic volume survey was conducted on 

Bhavnagar to Una Road (NH8E/51) Near Vangar 
Village. Total numbers of vehicles were found as 
6793 per day and equivalent PCUs is 9382 per 
day.There will be daily movement of 480 numbers of 
dumpers (to & fro) per day or 1440 PCU/ day on the 
road. V/C = 31.27.

 
Advertisement for PH with date (name of major 
national daily and one regional vernacular daily 
newspaper)

26.03.2023 in Sandesh Newspaper (Gujarati)  & 
Indian Express (English)

Date of PH 28.04.2023 @ 01:00 PM
Venue At the premises of Nirma Cement Plant Area, NH 

8E/51, Survey No. 80, Village: Padhiyarka, 
Taluka: Mahuva, Dist. Bhavnagar

Chaired by Shri R.K Mehta (IAS), District Collector & 
District Magistrate, Bhavnagar District & 
Regional Officer, GPCB Bhavnagar

Main issues raised during PH Air pollution, salinity ingression, wildlife 
protection, acquisition of agriculture land

Budget proposed for addressing issues raised 
during PH over 3 years

Rs 77 Lakhs

 
The total mine lease area is 332.24 ha, out of which Govt. land is 133.0154 ha 
and Private land is 199.2246 ha.Land will be required for quarrying an area of 
100.61 ha of Private land and Government land including 08 houses/hutment 
in Padhiarka village and 27 houses/hutment in Doliya villages. The 

R & R details
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houses/hutment fall in the conceptual pits of the mine lease. There will be total 
of 683 project affected land losers. There will be direct purchase or leasing of 
private land, with the willing consent of the private land owners. Approx. total 
compensation will be Rs 35.0 Lakhs. In addition to above, the registration cost 
of sale of the land and homesteads shall be borne by the Company. Assuming 
it to be 6% of theentire costs of sale, the total resettlement budget works out to 
be Rs. 59.93 lakhs (6% of land value).

 
xiv.        Court case details:

Court Case, No and its present status
Undertaking by Project Proponent 
w.r.t court case

The Project Proponent has submitted an undertaking vide 
letter dated 07.10.2023 stating that there is no litigation on the 
project either at NGT or any other court of law related to 
environment and pollution matters in which the project 
proponent is a respondent.

Affidavit as per Ministry’s OM 
dated 30.05.2018

The Project Proponent has submitted an undertaking by way 
of notarized Affidavit dated 09.10.2023 stating that the 
proposal does not involve violation of Ministry’s OM dated 
30.05.2018.

Undertaking by Project Proponent in 
EIA/EMP report

The Project Proponent has submitted an undertaking vide 
letter dated 04.01.2023 stating that the contents (information 
and data) as given by the Consultant in the EIA/EMP report 
are factually correct with full knowledge of the undersigned 
(Shri Ashish Desai).

Undertaking by Consultant in 
EIA/EMP report

The Director of the EIA Consultant (M/s Centre for Envotech 
& Management Consultancy Pvt. Ltd) has informed that the 
baseline data was generated by MoEF &NABL Accredited 
Laboratory M/s Min Mec R&D Laboratory, a division of Min 
Mec Consultancy Pvt. Ltd., New Delhi and the same has been 
verified and also confirmed that he shall be fully accountable 
for any misleading information mentioned in this statement.

 
xvi.        Details of the Environmental Management Plan (EMP):

Activities Capital cost (Crores)
 

Recurring cost
(Lakhs/annum)

Pollution Control 0.271 9.66
Pollution monitoring 0.016 3.88
Occupational health 0.011 0.65
Environmental Studies, etc. 0.10 _
Green belt _ 5.10
Reclamation _ 5.85
Others (Environmental studies, 
Rehabilitation, Realignment, Expert 
advice, fencing etc.

_ 6.03

Overheads _ 0.30
Total 0.3980 31.47

                       
Particulars (Rs. In Crore)
Total cost of EMP (Capital Cost of EMP + capital cost 
of Public hearing)

1.16

Project Cost 29
Employment (No.s) 55

3.5.3. Deliberations by the EAC in previous meetings
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N/A

3.5.4. Deliberations by the EAC in current meetings

The Project Proponent/Consultant presented the KML file to indicate the site features in the study area of 
10 km radius. The Project Proponent has shown the boundary of the mine lease area and informed the 
EAC that the NH-51 (Una-Mahuva highway) is located at a distance of 0.7 km, N from the mine lease 
area. Madhiya Village is located at a distance of 0.5 km, N. Arabian Sea Coast is located at a distance of 
0.5 km, S from the HTL and Bhambhali River is located at a distance of 3.6 km, W. A man made 
reservoir is located within 5km radius of the mine lease area on the eastern direction. Samdiyala Salinity 
ingress control bund is situated on the western side on the mine lease area. Part of the Doliya Village is 
located within the mine lease area on southern side. No mining activity is proposed in the side of the 
Doliya Village. Nearest distance of the village from the mine pit is 700m.
 
            The EAC noted that Arabian Sea and there are few water bodies are present in the vicinity of the 
mine lease area and asked the Project Proponent whether there are any backwaters from Arabian Sea 
coming into the mine lease area or not. The Project Proponent has informed the EAC that the water 
within the mine lease area is due to accumulation of rain water that was accumulated during the rainy 
season and tends to remain during January - February. Water gets dried during summer season. The 
Project Proponent also shown the historical images of rainwater accumulation for different months over 
the past years. The mine pit elevation is 4-6m above MSL. Depth of mining proposed is 11 m. Water 
gets accumulated in the natural low lying areas. The EAC asked about the thickness of the over burden. 
The Project Proponent has informed the EAC that the average thickness of the over burden is varying 
between 1-1.5m. The EAC asked the Project Proponent that whether the enough material will be 
available for backfilling up to a depth of 11m. The Project Proponent has informed the EAC that the 
entire 11m will not be backfilled and only part of the area will be backfilled. The shallow pit of 
depth<4m will be backfilled i.e., Pit -2, 3 and 4. Backfilling is proposed after 2026-27/ 2027-28. 
Backfilled area shall be utilized for agriculture in case of private land and for plantation purpose in case 
of government land. Existing minerals were assessed through exploration carried out by CGM, GoG. Old 
mine pits are also existing within the mine lease area. The EAC asked the Project Proponent to submit 
the action plan for year wise exploration program.  
 
            The EAC asked to brief about the mode of transportation. The mined out material will be 
transported to the crusher proposed in the cement plant by internal haul road by means of dumper/tippers 
of 25 tonnes capacity and then from crusher to the Cement plant (adjacent to the mine lease) by 
conveyor. Village roads will be used for transporting the mined out material from different pits. The 
EAC asked about the width of the transportation road. The Project Proponent has informed the EAC that 
the existing width of the road is 4m which will be not adequate to transport the material. Hence, the lands 
adjacent to this road will be purchased and the width of the road will be increased to 6m. The dividers 
will be made in between transportation road. The Cement Plant is yet to be constructed and these lands 
will be purchased for expansion of road only at the time of construction of the cement plant. The EAC 
asked the Project Proponent till then how the mined out Limestone will be utilized. The Project 
Proponent has informed the EAC that there are two grades of Limestone such as Chemical Grade 
Limestone and Cement Grade Limestone available in this project. For utilization of Chemical Grade of 
Limestone for non-cement purposes, permission has been obtained from the State Govt. The company is 
having its Soda Ash manufacturing plant located at Bhavnagar at a distance of 100 km from the mine 
lease area. This manufacturing plant requires Chemical Grade Limestone. Hence, the Chemical Grade of 
Limestone from this instant mine will be transported to the Soda Ash manufacturing plant located at 
Bhavnagar through National Highway 51. The EAC asked the Project Proponent to increase the width of 
the road to 7m. The EAC asked the Project Proponent that when will the Cement Plant will be 
commissioned. The Project Proponent has informed the EAC that matter regarding Cement Plant is 
pending before the Hon’ble Supreme Court. 
 
            The EAC asked the Project Proponent to show the KML file of other two adjacent mine leases by 
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overlapping with the KML file of the instant project. The Project Proponent has informed the EAC that 
the Vangar & Madhiya Limestone Mine is proposed on the northern side and Gujarda, Dudheri & 
Dudhala Limestone Mine is proposed on the eastern side of the mine lease area to this instant mine lease 
belonging to M/s Nirma Ltd. The Project Proponent also shown the proposed mine pits in Vangar & 
Madhiya Limestone Mine and Gujarda, Dudheri & Dudhala Limestone Mine. A Cement Plant is 
proposed on the western side of the mine lease area. Internal haul roads passing through the mine lease 
area will be used for transportation. The EAC asked the Project Proponent to bypass the village road for 
transporting the material. The EAC also asked the Project Proponent that whether any school is present 
within the mine lease area or not. The Project Proponent has informed the EAC that a primary school is 
located in the village Vangar. A safety distance of 50m will be maintained. Greenbelt will be developed 
all along the school. No drilling and blasting will be practiced. Only Surface miner as well as 
ripper/dozer & rock breaker will be used. The EAC opined that there should be no activity of drilling and 
blasting near school premise.
 
            The Project Proponent has informed the EAC that the Life of the mine will be 11 years and may 
increase subject to exploration. Marly Limestone occurs in mine lease area. The limestone is of the high / 
cement grade quality and is followed by Marly Limestone/ Marl. The Limestone production will be 
restricted till the commission of the Cement plant. The EAC asked the Project Proponent that how the 
Limestone will be sized and will be sent to the Soda Ash Plant. The Project Proponent has informed the 
EAC that by using the rock breaker the limestone will be sized and sent to the Soda Ash Plant. The EAC 
was of the view that the activities proposed under the Wildlife Conservation Plan is generalized and the 
Project Proponent needs to revise the activities of the Wildlife Conservation Plan which should be site 
specific. The EAC also asked the Project Proponent to ensure that the Schedule-I species as per the latest 
Wildlife Protection Amendment Act, 2022 shall also be included in the Wildlife Conservation Plan for 
their conservation. Turtle breeding centre is located about 70km from the mine lease area. The total mine 
lease area is 332.24 ha, out of which Govt. land is 133.0154 ha and Private land is 199.2246 ha.Land will 
be required for quarrying an area of 100.61 ha of Private land and Government land including 08 
houses/hutment in Padhiarka village and 27 houses/hutment in Doliya villages. The houses/hutment fall 
in the conceptual pits of the mine lease. There will be total of 683 project affected families. There will be 
direct purchase or leasing of private land, with the willing consent of the private land owners. Approx. 
total compensation will be Rs 35.0 Lakhs. The EAC was of the view that the compensation rate is very 
less and asked the Project proponent to revisit and justify the budget proposed for R&R. Budget 
proposed for addressing issues raised during public hearing is Rs 77.0 Lakhs over 3 years and the 
cumulative budget will be Rs 160 Lakhs by comprising all three mines.
 

After detailed deliberations made by the Project Proponent and the Consultant, the EAC noted 
that the project is part of three contiguous projects namely Padhiarka and Doliya Limestone mine 
(332.24 ha), Vangar & Madhiya Limestone Mine (612.336 ha) and Gujarda, Dudheri & Dudhala 
Limestone Mine (681.62 ha) and together it extends over an area of 1626.196 ha. The mine lease area 
comprises of partly Private Agriculture land and partly Govt. land. Part of the Doliya Village is located 
within the mine lease area on southern side. Also villages are located close to the proximity of the mine 
lease area. The EAC was not convinced with the proposed backfilling plan and the activities proposed 
under the Wildlife Conservation Plan. The EAC observed that the pits are isolated and the mine lease 
area is partly Private and Govt. land. The EAC also observed that there will be direct purchase or leasing 
of private land with the willing consent of the private land owners. The EAC was of the view that what if 
the land owners are not willing to give their land. There are likely chances that mining will not take place 
sequentially if the land acquisition does not happen. There will be failure of scientific mining. Large no. 
of Project Affected Families is involved in all these projects. The EAC opined that the Saltwater 
intrusion through surface or ground water sources may diminish the availability or quality of source 
waters for drinking water utilities. Some salt pans i.e., salt manufacturing industries and few wind mills 
exists in the study area. Old mine pits are also existing within the mine lease area. The EAC noted that 
the Bhavnagar is categorized as a Severely Polluted Areas.  The EAC reiterated the Ministry of Defence 
letter dated 08.05.2023 regarding security considerations for construction activities/other activities in 
Border areas/other areas wherein it has been mentioned that “all activities connected with mining within 
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20kms from all the borders including seaboard frontier should be planned in consultation with Ministry 
of Defence”. Accordingly, EAC opined that PP should obtain NOC from Ministry of Defence.
 
            Thus the EAC opined that there is a need to ascertain the ground reality w.r.t natural low lying 
areas, water logging areas, old mine pits, sequence of mining, feasibility for backfilling, impact on socio 
economic, agriculture land, transportation route, traffic congestion, salt pans, effectiveness of salinity 
ingress control bund, proximity of habitations, schools, water bodies, roads etc., The EAC was of the 
view that a site visit needs to be conducted by a sub-committee comprising of EAC Members and 
officers from MoEF&CC. The EAC opined that the Ministry may constitute a sub-committee and submit 
its report to enable the committee to take a decision on the proposal. Therefore, the EAC deferred the 
proposal for want of following additional information: -
 

i.              The site visit report of the subcommittee.
 

ii.            Since the mine site is located within 20 km from seaboard frontier, Project Proponent shall 
submit No Objection Certificate from Ministry of Defence for consideration of the instant 
project.

 
iii.           The Project Proponent needs to submit the action for laying common Over Land Belt Conveyor 

(OLBC) for transportation of mineral from mine lease area to the Cement Plant. The Project 
Proponent also needs to submit the action plan for expansion of road with a width of 7m and by 
passing the village road till the commission of the Over Land Belt Conveyor (OLBC). 

 
iv.           The Project Proponent needs to submit the protection measures to be taken for salt water 

intrusion and the effectiveness of the salinity ingress control bund.
 

v.            The Project Proponent needs to submit the site specific mitigation measures for backwaters from 
Arabian Sea coming into the mine lease area.
 

vi.           The Project Proponent needs to revisit the plan for backfilling with clearly indicating the voids 
area and the capacity available/required for backfilling.

 
vii.          The Project Proponent needs to revise the activities proposed under the Wildlife Conservation 

Plan.The Project Proponent also needs to ensure that the Schedule-I species as per the latest 
Wildlife Protection Amendment Act, 2022 shall also be included in the Wildlife Conservation 
Plan for their conservation.

 
viii.         The EAC was of the view that the compensation rate is very less and asked the Project 

proponent to revisit and justify the budget proposed for Resettlement & Rehabilitation (R&R). 
The Project Proponent also needs to submit the action plan for land acquisition and timeline. 

 
ix.           The Project Proponent needs to submit the action plan for year wise exploration program. 

 
x.            The Project Proponent needs to submit the copy of the permission letter obtained from the State 

Govt. for utilization of Chemical Grade of Limestone for non-cement purposes.
 

xi.           The Project Proponent needs to submit a letter from the Department of Geology and Mining, 
Government of Gujarat clarifying whether any illegal mining within the mine lease area has 
been carried out or not and whether the same has been carried out by M/s. Nirma Limited or 
not?

3.5.5. Recommendation of EAC

Deferred for ADS
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Minutes of 21st EAC (Non-Coal Mining) meeting held during 18-20 October, 2023 

57 | P a g e  

 The Project Proponent/Consultant has informed the EAC that the total mine 
lease area is 802.25 ha, out of which Forest land is 575.160 ha, Private land is 
143.603 ha and Government land is 83.487 ha. The Interstate boundary of Odisha-
Chhattisgarhis located adjacent (~50m) to the mine lease area in the northern 
direction and the mine lease area is located within the Odisha State. The Project 
Proponent also informed the EAC that initially Letter of Intent (LoI) was granted by 
the State Govt. vide letter dated 27.01.2017 over an area of 801.171 ha. At the time 
of pursuing Forest Clearance, re-validation of land schedule was done by Tehsildar, 
Malkangiri within the mine lease area allotted under auction and total extent of the 
area changed from 801.171 ha to 802.25 ha. Further, the Project Proponent has 
informed the EAC that the change in the mine lease area is due to DGPS Survey 
and there is no change in the physical boundary of the mine lease area. The EAC 
asked about the status of the Stage-I Forest Clearance for an area of 575.160 ha. 
The Project Proponent has informed the EAC that the MoEF&CC has granted the 
approval vide file no. 8-18/2022-FC dated 18.05.2023under Section-2 (iii) of Forest 
(Conservation) Act, 1980 for grant of forest land on lease over 575.16 ha of forest 
land within the granted ML area over 802.255 ha for Kottameta Lime Limestone 
mining. The Stage - I FC for an area of 575.16 ha of forest land is under process. 
 
 The EAC reiterated the Hon’ble Supreme Court of India in its order of 6thJuly 
2011 issued guidelines so as to not create fait accompli situation in the matter of 
diversion of forest land under the FCA, 1980. Therefore, in the case of new mining 
leases/projects having forest land in part or in full, approval under FCA for diversion 
of entire forest land located within the mining lease/project is to be obtained before 
execution/renewal of mining lease/project. The EAC opined that the scenario of the 
Stage-I FC proposal may change w.r.t extent, compensatory afforestation, etc., Thus 
the EAC was of the view that the Stage-I Forest Clearance is necessary to appraise 
the project on the environmental merits of the site. Therefore, the EAC deferred the 
proposal and opined that the proposal may be considered only after the submission 
of the Stage – I Forest Clearance for an area of 575.16 ha of forest land by the 
Project Proponent.   
 

Day 2: 19th October, 2023 (Thursday) 
 
2.1 Padhiarka and Doliya Limestone mine of M/s Nirma Limited for mining of 
Limestone with production capacity of 1.5 MTPA in the mine lease area of 
332.24 ha, located at Villages Padhiarka & Doliya, Tehsil: Mahuva, District: 
Bhavnagar, Gujarat - [F.No: J-11015/154/2016-IA.II(M), Proposal No: 
IA/GJ/MIN/443206/2023, EIA Consultant: M/s Centre for Envotech and 
Management Consultancy Pvt. Ltd] – Environmental Clearance  
 
 The proposal is for mining of Limestone in Padhiarka and Doliya Limestone 
mine of M/s Nirma Limited with production capacity of 1.5 MTPA in the mine 
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leasearea of 332.24 ha, located at Villages Padhiarka & Doliya, Tehsil: Mahuva, 
District: Bhavnagar, Gujarat. 
 
2. The details of the project as ascertained from the document submitted by the 
Project Proponent and as revealed from the discussions held during the meetingare 
given as under: 
 
i. The mine lease area is located between Latitude 21°00'42.8152" N to 21°02' 

9.7579" N and Longitude 71°40'10.0006"E to 71°41'9.9043"E. The mine lease 
area falls under the Survey of India Toposheet No: F42R12and falls in Seismic 
Zone-III.  

ii. The proposed project activity is listed at schedule no. 1(a) Mining of Minerals and 
falls under Category “A” as the mining lease area is greater than 250ha and 

appraised at the Central level. 
iii. Details of Terms of Reference (ToR): 

Date of 
application 

Proposal No/ 
File No 

Consideration 
by EAC 

Details of ToR Date of 
accord 

27.09.2022 IA/GJ/MIN/ 
400887/2022 

J-11015/ 154/ 
2016-IA.II(M) 

18.10.2022 Terms of Reference 
(ToR) for M/s Nirma 
Limited for mining of 
Limestone in Padhiarka 
and Doliya Limestone 
mine with production 
capacity of 1.5 MTPA in 
the mine lease area of 
332.24 ha, located at 
Villages Padhiarka 
&Doliya, Tehsil: 
Mahuva, District: 
Bhavnagar, Gujarat for 
undertaking detailed 
EIA/EMP study 

28.11.2022 

 
iv. Details of Mine Lease: -  

a) The Project Proponent has submitted that initiallythe State Govt has granted 
the Letter of Intent for grant of mining lease vide letter no. MCR-102004-1945-
CHH dated 15.02.2008 for mineral Limestone and Marl over an area of 
616.7254 ha for a period of 30 years.  

b) Then, the Govt. of Gujarat, Industries and Mines Department, vide Order no: 
MCR102004-1945-CHH dated 08.01.2017 granted the mining lease for 
Limestone and Marl to M/s Nirma Limited over an area of 333.24 ha for a 
period of 50 years for its captive consumption. 

c) The mining lease deed was executed on 11.01.2017 between Dist. Collector, 
Bhavnagar, State Govt. and the lessee Nirma Ltd. for a period of 50 years and 
also registered the executed mining lease deed with Sub, Registrar, Mahuva 
on 11.01.2017under the provision of MMDR Amendment Act, 2015. 
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v. Land Use/Land Cover of the Mine Lease Area: - 

Private land 199.2246 ha 
Government land 133.0154 ha 
Forest land - 
Total Mining lease area (MLA), ha 332.24 ha 
Private land for crusher, workshop 
& other infrastructure outside the 
MLA 

No any facilities outside the ML area. However 
crusher will be installed at company’s Cement 
Plant. 

 
vi. Mining plan details: 

Review of Mining Plan including 
Progressive Mine Closure Plan 
approved by Indian Bureau of 
Mines 

Letter No. File No.: 684(4)(1)/MP-
349(195)/2021-22 GNR/1129 

Date 05.08.2021 
Mineral & 
(Major/Minor) 

Limestone (Major) 

Mine Lease 
Area, Ha 

332.24 

Validity 2021-22 to 2025-26 
Mining Parameters Quantitative Description 
Method of Mining Opencast mechanized 
Drilling/Blasting Multi-row drilling and V-pattern drill holes for 

deep hole drilling and blasting. Slurry explosive -
cap sensitive and non-cap sensitive. 

Geological Reserves 28.177 Million tonne 
Mineable Reserves 10.707 Million tonne 
Breakup of Total Excavation 
(Topsoil/OB/SB/IB/Mineral 
Rejects/ Waste, MTPA) 

Top soil- 0.5 mi.cum 
OB/SB/IB/Mineral Rejects- Nil 
Waste-Nil 

Life of mine 11 years (Life of mine may be increased subject 
to conversions of resources under 333 category 
into category of reserves 111) 

Mine Bench Height & Bench Width 6.0 m, for working bench 12-15 m for closing 
(conceptual) bench Optimum 

No. of Mine Benches 2 
Existing Depth, m bgl New mine 
Ultimate Depth of Mining, m bgl 11 m 
Ground Water Table, m bgl 13 m (Post monsoon) 
Details of ground water 
intersection 

No ground water will be encountered during 
planning stage i.e. in working plan in neither pre 
monsoon nor post monsoon season in any of 
the pits. Ground water will also not intersect 
during mining at the end of mine life. 

Individual bench slope 80-85° 
Overall pit slope ~ 45° 
Details of existing/ proposed 
Crusher 

Proposed crusher will be installed at Cement 
Plant. 

Mineral Beneficiation  - 
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RoM output size - 
Transportation details including 
capacity of dumper/tipper, mode of 
transport and distance 

Internal haul road from mine face to crusher and 
by conveyor from crusher to the Cement plant 
adjacent to the mine lease.  
For the Soda Ash Plant located at approx.100 
km at Kalatalav, Bhavnagar limestone will be 
transported in dumpers/ trucks through National 
Highway 51. 
Internal haul road from mine face to crusher by 
means of dumper/tippers of 25 tonnes capacity. 

Generation of Topsoil/OB & its 
Management during plan period & 
conceptual period 

Top soil at plan period- 127122 cu.m, temporary 
stacking at one location 
Topsoil at conceptual period-372878 cu.m, 
simultaneously backfilling 

Generation of Mineral Rejects/ 
Waste & its Management during 
plan period & conceptual period 

Nil 

Additional information(if any) Surface miner as well as ripper/dozer & rock 
breaker will be used for mining to minimize 
drilling & blasting. 

 
vii. Water requirement: 

Total water requirement 41 KLD Fresh water 3 KLD 
Treated water 38 KLD 

Source i. Fresh water source Narmada water 
pipeline/Water tanker. 

ii. Water harvested within mine lease during rainy 
season. 

iii. Treated water source- Reject water of RO /DM 
plant &Reject water of RO /DM plant (proposed 
at Cement plant) 

Permission for withdrawal/ 
intersection along with 
details of grant and its 
validity 

Permission for water withdrawal from Narmada water 
pipeline has been taken vide letter No. 
GWIL/Bhavnagar/Ind.conn./1257 dated 4.06.2008. 

 
viii. Nearest village/town/ highway/interstate boundary/railway station/water 

bodies/monument/ forest 
Particulars Particular’s Name Distance & Directions 
Village Madhiya 0.5 km, N 
Town Mahuva 9.5km, NE 
Highway NH-51 (Una-Mahuva 

highway) 
0.7 km, N 

Interstate Boundary Rajasthan 500 KM,N 
Railway Station/Railway 
line 

Amrutvel 
 

4.5 km, N 

Water Bodies Arabian Sea Coast 0.5 km, S from the HTL 
Samdiyala Salinity ingress 2.3 km, WSW 
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control bund 
Bhambhali River 3.6 Km, W 

Forest  RF near Patwa 0.4 KM,SW 
RF near Doliya 0.4 KM,S 

RF near Dudheri 0.6 KM,SSE 
RF near Gujarda 2.3 KM,E 

 
ix. Presence of Environmentally Sensitive areas in the study area:  
Forest Land/ Protected Area/ 
Environmental Sensitivity Zone 

Yes/ 
No 

Details of Certificate/letter issued by the 
concerned Department mentioning the Lr 
no, date of grant and remarks 

Forest Land within the mine 
lease area and (if yes) status 
of Forest Clearance  

No 
The Project Proponent has submitted the 
letter from the Office of the Principal 
Chief Conservator of Forests vide Lr.No: 
WLP/32/C826-827/2021-22 dated 
13.01.2022 regarding the map showing 
the location of protected areas within 
10km of the Limestone mining project 
and the and distance of protected areas 
and proposed Limestone mine. 
Protected areas Distance between 

Limestone mines 
and Protected 
areas 

Gir National Park 79.0 km 
Gir Wildlife 
Sanctuary 

47.6 km 

Mitiyala Wildlife 
Sanctuary 

46.7 km 

 
The Project Proponent has submitted the 
letter from the Office of the Deputy Chief 
Conservator of Forest, Bhavnagar vide 
letter no. A/GMN/T11/2075/22-23 dated 
27.01.2023 certifying that the nearest 
turtle rearing/breeding site is located at a 
distance of about 70km away from the 
mines.  

National Park  No 
Wildlife Sanctuary No 
Elephant/Tiger Reserve No 
Eco-Sensitive Zone(ESZ) 
/Eco-Sensitive Area (ESA) 

No 

Coastal Regulation Zone 
(CRZ) 

No The Project Proponent has submitted the 
letter from the Government of Gujarat, 
Forest and Environment Dept vide Lr 
no.ENV-10-2023-170-T dated    
19.07.2023 stating that the proposed 
project of mining at Padhiarka & Doliya 
mine lease (333.24 ha), District 
Bhavnagar is outside CRZ area.   

Schedule-I species (No.s and 
name of schedule-I species 
with authenticated letter) 

Yes The Project Proponent has submitted the 
authenticated list of flora and fauna from 
the Office of the Deputy Forest 
Conservator vide Lr.No: 
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A/Jaman/Te.11/2302/ 17-18 dated 
05.02.2018 stating that there are three 
Schedule-I species such as Peafowl, 
Chinkara and Asiatic lion in the study 
area.  
 
After the amendment of the Wild Life 
(Protection) Amendment Act, 2022, No 
18 of 2022, a number of additional 
species have been added into Schedule-
I such as Leopard, Striped hyaena, 
Jackal, Bengal fox, Indian porcupine, 
Jungle cat, Grey wolf, Dog faced water 
snake, Russell viper, Checkered 
Keelback, Indian Rat snake, Red sand 
boa and Naag/cobra.  

Wildlife Conservation Plan Yes On the basis of the fauna study findings 
& list of fauna authenticated by Forest 
Department, Wildlife Conservation Plan 
was prepared and submitted for 
approval.  
 
The Wildlife Conservation Plan was 
approved by the Chief Wildlife Warden 
vide Lr.No: WLP/32/C670-672 dated 
20.12.2021 with a budget of Rs. 19.9 
Lakhs for the conservation of wildlife in 
the study area. 

x. Green belt/plantation details: 
Proposed area for green belt/plantation and 
no. of saplings proposed 

18.50 Ha. 

Budget for green plant & plantation till the end 
of life of mine. 

Rs 56.10 Lakhs 

Budget for nursery - 
Details of existing plantation and its survival 
rate 

- 

No. of tree cuts in the mine lease area and 
compensatory afforestation 

As per actual during mining 

Particulars for Green belt/plantation Area covered (in Ha) 
7.5 m barrier & non-mineralized zone  5.0 
50 m safety zone of nallah, roads, electric 
lines 

3.0 

500 m safety zones of nearest habitation 
villages 

- 

Additional information (if any) 10.50 ha(Backfilled area (Govt. 
wasteland)) 

 
xi. Baseline detail: 
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Baseline Data (Air / Water / Noise / Soil / Hydro geological study/ Traffic Study/ 
others) 
Period of baseline data collection 01.03.2021 to 02.06.2021 
Season (Summer / Pre-monsoon / 
Post-monsoon / Winter) 

Summer 

Predominant Wind direction (From) South 
Ambient Air Quality (no. of locations) 
and results – 16 locations 

PM10: 27.6 - 71.1 µg/m3 
PM2.5: 11.2 – 40.0 µg/m3 

SO2: 2.7 – 10.2 µg/m3 

NO2: 3.6 – 14.5 µg/m3 
Noise level (no. of locations) and 
results – 16 locations 

Day Time: 47.57 dB(A) – 52.46 dB(A) 
Night Time: 39.42 dB(A) - 42.89 dB(A) 

Water Quality (no. of locations) and 
results - 12Ground water and 3 
Surface water    

All the parameters of ground water were well 
within the permissible limits as per IS 10500: 
2012. The surface water quality in all 
samples was found B to below E class. The 
result indicates that the maximum and 
minimum values of DO ranges between 5.8 
to 6.3 mg/l, hardness ranged between 360 - 
8300 mg/l in surface water. 

Soil Quality (no. of locations) and 
results – 12 locations 

Soil quality was monitored at 12 no. of 
stations. The result indicates that the 
maximum and minimum values of pH ranges 
between 7.7 - 8.2, Potassium ranges from 
157.0 - 845.0 kg/ha and Nitrogen ranges 
from 0.01 - 12.57mg/kg.  

Hydro geological study and results As per Hydrogeological & Hydrological 
Studies of core and buffer zone of Padhiarka 
& Doliya Limestone Mine, the qualitative 
aspects of ground water shows that salinity 
ingress from sea has taken place up to over 
3 km from Arabian sea reaching center of 
buffer zone including mines falling in core 
zone.The ground water flow direction is 
towards south in general. The mining activity 
will not intersect the ground water table, no 
mine seepage is envisaged.  

Traffic study (no. of locations) and 
results 

The traffic volume survey was conducted on 
Bhavnagar to Una Road (NH8E/51) Near 
Vangar Village. Total numbers of vehicles 
were found as 6793 per day and equivalent 
PCUs is 9382 per day.There will be daily 
movement of 480 numbers of dumpers (to & 
fro) per day or 1440 PCU/ day on the road. 
V/C = 31.27.  

 
xii. Public Hearing (PH) Details: 

Advertisement for PH with date (name of 
major national daily and one regional 

26.03.2023 in Sandesh Newspaper 
(Gujarati)  & Indian Express (English) 
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vernacular daily newspaper) 
Date of PH  28.04.2023 @ 01:00 PM 
Venue At the premises of Nirma Cement Plant 

Area, NH 8E/51, Survey No. 80, Village: 
Padhiyarka, Taluka: Mahuva, Dist. 
Bhavnagar 

Chaired by Shri R.K Mehta (IAS), District Collector & 
District Magistrate, Bhavnagar District & 
Regional Officer, GPCB Bhavnagar 

Main issues raised during PH Air pollution, salinity ingression, wildlife 
protection, acquisition of agriculture land 

Budget proposed for addressing issues 
raised during PH over 3 years 

Rs 77 Lakhs 

 
xiii. Resettlement & Rehabilitation (R&R): 

R & R details  The total mine lease area is 332.24 ha, out of which Govt. land is 
133.0154 ha and Private land is 199.2246 ha.Land will be 
required for quarrying an area of 100.61 ha of Private land and 
Government land including 08 houses/hutment in Padhiarka 
village and 27 houses/hutment in Doliya villages. The 
houses/hutment fall in the conceptual pits of the mine lease. 
There will be total of 683 project affected land losers. There will 
be direct purchase or leasing of private land, with the willing 
consent of the private land owners. Approx. total compensation 
will be Rs 35.0 Lakhs. In addition to above, the registration cost 
of sale of the land and homesteads shall be borne by the 
Company. Assuming it to be 6% of theentire costs of sale, the 
total resettlement budget works out to be Rs. 59.93 lakhs (6% of 
land value). 

 
xiv. Court case details: 

Court Case, No and its 
present status  

The Project Proponent has submitted an 
undertaking vide letter dated 07.10.2023 stating 
that there is no litigation on the project either at 
NGT or any other court of law related to 
environment and pollution matters in which the 
project proponent is a respondent.  

Undertaking by Project 
Proponent w.r.t court case 

xv. Affidavit/Undertaking details: 
Affidavit as per Ministry’s OM 
dated 30.05.2018 

The Project Proponent has submitted an 
undertaking by way of notarized Affidavit dated 
09.10.2023 stating that the proposal does not 
involve violation of Ministry’s OM dated 30.05.2018. 

Undertaking by Project 
Proponent in EIA/EMP report 

The Project Proponent has submitted an 
undertaking vide letter dated 04.01.2023 stating 
that the contents (information and data) as given by 
the Consultant in the EIA/EMP report are factually 
correct with full knowledge of the undersigned (Shri 
Ashish Desai).  
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Undertaking by Consultant in 
EIA/EMP report 

The Director of the EIA Consultant (M/s Centre for 
Envotech & Management Consultancy Pvt. Ltd) has 
informed that the baseline data was generated by 
MoEF &NABL Accredited Laboratory M/s Min Mec 
R&D Laboratory, a division of Min Mec Consultancy 
Pvt. Ltd., New Delhi and the same has been 
verified and also confirmed that he shall be fully 
accountable for any misleading information 
mentioned in this statement. 

 
xvi. Details of the Environmental Management Plan (EMP): 

Activities Capital cost (Crores) 
 

Recurring cost 
(Lakhs/annum) 

Pollution Control 0.271 9.66 
Pollution monitoring 0.016 3.88 
Occupational health 0.011 0.65 
Environmental Studies, etc. 0.10 _ 
Green belt _ 5.10 
Reclamation _ 5.85 
Others (Environmental studies, 
Rehabilitation, Realignment, 
Expert advice, fencing etc. 

_ 6.03 

Overheads _ 0.30 
Total 0.3980 31.47 
   

xvii. Details of project cost and employment:  
Particulars (Rs. In Crore) 
Total cost of EMP (Capital Cost of EMP 
+ capital cost of Public hearing) 

1.16  

Project Cost  29 
Employment (No.s) 55 
 
3. Observation and Recommendation of the EAC: 
 
 The Project Proponent/Consultant presented the KML file to indicate the site 
features in the study area of 10 km radius. The Project Proponent has shown the 
boundary of the mine lease area and informed the EAC that the NH-51 (Una-Mahuva 
highway) is located at a distance of 0.7 km, N from the mine lease area. Madhiya 
Village is located at a distance of 0.5 km, N. Arabian Sea Coast is located at a 
distance of 0.5 km, S from the HTL and Bhambhali River is located at a distance of 
3.6 km, W. A man made reservoir is located within 5km radius of the mine lease area 
on the eastern direction. Samdiyala Salinity ingress control bund is situated on the 
western side on the mine lease area. Part of the Doliya Village is located within the 
mine lease area on southern side. No mining activity is proposed in the side of the 
Doliya Village. Nearest distance of the village from the mine pit is 700m.  
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 The EAC noted that Arabian Sea and there are few water bodies are present 
in the vicinity of the mine lease area and asked the Project Proponent whether there 
are any backwaters from Arabian Sea coming into the mine lease area or not. The 
Project Proponent has informed the EAC that the water within the mine lease area is 
due to accumulation of rain water that was accumulated during the rainy season and 
tends to remain during January - February. Water gets dried during summer season. 
The Project Proponent also shown the historical images of rainwater accumulation 
for different months over the past years. The mine pit elevation is 4-6m above MSL. 
Depth of mining proposed is 11 m. Water gets accumulated in the natural low lying 
areas. The EAC asked about the thickness of the over burden. The Project 
Proponent has informed the EAC that the average thickness of the over burden is 
varying between 1-1.5m. The EAC asked the Project Proponent that whether the 
enough material will be available for backfilling up to a depth of 11m. The Project 
Proponent has informed the EAC that the entire 11m will not be backfilled and only 
part of the area will be backfilled. The shallow pit of depth<4m will be backfilled i.e., 
Pit -2, 3 and 4. Backfilling is proposed after 2026-27/ 2027-28. Backfilled area shall 
be utilized for agriculture in case of private land and for plantation purpose in case of 
government land. Existing minerals were assessed through exploration carried out 
by CGM, GoG. Old mine pits are also existing within the mine lease area. The EAC 
asked the Project Proponent to submit the action plan for year wise exploration 
program.    
 
 The EAC asked to brief about the mode of transportation. The mined out 
material will be transported to the crusher proposed in the cement plant by internal 
haul road by means of dumper/tippers of 25 tonnes capacity and then from crusher 
to the Cement plant (adjacent to the mine lease) by conveyor. Village roads will be 
used for transporting the mined out material from different pits. The EAC asked 
about the width of the transportation road. The Project Proponent has informed the 
EAC that the existing width of the road is 4m which will be not adequate to transport 
the material. Hence, the lands adjacent to this road will be purchased and the width 
of the road will be increased to 6m. The dividers will be made in between 
transportation road. The Cement Plant is yet to be constructed and these lands will 
be purchased for expansion of road only at the time of construction of the cement 
plant. The EAC asked the Project Proponent till then how the mined out Limestone 
will be utilized. The Project Proponent has informed the EAC that there are two 
grades of Limestone such as Chemical Grade Limestone and Cement Grade 
Limestone available in this project. For utilization of Chemical Grade of Limestone for 
non-cement purposes, permission has been obtained from the State Govt. The 
company is having its Soda Ash manufacturing plant located at Bhavnagar at a 
distance of 100 km from the mine lease area. This manufacturing plant requires 
Chemical Grade Limestone. Hence, the Chemical Grade of Limestone from this 
instant mine will be transported to the Soda Ash manufacturing plant located at 
Bhavnagar through National Highway 51. The EAC asked the Project Proponent to 
increase the width of the road to 7m. The EAC asked the Project Proponent that 
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when will the Cement Plant will be commissioned. The Project Proponent has 
informed the EAC that matter regarding Cement Plant is pending before the Hon’ble 

Supreme Court.   
 
 The EAC asked the Project Proponent to show the KML file of other two 
adjacent mine leases by overlapping with the KML file of the instant project. The 
Project Proponent has informed the EAC that the Vangar & Madhiya Limestone Mine 
is proposed on the northern side and Gujarda, Dudheri & Dudhala Limestone Mine is 
proposed on the eastern side of the mine lease area to this instant mine lease 
belonging to M/s Nirma Ltd. The Project Proponent also shown the proposed mine 
pits in Vangar & Madhiya Limestone Mine and Gujarda, Dudheri & Dudhala 
Limestone Mine. A Cement Plant is proposed on the western side of the mine lease 
area. Internal haul roads passing through the mine lease area will be used for 
transportation. The EAC asked the Project Proponent to bypass the village road for 
transporting the material. The EAC also asked the Project Proponent that whether 
any school is present within the mine lease area or not. The Project Proponent has 
informed the EAC that a primary school is located in the village Vangar. A safety 
distance of 50m will be maintained. Greenbelt will be developed all along the school. 
No drilling and blasting will be practiced. Only Surface miner as well as ripper/dozer 
& rock breaker will be used. The EAC opined that there should be no activity of 
drilling and blasting near school premise.  
 
 The Project Proponent has informed the EAC that the Life of the mine will be 
11 years and may increase subject to exploration. Marly Limestone occurs in mine 
lease area. The limestone is of the high / cement grade quality and is followed by 
Marly Limestone/ Marl. The Limestone production will be restricted till the 
commission of the Cement plant. The EAC asked the Project Proponent that how the 
Limestone will be sized and will be sent to the Soda Ash Plant. The Project 
Proponent has informed the EAC that by using the rock breaker the limestone will be 
sized and sent to the Soda Ash Plant. The EAC was of the view that the activities 
proposed under the Wildlife Conservation Plan is generalized and the Project 
Proponent needs to revise the activities of the Wildlife Conservation Plan which 
should be site specific. The EAC also asked the Project Proponent to ensure that the 
Schedule-I species as per the latest Wildlife Protection Amendment Act, 2022 shall 
also be included in the Wildlife Conservation Plan for their conservation. Turtle 
breeding centre is located about 70km from the mine lease area. The total mine 
lease area is 332.24 ha, out of which Govt. land is 133.0154 ha and Private land is 
199.2246 ha.Land will be required for quarrying an area of 100.61 ha of Private land 
and Government land including 08 houses/hutment in Padhiarka village and 27 
houses/hutment in Doliya villages. The houses/hutment fall in the conceptual pits of 
the mine lease. There will be total of 683 project affected families. There will be 
direct purchase or leasing of private land, with the willing consent of the private land 
owners. Approx. total compensation will be Rs 35.0 Lakhs. The EAC was of the view 
that the compensation rate is very less and asked the Project proponent to revisit 
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and justify the budget proposed for R&R. Budget proposed for addressing issues 
raised during public hearing is Rs 77.0 Lakhs over 3 years and the cumulative 
budget will be Rs 160 Lakhs by comprising all three mines.  
 

After detailed deliberations made by the Project Proponent and the 
Consultant, the EAC noted that the project is part of three contiguous projects 
namely Padhiarka and Doliya Limestone mine (332.24 ha), Vangar & Madhiya 
Limestone Mine (612.336 ha) and Gujarda, Dudheri & Dudhala Limestone Mine 
(681.62 ha) and together it extends over an area of 1626.196 ha. The mine lease 
area comprises of partly Private Agriculture land and partly Govt. land. Part of the 
Doliya Village is located within the mine lease area on southern side. Also villages 
are located close to the proximity of the mine lease area. The EAC was not 
convinced with the proposed backfilling plan and the activities proposed under the 
Wildlife Conservation Plan. The EAC observed that the pits are isolated and the 
mine lease area is partly Private and Govt. land. The EAC also observed that there 
will be direct purchase or leasing of private land with the willing consent of the 
private land owners. The EAC was of the view that what if the land owners are not 
willing to give their land. There are likely chances that mining will not take place 
sequentially if the land acquisition does not happen. There will be failure of scientific 
mining. Large no. of Project Affected Families is involved in all these projects. The 
EAC opined that the Saltwater intrusion through surface or ground water 
sources may diminish the availability or quality of source waters for drinking water 
utilities. Some salt pans i.e., salt manufacturing industries and few wind mills exists 
in the study area. Old mine pits are also existing within the mine lease area. The 
EAC noted that the Bhavnagar is categorized as a Severely Polluted Areas.  The 
EAC reiterated the Ministry of Defence letter dated 08.05.2023 regarding security 
considerations for construction activities/other activities in Border areas/other areas 
wherein it has been mentioned that “all activities connected with mining within 20kms 

from all the borders including seaboard frontier should be planned in consultation 

with Ministry of Defence”. Accordingly, EAC opined that PP should obtain NOC from 
Ministry of Defence. 
 
 Thus the EAC opined that there is a need to ascertain the ground reality w.r.t 
natural low lying areas, water logging areas, old mine pits, sequence of mining, 
feasibility for backfilling, impact on socio economic, agriculture land, transportation 
route, traffic congestion, salt pans, effectiveness of salinity ingress control bund, 
proximity of habitations, schools, water bodies, roads etc., The EAC was of the view 
that a site visit needs to be conducted by a sub-committee comprising of EAC 
Members and officers from MoEF&CC. The EAC opined that the Ministry may 
constitute a sub-committee and submit its report to enable the committee to take a 
decision on the proposal. Therefore, the EAC deferred the proposal for want of 
following additional information: - 
 

i. The site visit report of the subcommittee. 

Address: IA Division, Ministry of Environment, Forest and Climate Change,
Indira Paryavaran Bhawan, Jor Bagh New Delhi - 110003
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Minutes of 21st EAC (Non-Coal Mining) meeting held during 18-20 October, 2023 

69 | P a g e

ii. Since the mine site is located within 20 km from seaboard frontier, Project
Proponent shall submit No Objection Certificate from Ministry of Defence for
consideration of the instant project.

iii. The Project Proponent needs to submit the action for laying common Over
Land Belt Conveyor (OLBC) for transportation of mineral from mine lease
area to the Cement Plant. The Project Proponent also needs to submit the
action plan for expansion of road with a width of 7m and by passing the
village road till the commission of the Over Land Belt Conveyor (OLBC).

iv. The Project Proponent needs to submit the protection measures to be taken
for salt water intrusion and the effectiveness of the salinity ingress control
bund.

v. The Project Proponent needs to submit the site specific mitigation measures
for backwaters from Arabian Sea coming into the mine lease area.

vi. The Project Proponent needs to revisit the plan for backfilling with clearly
indicating the voids area and the capacity available/required for backfilling.

vii. The Project Proponent needs to revise the activities proposed under the
Wildlife Conservation Plan.The Project Proponent also needs to ensure that
the Schedule-I species as per the latest Wildlife Protection Amendment Act,
2022 shall also be included in the Wildlife Conservation Plan for their
conservation.

viii. The EAC was of the view that the compensation rate is very less and asked
the Project proponent to revisit and justify the budget proposed for
Resettlement & Rehabilitation (R&R). The Project Proponent also needs to
submit the action plan for land acquisition and timeline.

ix. The Project Proponent needs to submit the action plan for year wise
exploration program.

x. The Project Proponent needs to submit the copy of the permission letter
obtained from the State Govt. for utilization of Chemical Grade of Limestone
for non-cement purposes.

xi. The Project Proponent needs to submit a letter from the Department of
Geology and Mining, Government of Gujarat clarifying whether any illegal
mining within the mine lease area has been carried out or not and whether
the same has been carried out by M/s. Nirma Limited or not?

Address: IA Division, Ministry of Environment, Forest and Climate Change,
Indira Paryavaran Bhawan, Jor Bagh New Delhi - 110003

Page 165 of 236

//TRUE COPY//

288 412



Minutes of AGENDA FOR 25 TH EAC MEETING OF THE EXPERT 
APPRAISAL COMMITTEE (NON-COAL MINING SECTOR), SCHEDULED TO 
BE HELD DURING 9-10 JANUARY, 2024 THROUGH VIDEO CONFERENCE. 

meeting Non-Coal Mining held from 09/01/2024 to 10/01/2024

MoM ID: EC/MOM/EAC/580285/12/2023

Agenda ID: EC/AGENDA/EAC/580285/12/2023

Meeting Venue: N/A

Meeting Mode: Virtual

Date & Time:

09/01/2024 10:30 AM 05:30 PM

10/01/2024 10:30 AM 05:30 PM

1. Opening remarks

The 25thmeeting of the Re-Constituted Expert Appraisal Committee (EAC) for Environmental Appraisal of Mining 
Projects (Non-Coal) of the Ministry of Environment, Forest and Climate Change was held during 9-10 January, 
2024through video conference. The list of participants is annexed herewith. After login of the Committee Members 
through video conference link provided by NIC discussion on each of the Agenda Items was taken up ad-seriatim.

2. Confirmation of the minutes of previous meeting

The minutes of the 24thEAC meeting held during 26-28 December, 2023 were placed before the members of the EAC.

3. Details of proposals considered by the committee

3.1. Agenda Item No 1:

3.1.1. Details of the proposal

Choutapalli Limestone Mine of M/s. My Home Industries Private Limited, with production of Limestone: 1.82 
MTPA and Top Soil : 0.35 MTPA (Total Excavation of 2.17 MTPA) over an area of 262.247 Ha (Amalgamated 
Mining Lease Area) by SURESH BATTU located at SURYAPET,TELANGANA

Proposal For Fresh EC

Date: 15/01/2024

Day 1 -09/01/2024

Government of India
Ministry of Environment, Forest and Climate Change

IA Division
(Non-Coal Mining)

***
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Village: Damanjodi, Tehsil: Pottangi, District: Koraput, Odisha – [F.No: J-
11015/49/2008-IA-II(M), Proposal no: IA/OR/MIN/455896/2023; EIA Consultant: 
M/s Global Tech Enviro Experts Pvt., Ltd.] – Amendment in ToR 

The instant proposal is for amendment in ToR dated 14.11.2023 for mining of 
Bauxite in Panchpatmali Central and North Block Bauxite Mine of M/s National 
Aluminium Company Limited (NALCO) with production capacity of 6.825 MTPA of 
Bauxite along with existing crusher of 2 x 900 TPH & SMCP- 1x 900 TPH and 
proposed crusher of 1 x 900 TPH in the mine lease area of 1315.264 ha, located at 
Village: Damanjodi, Tehsil: Pottangi, District: Koraput, Odisha.  

2. Observation and Recommendation of the EAC: -

The EAC noted that the Hon’ble Supreme Court vide its order dated
02.01.2024 in Writ Petition(s)(Civil) No(s). 1394/2023in the matter of Vanashakti 
versus Union of India directed that “Until further orders, there shall be stay of

operation of the Office Memoranda dated 7th July, 2021 and 28th January, 2022 

issued by the Ministry of Environment, Forest and Climate Change”.The EAC also 
noted that the Ministry issued an Office Memorandum dated 08.01.2024 regarding 
the stay imposed by the Hon’ble Supreme Court with reference to the SOP dated 7th 
July, 2021 and OM dated 28.01.2022. In view of the above Hon’ble Supreme Court

order dated 02.01.2024, the EAC deferred the proposal.  

Additional Agenda: 

2.4 Site Visit Report to three projects of M/s Nirma Limited in Bhavnagar 
Gujarat 

Three proposals of M/s Nirma Limited namely Padhiarka and Doliya 
Limestone mine (MLA: 332.24 ha, Proposal No. IA/GJ/MIN/443206/2023) located at 
Villages Padhiarka & Doliya, Tehsil: Mahuva, District: Bhavnagar, Gujarat   and 
Gujarda, Dudheri & Dudhala Limestone Mine (MLA: 681.62 ha, Proposal No. 
IA/GJ/MIN/443968/2023) located at Villages Gujarda, Dudheri & Dudhala, Tehsil: 
Mahuva, District: Bhavnagar, Gujarat and Vangar & Madhiya Limestone Mine (MLA: 
612.1336 ha, Proposal No. IA/GJ/MIN/443498/2023) located at Villages Vangar & 
Madhiya, Tehsil: Mahuva, District: Bhavnagar, Gujarat was considered in the 21st 
EAC-NCM Meeting held during 18-19 October 2023.  

2. After detailed deliberations made by the Project Proponent and the
consultant, the EAC opined that these projects are part of three contiguous projects
namely Padhiarka and Doliya Limestone Mine (332.24 ha), Vangar & Madhiya
Limestone Mine (612.1336 ha) and Gujarda, Dudheri & Dudhala Limestone mine (
681.62 ha) and together it extends over an area of 1626.196 ha. The EAC also
opined that there is a need to ascertain the ground reality w.r.t natural low lying
areas, water logging areas, old mine pits, sequence of mining, feasibility for
backfilling, impact on socio economic, agriculture land, transportation route, traffic
congestion, salt pans, effectiveness of salinity ingress control bund, proximity of
habitations, schools water bodies roads etch. The EAC was of the view that a site
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visit needs to be conducted by a sub- committee comprising of EAC members and 
officers from the Ministry. 

3. In view of the aforesaid recommendation of EAC, the Ministry constituted a
sub-committee comprising of the following members to undertake the site visit during
22-25 December 2023:

1. Shri Avijit Ghosh, EAC Member
2. Dr. K.G. Asha Manjari, EAC Member
3. Shri Pankaj Verma, Scientist E & Member Secretary, EAC (NCM), MoEF&CC
4. Dr. Yogesh Kumar, Scientist C, MoEF&CC, Regional Office Gandhinagar
5. Shri Vidyasagar Jha, Research Officer, MoEF&CC

4. The committee undertook the site visit during 22-25 December 2023 and
observed the following in each of the mine which are given as under:

A. Padhiarka and Doliya Limestone mine (MLA: 332.24 ha, Proposal No.
IA/GJ/MIN/443206/2023)

Observations of the sub-committee 

1. The Padhiarka and Doliya Limestone Mine is located in the villages Padhiarka
and Doliya, Taluka Mahuva, Dist Bhavanagar,Gujarat. As submitted by the
Project Proponent, the Total Geological reserves are estimated to 28.177
Million Tonnes and Mineable reserves are 10.707 million tonnes. The life of
mine is 11 years in accordance with the mining plan and PP intends to
produce 1.5 Million Tonnes per annum (ROM).

2. As submitted by PP, the mine site is located at 0.5 km from High Tide line
and the samdhiyala salinity ingress control bund is located at a distance of 2.3
km.  Habitations were about 0.12 to 0.45 km away from Padhiarka village and
0.05 km away from Doliya village. The school nearest to Padhiarka & Doliya
Limestone mine is Doliya Primary school located at distance of 0.13 km. The
National Highway 51 was at a distance of 0.8 km. Reserve Forest Doliya was
at a distance of 0.4 km, the committee visited this area. There are other
reserves forests in nearby vicinity extending from a distance between 0.4 km
to 5.8 km. Only one salt pan exists and that too at a distance of 4.3 Km

3. PP have proposed 6 pits in the mine lease area, the committee visited  the
Pit 1 of the Padhiarka Mine and it was informed by PP that maximum pit depth
would be around 11 m. The land is mostly agricultural land used for farming at
present along with bushy vegetation. Sub- Committee also enquired about the
dump site for soil overburden; PP indicated the same on the map and
provided the geo-coordinates of the same.

4. It was also observed that PP has not placed any boundary pillars alongside
the lease boundary; accordingly, with the GPS device sub-committee visited
some of the proposed boundary pillars.

5. The sub-committee also observed huge patch of low lying area that has
developed into a wetland near pit 4, pit 3 and pit 2. The wetlands were full of
avian biota predominantly having native bird species mostly Painted Storks
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(Mycterialeucocephala) and other avian species. PP informed that these low 
lying areas are mostly filled during rainy seasons. 

6. PP informed that for they will fill pit 4, pit 3 and pit 2 during 2026-2031 and the 
rest pits are proposed to be used for rainwater storage at the end of 
conceptual period. The limestone produced in these mines will be used by PP 
in their soda ash plant and cement plant. PP is yet to purchase the lands 
coming under these proposed pits. The majority junks of land in most of the 
proposed pits are private lands held by farmers. 

7. The sub-committee observed that most of the mine lease area is under 
cultivation and major crop was cotton. Pit 1 was accessible from village road 
and was located approx at a distance of 500 meters. 

8. The sub-committee observed several low lying areas other than the wetlands 
in the lease area.  

9. The sub-committee also visited Doliya Sea Coast side. It was informed that 
mine lease is 500 m away from HTL from the sea side. 

10. The sub-committee also visited the Samdhaliya Salinity Ingress Control Bund 
which is located at a distance of 2.3 km to 4.3 km from all three mine lease 
area. Samdiyala Salinity ingress control bund is situated on the western side 
on the mine lease area. Part of the Doliya Village is located within the mine 
lease area on southern side. No mining activity is proposed in the side of the 
Doliya Village.  

  
Padhiarka & Doliya Mine 

Link Road to proposed Pit 1, Limestone 
Exposures  

 Low lying areas in Padhiarka & Doliya 
Mine that have developed into a 
wetland 
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Outside the Padhiyarka & Doliya Mine  
Doliya Sea Coast towards Landward  

Proposed soil stacking area in 
Padhiarka & Doliya limestone mine  
 

 
B. Gujarda, Dudheri & Dudhala Limestone Mine (MLA: 681.62 ha, Proposal 
No. IA/GJ/MIN/443968/2023) 

Observations of the sub-committee 

1. The Gujarda, Dudheri Limestone Mine is located in the villages Gujarada, 
Dudheri & Dudhala, Taluka Mahuva, Dist Bhavanagar,Gujarat. As submitted 
by the Project Proponent, the Total Geological reserves are estimated to be 
57.280 Million Tonnes and Mineable reserves are 20.574 million tonnes. The 
life of mine is 11 years in accordance with the mining plan and PP intends to 
produce 2.7 Million Tonnes per annum (ROM). 

2.  As submitted by PP, the mine site is located at 0.5 km from High Tide line 
and the samdhiyala salinity ingress control bund is located at a distance of 2.3 
km.  Habitations were about 0.05 to 0.5 km away from Gujarada village, 0.015 
km to 0.25 km away from Dudhala village and 0.08 km to 0.25 km from 
Dudheri village. Few habitations were also observed within the lease area. 
The school nearest to Gujarada, Dudheri & Dudhala limestone mine is Bellur 
school located at distance of 0.17 km. The National Highway 51 is located 
within the mine lease area. Reserve Forest Gujarada is located at a distance 
of 0.2 km. There are other reserves forests in nearby vicinity extending from a 
distance between 0.2 km to 7.4 km. Only one salt pan exists and that too at a 
distance of 6.10 km. 

3.  PP have proposed 6 pits in the mine lease area and it was informed by PP 
that maximum pit depth would be around 10 m. The land is mostly agricultural 
land used for farming at present along with bushy vegetation. Sub- Committee 
also enquired about the dump site for soil overburden, PP indicated the same 
on the map and provided the geo-coordinates of the same. 
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Minutes of AGENDA FOR 28th MEETING OF THE EXPERT APPRAISAL COM
MITTEE (NON-COAL MINING SECTOR), SCHEDULED TO BE HELD DURIN
G 14th & 15th MARCH, 2024 THROUGH VIDEO CONFERENCING (VC) meetin

g Non-Coal Mining held from 14/03/2024 to 15/03/2024

MoM ID: EC/MOM/EAC/446256/3/2024

Agenda ID: EC/AGENDA/EAC/446256/3/2024

Meeting Venue: N/A

Meeting Mode: Virtual

Date & Time:

14/03/2024 10:30 AM 05:30 PM

15/03/2024 10:30 AM 05:30 PM

1. Opening remarks

The 28th meeting of the Re-Constituted Expert Appraisal Committee (EAC) for Environmental Appraisal of Mining 
Projects (Non-Coal) of the Ministry of Environment, Forest and Climate Change was held during 14-15th March, 2024 
through video conference. The list of participants is annexed herewith. After login of the Committee Members through 
video conference link provided by NIC discussion on each of the Agenda Items was taken up ad-seriatim.

2. Confirmation of the minutes of previous meeting

The minutes of the 27th Meeting of the EAC (NoN-Coal) held during 20th February, 2024 & 21st February, 2024 were 
placed before the members of the EAC and confirmed by the Chairman.

3. Details of proposals considered by the committee

3.1. Agenda Item No 1:

3.1.1. Details of the proposal

Expansion of Sanu-I Limestone Mining Project (ML No. 27/1996, Area-1000 Ha.) with Mine Material handling c
apacity from 3.3 MTPA to 3.848 MTPA (Less than 20 %) in second phase which includes keeping ROM SMS gra
de Limestone resource- 3.3 MTPA same (SMS Grade Limestone-1.50 MTPA) & recovery of mineral from Handl
ing of old backfilled limestone size reject dumps (0-30 mm size)- 0.548 MTPA along with Crushing (1X300 TPH,
1X250 TPH, 1X200 TPH, 1X150 TPH), Screening plant (2X300TPH, 2X250TPH, 2X200TPH) by RAJASTHAN 
STATE MINES & MINERALS LIMITED located at JAISALMER,RAJASTHAN

Date: 22/03/2024

Day 1 -14/03/2024

Government of India
Ministry of Environment, Forest and Climate Change

IA Division
(Non-Coal Mining)

***
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Highway Authorities of India(NHAI) regarding grant of permission to provide Underpass near their 
proposed cement plant entry. Accordingly, PP needs to submit the permission letter for the underpass.

vi. The Project Proponent needs to carry out study by reputed institute to ascertain hardness of strata for
deployment of surface miners for mining.

vii. The Project Proponent needs to submit time line for acquiring land from the villagers.

3.2.5. Recommendation of EAC

Deferred for ADS

3.3. Agenda Item No 3:

3.3.1. Details of the proposal

Padhiarka and Doliya Limestone Mine by Nirma Limited located at BHAVNAGAR,GUJARAT

Proposal For Fresh EC

Proposal No File No Submission Date Activity 
(Schedule Item)

IA/GJ/MIN/443206/2023 J-11015/154/2016-IA-II(NCM) 13/09/2023 Mining of minerals (1(a))  

3.3.2. Project Salient Features

The proposal is for Environmental Clearance for Padhiarka and Doliya Limestone mine for mining of 
Limestone with production capacity of 1.5 MTPA in the mine lease area of 332.24 ha by M/s Nirma 
Limited located at Villages Padhiarka & Doliya, Tehsil Mahuva, District Bhavnagar, Gujarat.
2. The details of the project as ascertained from the document submitted by the Project Proponent and as
revealed from the discussions held during the meetingare given as under:

i. The mine lease area is located between Latitude 21°00'42.8152" N to 21°02' 9.7579" N and Longitude
71°40'10.0006"E to 71°41'9.9043"E. The mine lease area falls under the Survey of India Toposheet No: 
F42R12and falls in Seismic Zone-III.

ii. The proposed project activity is listed at schedule no. 1(a) Mining of Minerals and falls under Category “A”
as the mining lease area is greater than 250ha and appraised at the Central level.

iii. Details of Terms of Reference (ToR):

Date of appli
cation

Proposal No/ File No Consideration 
by EAC

Details of ToR Date of ac
cord

18.11.2022 IA/GJ/MIN/406830/2022 06.12.2022 Letter no. J-11015/15
3/2016-IA.II (M)

6th Februa
ry, 2023

S.No. Prospecting Li
cense/ Letter o
f Intent (LoI)/ 
Grant of Mine 
lease and Lr N
o

Date of the 
grant

Name of th
e Mineral 
& (Major/ 
Minor)

Period 
of Gran
t

Granted by Mine lease a
rea in Ha
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1 MCR-102004-
1943-CHH

15.02.2008 Limestone 30 years IMD, Govern
ment of Gujar

at

1497.4701

2 MCR-102004-
1943-CHH

02.02.2011 Limestone 30 years IMD, Govern
ment of Gujar

at

1489.4701

3 MCR-102004-
1943-CHH

08.01.2017 Limestone 50 years IMD, Govern
ment of Gujar

at

681.62

Period of GrantS. No Details of grant of Mi
ne Lease deed execut
ion From To

Name of th
e Mineral

Mine leas
e area in 
Ha

1 MCR-102004-1943-
CHH

11.01.2017 10.01.2067 Limestone 681.62

Private land 565.9454

Government land 115.6746

Forest land -

Total Mining lease area (MLA), ha 681.62

Private land for crusher, workshop & o
ther infrastructure outside the MLA

No any facilities outside the ML area. However crus
her will be installed at company’s Cement Plant.

Letter No. File No.: 684(4)(1)/MP-348(19
7)/2021-22 GNR/1121

Date 04.08.2021

Mineral & (Majo
r/Minor)

Major

Mine Lease Are
a, Ha

681.62

Mining Plan including Progressive M
ine Closure Plan (approved by Indian 
Bureau of Mines/DMG)

Validity 31.03.2026

Mining Parameters Quantitative Description

Method of Mining Opencast mechanized

Drilling/Blasting Multi-row drilling and V-pattern drill holes for deep h
ole drilling and blasting. Slurry explosive -cap sensitiv
e and non-cap sensitive.
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Geological Reserves 57.280 Million tonne

Mineable Reserves 20.574million tonne

Breakup of Total Excavation (Topsoi
l/OB/SB/IB/Mineral Rejects/ Waste, 
MTPA)

Top soil- 0.57 mi.cum
OB/SB/IB/Mineral Rejects- Nil
Waste-Nil

Life of mine 11 years (Life of mine may be increased subject
to conversions of resources under 333 category
into category of reserves 111)

Mine Bench Height & Bench Width 6.0 m, for working bench 12-15 m for closing (concep
tual) bench Optimum

No. of Mine Benches 2

Existing Depth, m bgl New mine

Ultimate Depth of Mining, m bgl 10 m

Ground Water Table, m bgl 15.5 m (Post monsoon)

Details of ground water intersection No ground water will be encountered during planning 
stage i.e. in working plan in neither pre monsoon nor 
post monsoon season in any of the pits. Ground water 
will also not intersect during mining at the end of min
e life.

Individual bench slope 80-85°

Overall pit slope ~ 45°

Details of existing/ proposed Crusher Proposed crusher will be installed at Cement Plant.

Mineral Beneficiation -

RoM output size -

Transportation details including capa
city of dumper/tipper, mode of transp
ort and distance

Internal haul road from mine face to crusher and by co
nveyor from crusher to the Cement plant adjacent to th
e mine lease.
For the Soda Ash Plant located at approx.100 km at K
alatalav, Bhavnagar limestone will be transported in d
umpers/ trucks through National Highway 51.
Internal haul road from mine face to crusher means of 
dumper/tippers of 25 tonnes capacity.

Top soil at plan period- 249806 cu.m, temporary stack
ing at one location
Top soil at conceptual period-321394 cu.m, simultane

Generation of Topsoil/OB & its Mana
gement during plan period & concept
ual period
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ously backfilling

Generation of Mineral Rejects/ Waste 
& its Management during plan period 
& conceptual period

Nil

Additional information(if any) Surface miner as well as ripper/dozer & rock breaker 
will be used for mining to minimize drilling & blastin
g.

Fresh water 3 KLDTotal water requirement 44 KLD

Treated water 41 KLD

Source i. Fresh water source Narmada water pipeline/Water tanker.
ii. Water harvested within mine lease during rainy season.
iii. Treated water source- Reject water of RO /DM plant &Rejec

t water of RO /DM plant (proposed at Cement plant)

Permission for withdrawal/ i
ntersection along with detail
s of grant and its validity

Permission for water withdrawal from Narmada water pipeline 
has been taken vide letter No. GWIL/Bhavnagar/Ind.conn./125
7 dated 4.06.2008.

Particulars Particular’s Name Distance & Directions

Village Gujarda, Dudheri, Dudhala Madhiya Padhia
rka

0.2-0.5 km
0.5 km, NW
0.5 km, W

Town Mahuva 4.0km, NE

Highway NH-51 (Una-Mahuva highway) Within

Interstate Boundary Rajasthan Approx.500 KM,N

Railway Station/Railway li
ne

Amrutvel 2.0km, N

Arabian Sea Coast 0.5 km, S from the HT
L

Samdiyala Salinity ingress control bund 4.5 km, WSW

Malan Bandhara 1.5 km E

Malan River 4.4 KM,E

Bhambhali River 5.4 Km, W

Water Bodies

Garasawo River 0.9 KM,NE
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RF near Patwa 2.8 KM,SW

RF near Doliya 7.4 KM,E

RF near Dudheri 0.6 KM,S

RF near Gujarda 0.3 KM,S

Forest

RF near Khared 2.1 KM,E

Forest Land/ Protected Area/ Env
ironmental Sensitivity Zone

Yes/No Details of Certificate/letter issued by th
e concerned Department mentioning th
e Lr no, date of grant and remarks

Forest Land within the mine leas
e area and (if yes) status of Forest 
Clearance

No

National Park No

Wildlife Sanctuary No

Elephant/Tiger Reserve No

Eco-Sensitive Zone(ESZ) /Eco-S
ensitive Area (ESA)

No

The Project Proponent has submitted th
e letter from the Office of the Principal 
Chief Conservator of Forests vide Lr.N
o: WLP/32/C826-827/2021-22 dated 1
3.01.2022 regarding the map showing t
he location of protected areas within 10
km of the Limestone mining project an
d the and distance of protected areas an
d proposed Limestone mine.

Protected areas Distance betwee
n Limestone min
es and Protected 
areas

Gir National Par
k

79.0 km

Gir Wildlife San
ctuary

47.6 km

Mitiyala Wildlife 
Sanctuary

46.7 km

The Project Proponent has submitted th
e letter from the Office of the Deputy C
hief Conservator of Forest, Bhavnagar 
vide letter no. A/GMN/T11/2075/22-23 
dated 27.01.2023 certifying that the nea
rest turtle rearing/breeding site is locate
d at a distance of about 70km away fro
m the mines.

Coastal Regulation Zone (CRZ) No The Project Proponent has submitted th
e letter from the Government of Gujara
t, Forest and Environment Dept vide Lr 
no.ENV-10-2023-170-T dated 19.07.20
23 stating that the proposed project of 
mining at Padhiarka & Doliya mine lea
se (333.24 ha), District Bhavnagar is ou
tside CRZ area.
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Schedule-I species (No.s and na
me of schedule-I species with aut
henticated letter)

Yes The Project Proponent has submitted th
e authenticated list of flora and fauna fr
om the Office of the Deputy Forest Con
servator vide Lr.No: A/Jaman/Te.11/23
02/ 17-18 dated 05.02.2018 stating that 
there are three Schedule-I species such 
as Peafowl, Chinkara and Asiatic lion i
n the study area.
After the amendment of the Wild Life (
Protection) Amendment Act, 2022, No 
18 of 2022, a number of additional spec
ies have been added into ScheduleI suc
h as Leopard, Striped hyaena, Jackal, B
engal fox, Indian porcupine, Jungle cat, 
Grey wolf, Dog faced water snake, Rus
sell viper, Checkered Keelback, Indian 
Rat snake, Red sand boa and Naag/cobr
a.
Peafowl, Chinkara and Asiatic lion & a
s per Wildlife ProtectionAmendment A
ct, 2022, schedule-I species have been 
updated in WLCP.

Wildlife Conservation Plan Yes On the basis of the fauna study findings 
& list of fauna authenticated by Forest 
Department, Wildlife Conservation Pla
n was prepared and submitted for appro
val. The said Wildlife Conservation Pla
n had been approved by the Forest Dep
artment on 20.12.2021. Rs. 19.9 lakh h
as been approved for the conservation o
f wildlife in the study area. As suggeste
d by EAC &latest Wildlife Protection 
Amendment Act, 2022,budget allocatio
n for WLCP has been increased from R
s.19.9 Lakh to Rs.65.9 Lakh for all 3 m
ines.
The Wildlife Conservation Plan was ap
proved by the Chief Wildlife Warden vi
de Lr.No: WLP/32/C670-672 dated 20.
12.2021 with a budget of Rs. 19.9 Lakh
s for the conservation of wildlife in the 
study area.

Proposed area for green belt/plantation and no. of s
aplings proposed

30.00 Ha.

Budget for green plant & plantation till the end of li
fe of mine.

90.95 Lakhs

Budget for nursery -
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Details of existing plantation and its survival rate -

No. of tree cuts in the mine lease area and compens
atory afforestation

As per actual during mining

Particulars for Green belt/plantation Area covered (in Ha)

7.5 m barrier & non-mineralized zone 10.0

50 m safety zone of nallah, roads, electric lines 10.0

500 m safety zones of nearest habitation villages -

Additional information (if any) 10.00 ha(Backfilled area (Govt. wastela
nd))

Baseline Data (Air / Water / Noise / Soil / Hydro geological study/ Traffic Study/ others)

Period of baseline data collection 01.03.2021 to 02.06.2021

Season (Summer / Pre-monsoon / Post-monsoon / 
Winter)

Summer

Predominant Wind direction (From) South

Ambient Air Quality (no. of locations) and results 16

Noise level (no. of locations) and results 16

Water Quality (no. of locations) and results 15

Soil Quality (no. of locations) and results 12

Hydro geological study and results As per planned mining and Report of hyd
rogeological & hydrological studies of co
re and buffer zone of Gujarda, Dudheri & 
Dudhala limestone mine, the ground wate
r table may get Intersected in post monso
on during 11th year at conceptual pit bott
om level of +1.0 AMSL. However, conce
ptual pit bottom level will be kept above 
ground water level i.e. +4.0m AMSL to a
void intersecting ground water level.

The traffic volume survey was conducted 
on Bhavnagar to Una Road (NH8E/51) N
ear Vangar Village. Total numbers of veh
icles were found as 6793 per day and equi
valent PCUs is 9382 per day.There will b
e daily movement of 480 numbers of dum
pers (to & fro) per day or 1440 PCU/ day 

Traffic study (no. of locations) and results
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on the road.
01 location & V/C = 31.27

Advertisement for PH with date (name of maj
or national daily and one regional vernacular 
daily newspaper)

26.03.2023 in Sandesh Newspaper & Indian E
xpress

Date of PH 28.04.2023

Venue At the premises of Nirma Cement Plant Area, 
NH 8E/51, Survey No. 80, Village: Padhiyark
a, Taluka: Mahuva, Dist. Bhavnagar

Chaired by District Collector & District Magistrate, Bhav
nagar District & Regional Officer, GPCB Bha
vnagar

Main issues raised during PH Air pollution, salinity ingression, wildlife prot
ection, acquisition of agriculture land

Budget proposed for addressing issues raised 
during PH over 3 years

Rs. 77 Lakhs

Particulars Details of Letter along with date of grant and validity

Consent to Establish GPCB CTE granted vide dated 25/01/2021 & valid upt
o 24/01/2028.

Consent to Operate -

Certified Compliance Report and In
spection date

-

Certified Production Details from th
e inception of the mine (in tabular fo
rm against the EC capacity)

Fresh mine

The total mine lease area is 332.24 ha, out of which 
Govt. land is 133.0154 ha and Private land is 199.224
6 ha.Land will be required for quarrying an area of 1
00.61 ha of Private land and Government land includ
ing 08 houses/hutment in Padhiarka village and 27 ho
uses/hutment in Doliya villages. The houses/hutment 
fall in the conceptual pits of the mine lease. There wi
ll be total of 683 project affected land losers. There w
ill be direct purchase or leasing of private land, with t
he willing consent of the private land owners. Appro
x. total compensation will be Rs 35.0 Lakhs. In additi
on to above, the registration cost of sale of the land a
nd homesteads shall be borne by the Company. Assu
ming it to be 6% of theentire costs of sale, the total re

R & R details
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settlement budget works out to be Rs. 59.93 lakhs (
6% of land value).

Court Case, No and its present status

Undertaking by Project Proponent w.r.
t court case

The Project Proponent has submitted an undertaking 
vide letter dated 07.10.2023 stating that there is no lit
igation on the project either at NGT or any other cour
t of law related to environment and pollution matters 
in which the project proponent is a respondent.

Affidavit as per Ministry’s OM dated 
30.05.2018

The Project Proponent has submitted an undertaking 
by way of notarized Affidavit dated 09.10.2023 statin
g that the proposal does not involve violation of Mini
stry’s OM dated 30.05.2018.

Undertaking by Project Proponent in E
IA/EMP report

The Project Proponent has submitted an undertaking 
vide letter dated 04.01.2023 stating that the contents (
information and data) as given by the Consultant in t
he EIA/EMP report are factually correct with full kno
wledge of the undersigned (Shri Ashish Desai).

Undertaking by Consultant in EIA/EM
P report

The Director of the EIA Consultant (M/s Centre for 
Envotech & Management Consultancy Pvt. Ltd) has i
nformed that the baseline data was generated by MoE
F &NABL Accredited Laboratory M/s Min Mec R&
D Laboratory, a division of Min Mec Consultancy Pv
t. Ltd., New Delhi and the same has been verified an
d also confirmed that he shall be fully accountable fo
r any misleading information mentioned in this state
ment.

Plagiarism Certificate

xvii. Earlier the Proposal was considered in the 21st EAC meeting held during 18-20th October, 2023 
wherein the Committee has deferred the proposal for the submission of requisite information. The 
Project Proponent ha submitted the relevant information on Parivesh are as follows:

S. 
No

Observation 
of EAC in th
e 21st meetin
g held during 
18-20th Octo
ber, 2023

Reply by Project Proponent

1. The site visit 
report of the 
subcommitte
e.

Site visit has been conducted by subcommittee on 22nd - 25th December, 202
3.

Since the min
e site is locat
ed within 20 

Project Proponent has submitted a letter for issuance of NoC/Clearance from 
Ministry of Defence vide application dated 10.11.2023.

2.
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km from seab
oard frontier, 
the Project Pr
oponent shall 
submit No O
bjection Certi
ficate from M
inistry of Def
ense for consi
deration of th
e instant proj
ect.

We also have submitted letter to Department of Geology & Mining, Govt.of 
Gujarat, Bhavnagar for recommendation to issue NOC to Ministry of Defens
e, Govt.of India vide application dated 07.12.2023.

As per our understanding, there is no clarity or guideline in respect of process 
to be followed to obtain NoC of Ministry of Defense(MoD), therefore, our hu
mble request is that issue the EC without condition of obtaining NOC from M
oD.

3. The Project P
roponent nee
ds to submit t
he action for 
laying comm
on Over Land 
Belt Conveyo
r (OLBC) for 
transportation 
of mineral fro
m mine lease 
area to the Ce
ment Plant. T
he Project Pr
oponent also 
needs to sub
mit the action 
plan for expa
nsion of road 
with a width 
of 7m and by 
passing the vi
llage road till 
the commissi
on of the Ove
r Land Belt C
onveyor (OL
BC).

The mine is captive mine to proposed cement plant at Mahuva and Highgrade 
limestone to be used in company’s own existing Soda Ash plant located at Ka
latalav, Bhavnagar as per permission accorded by the Govt. of Gujarat vide le
tter dated: 17.08.2023.

The cement plant is adjoining to the mine lease while the Soda ash plant is lo
cated around 100 km away and accessed through National Highway.

Establishment of cement plant may take some time as the appeal is pending b
efore Hon’ble Supreme Court while the soda ash plant is already operational.

Hence, till the commencement of proposed cement plant, maximum 5% i.e. 4
50 TPD chemical grade limestone will be transported through dumpers @18 t
rips per day via existing village road of 7 m (out of which 4 m is black toppe
d) to National Highway and ultimately Soda Ash plant at Bhavnagar.

Company is very much keen to establish cement plant as early as possible & 
will produce & consume required limestone for cement manufacturing on its 
highest rated capacity.

We assure your kind authority that we will widen the black top of the existing 
village road from mines to National Highway prior to commencement of Prop
osed Cement Plant. Section plan of proposed road black top widening has bee
n submitted to the MoEF&CC.

Also, as discussed during the EAC meeting, we will explore the possibility of 
Over Land Belt Conveyor (OLBC) on either side of the highway based on the 
technical possibility & feasibility by reputed consultant. We are going to appr
oach M/s. Holtec Consultants for regulatory, commercial & technical feasibili
ty for above stated OLBC.

The Project P
roponent nee
ds to explore 
the possibilit
y of laying o
ver bridge ov
er the Highw
ay and shall s
ubmit the per

4. Since, the National Highway is under construction, we have submitted letter t
o National Highway Authorities of India(NHAI) regarding grant of permissio
n to provide Underpass near our cement plant entry point or any other option 
suggested by NHAI for transportation of raw material & finished product. Ac
knowledgment dated 23.10.2023 has been submitted.
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mission from 
the National 
Highways Au
thority of Ind
ia (NHAI).

5. The Project P
roponent nee
ds to submit t
he protection 
measures to b
e taken for sa
lt water intrus
ion and the ef
fectiveness of 
the salinity in
gress control 
bund.

Samdhiyala Salinity Ingress Control bund (Samdhiyala bund) was constructe
d by Government of Gujarat in the year 2000 on Motpet Creek to prevent sea 
water from coming towards landward side. On the landward side, rain water g
ets accumulated as well.

Presently, the accumulated rain water of Samdhiyala bund is being used durin
g post monsoon by adjoining agriculture land owners and in other seasons the
y are extracting ground water through borewell. For agriculture land which is 
away from Samdhiyala bund, farmers are extracting ground water through bo
rewell for agriculture due to which salinity & TDS are increasing in ground w
ater.

As per company’s water management strategy, after commencement of ceme
nt plant, company will undertake deepening of 100 ha surrendered land out of 
our total allotted plant land and also pledged to construct garland drains aroun
d the proposed plant area which will improve the overall fresh water storage c
apacity of Samdhiyala bund on landward side. Regular desiltation of canal wi
ll improve water retention capacity of Samdhiyala bund.

At the time of mining, bottom level of conceptual pit will be kept above grou
nd water level to avoid intersection.

Hydrogeological monitoring network will be established by constructing piez
ometers in and around the lease.

During mining, present hydrological system will keep intact by constructing g
arland drain around the pits to maintain present hydraulic gradient towards th
e Samdhiyala Bund.

After exhaustion of mineral, voids left will act as natural water harvesting str
uctures. Collected rain water will stand and gradually percolate into the sub s
urface water & in long term improve the quality of ground water.

Positive pressure of fresh water on landward side will be created, which will a
id in pushing back the saline front, which may be at a lower elevation.

In view of the above, due to mining there is no possibility of salt water intrusi
on in the area & effectiveness of the salinity ingress control bund as well as h
ydrogeological system of bund will not be disturbed & infact will significantl
y improve the effectiveness of salinity ingress control bund.

The Project P
roponent nee
ds to submit t
he site specifi
c mitigation 
measures for 
backwaters fr

In this regard, following site specific mitigation measures will be taken:

Arabian Sea is situated at distance of more than 0.5 km in the south of the sai
d mine lease and is clearly outside the CRZ area which is certified by GCZM
A. Letter dated 19.07.2023 has been issued to M/s Nirma ltd. from GCZMA.

There was only one probability of sea water coming to mine lease area which 
is through Motpet Creek. Samdhiyala Salinity ingress bund has been construc

6.
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om Arabian S
ea coming int
o the mine le
ase area.

ted on Motpet Creek to restrict backwater coming from Arabian sea towards l
andward side. Therefore, there is no possibility of backwater from Arabian se
a to come to mine lease area.

Hydrogeological monitoring network will be established by constructing piez
ometers in and around the lease to monitor the water level & water salinity.

Positive pressure of fresh water on landward site will be created due to water 
storage in mine pits, which will aid in pushing back the saline front as well.

The Indian Bureau of Mines, Govt. of India, Gandhinagar has approved the 
Mining Plan vide its letter dated: 05.08.2021 for the period of 5 years i.e. up t
o 2025-26.

As per approved Mining Plan, Removal of soil and its disposal as below.

Year: FY 2021-22 to FY 2025-26

Removal of soil(cum):249806

Means of disposal: *Temporary stacking at one location near Proposed Pit no.
1.

Then, temporary stacked soil will be shifted for Backfilling of shallow pits of 
around 4.0 m depth (Proposed Pit No. 6) after five year mine plan period. A 
map has been submitted.

Area covered under stacking (ha): 6.20

Year: FY 2026-27 to FY 2031-32

Removal of soil(cum):321894

Means of disposal: *Temporary stacking at one location till 2026-27 and the
n, temporary stacked soil will be shifted for Backfilling.

Simultaneously Utilized for Back filling of shallow pits of around 4.0 m dept
h Proposed Pit No. 6.

Then, temporary stacked soil will be shifted for Backfilling of shallow pits of 
around 4.0 m depth (Proposed Pit No. 6) after five year mine plan period. A 
map has been submitted.

Area covered under stacking (ha):Nil

Total

Removal of soil(cum): 571200

Area covered under stacking (ha): nil

Looking towards availability of topsoil, backfilling of part area is envisaged.

Total voids area envisaged till conceptual period = 114.24 ha

Total soil removal envisaged till conceptual period = 0.57 million cum

(114.24 Ha *0.5 m avg. soil thickness)

Total backfilling area envisaged till conceptual period = 15.66 ha

7. The Project P
roponent nee
ds to revisit t
he plan for ba
ckfilling with 
clearly indica
ting the voids 
area and the c
apacity availa
ble/required f
or backfillin
g.

Page 48 of 357

306 430



Ultimate Dimensions of Pits at the end of conceptual period

Pit No.: 1

Pit Area covered (ha):49.56

Pit Top (m AMSL):20 to 14

Pit bottom (m AMSL): 10

Pit Depth in in m: 10 to 4

Pit Area covered by backfilling(ha): No backfilling proposal

Pit No.: 2

Pit Area covered (ha):12.78

Pit Top (m AMSL):13 to 11

Pit bottom (m AMSL): 8

Pit Depth in in m: 5 to 3

Pit Area covered by backfilling(ha): No backfilling proposal

Pit No.: 3

Pit Area covered (ha):14.40

Pit Top (m AMSL):13 to 11

Pit bottom (m AMSL): 6

Pit Depth in in m: 7 to 5

Pit Area covered by backfilling(ha): No backfilling proposal

Pit No.: 4

Pit Area covered (ha):17.51

Pit Top (m AMSL):17 to 12

Pit bottom (m AMSL):11

Pit Depth in in m: 6 to 1

Pit Area covered by backfilling(ha): No backfilling proposal

Pit No.: 5

Pit Area covered (ha):4.33

Pit Top (m AMSL):15 to 13

Pit bottom (m AMSL):6

Pit Depth in in m: 9 to 7

Pit Area covered by backfilling(ha): No backfilling proposal

Pit No.: 6

Pit Area covered (ha):15.66
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Pit Top (m AMSL):10.5 to 4

Pit bottom (m AMSL):4

Pit Depth in in m: 6.5 to 0

Pit Area covered by backfilling(ha): Backfilling of pit area of 15.66 Ha for en
tire depth – 570000 cu.m

Total

Pit Area covered (ha): 114.24

Pit Area covered by backfilling(ha): 15.66 Ha (570000cu.m)

8. The Project P
roponent nee
ds to revise t
he activities p
roposed unde
r the Wildlife 
Conservation 
Plan. The Pro
ject Proponen
t also needs t
o ensure that 
the Schedule-
I species as p
er the latest 
Wildlife Prot
ection Amen
dment Act, 2
022 shall also 
be included i
n the Wildlife 
Conservation 
Plan for their 
conservation.

As advised, revised wildlife conservation plan incorporating the Schedule-I s
pecies as per the latest Wildlife Protection Amendment Act, 2022 has been su
bmitted.

The EAC wa
s of the view 
that the comp
ensation rate 
is very less a
nd asked the 
Project propo
nent to revisit 
and justify th
e budget prop
osed for Rese
ttlement & R
ehabilitation 
(R&R). The 

Type of land: Private

Land rate, Rs. Lakh/ ha: 13.00 *

Land requirement, ha: 100.22

Total Amount Rs. lakhs: 1302.86

Type of land:Government

Land rate, Rs. Lakh/ ha: On mining lease

Land requirement, ha: 14.02

Total Amount Rs. lakhs: _

Total

9.
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Land

requirement, ha: 114.24

Total Amount Rs. lakhs:1302.86

Total amount given considering as per DLC rate. However, land will be procu
red/get consent for mining purpose on mutual agreed market rates.

Total amount given considering as per DLC rate. However, land will be procu
red/get consent for mining purpose on mutual agreed market rates.

Type of homestead:Pucca

Rate, Rs. /sq.m.: 10000

Approx. Homestead area**, sq.m.:360

Total compensation, Rs. lakhs: 36

Type of homestead:Semi pucca

Rate, Rs. /sq.m.: 5000

Approx. Homestead area**, sq.m.:360

Total compensation, Rs. lakhs: 36

Type of homestead:Kutcha

Rate, Rs. /sq.m.: 2000

Approx. Homestead area**, sq.m.:360

Total compensation, Rs. lakhs: 36

Total

Approx. Homestead area**, sq.m.: 360

Total compensation, Rs. lakhs: 36

Company will consider homestead losers falling in proposed mine area on act
ual basis at the time of starting of mining activity and such homestead losers s
hall be compensated on mutually agreed commercial terms.

Since the land owners as well as homestead owners shall be compensated on 
commercial terms, therefore, they will have better economic strength to rehab
ilitate or reinvest the compensation amount. Hence, no separate R & R plan is 
envisaged.

Action plan for land acquisition and timeline is as below:

Sr. No: 1

Timeline for land requirement(present)

Sr. No.:1.1

Timeline for land requirement(present): purchased

Pvt. Land:49.49

Govt. land:0

Project Propo
nent also nee
ds to submit t
he action pla
n for land acq
uisition and ti
meline.
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Total: 49.49

Sr. No.:1.2

Timeline for land requirement(present): Consented

Pvt. Land:25.67

Govt. land:0

Total: 25.67

Sr. No.:1.3

Timeline for land requirement(present): Leased

Pvt. Land:0

Govt. land:115.67

Total: 115.67

Sr. No: 2

Timeline for land requirement(Future)

Sr. No.:2.1

Timeline for land requirement(present): 1st to 5th year mining

Pvt. Land: 54.21

Govt. land:0.02

Total: 54.23

Sr. No.:2.2

Timeline for land requirement(present):6th year to Conceptual stage -11th ye
ar

Pvt. Land: 102.70

Govt. land:14.04

Total: 116.74

Sr. No.:2.3

Timeline for land requirement(present):Minelife (up to lease period)

Pvt. Land: 565.94

Govt. land:115.67

Total: 681.62

Mining lease deed has already been executed for said mining lease so mining 
can be started in Govt. lease land. As far as private land is concerned, compan
y has obtained surface rights for mining by purchasing land/consent in some o
f the land & for remaining land, company is in process to procure ownership 
or surface right for mining on mutually agreed commercial terms. We hereby 
assure that company will obtain surface rights of the land before entry in pvt. 
land for starting mining activity in the mining lease area.
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The Indian Bureau of Mines, Govt. of India, Gandhinagar has approved the 
Mining Plan vide its letter dated: 05.08.2021 for the period of 5 years i.e. up t
o 2025-26.

Looking towards the systematic exploration of the entire area, 182 nos. of Cor
e Bore Holes has been proposed in the area in order to bring the ML area with
in G1 stage in accordance with MEMC Rules 2015 and MCDR 2017 as per a
pproved mining plan.

The deposit is sedimentary origin and simple in nature, therefore boreholes ar
e kept at an interval of 200m grid pattern. A total of 182 number of Core Bore
holes are proposed up to a level of +1.0 MRL . Initially BH drilling shall be a
t an interval of 400m. If limestone potentiality proves, then further BH can be 
done closely at 200m interval. All proposed BH shall be drilled vertically. Th
e exploration shall be carried out in five years of working i.e. year 2021-22 to 
2025-26. Exploration shall be carried out as shown in table to bring BH at 20
0m interval.

Program of Future Exploration

YEAR:2021-22 to 2025-26

No. of BH:

PBH-1,3,10,12,14,16,28, 31,33,35,54,56,58,75,77

Grid Interval:400 m

Total Meterage: Up to +1.0 MRL

YEAR:2021-22 to 2025-26

No. of BH:

PBH-37,41,43,61,66,79, 81,83,96,100,115,117,119,121,143,141,139,137,135,
133,167,165,163,169,171,173,179,181

Grid Interval:400 m

Total Meterage: _

YEAR:2021-22 to 2025-26

No. of BH:

PBH-2,4,5,6,7,8,9,11,13, 15,17,24,25,26

Grid Interval:200 m

Total Meterage: _

YEAR:2021-22 to 2025-26

No. of BH:

PBH-18,19,20,21,22,23, 27,29,30,32,34,36,38,39,40,42,44-55,57,59,60,62-6
5,67,71-74,76,93,94

Grid Interval:200 m

Total Meterage: _

10 The Project P
roponent nee
ds to submit t
he action pla
n for year wis
e exploration 
program.
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YEAR:2021-22 to 2025-26

No. of BH:

PBH-68-70,82,84,78,80, 85-92,95,97-99,101-116, 118,120,122,123,124-127

Grid Interval:200 m

Total Meterage: _

YEAR:2021-22 to 2025-26

No. of BH:

PBH-128-132,134,136,138, 140,142,144,162,164,166,168,170,172,174-178,1
80,182

Grid Interval:200m or below

Total Meterage: _

YEAR:2021-22 to 2025-26

No. of BH:

EP-1 & EP-2 size 3m*3m

Grid Interval:_

Total Meterage: up to level +1.0mRL

The exploration shall be started as soon as mining work is started on grant of 
EC and try to accomplish within shorter period if conditions are favorable.

The location of Proposed BH is depicted in Surface Geological plan of the ap
proved mine plan and given in EIA report in figure no. C 2-2 in Chapter 2.

11 The Project P
roponent nee
ds to submit t
he copy of th
e permission 
letter obtaine
d from the St
ate Govt. for 
utilization of 
Chemical Gr
ade of Limest
one for non-c
ement purpos
es.

Permission accorded by the Govt. of Gujarat vide order dated: 17.08.2023 for 
utilization of Chemical Grade of Limestone for non-cement purposes has bee
n submitted.

The Project P
roponent nee
ds to submit 
a letter from t
he Departme
nt of Geology 

The company has not carried out any mining within the lease area much less a
ny illegal mining in the lease area. There are old pits pre-dating the allotment 
of the lease to the company, which were received in legacy and shown in the 
present surface geological plan. Request letter in this regard has been submitt
ed to Department of Geology and Mining, Government of Gujarat on 03.11.2
023. Acknowledgement of the same has been submitted by the Project Propon

12
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and Mining, 
Government 
of Gujarat cla
rifying wheth
er any illegal 
mining withi
n the mine le
ase area has b
een carried o
ut or not and 
whether the s
ame has been 
carried out by 
M/s. Nirma L
imited or no
t?

ent.

Site Visit Recommendation Reply by project proponent

1 PP should su
bmit an actio
n plan and ti
meline to indi
cate the purc
hase of lands 
across all thre
e mining leas
es wherein it 
has proposed 
mining pits to 
initiate minin
g activities si
nce as on dat
e PP has only 
purchased / o
btained surfa
ce rights over 
101.1967 Ha 
out of 1351.6
489 of Privat
e Agriculture 
Land.

Action plan and Timeline indicating the purchase /obtain surface rights of lan
d for mining for all three mining leases to initiate mining activities has been s
ubmitted by the Project Proponent.

Since PP envi
sages to hand
over the land 
with shallow 
quarry havin
g depth upto 
4m to landow

In said mine, survey has been conducted & one pit i.e. Pit No. 6 (Pit area -15.
66 Ha) will have shallow depth pit and will be backfilled for entire depth of p
its, looking to availably of soil for backfilling

Pit no. 6 -15.66 Ha Pit area of avg. 3.25 m bgl for entire depth.•

Action plan for backfilling of shallow depth pits of depth up to 4.0 m and han
ding over to farmers for agriculture has been submitted by the Project Propon

2
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ners for farmi
ng and mostl
y all three mi
ning leases ar
e having agri
cultural land.

PP is request
ed to conduct 
a survey to in
dicate the pre
sent status an
d number of l
ow-lying area
s, their respec
tive which m
ay be backfill
ed with avail
able capacity 
of top soil/ov
erburden and 
can be hande
d over to far
mers for agri
cultural purp
ose.

ent.

3 Project Propo
nent needs to 
provide year 
wise explorat
ion plan for a
ll the three m
ining leases.

Exploration plan of said mining lease has been submitted by the Project Prop
onent.

Since, Bhavn
agar falls und
er severely P
olluted Area 
category, PP 
shall ensure t
hat during ini
tiation phase 
itself they sh
ould include t
he provision 
of permanent 
water sprinkl
ers across the 
haul roads in 
all three mini

4 Chitra Industrial area (severely polluted area) in Bhavnagar city is located aro
und 100 km away from our said mining lease area.

On initial stage, company will engage water tanker with sprinkler arrangemen
t to suppress the dust on haul road and company will make provision of perm
anent water sprinklers across the haul roads in all three mining leases.
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ng leases.

5. Since, Bellur 
and other sch
ools are in cl
ose proximity 
to mine lease 
area, PP shall 
ensure that ne
cessary safet
y measures ar
e taken as per 
DGMS norm
s for all three 
mining lease
s.

Company will ensure to maintain require safety measures & distance from Be
llur School & other schools as per DGMS norms for all three mining leases d
uring mining.

6. PP shall ensu
re to construc
t bunds near t
he existing lo
w lying areas 
that has devel
oped into wet
land to preve
nt the ingress 
of sea water i
n Padhiyarka 
and Doliya Li
mestone Min
e lease area a
nd Gujarada, 
Dudheri & D
udhala limest
one mine leas
e area.

The low lying area is where the rain water accumulates temporarily during m
onsoon. These are not notified as wetlands either under Ramsar Convention o
r by Central Govt. or State Govt. Hence, the identifications and provisions un
der Wetlands (conservation and Management) Rules, 2017 do not apply in thi
s case as per clause 3 of aforesaid Rules.

Moreover, Padhiyarka and Doliya Limestone Mine lease area and Gujarada, 
Dudheri & Dudhala limestone mine lease area are located at a distance of mor
e than 500 m from High Tide Line of sea & also this area (between sea and lo
w lying area in our mining lease area) have higher altitude, therefore, there is 
no chance of sea water ingress in mining lease area.

However, company will construct bunds as and when required.

The project P
roponent nee
ds to submit t
he integrated 
management 
plan describi
ng the strateg
ies and action
s for achievin
g wise use of 
the wetland a
nd the plan s
hall include o

There is no Ramsar convention/ Central or State Government notified wetlan
d in and nearby our mining lease area. The water bodies such as river channel
s and human-made water bodies (such as submergence areas of Samdhiyala B
andahara, Malan Bandhara) are excluded from the definition of wetlands as p
er Wetlands (Conservation and Management) Rules, 2017.

There are low lying areas, in which rain water accumulates temporarily durin
g monsoon. Mining activity will contribute towards enlargening & deepening 
such areas in pit no. 2 & 3 of Padhiaryka & Doliya Mine and pit no. 5 & 6 of 
Gujarda, Dudheri & Dudhala making a positive contribution to fresh water st
orage. The company does not intend to have any other use for these low lying 
areas.

As part of the integrated management plan for protection of water logged area

7.
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bjectives of t
he site manag
ement, mana
gement actio
ns required to 
achieve the o
bjectives, fact
ors that affect
s, or may affe
ct, the variou
s site feature
s, monitoring 
requirements 
for detecting 
changes in ec
ological char
acter and for 
measuring th
e effectivenes
s of manage
ment, and res
ources for ma
nagement im
plementation.

s in and around the project, following steps shall be undertaken:

l Company will not do mining below 2 m AMSL in this low lying area so that 
there is no salinity ingress due to mining activity.

l Piezometer will be installed at designated locations to monitor changes in gr
ound water level.

l Other allied activities such as transportation will be carried out by maintaini
ng safety distance from this low lying area

l In this area of Gujarat, water logging due to rain water is a common phenom
enon and resident water birds take advantage of such seasonal water loggi
ng to feed. Hence, company has proposed several measures as part of the 
wildlife conservation plan, with 3-year budget, as follows:

l Supporting 3 local NGOs for Conservation Awareness activities (Rs. 18 lakh
s)

l Provision for Rapid Rescue Vehicle for Wildlife (Rs. 10 lakhs)

l Assisting Plantation activities to be carried out by Forest Department, Bhavn
agar (Rs. 1.5 lakhs)

l Nature/Eco-tourism guide & hospitality training 20 persons (Rs. 2.5 lakhs)

l Provision of equipments, camera, binoculars for efficient monitoring and ec
o-tourism promotion (Rs. 7.5 lakhs)

l Maintenance of shallow ponds/rainwater harvesting structures (Rs. 3 lakhs)

l Van Sahayak 1 nos. on contract basis (Rs. 3.6 lakhs)

l Public education and awareness programmes for the following - Avoiding pl
astic, Recycle and reuse, Reduce usage of pesticide and weedicide, Conse
rvation of Wildlife, Garbage control (Rs. 3 lakhs)

Six-monthly third-party WLCP monitoring report preparation (Rs. 1.25 lakhs)

8. PP needs to e
ngage and im
part skill amo
ng the village
rs and local p
opulation mai
nly the land l
osers and als
o submit a pl
an for their al
ternate livelih
ood arrangem
ent since mos
t of them will 
be losing thei
r fertile land
s.

Company will not acquire any agriculture land through land acquisition by G
ovt. or without willingness of land owner and will purchase / obtain surface ri
ghts for mining on market commercial negotiated rates.

Land owners may purchase agriculture land in nearby area in the amount whi
ch is to be paid to them against their land and can continue their livelihood.

Company will give priority to engage land owners who have given land for m
ining purposes as per requirement of manpower for mines.

Also, company will arrange to impart training to build capacity for self-emplo
yment [stitching, embroidery, tailoring, pickles, dairy improvement, poultry f
arming, etc.] to land losers and will facilitate vocational training along with s
kill development for getting better job opportunities (Budget Rs. 3 lakhs/yea
r).
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9. PP should wi
den the existi
ng village roa
ds before usi
ng it for trans
portation in a
ll three minin
g leases, whe
rever widenin
g is not possi
ble, PP shall 
submit an act
ion plan for 
making altern
ate roads.

On initial stage, company has proposed to mine out limestone for Soda ash pl
ant in lower capacity and company will use existing village road for transport
ation of limestone by maintaining the existing village road as number of trips 
of truck / dumpers will be very less i.e. around 18 numbers of trips/day maxi
mum in this mine.

Company will widen the existing village road or make alternate road in all thr
ee mining leases on installation of cement plant. Section plan of the road wide
ning has been submitted by the Project Proponent.

10 PP should en
gage wildlife 
experts/ avia
n experts for 
conservation 
of the avian f
auna within a
nd near its mi
ne lease.

Company has already engaged wildlife expert / avian expert for conservation 
of the avian fauna within and near its mine lease.

11 PP shall plant 
native fruit b
earing plants 
across all the 
proposed gre
en patches.

Native fruit bearing plants will be planted across all the proposed green patch
es.

12 PP shall put b
oundary pilla
rs across all 
mining lease
s.

Company had erected boundary pillars at the time of lease deed execution and 
got authentication of all boundary pillars co-ordinates through the DILR / Stat
e Govt. and provided in the approved mining plan for all three mining leases. 
Some pillars have been dislodged/ removed by local people. Company will pu
t such boundary pillars again prior to commencement of mine so that they can 
be maintained.

The project p
roponent nee
ds to submit 
a letter from t
he Departme
nt of Geology 
& Mining, G
ovt. of Gujar
at, clarifying 
whether any i

The company has not carried out any illegal mining in the lease area and requ
est letter to provide required certificate regarding no mining carried out by co
mpany or others has been submitted to the District Geologist, Department of 
Geology and Mining, Government of Gujarat, Bhavnagar vide letter dated: 0
1.11.2023. In turn, the District Geologist, Bhavnagar has submitted his report 
to the Commissioner of Geology & Mining, Govt. of Gujarat, Gandhinagar vi
de its letter dated: 01.02.2024 to communicate the same to MoEF and copy en
dorsed to us. As per his report, No case of Illegal mining of limestone mineral 
has been registered within the mining lease area against the company M/s Nir
ma Limited or against any other individual or entity.

13
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llegal mining 
within the mi
ne lease area 
has been carri
ed out or not 
and whether t
he same has 
been carried 
out by M/s N
irma Limited 
or not?

Copy of our submitted letter dated: 01.11.2023 and copy of report of the Distr
ict, Geologist, Geology & Mining Dep’t, Bhavnagar dated 01.02.2024 has be
en submitted by the Project Proponent.

14 PP needs to s
ubmit plan to 
transport crus
hed limeston
e from all the 
three leases t
o plant.

The mine is captive mine to proposed cement plant at Padhiarka, Mahuva and 
High grade limestone to be used in company’s own existing Soda Ash plant l
ocated as Kalatalav, Bhavnagar.

The cement plant is adjoining to the mine lease while the Soda ash plant is lo
cated around 100 km away and accessed through National Highway.

Establishment of cement plant may take some time while the soda ash plant is 
already operational.

Hence, till the commencement of proposed cement plant, maximum 5% i.e. 4
50 TPD limestone will be transported to Soda ash plant located near Bhavnag
ar through dumpers @18 trips per day. The trucks will pass through existing 
Dudhala - Amrutvel village road of 7 m width (out of which 4 m is black topp
ed) for around 1.0 km and meet National Highway no. 51, from where the tru
ck will move around 100 km.

15 PP needs to t
ake some me
asures to kee
p the migrati
on bird ponds 
un harmed an
d protected b
y activity of 
mining in fut
ure.

Migratory birds are seen in Malan Bandhara as well as other nearby Bandhara 
areas, which areas located at distance of 1.5 km and 4.5 km from our mining l
ease area, respectively.

Birds are also seen in low lying area, in which rain water accumulates tempor
arily during monsoon. However, they are pre-dominantly resident water birds.

The company is committed to the measures proposed in the site specific wildl
ife conservation plan (summarised in point 7 earlier), which include points rel
ated to protection of shallow ponds, ecology and birds.

The company will mine above 2m AMSL in low lying areas to maintain the fr
esh water nature of the water in it. The enlargening of the low lying area in pi
t no. 2 & 3 of Padhiaryka & Doliya Mine and pit no. 5 & 6 of Gujarda, Dudhe
ri & Dudhala will provide more area to birds. Also company will ensure that t
ransportation will be carried out by maintaining safety distance from low lyin
g areas.

16 PP needs to i
nstall water tr
eatment plant 
to reduce the 
hardness of w
ater.

Drinking water is provided in every nearby villages through Narmada water p
ipeline by the State Govt. and drinking water requirements for mines shall als
o be fulfilled through Narmada water pipe line which is passing through near
by area. Hence, presently there is no proposal to use the hard ground water. H
owever, if any requirement sought in future we will provide treatment plant.
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17 PP needs to e
xplore possib
ility of deplo
ying surface 
miners for mi
ning.

Company has proposed mining with surface miner (50% quantity) in IBM ap
proved mine plan and also in EIA report. Company explored use of Ripper do
zer for cement plant use to eliminate drilling & blasting in the remaining 50% 
and committed the same in point no. 3, Specific Terms of Reference received 
from MOEF&CC vide Letter no. J-11015/154/2016-IA. II(M) dated Novemb
er 28, 2022.

For soda ash plant, we need sized limestone i.e. 25 mm to 100 mm, so surface 
miner cannot be deployed for limestone mining for Soda ash plant use. Howe
ver, company will deploy rock breaker to avoid blasting during mining.

Activities Capital cost (Crores) Recurring cost
(Lakhs/annum)

Pollution Control 0.291 10.12

Pollution monitoring 0.016 3.88

Occupational health 0.014 0.95

Environmental Studies, etc. 0.10 _

Green belt _ 5.10

Reclamation _ 10.03

Others (Environmental studies, Reha
bilitation, Realignment, Expert advic
e, fencing etc.

_ 5.48

Overheads _ 0.32

Total 0.421 35.87

Particulars (Rs. In Crore)

Total cost of EMP (Capital Cost of EMP + capital co
st of Public hearing)

1.19

Project Cost 25

Employment (No.s) 84

3.3.3. Deliberations by the committee in previous meetings

Date of EAC 1 :19/10/2023 
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Deliberations of EAC 1 :
The Project Proponent/Consultant presented the KML file to indicate the site features in the study area of 
10 km radius. The Project Proponent has shown the boundary of the mine lease area and informed the 
EAC that the NH-51 (Una-Mahuva highway) is located at a distance of 0.7 km, N from the mine lease 
area. Madhiya Village is located at a distance of 0.5 km, N. Arabian Sea Coast is located at a distance of 
0.5 km, S from the HTL and Bhambhali River is located at a distance of 3.6 km, W. A man made 
reservoir is located within 5km radius of the mine lease area on the eastern direction. Samdiyala Salinity 
ingress control bund is situated on the western side on the mine lease area. Part of the Doliya Village is 
located within the mine lease area on southern side. No mining activity is proposed in the side of the 
Doliya Village. Nearest distance of the village from the mine pit is 700m.
 
            The EAC noted that Arabian Sea and there are few water bodies are present in the vicinity of the 
mine lease area and asked the Project Proponent whether there are any backwaters from Arabian Sea 
coming into the mine lease area or not. The Project Proponent has informed the EAC that the water 
within the mine lease area is due to accumulation of rain water that was accumulated during the rainy 
season and tends to remain during January - February. Water gets dried during summer season. The 
Project Proponent also shown the historical images of rainwater accumulation for different months over 
the past years. The mine pit elevation is 4-6m above MSL. Depth of mining proposed is 11 m. Water 
gets accumulated in the natural low lying areas. The EAC asked about the thickness of the over burden. 
The Project Proponent has informed the EAC that the average thickness of the over burden is varying 
between 1-1.5m. The EAC asked the Project Proponent that whether the enough material will be 
available for backfilling up to a depth of 11m. The Project Proponent has informed the EAC that the 
entire 11m will not be backfilled and only part of the area will be backfilled. The shallow pit of 
depth<4m will be backfilled i.e., Pit -2, 3 and 4. Backfilling is proposed after 2026-27/ 2027-28. 
Backfilled area shall be utilized for agriculture in case of private land and for plantation purpose in case 
of government land. Existing minerals were assessed through exploration carried out by CGM, GoG. Old 
mine pits are also existing within the mine lease area. The EAC asked the Project Proponent to submit 
the action plan for year wise exploration program.  
 
            The EAC asked to brief about the mode of transportation. The mined out material will be 
transported to the crusher proposed in the cement plant by internal haul road by means of dumper/tippers 
of 25 tonnes capacity and then from crusher to the Cement plant (adjacent to the mine lease) by 
conveyor. Village roads will be used for transporting the mined out material from different pits. The 
EAC asked about the width of the transportation road. The Project Proponent has informed the EAC that 
the existing width of the road is 4m which will be not adequate to transport the material. Hence, the lands 
adjacent to this road will be purchased and the width of the road will be increased to 6m. The dividers 
will be made in between transportation road. The Cement Plant is yet to be constructed and these lands 
will be purchased for expansion of road only at the time of construction of the cement plant. The EAC 
asked the Project Proponent till then how the mined out Limestone will be utilized. The Project 
Proponent has informed the EAC that there are two grades of Limestone such as Chemical Grade 
Limestone and Cement Grade Limestone available in this project. For utilization of Chemical Grade of 
Limestone for non-cement purposes, permission has been obtained from the State Govt. The company is 
having its Soda Ash manufacturing plant located at Bhavnagar at a distance of 100 km from the mine 
lease area. This manufacturing plant requires Chemical Grade Limestone. Hence, the Chemical Grade of 
Limestone from this instant mine will be transported to the Soda Ash manufacturing plant located at 
Bhavnagar through National Highway 51. The EAC asked the Project Proponent to increase the width of 
the road to 7m. The EAC asked the Project Proponent that when will the Cement Plant will be 
commissioned. The Project Proponent has informed the EAC that matter regarding Cement Plant is 
pending before the Hon’ble Supreme Court. 
 
            The EAC asked the Project Proponent to show the KML file of other two adjacent mine leases by 
overlapping with the KML file of the instant project. The Project Proponent has informed the EAC that 
the Vangar & Madhiya Limestone Mine is proposed on the northern side and Gujarda, Dudheri & 
Dudhala Limestone Mine is proposed on the eastern side of the mine lease area to this instant mine lease 
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belonging to M/s Nirma Ltd. The Project Proponent also shown the proposed mine pits in Vangar & 
Madhiya Limestone Mine and Gujarda, Dudheri & Dudhala Limestone Mine. A Cement Plant is 
proposed on the western side of the mine lease area. Internal haul roads passing through the mine lease 
area will be used for transportation. The EAC asked the Project Proponent to bypass the village road for 
transporting the material. The EAC also asked the Project Proponent that whether any school is present 
within the mine lease area or not. The Project Proponent has informed the EAC that a primary school is 
located in the village Vangar. A safety distance of 50m will be maintained. Greenbelt will be developed 
all along the school. No drilling and blasting will be practiced. Only Surface miner as well as 
ripper/dozer & rock breaker will be used. The EAC opined that there should be no activity of drilling and 
blasting near school premise.
 
            The Project Proponent has informed the EAC that the Life of the mine will be 11 years and may 
increase subject to exploration. Marly Limestone occurs in mine lease area. The limestone is of the high / 
cement grade quality and is followed by Marly Limestone/ Marl. The Limestone production will be 
restricted till the commission of the Cement plant. The EAC asked the Project Proponent that how the 
Limestone will be sized and will be sent to the Soda Ash Plant. The Project Proponent has informed the 
EAC that by using the rock breaker the limestone will be sized and sent to the Soda Ash Plant. The EAC 
was of the view that the activities proposed under the Wildlife Conservation Plan is generalized and the 
Project Proponent needs to revise the activities of the Wildlife Conservation Plan which should be site 
specific. The EAC also asked the Project Proponent to ensure that the Schedule-I species as per the latest 
Wildlife Protection Amendment Act, 2022 shall also be included in the Wildlife Conservation Plan for 
their conservation. Turtle breeding centre is located about 70km from the mine lease area. The total mine 
lease area is 332.24 ha, out of which Govt. land is 133.0154 ha and Private land is 199.2246 ha.Land will 
be required for quarrying an area of 100.61 ha of Private land and Government land including 08 
houses/hutment in Padhiarka village and 27 houses/hutment in Doliya villages. The houses/hutment fall 
in the conceptual pits of the mine lease. There will be total of 683 project affected families. There will be 
direct purchase or leasing of private land, with the willing consent of the private land owners. Approx. 
total compensation will be Rs 35.0 Lakhs. The EAC was of the view that the compensation rate is very 
less and asked the Project proponent to revisit and justify the budget proposed for R&R. Budget 
proposed for addressing issues raised during public hearing is Rs 77.0 Lakhs over 3 years and the 
cumulative budget will be Rs 160 Lakhs by comprising all three mines.
 

After detailed deliberations made by the Project Proponent and the Consultant, the EAC noted 
that the project is part of three contiguous projects namely Padhiarka and Doliya Limestone mine 
(332.24 ha), Vangar & Madhiya Limestone Mine (612.336 ha) and Gujarda, Dudheri & Dudhala 
Limestone Mine (681.62 ha) and together it extends over an area of 1626.196 ha. The mine lease area 
comprises of partly Private Agriculture land and partly Govt. land. Part of the Doliya Village is located 
within the mine lease area on southern side. Also villages are located close to the proximity of the mine 
lease area. The EAC was not convinced with the proposed backfilling plan and the activities proposed 
under the Wildlife Conservation Plan. The EAC observed that the pits are isolated and the mine lease 
area is partly Private and Govt. land. The EAC also observed that there will be direct purchase or leasing 
of private land with the willing consent of the private land owners. The EAC was of the view that what if 
the land owners are not willing to give their land. There are likely chances that mining will not take place 
sequentially if the land acquisition does not happen. There will be failure of scientific mining. Large no. 
of Project Affected Families is involved in all these projects. The EAC opined that the Saltwater 
intrusion through surface or ground water sources may diminish the availability or quality of source 
waters for drinking water utilities. Some salt pans i.e., salt manufacturing industries and few wind mills 
exists in the study area. Old mine pits are also existing within the mine lease area. The EAC noted that 
the Bhavnagar is categorized as a Severely Polluted Areas.  The EAC reiterated the Ministry of Defence 
letter dated 08.05.2023 regarding security considerations for construction activities/other activities in 
Border areas/other areas wherein it has been mentioned that “all activities connected with mining within 
20kms from all the borders including seaboard frontier should be planned in consultation with Ministry 
of Defence”. Accordingly, EAC opined that PP should obtain NOC from Ministry of Defence.
 

Page 63 of 357

321 445



            Thus the EAC opined that there is a need to ascertain the ground reality w.r.t natural low lying 
areas, water logging areas, old mine pits, sequence of mining, feasibility for backfilling, impact on socio 
economic, agriculture land, transportation route, traffic congestion, salt pans, effectiveness of salinity 
ingress control bund, proximity of habitations, schools, water bodies, roads etc., The EAC was of the 
view that a site visit needs to be conducted by a sub-committee comprising of EAC Members and 
officers from MoEF&CC. The EAC opined that the Ministry may constitute a sub-committee and submit 
its report to enable the committee to take a decision on the proposal. Therefore, the EAC deferred the 
proposal for want of following additional information: -
 

i.              The site visit report of the subcommittee.
 

ii.            Since the mine site is located within 20 km from seaboard frontier, Project Proponent shall 
submit No Objection Certificate from Ministry of Defence for consideration of the instant 
project.

 
iii.           The Project Proponent needs to submit the action for laying common Over Land Belt Conveyor 

(OLBC) for transportation of mineral from mine lease area to the Cement Plant. The Project 
Proponent also needs to submit the action plan for expansion of road with a width of 7m and by 
passing the village road till the commission of the Over Land Belt Conveyor (OLBC). 

 
iv.           The Project Proponent needs to submit the protection measures to be taken for salt water 

intrusion and the effectiveness of the salinity ingress control bund.
 

v.            The Project Proponent needs to submit the site specific mitigation measures for backwaters from 
Arabian Sea coming into the mine lease area.
 

vi.           The Project Proponent needs to revisit the plan for backfilling with clearly indicating the voids 
area and the capacity available/required for backfilling.

 
vii.          The Project Proponent needs to revise the activities proposed under the Wildlife Conservation 

Plan.The Project Proponent also needs to ensure that the Schedule-I species as per the latest 
Wildlife Protection Amendment Act, 2022 shall also be included in the Wildlife Conservation 
Plan for their conservation.

 
viii.         The EAC was of the view that the compensation rate is very less and asked the Project 

proponent to revisit and justify the budget proposed for Resettlement & Rehabilitation (R&R). 
The Project Proponent also needs to submit the action plan for land acquisition and timeline. 

 
ix.           The Project Proponent needs to submit the action plan for year wise exploration program. 

 
x.            The Project Proponent needs to submit the copy of the permission letter obtained from the State 

Govt. for utilization of Chemical Grade of Limestone for non-cement purposes.
 

xi.           The Project Proponent needs to submit a letter from the Department of Geology and Mining, 
Government of Gujarat clarifying whether any illegal mining within the mine lease area has 
been carried out or not and whether the same has been carried out by M/s. Nirma Limited or 
not?

 

3.3.4. Deliberations by the EAC in current meetings

The EAC deliberated the instant proposal along with Vangar & Madhiya Limestone Mine and 
Gujarda, Dudheri & Dudhala Limestone Mine. The Project Proponent presented its reply to the ADS 
points raised vide minutes of the 21stEAC as well as the recommendation of the sub-committee. After 
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detailed deliberations , EAC deferred the proposal for the want of following information:-I. The 
Proponent shall submit No Objection Certificate from Ministry of Defence for consideration of the 
instant project.

 
II. PP needs to undertake a study to showcase the probable impact of mining on migratory bird species 
and their fly-way passage (Central Asian Flyway). Accordingly, PP shall submit the revised conservation 
plan for the migratory bird species.

 
III. The Project Proponent needs to underatake a study and submit the action for laying common Over 
Land Belt Conveyor(OLBC) for transportation of mineral from mine lease area to the proposed Cement 
Plant.

 
IV. The project proponent needs to submit a letter from the Commissioner of Geology & Mining, Govt. 
of Gujarat, clarifying whether any illegal mining within the mine lease area has been carried out or not 
and whether the same has been carried out by M/s Nirma Limited or not?

 
V. PP submitted that National Highway is under construction, and they have submitted letter to National 
Highway Authorities of India(NHAI) regarding grant of permission to provide Underpass near their 
proposed cement plant entry. Accordingly, PP needs to submit the permission letter for the underpass.

 
VI. The Project Proponent needs to carry out study by reputed institute to ascertain hardness of strata for 
deployment of surface miners for mining.

 
VII. The Project Proponent needs to submit time line for acquiring land from the villegers.

3.3.5. Recommendation of EAC

Deferred for ADS

 

3.4. Agenda Item No 4:

3.4.1. Details of the proposal

Vangar & Madhiya Limestone Mine by Nirma Limited located at BHAVNAGAR,GUJARAT

Proposal For Fresh EC

Proposal No File No Submission Date Activity 
(Schedule Item)

IA/GJ/MIN/443498/2023 J-11015/152/2016-IA-II(NCM) 13/09/2023 Mining of minerals (1(a))  

3.4.2. Project Salient Features

The proposal is for Environmental Clearance for mining of Limestone in Vangar & Madhiya Limestone 
Mine of M/s Limited for mining of Limestone with production capacity of 1.6 MTPA in the mine lease 
area of 612.1336 ha, located at Villages Vangar &Madhiya, Tehsil Mahuva, District Bhavnagar 
(Gujarat).
2. The details of the project as ascertained from the document submitted by the Project Proponent and 
revealed from the discussions held during the meeting are given as under:
i. The mine lease area is located between Latitude 21º01'44.54" to 21º 03' 40.04" N and Longitude 

71º39'18.3"E to 71º41'05"E. The mine lease area falls under the Survey of India Toposheet No: 
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Minutes of AGENDA FOR 30th MEETING OF THE EXPERT APPRAISAL COM
MITTEE (NON-COAL MINING SECTOR), SCHEDULED TO BE HELD DURIN
G 12th, 13th & 14th JUNE, 2024 THROUGH VIDEO CONFERENCING (VC) mee

ting Non-Coal Mining held from 12/06/2024 to 14/06/2024

MoM ID: EC/MOM/EAC/548553/5/2024

Agenda ID: EC/AGENDA/EAC/548553/5/2024

Meeting Venue: N/A

Meeting Mode: Virtual

Date & Time:

12/06/2024 10:30 AM 06:30 PM

13/06/2024 10:30 AM 06:30 PM

14/06/2024 10:30 AM 06:30 PM

1. Opening remarks

The 30th meeting of the Re-Constituted Expert Appraisal Committee (EAC) for Environmental 
Appraisal of Mining Projects (Non-Coal) of the Ministry of Environment, Forest and Climate Change 
was held during 12-14th June, 2024 through video conference. The list of participants is annexed 
herewith. After login of the Committee Members through video conference link provided by NIC 
discussion on each of the Agenda Items was taken up ad-seriatim.

2. Confirmation of the minutes of previous meeting

The minutes of the 29th Meeting of the EAC (Non-Coal) held during 9-10th May were placed 
before the members of the EAC and confirmed by the Chairman.

3. Details of proposals considered by the committee

3.1. Agenda Item No 1:

3.1.1. Details of the proposal

Unroi-I SMS Grade Limestone Mines, ML-05/2020, LEASE AREA : 998.00 Hectares by RAJASTHAN STATE 

Date: 26/06/2024

Day 1 -12/06/2024

Government of India
Ministry of Environment, Forest and Climate Change

IA Division
(Non-Coal Mining)

***
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global migratory bird flyways i.e. Central Asian Flyway. However, it constitutes a miniscule part of it. 
With regard to above findings of report, PP submitted that the overall impacts of the proposed mining 
activity are considered as low compared to the severe threats faced by migratory birds all along their 
flyways in other countries such as illegal hunting.  PP further informed that to mitigate the effect of 
mining on habitat and movement of birds, the Environment Management Plan shall be vigorously 
implemented. The budget submitted by PP for mitigation measures is Rs 100.2 lakhs.

EAC was of the opinion that the report establishes the fact that mine lease area falls under Central 
Asian Flyway and a large number of migratory birds flying through this passage are protected by the 
Convention of Migratory species.  EAC was not satisfied with the mitigation measures suggested by the 
PP with regard to the habitat improvement and movement of the birds. Accordingly, EAC advised the PP 
to get the instant report vetted by any institute of national repute which are working on conservation and 
protection of migratory birds.  The institute shall also submit site specific tangible mitigative measures to 
ensure the protection of these migratory birds.

The EAC further asked PP whether it has undertaken any study for laying common OLBC for 
transportation of mineral from mine lease area to the proposed cement plant. The PP informed that it 
would take 3-4 years time for setting the cement Plant. So till the commencement of proposed cement 
plant, maximum 5% i.e. 450 TPD chemical grade limestone will be transported through @ 18 trip of 
dumper per day via existing village tar road of 7m (out of which 4 m is tar road) to National Highway 
and ultimately Soda Ash plant at Bhavnagar and presently there is no need of Over Land Belt Conveyor 
for conveying limestone from mine to Soda ash plant. PP also mentioned that they will explore the 
possibility of Over Land Belt Conveyor (OLBC) either side of the highway based on the technical 
possibility & feasibility by reputed consultant M/s. Holtec Consultants and ensure for action to lay 
OLBC for conveying limestone on establishment of Cement Plant as per its possibility.  EAC suggested 
that PP should submit a timeline to install the OLBC upon the setting up of Cement Plant.

Based on above discussion, EAC deferred the proposal for want of the following information:

i. The PP needs to get their report entitled “Study of Probable Impact of Mining on Migratory Bird
Species and Their flyway passage” vetted by institute of National repute having specialization on 
conservation and protection of migratory birds. The engaged institute shall also submit site specific 
tangible mitigative measures to ensure the protection of these migratory birds.

ii. PP needs to submit the timeline for completing the installation of OLBC upon the setting up of
cement plant in the form of an undertaking.

3.2.5. Recommendation of EAC

Deferred for ADS

3.3. Agenda Item No 3:

3.3.1. Details of the proposal

Padhiarka and Doliya Limestone Mine by Nirma Limited located at BHAVNAGAR,GUJARAT
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Proposal For Fresh EC

Proposal No File No Submission Date Activity 
(Schedule Item)

IA/GJ/MIN/443206/2023 J-11015/154/2016-IA-II(NCM) 13/09/2023 Mining of minerals (1(a))  

3.3.2. Project Salient Features

The proposal is for Environmental Clearance for Padhiarka and Doliya Limestone mine for mining of 
Limestone with production capacity of 1.5 MTPA in the mine lease area of 332.24 ha by M/s Nirma 
Limited located at Villages Padhiarka&Doliya, Tehsil Mahuva, District Bhavnagar, Gujarat.
 

3.3.2 The details of the project as ascertained from the document submitted by the Project Proponent and 
as revealed from the discussions held during the meeting are given as under: i. The mine lease area is 
located between Latitude 21° 00' 42.8152" N to 21°02' 9.7579" N and Longitude 71° 40' 10.0006" E to 
71°41'9.9043" E. The mine lease area falls under the Survey of India Toposheet No: F42R12and falls in 
Seismic Zone-III. ii. The proposed project activity is listed at schedule no. 1(a) Mining of Minerals and 
falls under Category “A” as the mining lease area is greater than 250ha and appraised at the Central 
level. iii. Details of Terms of Reference (ToR):

Date of ap
plication

Proposal No/ File No
Consideration 

by EAC
Details of ToR

Date of a
ccord

18.11.2022 IA/GJ/MIN/406830/2022
 

06.12.2022
Letter no. J-11015/15
3/2016-IA.II (M)

6th Febru
ary, 202
3

Details of Mine Lease: -iv. 

S.N
o.

Prospecting 
License/ Lett
er of Intent (
LoI)/ Grant o
f Mine lease 
and Lr No

Date of the 
grant

Name of th
e Mineral 
& (Major/ 
Minor)

Perio
d of G
rant

Granted by
Mine lease 
area in Ha

1
MCR-10200
4-1943-CHH

15.02.2008 Limestone
30 yea
rs

IMD, Gover
nment of Gu

jarat
1497.4701

2
MCR-10200
4-1943-CHH

02.02.2011 Limestone
30 yea
rs

IMD, Gover
nment of Gu

jarat
1489.4701

3
MCR-10200
4-1943-CHH

08.01.2017 Limestone
50 yea
rs

IMD, Gover
nment of Gu

jarat

681.62
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Period of Grant
S. 
No

Details of grant of Min
e Lease deed execution

From To

Name of the 
Mineral

Mine lease 
area in Ha

1
MCR-102004-1943-C
HH

11.01.2017 10.01.2067 Limestone 681.62

Land Use/Land Cover of the Mine Lease Area:v. 

Private land 565.9454
 

Government land 115.6746
 

Forest land -

Total Mining lease area (MLA), ha 681.62

Private land for crusher, workshop & ot
her infrastructure outside the MLA

No any facilities outside the ML area. However c
rusher will be installed at company’s Cement Pla
nt.

Mining plan details:vi. 

Letter No.
File No.: 684(4)(1)/MP-348(197)/
2021-22 GNR/1121

Date 04.08.2021

Mineral & (Maj
or/Minor)

Major

Mine Lease Are
a, Ha

681.62

Mining Plan including Progressive Mi
ne Closure Plan (approved by Indian B
ureau of Mines/DMG)

Validity 31.03.2026

Mining Parameters Quantitative Description

Method of Mining Opencast mechanized

Drilling/Blasting
Multi-row drilling and V-pattern drill holes for deep 
hole drilling and blasting. Slurry explosive -cap sensi
tive and non-cap sensitive.
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Geological Reserves 57.280 Million tonne

Mineable Reserves 20.574million tonne

Breakup of Total Excavation (Topsoil/
OB/SB/IB/Mineral Rejects/ Waste, M
TPA)

Top soil- 0.57 mi.cum
OB/SB/IB/Mineral Rejects- Nil
Waste-Nil

Life of mine
11 years (Life of mine may be increased subject
to conversions of resources under 333 category
into category of reserves 111)

Mine Bench Height & Bench Width
6.0 m, for working bench 12-15 m for closing (conce
ptual) bench Optimum

No. of Mine Benches 2

Existing Depth, m bgl New mine

Ultimate Depth of Mining, m bgl 10 m

Ground Water Table, m bgl 15.5 m (Post monsoon)

Details of ground water intersection

No ground water will be encountered during planning 
stage i.e. in working plan in neither pre monsoon nor 
post monsoon season in any of the pits. Ground water 
will also not intersect during mining at the end of min
e life.

Individual bench slope 80-85°

Overall pit slope ~ 45°

Details of existing/ proposed Crusher Proposed crusher will be installed at Cement Plant.

Mineral Beneficiation -

RoM output size -

Internal haul road from mine face to crusher and by c
onveyor from crusher to the Cement plant adjacent to 
the mine lease.
For the Soda Ash Plant located at approx.100 km at 
Kalatalav, Bhavnagar limestone will be transported i
n dumpers/ trucks through National Highway 51.

Transportation details including capaci
ty of dumper/tipper, mode of transport 
and distance
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Internal haul road from mine face to crusher  means o
f dumper/tippers of 25 tonnes capacity.

Generation of Topsoil/OB & its Mana
gement during plan period & conceptu
al period

Top soil at plan period- 249806 cu.m, temporary stac
king at one location.
Top soil at conceptual period-321394 cu.m, simultan
eously backfilling.

Generation of Mineral Rejects/ Waste 
& its Management during plan period 
& conceptual period

Nil

Additional information(if any)
Surface miner as well as ripper/dozer & rock breaker 
will be used for mining to minimize drilling & blastin
g.

Water requirement:

Fresh water 3 KLD

Total water requirement 44 KLD

Treated water 41 KLD

Source

 i.        Fresh water source Narmada water pipeline/Water tanker.
ii.        Water harvested within mine lease during rainy season.
iii.        Treated water source- Reject water of RO /DM plant &Reject water of RO /DM plant (proposed at Cement plant)

Permission for withdrawal/ intersection along with details of grant and its validity Permission for water withdrawal from Narmada water pipeline has been taken vide letter No. GWIL/Bhavnagar/Ind.conn./1257 dated 4.06.2008.

 

vii. 

Nearest village/ town/ highway/ interstate boundary/ railway station/ water bodies/ monument/ forestviii. 

Particulars Particular’s Name
Distance & Directi

ons

Village
Gujarda, Dudheri, DudhalaMadhiyaPadh

iarka

0.2-0.5 km
0.5 km, NW
0.5 km, W

Town Mahuva 4.0km, NE

Highway NH-51 (Una-Mahuva highway) Within

Interstate Boundary Rajasthan Approx.500 KM,N
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Railway Station/Railwa
y line

Amrutvel
 

2.0km, N

Arabian Sea Coast
0.5 km, S from the 

HTL

Samdiyala Salinity ingress control bund 4.5 km, WSW

Malan Bandhara 1.5 km E

Malan River 4.4 KM,E

Bhambhali River 5.4 Km, W

Water Bodies

Garasawo River 0.9 KM,NE

RF near Patwa 2.8 KM,SW

RF near Doliya 7.4 KM,E

RF near Dudheri 0.6 KM,S

RF near Gujarda 0.3 KM,S

Forest

RF near Khared 2.1 KM,E

Presence of Environmentally Sensitive areas in the study area	ix. 

Forest Land/ Protected Area/ Envi
ronmental Sensitivity Zone

Yes/No
Details of Certificate/letter issued by the 
concerned Department mentioning the L
r no, date of grant and remarks

Forest Land within the mine lease 
area and (if yes) status of Forest C
learance

No

National Park No

Wildlife Sanctuary No

Elephant/Tiger Reserve No

The Project Proponent has submitted the 
letter from the Office of the Principal C
hief Conservator of Forests vide Lr.No: 
WLP/32/C826-827/2021-22 dated 13.0
1.2022 regarding the map showing the l
ocation of protected areas within 10km 
of the Limestone mining project and the 
and distance of protected areas and prop
osed Limestone mine.

Protected area
s

Distance between Li
mestone mines and P
rotected areas

Gir National 79.0 km

Eco-Sensitive Zone(ESZ) /Eco-Se
nsitive Area (ESA)

No
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Park

Gir Wildlife S
anctuary

47.6 km

Mitiyala Wild
life Sanctuary

46.7 km

The Project Proponent has submitted the 
letter from the Office of the Deputy Chi
ef Conservator of Forest, Bhavnagar vid
e letter no. A/GMN/T11/2075/22-23 dat
ed 27.01.2023 certifying that the nearest 
turtle rearing/breeding site is located at 
a distance of about 70km away from the 
mines.

Coastal Regulation Zone (CRZ) No

The Project Proponent has submitted the 
letter from the Government of Gujarat, 
Forest and Environment Dept vide Lr n
o.ENV-10-2023-170-T dated 19.07.202
3 stating that the proposed project of mi
ning at Padhiarka&Doliya mine lease (3
33.24 ha), District Bhavnagar is outside 
CRZ area.

The Project Proponent has submitted the 
authenticated list of flora and fauna fro
m the Office of the Deputy Forest Conse
rvator vide Lr.No: A/Jaman/Te.11/2302/ 
17-18 dated 05.02.2018 stating that ther
e are three Schedule-I species such as Pe
afowl, Chinkara and Asiatic lion in the s
tudy area.
 

After the amendment of the Wild Life (
Protection) Amendment Act, 2022, No 1
8 of 2022, a number of additional specie
s have been added into ScheduleI such a
s Leopard, Striped hyaena, Jackal, Beng
al fox, Indian porcupine, Jungle cat, Gre
y wolf, Dog faced water snake, Russell 
viper, CheckeredKeelback, Indian Rat s
nake, Red sand boa and Naag/cobra.
 

Peafowl, Chinkara and Asiatic lion & as 
per Wildlife Protection Amendment Ac
t, 2022, Schedule-I species have been up

Schedule-I species (No.s and nam
e of schedule-I species with authe
nticated letter)

Yes
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dated in WLCP.

Wildlife Conservation Plan Yes

On the basis of the fauna study findings 
& list of fauna authenticated by Forest 
Department, Wildlife Conservation Plan 
was prepared and submitted for approva
l. The said Wildlife Conservation Plan h
ad been approved by the Forest Departm
ent on 20.12.2021. Rs. 19.9 lakh has bee
n approved for the conservation of wildl
ife in the study area. As suggested by E
AC &latest Wildlife Protection Amend
ment Act, 2022, budget allocation for W
LCP has been increased from Rs.19.9 L
akh to Rs.65.9 Lakh for all 3 mines.
 

The Wildlife Conservation Plan was app
roved by the Chief Wildlife Warden vid
e Lr.No. WLP/32/C670-672 dated 20.1
2.2021 with a budget of Rs. 19.9 Lakhs 
for the conservation of wildlife in the st
udy area.

Green belt / plantation details:x. 

Proposed area for green belt/plantation and no. of sapl
ings proposed

30.00 Ha.

Budget for green plant & plantation till the end of life 
of mine.

90.95 Lakhs

Budget for nursery -

Details of existing plantation and its survival rate -

No. of tree cuts in the mine lease area and compensato
ry afforestation

As per actual during mining

Particulars for Green belt/ plantation Area covered (in Ha)

7.5 m barrier & non-mineralized zone 10.0

50 m safety zone of nallah, roads, electric lines 10.0

500 m safety zones of nearest habitation villages -
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Additional information (if any)
10.00 ha (Backfilled area (Govt. w
aste land))

Baseline detail:xi. 

Baseline Data (Air / Water / Noise / Soil / Hydro geological study/ Traffic Study/ others)

Period of baseline data collection 01.03.2021 to 02.06.2021

Season (Summer / Pre-monsoon / Post-monsoon / 
Winter)

Summer

Predominant Wind direction (From) South

Ambient Air Quality (no. of locations) and results 16

Noise level (no. of locations) and results 16

Water Quality (no. of locations) and results 15

Soil Quality (no. of locations) and results 12

Hydro geological study and results

As per planned mining and Report of hyd
rogeological & hydrological studies of co
re and buffer zone of Gujarda, Dudheri&
Dudhala limestone mine, the ground wate
r table may get Intersected in post monso
on during 11th year at conceptual pit bott
om level of +1.0 AMSL. However, conce
ptual pit bottom level will be kept above 
ground water level i.e. +4.0m AMSL to a
void intersecting ground water level.

Traffic study (no. of locations) and results

The traffic volume survey was conducted 
on Bhavnagar to Una Road (NH8E/51) N
ear Vangar Village. Total numbers of veh
icles were found as 6793 per day and equ
ivalent PCUs is 9382 per day.There will 
be daily movement of 480 numbers of du
mpers (to & fro) per day or 1440 PCU/ d
ay on the road.
 

01 location & V/C = 31.27

Public Hearing (PH) Details:xii. 

Advertisement for PH with date (name of maj 26.03.2023 in Sandesh Newspaper  & Indian 
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or national daily and one regional vernacular 
daily newspaper)

Express

Date of PH 28.04.2023

Venue
At the premises of Nirma Cement Plant Area, 
NH 8E/51, Survey No. 80, Village: Padhiyark
a, Taluka: Mahuva, Dist. Bhavnagar

Chaired by
District Collector & District Magistrate, Bhav
nagar District & Regional Officer, GPCB Bha
vnagar

Main issues raised during PH
Air pollution, salinity ingression, wildlife prot
ection, acquisition of agriculture land

Budget proposed for addressing issues raised 
during PH over 3 years

Rs. 77 Lakhs

Details of CTE/CTO, Certified Compliance Report, Certified Production Details from the inception of the mine:xiii. 

Particulars Details of Letter along with date of grant and validity

Consent to Establish
GPCB CTE granted vide dated 25/01/2021 & valid upto 
24/01/2028.

Consent to Operate -

Certified Compliance Report and In
spection date

-

Certified Production Details from th
e inception of the mine (in tabular f
orm against the EC capacity)

Fresh mine

Rehabilitation & Resettlement (R&R): xiv. 

The total mine lease area is 332.24 ha, out of which G
ovt. land is 133.0154 ha and Private land is 199.2246 
ha.Land will be required for quarrying an area of 100.
61 ha of Private land and Government land including 
08 houses/hutment in Padhiarka village and 27 house
s/hutment in Doliya villages. The houses/hutment fall 
in the conceptual pits of the mine lease. There will be 
total of 683 project affected land losers. There will be 
direct purchase or leasing of private land, with the wil
ling consent of the private land owners. Approx. total 

R & R details

Page 155 of 384

334 458



compensation will be Rs 35.0 Lakhs. In addition to ab
ove, the registration cost of sale of the land and home
steads shall be borne by the Company. Assuming it to 
be 6% of theentire costs of sale, the total resettlement 
budget works out to be Rs. 59.93 lakhs (6% of land va
lue).

Court case details:xv. 

Court Case, No and its present status

Undertaking by Project Proponent w.r.
t court case

The Project Proponent has submitted an undertaking v
ide letter dated 07.10.2023 stating that there is no litig
ation on the project either at NGT or any other court o
f law related to environment and pollution matters in 
which the project proponent is a respondent.

Affidavit/Undertaking details:xvi. 

Affidavit as per Min
istry’s OM dated 30.
05.2018

The Project Proponent has submitted an undertaking by way of notar
ized Affidavit dated 09.10.2023 stating that the proposal does not in
volve violation of Ministry’s OM dated 30.05.2018.

Undertaking by Proj
ect Proponent in EI
A/EMP report

The Project Proponent has submitted an undertaking vide letter date
d 04.01.2023 stating that the contents (information and data) as give
n by the Consultant in the EIA/EMP report are factually correct with 
full knowledge of the project proponent.

Undertaking by Con
sultant in EIA/EMP 
report

The Director of the EIA Consultant (M/s Centre for Envotech& Man
agement Consultancy Pvt. Ltd) has informed that the baseline data w
as generated by MoEF&NABL Accredited Laboratory M/s Min Mec 
R&D Laboratory, a division of Min Mec Consultancy Pvt. Ltd., Ne
w Delhi and the same has been verified and also confirmed that he s
hall be fully accountable for any misleading information mentioned i
n this statement.

Earlier, The Proposal was considered in the 21st EAC meeting held during 18-20th October, 
2023 wherein the Committee has deferred the proposal for the submission of requisite 
information. The Project Proponent has submitted the relevant information on Parivesh, 
accordingly the proposal was considered in the 28th EAC (NCM) during 14-15th March, 2024 
wherein the Committee deferred the proposal for the submission of requisite information. The 
Project Proponent vide letter dated 10.05.2024 submitted the reply against the observation of 28th 
EAC meeting are as follows:

S. 
N
o

Observation of EAC in the 28th meeti
ng held during 14-15th March, 2024

Reply by Project Proponent

xvii. 
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1

The Proponent shall submit No Obje
ction Certificate from Ministry of De
fence for consideration of the instant 
project.

· PP has received the NOC for Padhiark
a&Doliya Limestone Mine and Gujara
da, Dudheri&Dudhala Limestone Min
e from the Ministry of Defence, Govt. 
of India, New Delhi vide its letter date
d: 22.04.2024.

2

PP needs to undertake a study to sho
wcase the probable impact of mining 
on migratory bird species and their fl
y-way passage (Central Asian Flywa
y). Accordingly, PP shall submit the 
revised conservation plan for the mig
ratory bird species.

· PP has engaged Dr. Bharat kumarJethv
a, NABET Accredited Ecology & Bio
diversity Expert, Ahmedabad to under
take study on the probable impact of 
mining of three i.e. 1) Padhiarka&Dol
iya, 2) Vangar&Madhiya and 3) Gujar
da, Duderi&Dudhala limestone mines 
on migratory bird species and their fl
y-way passage (Central Asian Flywa
y) due to mining activity and conserva
tion plan for migratory bird species. D
r. Bharat kumarJethva& his team has 
conducted the study during month of 
April & May 2024 and prepared repor
t with mitigation measures for conserv
ation of migratory bird species.

· Copy of said report with mitigation mea
sures has been submitted.

· PP has informed that the establishment 
of cement plant may take 3-4 years’ ti
me.

· So till the commencement of proposed c
ement plant, maximum 5% i.e. 250 TP
D chemical grade limestone will be tra
nsported through @ 10 trip of dumper 
per day via existing village tar road of 
7m (out of which 4 m is tar road) to N
ational Highway and ultimately Soda 
Ash plant at Bhavnagar and presently 
no need of Over Land Belt Conveyor f
or conveying limestone from mine to 
Soda ash plant.

· PP reported that for conveying limeston
e from mines to cement plant, the poss
ibility of Over Land Belt Conveyor (O
LBC) either side of the highway based 

3

The Project Proponent needs to unde
rtake a study and submit the action f
or laying common Over Land Belt C
onveyor(OLBC) for transportation of 
mineral from mine lease area to the p
roposed Cement Plant.
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on the technical possibility & feasibili
ty by reputed consultant M/s. Holtec 
Consultants and ensure for action to la
y OLBC for conveying limestone on e
stablishment of Cement Plant as per it
s possibility.

· Land availability for laying OLBC in pri
vate land falling in alignment is prime 
concern at the time of planning. Land 
purchase / obtaining consent for minin
g activity will be taken place as soon a
s starting construction work for establi
shment of cement plant so OLBC layi
ng alignment can be planned properly 
on basis of land availability.

4

The project proponent needs to subm
it a letter from the Commissioner of 
Geology & Mining, Govt. of Gujara
t, clarifying whether any illegal mini
ng within the mine lease area has bee
n carried out or not and whether the 
same has been carried out by M/s Ni
rma Limited or not?

· The District Geologist, Geology & Min
ing Department, Govt. of Gujarat, Bha
vnagar has given his report to the Com
missioner of Geology & Mining, Govt. 
of Gujarat, Gandhinagar stating that th
ere is no any case registered against th
e Nirma Limited or any other for illega
l mining in the lease area.

· The Commissioner of Geology & Mini
ng (CGM), Govt. of Gujarat, Gandhina
gar vide his letter dated 07.03.2024 aut
horized the District Geologist, Geolog
y & Mining Department, Govt. of Guj
arat, Bhavnagar to issue such letter. Co
py of letter CGM, Gandhinagar letter d
ated: 07.03.2024 with its English versi
on has been submitted.

· PP informed that the District Geologist, 
Bhavnagar is the District authority of 
Dep’t of Geology & Mining, Govt. of 
Gujarat working under Commissioner 
of Geology & Mining, Gandhinagar.

PP submitted that National Highway 
is under construction, and they have 
submitted letter to National Highway 

· At present the construction of National 
Highway near cement plant area has b
een completed and two Underpasses h5
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Authorities of India(NHAI) regardin
g grant of permission to provide Und
erpass near their proposed cement pl
ant entry. Accordingly, PP needs to s
ubmit the permission letter for the un
derpass.

ave been provided by NHAI to cross o
ver the National Highway i.e. 1) near 
Village Madhiya& 2) another near Sa
mdhiyala village road for all public us
e which are located at around 450 m & 
3.0 km from plant area entry respectiv
ely which shall be used for crossover t
he National Highway during transporta
tion of limestone for Cement Plant as 
well as Soda ash plant. As per NHAI, t
hese Underpasses are constructed for a
ll public use and no need to provide se
parate permission for its use to crossov
er.

· However, on request the Project Direct
or, NHAI, Bhavnagar has provided per
mission to use said Underpasses for tra
nsportation of limestone raw material f
rom limestone mines to cement plant v
ide its letter no. NHAI/2024/PIU-Bhav
nagar/Pkg-III/Vol-11/D-82, dated 13.0
4.2024.

· Copy of said NHAI letter has been sub
mitted.

· Limestone sample of Padhiarka&Doliya 
mine has been collected and tested in the l
aboratory of Reputed Institute i.e. LD Col
lage of Engineering, Govt. of Gujarat, Ah
medabad and as per test report, Hardness 
of the limestone is 3.70 on Mohs scale of 
Hardness & Uniaxial Compressive Streng
th (UCS) of limestone is 36.30 MPa whic
h is suitable for deployment of Surface mi
ners for mining. Copy of Hardness & UC
S test report of limestone provided by LD 
Collage of Engineering, Govt. of Gujarat, 
Ahmedabad vide letter no. LDCE/AMD/S
OIL/560, dated: 02.05.2024.
· Milliolitic limestone of coastal belt of Sa
urashtra from Bhavnagar to Okha, Gujarat 
state is sedimentary deposit of recent age 
which is soft and brittle in nature and num
ber of cement plants located on this coasta

6

The Project Proponent needs to carry 
out study by reputed institute to asce
rtain hardness of strata for deployme
nt of surface miners for mining.
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l belt which are near mining lease area an
d are using Surface Miners for limestone 
mining. Mining leases are located in the c
oastal belt of milliolitic limestone, so ther
e is no any doubt in deployment of Surfac
e Miners for mining for cement plant.

7

The Project Proponent needs to sub
mit time line for acquiring land from 
the villagers.

The timeline for land acquisition was prev
iously submitted vide letter no. NL/ENV-1
52/2261/2023-24 dated 05/02/2024.

 

Details of the Environmental Management Plan (EMP):xviii. 

Activities Capital cost (Crores)
 

Recurring cost
(Lakhs/annum)

Pollution Control 0.291 10.12

Pollution monitoring 0.016 3.88

Occupational health 0.014 0.95

Environmental Studies, etc. 0.10 _

Green belt _ 5.10

Reclamation _ 10.03

Others (Environmental studies, Rehab
ilitation, Realignment, Expert advice, 
fencing etc.

_ 5.48

Overheads _ 0.32

Total 0.421 35.87

Details of project cost and employment: xix. 

Particulars (Rs. In Crore)

Total cost of EMP (Capital Cost of EMP + ca
pital cost of Public hearing)

1.19

Project Cost 25
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Employment (No.s) 84

 

3.3.3. Deliberations by the committee in previous meetings

Date of EAC 1 :14/03/2024 
Deliberations of EAC 1 :

The EAC deliberated the instant proposal along with Vangar & Madhiya Limestone Mine and 
Gujarda, Dudheri & Dudhala Limestone Mine. The Project Proponent presented its reply to the ADS 
points raised vide minutes of the 21stEAC as well as the recommendation of the sub-committee. After 
detailed deliberations , EAC deferred the proposal for the want of following information:-I. The 
Proponent shall submit No Objection Certificate from Ministry of Defence for consideration of the 
instant project.

 
II. PP needs to undertake a study to showcase the probable impact of mining on migratory bird species 
and their fly-way passage (Central Asian Flyway). Accordingly, PP shall submit the revised conservation 
plan for the migratory bird species.

 
III. The Project Proponent needs to underatake a study and submit the action for laying common Over 
Land Belt Conveyor(OLBC) for transportation of mineral from mine lease area to the proposed Cement 
Plant.

 
IV. The project proponent needs to submit a letter from the Commissioner of Geology & Mining, Govt. 
of Gujarat, clarifying whether any illegal mining within the mine lease area has been carried out or not 
and whether the same has been carried out by M/s Nirma Limited or not?

 
V. PP submitted that National Highway is under construction, and they have submitted letter to National 
Highway Authorities of India(NHAI) regarding grant of permission to provide Underpass near their 
proposed cement plant entry. Accordingly, PP needs to submit the permission letter for the underpass.

 
VI. The Project Proponent needs to carry out study by reputed institute to ascertain hardness of strata for 
deployment of surface miners for mining.

 
VII. The Project Proponent needs to submit time line for acquiring land from the villegers.

 

Date of EAC 2 :19/10/2023 
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Deliberations of EAC 2 :
The Project Proponent/Consultant presented the KML file to indicate the site features in the study area of 
10 km radius. The Project Proponent has shown the boundary of the mine lease area and informed the 
EAC that the NH-51 (Una-Mahuva highway) is located at a distance of 0.7 km, N from the mine lease 
area. Madhiya Village is located at a distance of 0.5 km, N. Arabian Sea Coast is located at a distance of 
0.5 km, S from the HTL and Bhambhali River is located at a distance of 3.6 km, W. A man made 
reservoir is located within 5km radius of the mine lease area on the eastern direction. Samdiyala Salinity 
ingress control bund is situated on the western side on the mine lease area. Part of the Doliya Village is 
located within the mine lease area on southern side. No mining activity is proposed in the side of the 
Doliya Village. Nearest distance of the village from the mine pit is 700m.
 
            The EAC noted that Arabian Sea and there are few water bodies are present in the vicinity of the 
mine lease area and asked the Project Proponent whether there are any backwaters from Arabian Sea 
coming into the mine lease area or not. The Project Proponent has informed the EAC that the water 
within the mine lease area is due to accumulation of rain water that was accumulated during the rainy 
season and tends to remain during January - February. Water gets dried during summer season. The 
Project Proponent also shown the historical images of rainwater accumulation for different months over 
the past years. The mine pit elevation is 4-6m above MSL. Depth of mining proposed is 11 m. Water 
gets accumulated in the natural low lying areas. The EAC asked about the thickness of the over burden. 
The Project Proponent has informed the EAC that the average thickness of the over burden is varying 
between 1-1.5m. The EAC asked the Project Proponent that whether the enough material will be 
available for backfilling up to a depth of 11m. The Project Proponent has informed the EAC that the 
entire 11m will not be backfilled and only part of the area will be backfilled. The shallow pit of 
depth<4m will be backfilled i.e., Pit -2, 3 and 4. Backfilling is proposed after 2026-27/ 2027-28. 
Backfilled area shall be utilized for agriculture in case of private land and for plantation purpose in case 
of government land. Existing minerals were assessed through exploration carried out by CGM, GoG. Old 
mine pits are also existing within the mine lease area. The EAC asked the Project Proponent to submit 
the action plan for year wise exploration program.  
 
            The EAC asked to brief about the mode of transportation. The mined out material will be 
transported to the crusher proposed in the cement plant by internal haul road by means of dumper/tippers 
of 25 tonnes capacity and then from crusher to the Cement plant (adjacent to the mine lease) by 
conveyor. Village roads will be used for transporting the mined out material from different pits. The 
EAC asked about the width of the transportation road. The Project Proponent has informed the EAC that 
the existing width of the road is 4m which will be not adequate to transport the material. Hence, the lands 
adjacent to this road will be purchased and the width of the road will be increased to 6m. The dividers 
will be made in between transportation road. The Cement Plant is yet to be constructed and these lands 
will be purchased for expansion of road only at the time of construction of the cement plant. The EAC 
asked the Project Proponent till then how the mined out Limestone will be utilized. The Project 
Proponent has informed the EAC that there are two grades of Limestone such as Chemical Grade 
Limestone and Cement Grade Limestone available in this project. For utilization of Chemical Grade of 
Limestone for non-cement purposes, permission has been obtained from the State Govt. The company is 
having its Soda Ash manufacturing plant located at Bhavnagar at a distance of 100 km from the mine 
lease area. This manufacturing plant requires Chemical Grade Limestone. Hence, the Chemical Grade of 
Limestone from this instant mine will be transported to the Soda Ash manufacturing plant located at 
Bhavnagar through National Highway 51. The EAC asked the Project Proponent to increase the width of 
the road to 7m. The EAC asked the Project Proponent that when will the Cement Plant will be 
commissioned. The Project Proponent has informed the EAC that matter regarding Cement Plant is 
pending before the Hon’ble Supreme Court. 
 
            The EAC asked the Project Proponent to show the KML file of other two adjacent mine leases by 
overlapping with the KML file of the instant project. The Project Proponent has informed the EAC that 
the Vangar & Madhiya Limestone Mine is proposed on the northern side and Gujarda, Dudheri & 
Dudhala Limestone Mine is proposed on the eastern side of the mine lease area to this instant mine lease 
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belonging to M/s Nirma Ltd. The Project Proponent also shown the proposed mine pits in Vangar & 
Madhiya Limestone Mine and Gujarda, Dudheri & Dudhala Limestone Mine. A Cement Plant is 
proposed on the western side of the mine lease area. Internal haul roads passing through the mine lease 
area will be used for transportation. The EAC asked the Project Proponent to bypass the village road for 
transporting the material. The EAC also asked the Project Proponent that whether any school is present 
within the mine lease area or not. The Project Proponent has informed the EAC that a primary school is 
located in the village Vangar. A safety distance of 50m will be maintained. Greenbelt will be developed 
all along the school. No drilling and blasting will be practiced. Only Surface miner as well as 
ripper/dozer & rock breaker will be used. The EAC opined that there should be no activity of drilling and 
blasting near school premise.
 
            The Project Proponent has informed the EAC that the Life of the mine will be 11 years and may 
increase subject to exploration. Marly Limestone occurs in mine lease area. The limestone is of the high / 
cement grade quality and is followed by Marly Limestone/ Marl. The Limestone production will be 
restricted till the commission of the Cement plant. The EAC asked the Project Proponent that how the 
Limestone will be sized and will be sent to the Soda Ash Plant. The Project Proponent has informed the 
EAC that by using the rock breaker the limestone will be sized and sent to the Soda Ash Plant. The EAC 
was of the view that the activities proposed under the Wildlife Conservation Plan is generalized and the 
Project Proponent needs to revise the activities of the Wildlife Conservation Plan which should be site 
specific. The EAC also asked the Project Proponent to ensure that the Schedule-I species as per the latest 
Wildlife Protection Amendment Act, 2022 shall also be included in the Wildlife Conservation Plan for 
their conservation. Turtle breeding centre is located about 70km from the mine lease area. The total mine 
lease area is 332.24 ha, out of which Govt. land is 133.0154 ha and Private land is 199.2246 ha.Land will 
be required for quarrying an area of 100.61 ha of Private land and Government land including 08 
houses/hutment in Padhiarka village and 27 houses/hutment in Doliya villages. The houses/hutment fall 
in the conceptual pits of the mine lease. There will be total of 683 project affected families. There will be 
direct purchase or leasing of private land, with the willing consent of the private land owners. Approx. 
total compensation will be Rs 35.0 Lakhs. The EAC was of the view that the compensation rate is very 
less and asked the Project proponent to revisit and justify the budget proposed for R&R. Budget 
proposed for addressing issues raised during public hearing is Rs 77.0 Lakhs over 3 years and the 
cumulative budget will be Rs 160 Lakhs by comprising all three mines.
 

After detailed deliberations made by the Project Proponent and the Consultant, the EAC noted 
that the project is part of three contiguous projects namely Padhiarka and Doliya Limestone mine 
(332.24 ha), Vangar & Madhiya Limestone Mine (612.336 ha) and Gujarda, Dudheri & Dudhala 
Limestone Mine (681.62 ha) and together it extends over an area of 1626.196 ha. The mine lease area 
comprises of partly Private Agriculture land and partly Govt. land. Part of the Doliya Village is located 
within the mine lease area on southern side. Also villages are located close to the proximity of the mine 
lease area. The EAC was not convinced with the proposed backfilling plan and the activities proposed 
under the Wildlife Conservation Plan. The EAC observed that the pits are isolated and the mine lease 
area is partly Private and Govt. land. The EAC also observed that there will be direct purchase or leasing 
of private land with the willing consent of the private land owners. The EAC was of the view that what if 
the land owners are not willing to give their land. There are likely chances that mining will not take place 
sequentially if the land acquisition does not happen. There will be failure of scientific mining. Large no. 
of Project Affected Families is involved in all these projects. The EAC opined that the Saltwater 
intrusion through surface or ground water sources may diminish the availability or quality of source 
waters for drinking water utilities. Some salt pans i.e., salt manufacturing industries and few wind mills 
exists in the study area. Old mine pits are also existing within the mine lease area. The EAC noted that 
the Bhavnagar is categorized as a Severely Polluted Areas.  The EAC reiterated the Ministry of Defence 
letter dated 08.05.2023 regarding security considerations for construction activities/other activities in 
Border areas/other areas wherein it has been mentioned that “all activities connected with mining within 
20kms from all the borders including seaboard frontier should be planned in consultation with Ministry 
of Defence”. Accordingly, EAC opined that PP should obtain NOC from Ministry of Defence.
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            Thus the EAC opined that there is a need to ascertain the ground reality w.r.t natural low lying 
areas, water logging areas, old mine pits, sequence of mining, feasibility for backfilling, impact on socio 
economic, agriculture land, transportation route, traffic congestion, salt pans, effectiveness of salinity 
ingress control bund, proximity of habitations, schools, water bodies, roads etc., The EAC was of the 
view that a site visit needs to be conducted by a sub-committee comprising of EAC Members and 
officers from MoEF&CC. The EAC opined that the Ministry may constitute a sub-committee and submit 
its report to enable the committee to take a decision on the proposal. Therefore, the EAC deferred the 
proposal for want of following additional information: -

i. The site visit report of the subcommittee.

ii. Since the mine site is located within 20 km from seaboard frontier, Project Proponent shall 
submit No Objection Certificate from Ministry of Defence for consideration of the instant 
project.

iii. The Project Proponent needs to submit the action for laying common Over Land Belt Conveyor 
(OLBC) for transportation of mineral from mine lease area to the Cement Plant. The Project 
Proponent also needs to submit the action plan for expansion of road with a width of 7m and by 
passing the village road till the commission of the Over Land Belt Conveyor (OLBC).

iv. The Project Proponent needs to submit the protection measures to be taken for salt water 
intrusion and the effectiveness of the salinity ingress control bund.

v. The Project Proponent needs to submit the site specific mitigation measures for backwaters from 
Arabian Sea coming into the mine lease area.

vi. The Project Proponent needs to revisit the plan for backfilling with clearly indicating the voids 
area and the capacity available/required for backfilling.

vii. The Project Proponent needs to revise the activities proposed under the Wildlife Conservation 
Plan.The Project Proponent also needs to ensure that the Schedule-I species as per the latest 
Wildlife Protection Amendment Act, 2022 shall also be included in the Wildlife Conservation 
Plan for their conservation.

viii. The EAC was of the view that the compensation rate is very less and asked the Project 
proponent to revisit and justify the budget proposed for Resettlement & Rehabilitation (R&R). 
The Project Proponent also needs to submit the action plan for land acquisition and timeline.

ix. The Project Proponent needs to submit the action plan for year wise exploration program.

x. The Project Proponent needs to submit the copy of the permission letter obtained from the State 
Govt. for utilization of Chemical Grade of Limestone for non-cement purposes.

xi. The Project Proponent needs to submit a letter from the Department of Geology and Mining, 
Government of Gujarat clarifying whether any illegal mining within the mine lease area has 
been carried out or not and whether the same has been carried out by M/s. Nirma Limited or 
not?

3.3.4. Deliberations by the EAC in current meetings

The instant proposal of Padhiarka and Doliya Limestone mine having ML area 332.24 ha was 
examined along with the Gujarda, Dudheri & Dudhala Limestone mine having ML area 681.62 ha. The 
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PP and the consultant presented the reply to the ADS raised vide minutes of the 28th EAC (NCM) held 
during 14-15th March, 2024. PP stated that they have received the security clearance /NoC for the 
Padhiarka & Doliya Limestone Mine and Gujarada, Dudheri & Dudhala Limestone Mine from the 
Ministry of Defence, Govt. of India, New Delhi vide letter no. 23(06)2022-D(G &GS-III)-pt, dated: 
22.04.2024. EAC noted that Ministry of Defence has accorded NoC to the aforesaid two projects of M/s 
Nirma Limited.

PP further stated that they engaged Dr. Bharat Kumar Jethva, NABET Accredited Ecology & 
Biodiversity Expert to prepare the report entitled “Study of Probable Impact of Mining on Migratory 
Bird Species and Their flyway passage”. The study was conducted during the month of March to May 
2024.  As per the report few waterbodies exist in the study area and migratory birds are mostly seen in 
water-logged area which are located beyond 1.5 km from the lease area. Around 21 Schedule-I species 
have been reported based on primary survey and secondary literature from the buffer zone (10 km 
periphery) of the Mining lease area and 9 common migratory bird species were found to be present in the 
lease area. The lease area is dominated with invasive species such as Prosopis juliflora, open thorny 
scrub land rest of the area is agriculture land. The report concluded that mining lease area falls in the 
global migratory bird flyways i.e. Central Asian Flyway. However, it constitutes a miniscule part of it. 
With regard to above findings of report, PP submitted that the overall impacts of the proposed mining 
activity are considered as low compared to the severe threats faced by migratory birds all along their 
flyways in other countries such as illegal hunting.  PP further informed that to mitigate the effect of 
mining on habitat and movement of birds, the Environment Management Plan shall be vigorously 
implemented. The budget submitted by PP for mitigation measures is Rs 100.2 lakhs.

EAC was of the opinion that the report establishes the fact that mine lease area falls under Central 
Asian Flyway and a large number of migratory birds flying through this passage are protected by the 
Convention of Migratory species.  EAC was not satisfied with the mitigation measures suggested by the 
PP with regard to the habitat improvement and movement of the birds. Accordingly, EAC advised the PP 
to get the instant report vetted by any institute of national repute which are working on conservation and 
protection of migratory birds.  The institute shall also submit site specific tangible mitigative measures to 
ensure the protection of these migratory birds.

The EAC further asked PP whether it has undertaken any study for laying common OLBC for 
transportation of mineral from mine lease area to the proposed cement plant. The PP informed that it 
would take 3-4 years time for setting the cement Plant. So till the commencement of proposed cement 
plant, maximum 5% i.e. 450 TPD chemical grade limestone will be transported through @ 18 trip of 
dumper per day via existing village tar road of 7m (out of which 4 m is tar road) to National Highway 
and ultimately Soda Ash plant at Bhavnagar and presently there is no need of Over Land Belt Conveyor 
for conveying limestone from mine to Soda ash plant. PP also mentioned that they will explore the 
possibility of Over Land Belt Conveyor (OLBC) either side of the highway based on the technical 
possibility & feasibility by reputed consultant M/s. Holtec Consultants and ensure for action to lay 
OLBC for conveying limestone on establishment of Cement Plant as per its possibility.  EAC suggested 
that PP should submit a timeline to install the OLBC upon the setting up of Cement Plant.

Based on above discussion, EAC deferred the proposal for want of the following information:

The PP needs to get their report entitled “Study of Probable Impact of Mining on Migratory Bird Species and Their flyway passage” vetted by institute of National repute having specialization on conservation and protection of migratory birds. The engaged institute shall also submit site specific tangible mitigative measures to ensure the protection of these migratory birds. i.
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PP needs to submit the timeline for completing the installation of OLBC upon the setting up of cement plant in the form of an undertaking.ii.

3.3.5. Recommendation of EAC

Deferred for ADS

3.4. Agenda Item No 4:

3.4.1. Details of the proposal

Expansion in Limestone Production Capacity from 1.25 million TPA to 2.5 million TPA in Majhgawan Limeston
e Mine with ML Area of 362.680 ha located at Villages - Majhgawan, Sarda, Patna, Kariajhar, Piprav, Malgaon 
and Dhorhara District: Sidhi, State: Madhya Pradesh by M/s. UltraTech Cement Limited (Unit: Sidhi Cements 
Works). by UltraTech Cement Limited located at SIDHI,MADHYA PRADESH

Proposal For Fresh ToR

Proposal No File No Submission Date Activity 
(Schedule Item)

IA/MP/MIN/472962/2024
J-11015/257/2007-IA.II(NC
M)

21/05/2024 Mining of minerals (1(a))  

3.4.2. Project Salient Features

3.4.1	The proposal is for Terms of Reference for Majhgawan Limestone Mine with enhancement in 
Production Capacity from 1.25 to 2.5 MTPA in ML Area of 362.680 ha by M/s. UltraTech Cement 
Limited located at Villages - Majhgawan, Sarda, Patna, Kariajhar, Piprav, Malgaon and Dhorhara 
District: Sidhi, State: Madhya Pradesh.

3.4.2 The PP vide E-mail dated 10th June, 2024 informed to the Ministry that due to unavoidable 
reasons, PP will be unable to attend the meeting for the presentation of for Terms of Reference in the 
30th EAC meeting before Non-Coal Mining Committee. 

3.4.3. Deliberations by the committee in previous meetings

N/A

3.4.4. Deliberations by the EAC in current meetings

The PP vide e-mail dated 10th June, 2024 informed the Ministry that due to unavoidable reasons, 
PP will be unable to attend the meeting for the presentation of for Terms of Reference in the 30th EAC 
meeting.  EAC noted the submission of PP made via aforesaid email and accordingly, deferred the 
proposal.

3.4.5. Recommendation of EAC

Deferred for ADS
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Minutes of AGENDA FOR 32nd MEETING OF THE EXPERT APPRAISAL CO
MMITTEE (NON-COAL MINING SECTOR), SCHEDULED TO BE HELD DURI
NG 12th & 13th AUGUST, 2024 THROUGH VIDEO CONFERENCING (VC) mee

ting Non-Coal Mining held from 12/08/2024 to 13/08/2024

MoM ID: EC/MOM/EAC/924217/7/2024

Agenda ID: EC/AGENDA/EAC/924217/7/2024

Meeting Venue: N/A

Meeting Mode: Virtual

Date & Time:

12/08/2024 10:30 AM 05:30 PM

13/08/2024 10:30 AM 05:30 PM

1. Opening remarks

The 32nd meeting of the Re-Constituted Expert Appraisal Committee (EAC) for Environmental 
Appraisal of Mining Projects (Non-Coal) of the Ministry of Environment, Forest and Climate Change 
was held during 12-13th August 2024 through video conference. The list of participants is annexed here 
with. After login of the Committee Members through video conference link provided by NIC discussion 
on each of the Agenda Items was taken up ad-seriatim.

2. Confirmation of the minutes of previous meeting

(1.0) Deliberation & Circulation on the Minutes of 31st EAC (Non-Coal Mining) meeting held during 4-
5th July 2024. 

3. Details of proposals considered by the committee

3.1. Agenda Item No 1:

3.1.1. Details of the proposal

Jaisinghpura North Iron Ore Block (298.59 ha) of M/s JSW Steel Limited. by JSW STEEL LTD BELLARY locat
ed at BALLARI,KARNATAKA

Date: 02/09/2024

Day 1 -12/08/2024

Government of India
Ministry of Environment, Forest and Climate Change

IA Division
(Non-Coal Mining)

***
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Returned in present form

3.4. Agenda Item No 4:

3.4.1. Details of the proposal

Padhiarka and Doliya Limestone Mine by Nirma Limited located at BHAVNAGAR,GUJARAT

Proposal For Fresh EC

Proposal No File No Submission Date Activity 
(Schedule Item)

IA/GJ/MIN/443206/2023 J-11015/154/2016-IA-II(NCM) 13/09/2023 Mining of minerals (1(a))  

3.4.2. Project Salient Features

The proposal is for mining of Limestone in Padhiarka and Doliya Limestone mine of M/s Nirma Limited 
with production capacity of 1.5 MTPA in the mine leasearea of 332.24 ha, located at Villages 
Padhiarka&Doliya, Tehsil Mahuva, District Bhavnagar, Gujarat.

2. The details of the project as ascertained from the document submitted by the Project Proponent and as
revealed from the discussions held during the meetingare given as under:

i. The mine lease area is located between Latitude 21°00'42.8152" N to 21°02' 9.7579" N and
Longitude 71°40'10.0006"E to 71°41'9.9043"E. The mine lease area falls under the Survey of
India Toposheet No: F42R12and falls in Seismic Zone-III.

ii. The proposed project activity is listed at schedule no. 1(a) Mining of Minerals and falls under
Category “A” as the mining lease area is greater than 250ha and appraised at the Central level.

iii. Details of Terms of Reference (ToR):

Date of 
applicati

on

Proposal 
No/ File N

o

Considerati
on by EAC

Details of ToR
Date of 
accord

Terms of Referen
ce (ToR) for M/s 
Nirma Limited for 
mining of Limesto
ne in Padhiarka an
d Doliya Limesto
ne mine with prod

27.09.20
22

IA/GJ/MI
N/ 40088
7/2022

J-11015/ 1
54/ 2016-I
A.II(M)

18.10.2022
28.11.2
022

Page 34 of 273

347 471

https://parivesh.nic.in/newupgrade/#/trackYourProposal//proposal-details?proposalId=IA/GJ/MIN/443206/2023&proposal=9034270


uction capacity of 
1.5 MTPA in the 
mine lease area of 
332.24 ha, located 
at Villages Padhia
rka&Doliya, Tehs
il: Mahuva, Distri
ct: Bhavnagar, Gu
jarat for undertaki
ng detailed EIA/E
MP study

 
 

iv. Details of Mine Lease: -

a)	The Project Proponent has submitted that initially the State Govt has granted the Letter of Intent for 
grant of mining lease vide letter no. MCR-102004-1945-CHH dated 15.02.2008 for mineral 
Limestone and Marl over an area of 616.7254 ha for a period of 30 years.

b)	Then, the Govt. of Gujarat, Industries and Mines Department, vide Order no: MCR102004-1945-CHH 
dated 08.01.2017 granted the mining lease for Limestone and Marl to M/s Nirma Limited over an 
area of 333.24 ha for a period of 50 years for its captive consumption.

c)	The mining lease deed was executed on 11.01.2017 between Dist. Collector, Bhavnagar, State Govt. 
and the lessee Nirma Ltd. for a period of 50 years and also registered the executed mining lease deed 
with Sub, Registrar, Mahuva on 11.01.2017under the provision of MMDR Amendment Act, 2015.

v. Land Use/Land Cover of the Mine Lease Area: -

Private land 199.2246 ha

Government land 133.0154 ha

Forest land -

Total Mining lease area (MLA), ha 332.24 ha

Private land for crusher, workshop 
& other infrastructure outside the 

No any facilities outside the ML area. However c
rusher will be installed at company’s Cement Pla
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MLA nt.

vi. Mining plan details:

Letter No.
File No.: 684(4)(1)/MP-349(19
5)/2021-22 GNR/1129

Date 05.08.2021

Mineral & (Maj
or/Minor)

Limestone (Major)

Mine Lease Are
a, Ha

332.24

Review of Mining Plan including 
Progressive Mine Closure Plan ap
proved by Indian Bureau of Mine
s

Validity 2021-22 to 2025-26

Mining Parameters Quantitative Description

Method of Mining Opencast mechanized

Drilling/Blasting
Multi-row drilling and V-pattern drill holes for dee
p hole drilling and blasting. Slurry explosive -cap s
ensitive and non-cap sensitive.

Geological Reserves 28.177 Million tonne

Mineable Reserves 10.707 Million tonne

Breakup of Total Excavation (To
psoil/OB/SB/IB/Mineral Rejects/ 
Waste, MTPA)

Top soil- 0.5 mi.cum

OB/SB/IB/Mineral Rejects- Nil

Waste-Nil

11 years (Life of mine may be increased subjectLife of mine
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to conversions of resources under 333 category

into category of reserves 111)

Mine Bench Height & Bench Wid
th

6.0 m, for working bench 12-15 m for closing (conc
eptual) bench Optimum

No. of Mine Benches 2

Existing Depth, m bgl New mine

Ultimate Depth of Mining, m bgl 11 m

Ground Water Table, m bgl 13 m (Post monsoon)

Details of ground water intersecti
on

No ground water will be encountered during planni
ng stage i.e. in working plan in neither pre monsoon 
nor post monsoon season in any of the pits. Ground 
water will also not intersect during mining at the en
d of mine life.

Individual bench slope 80-85°

Overall pit slope ~ 45°

Details of existing/ proposed Crus
her

Proposed crusher will be installed at Cement Plant.

Mineral Beneficiation -

RoM output size -

Internal haul road from mine face to crusher and by 
conveyor from crusher to the Cement plant adjacent 
to the mine lease.

Transportation details including c
apacity of dumper/tipper, mode of 
transport and distance
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For the Soda Ash Plant located at approx.100 km at 
Kalatalav, Bhavnagar limestone will be transported 
in dumpers/ trucks through National Highway 51.

Internal haul road from mine face to crusher by mea
ns of dumper/tippers of 25 tonnes capacity.

Generation of Topsoil/OB & its 
Management during plan period 
& conceptual period

Top soil at plan period- 127122 cu.m, temporary sta
cking at one location

Topsoil at conceptual period-372878 cu.m, simulta
neously backfilling

Generation of Mineral Rejects/ W
aste & its Management during pla
n period & conceptual period

Nil

Additional information(if any)
Surface miner as well as ripper/dozer & rock break
er will be used for mining to minimize drilling & bl
asting.

vii. Water requirement:

Fresh water 3 KLD

Total water requirement 41 KLD

Treated water 38 KLD

Source

 i. Fresh water source Narmada water pipeline/Water t
anker.

ii. Water harvested within mine lease during rainy sea
son.

iii. Treated water source- Reject water of RO /DM pl
ant &Reject water of RO /DM plant (proposed a
t Cement plant)

Permission for withdrawa
l/ intersection along with d
etails of grant and its valid
ity

Permission for water withdrawal from Narmada water pip
eline has been taken vide letter No. GWIL/Bhavnagar/Ind.
conn./1257 dated 4.06.2008.
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viii. Nearest village/town/ highway/interstate boundary/railway station/water bodies/ monument/ 
forest

Particulars Particular’s Name
Distance & Directio
ns

Village Madhiya 0.5 km, N

Town Mahuva 9.5km, NE

Highway NH-51 (Una-Mahuva highway) 0.7 km, N

Interstate Boundary Rajasthan 500 KM,N

Railway Station/Railway l
ine

Amrutvel

4.5 km, N

Arabian Sea Coast
0.5 km, S from the H
TL

Samdiyala Salinity ingress control 
bund

2.3 km, WSWWater Bodies

Bhambhali River 3.6 Km, W

RF near Patwa 0.4 KM,SW

RF near Doliya 0.4 KM,S

RF near Dudheri 0.6 KM,SSE
Forest

RF near Gujarda 2.3 KM,E

ix. Presence of Environmentally Sensitive areas in the study area:

Forest Land/ Protected Area/ E
nvironmental Sensitivity Zone

Yes/

No

Details of Certificate/letter issued by the c
oncerned Department mentioning the Lr n
o, date of grant and remarks
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Forest Land within the mine lea
se area and (if yes) status of Fo
rest Clearance

No

National Park No

Wildlife Sanctuary No

Elephant/Tiger Reserve No

Eco-Sensitive Zone(ESZ) /Eco-
Sensitive Area (ESA)

No

The Project Proponent has submitted the l
etter from the Office of the Principal Chie
f Conservator of Forests vide Lr.No. WL
P/32/C826-827/2021-22 dated 13.01.2022 
regarding the map showing the location of 
protected areas within 10km of the Limest
one mining project and the and distance of 
protected areas and proposed Limestone 
mine.

Protected areas Distance between Lim
estone mines and Prot
ected areas

Gir National P
ark

79.0 km

Gir Wildlife S
anctuary

47.6 km

Mitiyala Wildl
ife Sanctuary

46.7 km

The Project Proponent has submitted the l
etter from the Office of the Deputy Chief 
Conservator of Forest, Bhavnagar vide lett
er no. A/GMN/T11/2075/22-23 dated 27.0
1.2023 certifying that the nearest turtle rea
ring/breeding site is located at a distance o
f about 70km away from the mines.

Coastal Regulation Zone (CR
Z)

No

The Project Proponent has submitted the l
etter from the Government of Gujarat, For
est and Environment Dept vide Lr no.EN
V-10-2023-170-T dated    19.07.2023stati
ng that the proposed project of mining at 
Padhiarka&Doliya mine lease (333.24 h
a), District Bhavnagar is outside CRZ are
a.

Schedule-I species (No.s and n
ame of schedule-I species with 

The Project Proponent has submitted the a
uthenticated list of flora and fauna from th

Yes
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authenticated letter) e Office of the Deputy Forest Conservator 
vide Lr.No: A/Jaman/Te.11/2302/ 17-18 d
ated 05.02.2018 stating that there are three 
Schedule-I species such as Peafowl, Chin
kara and Asiatic lion in the study area.

After the amendment of the Wild Life (Pr
otection) Amendment Act, 2022,No 18 of 
2022, a number of additional species have 
been added into Schedule-I such as Leopa
rd, Striped hyaena, Jackal, Bengal fox, Ind
ian porcupine, Jungle cat, Grey wolf, Dog 
faced water snake, Russell viper, Checker
edKeelback, Indian Rat snake, Red sand b
oa and Naag/cobra.

Wildlife Conservation Plan Yes

On the basis of the fauna study findings & 
list of fauna authenticated by Forest Depar
tment, Wildlife Conservation Plan was pre
pared and submitted for approval.

The Wildlife Conservation Plan was appr
oved by the Chief Wildlife Warden vide L
r. No. WLP/32/C670-672 dated 20.12.202
1 with a budget of Rs. 19.9 Lakhs for the 
conservation of wildlife in the study area.

x. Green belt/plantation details:

Proposed area for green belt/plantation and no. of s
aplings proposed

18.50 Ha.

Budget for green plant & plantation till the end of li
fe of mine.

Rs. 56.10 Lakhs

Budget for nursery -
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Details of existing plantation and its survival rate -

No. of tree cuts in the mine lease area and compens
atory afforestation

As per actual during mining

Particulars for Green belt/plantation Area covered (in Ha)

7.5 m barrier & non-mineralized zone 5.0

50 m safety zone of nallah, roads, electric lines 3.0

500 m safety zones of nearest habitation villages -

Additional information (if any)
10.50 ha (Backfilled area (Govt. 
wasteland))

xi. Baseline detail:

Baseline Data (Air / Water / Noise / Soil / Hydro geological study/ Traffic Study/ others)

Period of baseline data collection 01.03.2021 to 02.06.2021

Season (Summer / Pre-monsoon / Pos
t-monsoon / Winter)

Summer

Predominant Wind direction (From) South

Ambient Air Quality (no. of locations) 
and results – 16 locations

PM10: 27.6 - 71.1 µg/m3

PM2.5: 11.2 – 40.0 µg/m3

SO2: 2.7 – 10.2 µg/m3

NO2: 3.6 – 14.5 µg/m3

Noise level (no. of locations) and resul
ts – 16 locations

Day Time: 47.57 dB(A) – 52.46 dB(A)
Night Time: 39.42 dB(A) - 42.89 dB(A)
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Water Quality (no. of locations) and re
sults - 12Ground water and 3 Surface 
water

All the parameters of ground water were well 
within the permissible limits as per IS 10500: 
2012. The surface water quality in all samples 
was found B to below E class. The result indic
ates that the maximum and minimum values o
f DO ranges between 5.8 to 6.3 mg/l, hardness 
ranged between 360 - 8300 mg/l in surface wa
ter.

Soil Quality (no. of locations) and res
ults – 12 locations

Soil quality was monitored at 12 no. of station
s. The result indicates that the maximum and 
minimum values of pH ranges between 7.7 - 
8.2, Potassium ranges from 157.0 - 845.0 kg/h
a and Nitrogen ranges from 0.01 - 12.57mg/k
g.

Hydro geological study and results

As per Hydrogeological & Hydrological Studi
es of core and buffer zone of Padhiarka&Doli
ya Limestone Mine, the qualitative aspects of 
ground water shows that salinity ingress from 
sea has taken place up to over 3 km from Arab
ian sea reaching center of buffer zone includin
g mines falling in core zone.The ground water 
flow direction is towards south in general. The 
mining activity will not intersect the ground w
ater table, no mine seepage is envisaged.

Traffic study (no. of locations) and res
ults

The traffic volume survey was conducted on B
havnagar to Una Road (NH8E/51) Near Vang
ar Village. Total numbers of vehicles were fou
nd as 6793 per day and equivalent PCUs is 93
82 per day.There will be daily movement of 4
80 numbers of dumpers (to & fro) per day or 1
440 PCU/ day on the road. V/C = 31.27.

xii. Public Hearing (PH) Details:

Advertisement for PH with date (name of 
major national daily and one regional vern
acular daily newspaper)

26.03.2023 in Sandesh Newspaper (Gujara
ti)  & Indian Express (English)
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Date of PH 28.04.2023 @ 01:00 PM

Venue

At the premises of Nirma Cement Plant Ar
ea, NH 8E/51, Survey No. 80, Village: Pa
dhiyarka, Taluka: Mahuva, Dist. Bhavnag
ar

Chaired by
Shri R.K Mehta (IAS), District Collector 
& District Magistrate, Bhavnagar District 
& Regional Officer, GPCB Bhavnagar

Main issues raised during PH
Air pollution, salinity ingression, wildlife 
protection, acquisition of agriculture land

Budget proposed for addressing issues rais
ed during PH over 3 years

Rs 77 Lakhs

xiii. Resettlement & Rehabilitation (R&R):

R & R details

The total mine lease area is 332.24 ha, out of which Govt. land is 1
33.0154 ha and Private land is 199.2246 ha.Land will be required f
or quarrying an area of 100.61 ha of Private land and Government l
and including 08 houses/hutment in Padhiarka village and 27 house
s/hutment in Doliya villages. The houses/hutment fall in the concep
tual pits of the mine lease. There will be total of 683 project affecte
d land losers. There will be direct purchase or leasing of private lan
d, with the willing consent of the private land owners. Approx. total 
compensation will be Rs 35.0 Lakhs. In addition to above, the regis
tration cost of sale of the land and homesteads shall be borne by the 
Company. Assuming it to be 6% of theentire costs of sale, the total 
resettlement budget works out to be Rs. 59.93 lakhs (6% of land val
ue).

xiv. Court case details:

Court Case, No and its present 
status

The Project Proponent has submitted an undertaking 
vide letter dated 07.10.2023 stating that there is no lit
igation on the project either at NGT or any other cour
t of law related to environment and pollution matters 
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Undertaking by Project Propon
ent w.r.t court case

in which the project proponent is a respondent.

xv. Affidavit/Undertaking details:

Affidavit as per Ministry’s OM 
dated 30.05.2018

The Project Proponent has submitted an undertaking 
by way of notarized Affidavit dated 09.10.2023 statin
g that the proposal does not involve violation of Mini
stry’s OM dated 30.05.2018.

Undertaking by Project Propon
ent in EIA/EMP report

The Project Proponent has submitted an undertaking 
vide letter dated 04.01.2023 stating that the contents (
information and data) as given by the Consultant in th
e EIA/EMP report are factually correct with full kno
wledge of the undersigned (Shri Ashish Desai).

Undertaking by Consultant in 
EIA/EMP report

The Director of the EIA Consultant (M/s Centre for E
nvotech& Management Consultancy Pvt. Ltd) has inf
ormed that the baseline data was generated by MoE
F&NABL Accredited Laboratory M/s Min Mec R&D 
Laboratory, a division of Min Mec Consultancy Pvt. 
Ltd., New Delhi and the same has been verified and a
lso confirmed that he shall be fully accountable for an
y misleading information mentioned in this statemen
t.

xvi. Details of the Environmental Management Plan (EMP):

Activities
Capital cost (Crores) Recurring cost

(Lakhs/annum)

Pollution Control 0.271 9.66

Pollution monitoring 0.016 3.88

Occupational health 0.011 0.65
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Environmental Studies, etc. 0.10 _

Green belt _ 5.10

Reclamation _ 5.85

Others (Environmental studies, Re
habilitation, Realignment, Expert a
dvice, fencing etc.

_ 6.03

Overheads _ 0.30

Total 0.3980 31.47

 
xvii. Details of project cost and employment:

Particulars (Rs. In Crore)

Total cost of EMP (Capital Cost of EMP + 
capital cost of Public hearing)

1.16

Project Cost 29

Employment (No.s) 55

xviii. Earlier, The Proposal was considered in the 21st EAC meeting held during 18-20th October, 
2023 wherein the Committee has deferred the proposal for the submission of requisite 
information. The Project Proponent has submitted the relevant information on Parivesh, 
accordingly the proposal was considered in the 28th EAC (NCM) during 14-15thMarch, 2024 
wherein the Committee deferred the proposal for the submission of requisite information. The 
Project Proponent vide letter dated 10.05.2024 submitted the reply against the observation of 28th 
EAC meeting. As per the submission of Project Proponent the Committee considered the 
proposal again during the 30th EAC meeting held during 12-14thJune 2024 wherein EAC deferred 
the proposal for want of certain information. The Committee raised ADS and the PP submitted its 
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reply on Parivesh Portal on 15.07.2022. The ADS and Reply is given as under:

S.N
o.

ADS Reply by PP

1

The PP needs to get their report entitle
d “Study of Probable Impact of Minin
g on Migratory Bird Species and Their 
flyway passage” vetted by institute of 
National repute having specialization 
on conservation and protection of migr
atory birds. The engaged institute shall 
also submit site specific tangible mitig
ative measures to ensure the protection 
of these migratory birds.

PP have submitted the vetting of repo
rt entitled “Study of Probable Impact 
of Mining on Migratory Bird Species 
and Their flyway passage” to Salim 
Ali Center for Ornithology and Natur
al History (SACON), Coimbatore, So
uth India Centre of Wildlife Institute 
of India & an initiative of MoEF&C
C, GoI.

The Project Proponent informed that 
the SACON will submit the site speci
fic mitigative measure, if any, other t
hanmentioned in the vetted report, aft
er their site visit in the winter season.

Nirma Ltd. has reported that they wil
l comply the recommendations of SA
CON.

PP have submitted an undertaking da
ted 11.07.2024 stating the following:

· PP will establish OLBC either si
de of the highway based on th
e technical possibility & feasi
bility for conveying limestone 
from mines to cement plant o
n setting up of cement plant.

· The OLBC is proposed in northe
rn side of the National Highw
ay from Pit No. 1 of Gujarda, 
Dudhala&Dudheri mine and 
Pit no. 1 of Vangar&Madhiya 
Mine to National Highway fo
r conveying limestone.

2

PP needs to submit the timeline for co
mpleting the installation of OLBC upo
n the setting up of cement plant in the 
form of an undertaking.
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The exact length and alignment of O
LBC shall be based on  technicalposs
ibility & feasibility report and will be 
installed within  two years upon setti
ng up of cement plant.

 As per the above submission of Project Proponent, the Committee considered the proposal again in the 
32nd EAC meeting for the appraisal of Environmental Clearance.

3.4.3. Deliberations by the committee in previous meetings

Date of EAC 1 :14/06/2024 
Deliberations of EAC 1 :

The instant proposal of Padhiarka and Doliya Limestone mine having ML area 332.24 ha was 
examined along with the Gujarda, Dudheri & Dudhala Limestone mine having ML area 681.62 ha. The 
PP and the consultant presented the reply to the ADS raised vide minutes of the 28th EAC (NCM) held 
during 14-15th March, 2024. PP stated that they have received the security clearance /NoC for the 
Padhiarka & Doliya Limestone Mine and Gujarada, Dudheri & Dudhala Limestone Mine from the 
Ministry of Defence, Govt. of India, New Delhi vide letter no. 23(06)2022-D(G &GS-III)-pt, dated: 
22.04.2024. EAC noted that Ministry of Defence has accorded NoC to the aforesaid two projects of M/s 
Nirma Limited.
 

PP further stated that they engaged Dr. Bharat Kumar Jethva, NABET Accredited Ecology & 
Biodiversity Expert to prepare the report entitled “Study of Probable Impact of Mining on Migratory 
Bird Species and Their flyway passage”. The study was conducted during the month of March to May 
2024.  As per the report few waterbodies exist in the study area and migratory birds are mostly seen in 
water-logged area which are located beyond 1.5 km from the lease area. Around 21 Schedule-I species 
have been reported based on primary survey and secondary literature from the buffer zone (10 km 
periphery) of the Mining lease area and 9 common migratory bird species were found to be present in the 
lease area. The lease area is dominated with invasive species such as Prosopis juliflora, open thorny 
scrub land rest of the area is agriculture land. The report concluded that mining lease area falls in the 
global migratory bird flyways i.e. Central Asian Flyway. However, it constitutes a miniscule part of it. 
With regard to above findings of report, PP submitted that the overall impacts of the proposed mining 
activity are considered as low compared to the severe threats faced by migratory birds all along their 
flyways in other countries such as illegal hunting.  PP further informed that to mitigate the effect of 
mining on habitat and movement of birds, the Environment Management Plan shall be vigorously 
implemented. The budget submitted by PP for mitigation measures is Rs 100.2 lakhs.
 

EAC was of the opinion that the report establishes the fact that mine lease area falls under Central 
Asian Flyway and a large number of migratory birds flying through this passage are protected by the 
Convention of Migratory species.  EAC was not satisfied with the mitigation measures suggested by the 
PP with regard to the habitat improvement and movement of the birds. Accordingly, EAC advised the PP 
to get the instant report vetted by any institute of national repute which are working on conservation and 
protection of migratory birds.  The institute shall also submit site specific tangible mitigative measures to 
ensure the protection of these migratory birds.


The EAC further asked PP whether it has undertaken any study for laying common OLBC for tra



Based on above discussion, EAC deferred the proposal for want of the following information:


The PP needs to get their report entitled “Study of Probable Impact of Mining on Migratory Bird Species and Their flyway passage” vetted by institute of National repute having specialization on conservation and protection of migratory birds. The engaged institute shall also submit site specific tangible mitigative measures to ensure the protection of these migratory birds. i. 


PP needs to submit the timeline for completing the installation of OLBC upon the setting up of cement plant in the form of an undertaking.ii. 
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Date of EAC 2 :14/03/2024 
Deliberations of EAC 2 :

The EAC deliberated the instant proposal along with Vangar & Madhiya Limestone Mine and 
Gujarda, Dudheri & Dudhala Limestone Mine. The Project Proponent presented its reply to the ADS 
points raised vide minutes of the 21stEAC as well as the recommendation of the sub-committee. After 
detailed deliberations , EAC deferred the proposal for the want of following information:-I. The 
Proponent shall submit No Objection Certificate from Ministry of Defence for consideration of the 
instant project.

 
II. PP needs to undertake a study to showcase the probable impact of mining on migratory bird species 
and their fly-way passage (Central Asian Flyway). Accordingly, PP shall submit the revised conservation 
plan for the migratory bird species.

 
III. The Project Proponent needs to underatake a study and submit the action for laying common Over 
Land Belt Conveyor(OLBC) for transportation of mineral from mine lease area to the proposed Cement 
Plant.

 
IV. The project proponent needs to submit a letter from the Commissioner of Geology & Mining, Govt. 
of Gujarat, clarifying whether any illegal mining within the mine lease area has been carried out or not 
and whether the same has been carried out by M/s Nirma Limited or not?

 
V. PP submitted that National Highway is under construction, and they have submitted letter to National 
Highway Authorities of India(NHAI) regarding grant of permission to provide Underpass near their 
proposed cement plant entry. Accordingly, PP needs to submit the permission letter for the underpass.

 
VI. The Project Proponent needs to carry out study by reputed institute to ascertain hardness of strata for 
deployment of surface miners for mining.

 
VII. The Project Proponent needs to submit time line for acquiring land from the villegers.

 

Date of EAC 3 :19/10/2023 
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Deliberations of EAC 3 :
The Project Proponent/Consultant presented the KML file to indicate the site features in the study area of 
10 km radius. The Project Proponent has shown the boundary of the mine lease area and informed the 
EAC that the NH-51 (Una-Mahuva highway) is located at a distance of 0.7 km, N from the mine lease 
area. Madhiya Village is located at a distance of 0.5 km, N. Arabian Sea Coast is located at a distance of 
0.5 km, S from the HTL and Bhambhali River is located at a distance of 3.6 km, W. A man made 
reservoir is located within 5km radius of the mine lease area on the eastern direction. Samdiyala Salinity 
ingress control bund is situated on the western side on the mine lease area. Part of the Doliya Village is 
located within the mine lease area on southern side. No mining activity is proposed in the side of the 
Doliya Village. Nearest distance of the village from the mine pit is 700m.
 
            The EAC noted that Arabian Sea and there are few water bodies are present in the vicinity of the 
mine lease area and asked the Project Proponent whether there are any backwaters from Arabian Sea 
coming into the mine lease area or not. The Project Proponent has informed the EAC that the water 
within the mine lease area is due to accumulation of rain water that was accumulated during the rainy 
season and tends to remain during January - February. Water gets dried during summer season. The 
Project Proponent also shown the historical images of rainwater accumulation for different months over 
the past years. The mine pit elevation is 4-6m above MSL. Depth of mining proposed is 11 m. Water 
gets accumulated in the natural low lying areas. The EAC asked about the thickness of the over burden. 
The Project Proponent has informed the EAC that the average thickness of the over burden is varying 
between 1-1.5m. The EAC asked the Project Proponent that whether the enough material will be 
available for backfilling up to a depth of 11m. The Project Proponent has informed the EAC that the 
entire 11m will not be backfilled and only part of the area will be backfilled. The shallow pit of 
depth<4m will be backfilled i.e., Pit -2, 3 and 4. Backfilling is proposed after 2026-27/ 2027-28. 
Backfilled area shall be utilized for agriculture in case of private land and for plantation purpose in case 
of government land. Existing minerals were assessed through exploration carried out by CGM, GoG. Old 
mine pits are also existing within the mine lease area. The EAC asked the Project Proponent to submit 
the action plan for year wise exploration program.  
 
            The EAC asked to brief about the mode of transportation. The mined out material will be 
transported to the crusher proposed in the cement plant by internal haul road by means of dumper/tippers 
of 25 tonnes capacity and then from crusher to the Cement plant (adjacent to the mine lease) by 
conveyor. Village roads will be used for transporting the mined out material from different pits. The 
EAC asked about the width of the transportation road. The Project Proponent has informed the EAC that 
the existing width of the road is 4m which will be not adequate to transport the material. Hence, the lands 
adjacent to this road will be purchased and the width of the road will be increased to 6m. The dividers 
will be made in between transportation road. The Cement Plant is yet to be constructed and these lands 
will be purchased for expansion of road only at the time of construction of the cement plant. The EAC 
asked the Project Proponent till then how the mined out Limestone will be utilized. The Project 
Proponent has informed the EAC that there are two grades of Limestone such as Chemical Grade 
Limestone and Cement Grade Limestone available in this project. For utilization of Chemical Grade of 
Limestone for non-cement purposes, permission has been obtained from the State Govt. The company is 
having its Soda Ash manufacturing plant located at Bhavnagar at a distance of 100 km from the mine 
lease area. This manufacturing plant requires Chemical Grade Limestone. Hence, the Chemical Grade of 
Limestone from this instant mine will be transported to the Soda Ash manufacturing plant located at 
Bhavnagar through National Highway 51. The EAC asked the Project Proponent to increase the width of 
the road to 7m. The EAC asked the Project Proponent that when will the Cement Plant will be 
commissioned. The Project Proponent has informed the EAC that matter regarding Cement Plant is 
pending before the Hon’ble Supreme Court. 
 
            The EAC asked the Project Proponent to show the KML file of other two adjacent mine leases by 
overlapping with the KML file of the instant project. The Project Proponent has informed the EAC that 
the Vangar & Madhiya Limestone Mine is proposed on the northern side and Gujarda, Dudheri & 
Dudhala Limestone Mine is proposed on the eastern side of the mine lease area to this instant mine lease 
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belonging to M/s Nirma Ltd. The Project Proponent also shown the proposed mine pits in Vangar & 
Madhiya Limestone Mine and Gujarda, Dudheri & Dudhala Limestone Mine. A Cement Plant is 
proposed on the western side of the mine lease area. Internal haul roads passing through the mine lease 
area will be used for transportation. The EAC asked the Project Proponent to bypass the village road for 
transporting the material. The EAC also asked the Project Proponent that whether any school is present 
within the mine lease area or not. The Project Proponent has informed the EAC that a primary school is 
located in the village Vangar. A safety distance of 50m will be maintained. Greenbelt will be developed 
all along the school. No drilling and blasting will be practiced. Only Surface miner as well as 
ripper/dozer & rock breaker will be used. The EAC opined that there should be no activity of drilling and 
blasting near school premise.
 
            The Project Proponent has informed the EAC that the Life of the mine will be 11 years and may 
increase subject to exploration. Marly Limestone occurs in mine lease area. The limestone is of the high / 
cement grade quality and is followed by Marly Limestone/ Marl. The Limestone production will be 
restricted till the commission of the Cement plant. The EAC asked the Project Proponent that how the 
Limestone will be sized and will be sent to the Soda Ash Plant. The Project Proponent has informed the 
EAC that by using the rock breaker the limestone will be sized and sent to the Soda Ash Plant. The EAC 
was of the view that the activities proposed under the Wildlife Conservation Plan is generalized and the 
Project Proponent needs to revise the activities of the Wildlife Conservation Plan which should be site 
specific. The EAC also asked the Project Proponent to ensure that the Schedule-I species as per the latest 
Wildlife Protection Amendment Act, 2022 shall also be included in the Wildlife Conservation Plan for 
their conservation. Turtle breeding centre is located about 70km from the mine lease area. The total mine 
lease area is 332.24 ha, out of which Govt. land is 133.0154 ha and Private land is 199.2246 ha.Land will 
be required for quarrying an area of 100.61 ha of Private land and Government land including 08 
houses/hutment in Padhiarka village and 27 houses/hutment in Doliya villages. The houses/hutment fall 
in the conceptual pits of the mine lease. There will be total of 683 project affected families. There will be 
direct purchase or leasing of private land, with the willing consent of the private land owners. Approx. 
total compensation will be Rs 35.0 Lakhs. The EAC was of the view that the compensation rate is very 
less and asked the Project proponent to revisit and justify the budget proposed for R&R. Budget 
proposed for addressing issues raised during public hearing is Rs 77.0 Lakhs over 3 years and the 
cumulative budget will be Rs 160 Lakhs by comprising all three mines.
 

After detailed deliberations made by the Project Proponent and the Consultant, the EAC noted 
that the project is part of three contiguous projects namely Padhiarka and Doliya Limestone mine 
(332.24 ha), Vangar & Madhiya Limestone Mine (612.336 ha) and Gujarda, Dudheri & Dudhala 
Limestone Mine (681.62 ha) and together it extends over an area of 1626.196 ha. The mine lease area 
comprises of partly Private Agriculture land and partly Govt. land. Part of the Doliya Village is located 
within the mine lease area on southern side. Also villages are located close to the proximity of the mine 
lease area. The EAC was not convinced with the proposed backfilling plan and the activities proposed 
under the Wildlife Conservation Plan. The EAC observed that the pits are isolated and the mine lease 
area is partly Private and Govt. land. The EAC also observed that there will be direct purchase or leasing 
of private land with the willing consent of the private land owners. The EAC was of the view that what if 
the land owners are not willing to give their land. There are likely chances that mining will not take place 
sequentially if the land acquisition does not happen. There will be failure of scientific mining. Large no. 
of Project Affected Families is involved in all these projects. The EAC opined that the Saltwater 
intrusion through surface or ground water sources may diminish the availability or quality of source 
waters for drinking water utilities. Some salt pans i.e., salt manufacturing industries and few wind mills 
exists in the study area. Old mine pits are also existing within the mine lease area. The EAC noted that 
the Bhavnagar is categorized as a Severely Polluted Areas.  The EAC reiterated the Ministry of Defence 
letter dated 08.05.2023 regarding security considerations for construction activities/other activities in 
Border areas/other areas wherein it has been mentioned that “all activities connected with mining within 
20kms from all the borders including seaboard frontier should be planned in consultation with Ministry 
of Defence”. Accordingly, EAC opined that PP should obtain NOC from Ministry of Defence.
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            Thus the EAC opined that there is a need to ascertain the ground reality w.r.t natural low lying 
areas, water logging areas, old mine pits, sequence of mining, feasibility for backfilling, impact on socio 
economic, agriculture land, transportation route, traffic congestion, salt pans, effectiveness of salinity 
ingress control bund, proximity of habitations, schools, water bodies, roads etc., The EAC was of the 
view that a site visit needs to be conducted by a sub-committee comprising of EAC Members and 
officers from MoEF&CC. The EAC opined that the Ministry may constitute a sub-committee and submit 
its report to enable the committee to take a decision on the proposal. Therefore, the EAC deferred the 
proposal for want of following additional information: -
 

i.              The site visit report of the subcommittee.
 

ii.            Since the mine site is located within 20 km from seaboard frontier, Project Proponent shall 
submit No Objection Certificate from Ministry of Defence for consideration of the instant 
project.

 
iii.           The Project Proponent needs to submit the action for laying common Over Land Belt Conveyor 

(OLBC) for transportation of mineral from mine lease area to the Cement Plant. The Project 
Proponent also needs to submit the action plan for expansion of road with a width of 7m and by 
passing the village road till the commission of the Over Land Belt Conveyor (OLBC). 

 
iv.           The Project Proponent needs to submit the protection measures to be taken for salt water 

intrusion and the effectiveness of the salinity ingress control bund.
 

v.            The Project Proponent needs to submit the site specific mitigation measures for backwaters from 
Arabian Sea coming into the mine lease area.
 

vi.           The Project Proponent needs to revisit the plan for backfilling with clearly indicating the voids 
area and the capacity available/required for backfilling.

 
vii.          The Project Proponent needs to revise the activities proposed under the Wildlife Conservation 

Plan.The Project Proponent also needs to ensure that the Schedule-I species as per the latest 
Wildlife Protection Amendment Act, 2022 shall also be included in the Wildlife Conservation 
Plan for their conservation.

 
viii.         The EAC was of the view that the compensation rate is very less and asked the Project 

proponent to revisit and justify the budget proposed for Resettlement & Rehabilitation (R&R). 
The Project Proponent also needs to submit the action plan for land acquisition and timeline. 

 
ix.           The Project Proponent needs to submit the action plan for year wise exploration program. 

 
x.            The Project Proponent needs to submit the copy of the permission letter obtained from the State 

Govt. for utilization of Chemical Grade of Limestone for non-cement purposes.
 

xi.           The Project Proponent needs to submit a letter from the Department of Geology and Mining, 
Government of Gujarat clarifying whether any illegal mining within the mine lease area has 
been carried out or not and whether the same has been carried out by M/s. Nirma Limited or 
not?

 

3.4.4. Deliberations by the EAC in current meetings

The instant proposal was considered along with Vangar & Madhiya Limestone Mine and Gujarda, 
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Dudheri & Dudhala Limestone Mine proposal of M/s Nirma Limited. The Project Proponent and the 
Consultant presented the ADS reply to the EAC. The EAC noted that the PP has obtained the vetting of 
the report entitled “Study of Probable Impact of Mining on Migratory Bird Species and Their flyway 
passage (Central Asian Flyway)” from Salim Ali Center for Ornithology and Natural History (SACON) 
Coimbatore. The Project Proponent also submitted the conclusion of the vetting report wherein SACON 
has stated the following:-

“ (g) Though the report provides an overview of management requirements for mitigation of potential 

impacts of mining on migratory birds, a systematic field survey covering the main winter migratory 

season would enable us to develop a site-specific action plan for the conservation of migratory birds and 

other avifauna of conservation significance in the landscape.

h) A detailed field survey on abundance, distribution, and habitat use of the migratorybirds in and 

around the mining blocks (esp. the IBA covering the Nikol-Samadhiyala-Malan bandharas) during the 

peak migratory season (December-January) needs to be conducted for understanding any site- and 

species-specific impacts arising from mining and associated activities. In particular migratory taxa like 

cranes, waders, ducks & geese, and migrant passerines should be studied.

To address the shortcomings of the study as discussed above, SACON has just initiated a study to cover 

the upcoming winter migratory season of birds. The SACON study will update the migratory season data 

and would bring out detailed site-specific recommendations, which shall be implemented by the Project 

Proponent to minimize and mitigate the impacts of the proposed limestone mines by Nirma Ltd. on the 

migratory birds and their habitats in Mahuva tehsil of Bhavnagar district in Gujarat.”

 	In view of the above conclusion of the study, the EAC was of the opinion that PP should implement the 
site specific recommendations under the supervision of SACON to mitigate the effects of mining on 
migratory species and should submit an action taken report to the Ministry on yearly basis. In this regard 
PP submitted and undertaking dated 11.07.2024 stating that they will implement all the mitigative 
measures mentioned in the aforesaid study report and it will comply with all the additional specific 
mitigative measures suggested by SACON.

 	Further EAC enquired about the timeline for installation of OLBC. PP informed that they will be 
completing the installation of OLBC within two years upon the setting up of cement plant and also 
submitted an undertaking dated 11.07.2024. As per the undertaking the OLBC is proposed in the 
northern side of the National Highway (NH) from Pit no. 1 of Gujarda, Dudhala & Duheri mine and Pit 
no. 1 of Vangar & Madhiya  Mine to National Highway for conveying the limestone. PP during the EAC 
meeting committed that the they will not use drilling blasting operations and they will use only the 
surface miner-dumper and ripper dozer for mining purposes and implementation report to be submitted 
to Ministry’s Regional Office within six months.

 Based on the above discussion, EAC recommended the proposal in the 32nd EAC meeting held during 
12-13th August 2024 for Environmental Clearance for Padhiarka and Doliya Limestone mine of M/s 
Nirma Limited for mining of Limestone with production capacity of 1.5 MTPA in the mine lease area of 
332.24 ha, located at Villages Padhiarka & Doliya, Tehsil Mahuva, District Bhavnagar, Gujarat under 
provisions of EIA Notification, 2006 and its amendments therein with following specific conditions in 
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addition to standard conditions applicable to the non-coal mining projects:-

3.4.5. Recommendation of EAC

Recommended

3.4.6. Details of Environment Conditions

3.4.6.1. Specific

Specific Conditions

1.

PP should implement the site specific recommendations as advised by SACON to mitigate the 
effects of mining on migratory species and should submit an action taken report to the Ministry on 
yearly basis.

2.

PP needs to complete the installation of OLBC (Over Land Belt Conveyor) in the northern side of 
the National highway from pit no. 1 of Gujarda, Dudhala and Dudheri mine and pit no. 1 of 
Vangar&Madhiya mine to national highway for conveying limestone within 2 years upon the 
setting up of Cement plant.

3.

PP shall use only the surface miner- and ripper dozerfor mining purposes and an implementation 
report to be submitted to Ministry’s Regional Office within six months. As committed by the 
Project Proponent during the Presentation drilling/blasting methods will not be followed.

4.
The PP needs to execute the progressive backfilling plan in order to restore the land for the 
Agriculture or Pisciculture activity.

5.

The Project Proponent shall also organize employment-based apprenticeship/ internship training 
program every year with appropriate stipend for the youth and other programs to enhance the skill 
of the local people. The data should be maintained for the training imparted to the persons and the 
outcome of the training, for the assessment of the training program should be analyzed periodically 
and improved accordingly. The preference shall be given to the local people for the purpose of 
employment. PP shall undertake skill development programme for the local population as per 
Apprenticeship Act 1961. An implementation report in this regard shall be submitted to Ministry’s 
Regional Office on an annual basis.
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6.

The Project Proponent needs to submit the proof of submission of funds for Wildlife Conservation 
plan and its initiation/commencement by Forest Department to Regional Office of the Ministry. The 
Project Proponent should follow-up the status of implementation on Wildlife Conservation Plan 
from the Forest Officials and the same shall be submitted to the Ministry’s Regional Office in the 
six monthly compliance reports.

7.

The Project Proponent shall monitor the air quality, noise level, water quality, water level and 
ground vibration during drilling and blasting at the edge of the mine, near the village, school and at 
other sensitive receptors and such collected data shall be submitted quarterly to the Ministry’s 
Regional Office.

 

8.

The Project Proponent needs to install the permanent water sprinklers along the haul road and the 
approach road. Further, 10 nos. of fog canon/mist sprayer of atleast 40 m throw shall be installed at 
various locations in the mine area. Effective dust suppression system shall also be adopted at other 
parts of the mining lease to arrest the fugitive dust emission.

9.

The air pollution control equipment’s like bag filters, vacuum suction hoods, dry fogging system 
etc. shall be installed at areas prone to air pollution. PP shall take necessary measures to avoid 
generation of fugitive dust emissions. The dense plantation shall be carried out in the vicinity of the 
crusher. The Stack emission monitoring of the Crusher shall be carried out at periodic intervals.

1
0.

The Project Proponent shall ensure that the transportation shall not occur through village road or 
any other public road.

1
1.

The Project Proponent needs to explore the possibility to reduce the water consumption by using 
non-toxic chemicals.

The Project Proponent needs to complete the entire 7.5 m peripheral plantation, safety barrier 
plantation and gap plantation within three years. The Project Proponent should plant quality sapling 
of appropriate height of native and fruit bearing species. In case of tall transplants (seedlings), the 
seedlings should have proper-trained rootstock with root biomass commensurate with seedling 
height to ensure good growth after out planting. Plantation shall be undertaken in consultation with 
the State Forest Department. The Project Proponent shall make the actual count on the saplings 
planted and its survival rate and in case of failure of achievement of 95% survival rate, action plan 

1
2.
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for achieving the target survival rate shall be submitted to the Ministry’s Regional Office.

1
3.

The Project Proponent should adopt the proper mitigation measures as proposed under EMP with 
the budget of Rs. 0.3980 Crores (Capital cost) and 31.47 Lakhs/Annum (Recurring cost). The 
adoption of mitigation measures and monitoring of the same as proposed in the EMP shall be done 
under the supervision of the qualified environmental personnel. The implementation status of the 
same shall be submitted to the Ministry’s Regional Office. The Project Proponent should establish 
in house (at project site) environment laboratory for measurement of environment parameters with 
respect to air quality and water (surface and ground). A dedicated team to oversee environment 
management shall be setup at site, which should comprise of Environment Engineers, Laboratory 
chemist and staff for monitoring of air, water quality parameters on routine basis instead of 
engaging environment monitoring laboratories/consultants. Any non-compliance or infringement 
should be reported to the concerned authority.

1
4.

The Project Proponent shall conduct third party audit of compliance of EC condition at an interval 
one year and its report shall be submitted to concerned IRO, MoEF&CC.

1
5.

The budget on Public Hearing for Padhiarka and Doliya Limestone Mine of Rs. 10 Lakhs (capital 
cost) and Rs. 67 Lakhs (for 3 years, as per the EIA_EMP chapter no. 7.5.1)to address the concerns 
raised by the public in the public hearing  is to be completed within 3 years from the date of start of 
mining operations. PP shall comply with all action plans made for public hearing concerns and 
make regular maintenance and record the progressive activity outcomes. The Project proponent 
shall ensure that the activities proposed under the public hearing is different from the CSR 
activities.

1
6.

The Project Proponent shall create awareness among the local people working within the project 
area as well as its surrounding area on the ban of Single Use Plastic (SUP) in order to ensure the 
compliance of Notification published by MoEF&CC on 12/08/2021. A report, along with 
photographs, on the measures taken shall also be included in the six monthly compliance report.

1
7.

The Project Proponent shall explore the possibility of using atleast 20% of Electric 
vehicles/CNG/Solar instead of diesel operation within three years. PP shall explore possibility of 
generation of electricity through Solar Power Plant.

1
8.

The Project Proponent shall provide the rainwater harvesting structure at mine office and other 
infrastructures to recharge the ground water.

1
9.

The Project Proponent needs to provide the RO drinking water supply and also by laying network of 
pipelines to the nearby villages at free of cost.
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2
0.

The Project Proponent needs to obtain the permission from CGWA before intersection of ground 
water. 

2
1.

The Project Proponent should periodically monitor and maintain the health records of the mine 
workers digitally prior to mining operations, at the time of operation of mine and post mining 
operations. Regular surveillance on Silicosis shall be carried through regular occupational health 
check-up every year for mine workers. PP shall also organize medical camp for the benefit of the 
local people and also the monitor the health impacts due to mining activity.

2
2.

The mining lease holders shall, after ceasing mining operations, undertake regrassing the mining 
area and any other area which may have been disturbed due to their mining activities and restore the 
land to a condition which is fit for growth of fodder, flora, fauna etc. The implementation report of 
the above said condition shall be submitted to the Ministry’s Integrated Regional Office.

2
3.

The Project Proponent should install the Continuous Ambient Air Quality Monitoring Stations 
(CAAQMS) as per the scientific study and in consultation with CPCB/SPCB. The real time data so 
generated should be displayed digitally at entry and exit gate of mine lease area for public display 
and shall be linked to server of CPCB/SPCB.

2
4.

The Project Proponent needs to use modern equipment’s such as Camera Traps for ensuring 
presence and movement of wild animals in the study area in consultation with Wildlife Wing of 
Forest Department. Appropriate interventions shall be taken to minimise stress conditions for wild 
animals and to avoid Man-Animal conflict.

2
5.

PP needs to comply the OM dated 27.07.2024, where it is categorically stated that the plantation of 
saplings shall be carried out in the earmarked 33% greenbelt area as part of the tree plantation 
campaign     .

3.4.6.2. Standard

1(
a)

Mining of minerals

Statutory compliance

1.
This Environmental Clearance (EC) is subject to orders/ judgment of Hon’ble Supreme Court of India, Hon’ble 
High Court, Hon’ble NGT and any other Court of Law, Common Cause Conditions as may be applicable.

2.
The Project proponent complies with all the statutory requirements and judgment of Hon’ble Supreme Court dated 
2nd August, 2017 in Writ Petition (Civil) No. 114 of 2014 in matter of Common Cause versus Union of India 
&Ors before commencing the mining operations.

The State Government concerned shall ensure that mining operation shall not be commenced till the entire 
compensation levied, if any, for illegal mining paid by the Project Proponent through their respective Department 

3.
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of Mining & Geology in strict compliance of Judgment of Hon’ble Supreme Court dated 2nd August, 2017 in 
Writ Petition (Civil) No. 114 of 2014 in matter of Common Cause versus Union of India & Ors.

4.

The Project Proponent shall follow the mitigation measures provided in MoEFCC’s Office Memorandum No. Z-
11013/57/2014-IA.II (M), dated 29th October, 2014, titled “Impact of mining activities on Habitations-Issues 
related to the mining Projects wherein Habitations and villages are the part of mine lease areas or Habitations and 
villages are surrounded by the mine lease area”.

5.
A copy of EC letter will be marked to concerned Panchayat / local NGO etc. if any, from whom suggestion / 
representation has been received while processing the proposal.

6.
State Pollution Control Board/Committee shall be responsible for display of this EC letter at its Regional office, 
District Industries Centre and Collector’s office/ Tehsildar’s Office for 30 days.

7.

The Project Authorities should widely advertise about the grant of this EC letter by printing the same in at least 
two local newspapers, one of which shall be in vernacular language of the concerned area. The advertisement shall 
be done within 7 days of the issue of the clearance letter mentioning that the instant project has been accorded EC 
and copy of the EC letter is available with the State Pollution Control Board/Committee and web site of the 
Ministry of Environment, Forest and Climate Change (www.parivesh.nic.in). A copy of the advertisement may be 
forwarded to the concerned MoEFCC Regional Office for compliance and record.

8.
The Project Proponent shall inform the MoEF&CC for any change in ownership of the mining lease. In case there 
is any change in ownership or mining lease is transferred. PP needs to apply for transfer of EC as per provisions of 
the para 11 of EIA Notification, 2006 as amended from time to time.

Air quality monitoring and preservation

1.

The Project Proponent shall install a minimum of 3 (three) online Ambient Air Quality Monitoring Stations with 1 
(one) in upwind and 2 (two) in downwind direction based on long term climatological data about wind direction 
such that an angle of 120° is made between the monitoring locations to monitor critical parameters, relevant for 
mining operations, of air pollution viz. PM10, PM2.5, NO2, CO and SO2 etc. as per the methodology mentioned 
in NAAQS Notification No. B-29016/20/90/PCI/I, dated 18.11.2009 covering the aspects of transportation and 
use of heavy machinery in the impact zone. The ambient air quality shall also be monitored at prominent places 
like office building, canteen etc. as per the site condition to ascertain the exposure characteristics at specific 
places. The above data shall be digitally displayed within 03 months in front of the main Gate of the mine site.

2.

Effective safeguard measures for prevention of dust generation and subsequent suppression (like regular water 
sprinkling, metalled road construction etc.) shall be carried out in areas prone to air pollution wherein high levels 
of PM10 and PM2.5 are evident such as haul road, loading and unloading point and transfer points. The Fugitive 
dust emissions from all sources shall be regularly controlled by installation of required equipments/ machineries 
and preventive maintenance. Use of suitable water-soluble chemical dust suppressing agents may be explored for 
better effectiveness of dust control system. It shall be ensured that air pollution level conform to the standards 
prescribed by the MoEFCC/ Central Pollution Control Board.

Water quality monitoring and preservation

1.

In case, immediate mining scheme envisages intersection of ground water table, then Environmental Clearance 
shall become operational only after receiving formal clearance from CGWA. In case, mining operation involves 
intersection of ground water table at a later stage, then PP shall ensure that prior approval from CGWA and 
MoEFCC is in place before such mining operations. The permission for intersection of ground water table shall 
essentially be based on detailed hydro-geological study of the area.

2.

Project Proponent shall regularly monitor and maintain records w.r.t. ground water level and quality in and around 
the mine lease by establishing a network of existing wells as well as new piezo-meter installations during the 
mining operation in consultation with Central Ground Water Authority/ State Ground Water Department. The 
Report on changes in Ground water level and quality shall be submitted on six-monthly basis to the Regional 
Office of the Ministry, CGWA and State Groundwater Department / State Pollution Control Board.
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3.

The Project Proponent shall undertake regular monitoring of natural water course/ water resources/ springs and 
perennial nallahs existing/ flowing in and around the mine lease including upstream and downstream. Sufficient 
number of gullies shall be provided at appropriate places within the lease for management of water. The 
parameters to be monitored shall include their water quality vis-à-vis suitability for usage as per CPCB criteria 
and flow rate. It shall be ensured that no obstruction and/ or alteration be made to water bodies during mining 
operations without justification and prior approval of MoEFCC. The monitoring of water courses/ bodies existing 
in lease area shall be carried out four times in a year viz. pre- monsoon (April May), monsoon (August), post-
monsoon (November) and winter (January) and the record of monitored data may be sent regularly to Ministry of 
Environment, Forest and Climate Change and its Regional Office, Central Ground Water Authority and Regional 
Director, Central Ground Water Board, State Pollution Control Board and Central Pollution Control Board. 
Clearly showing the trend analysis on six-monthly basis.

4.

Quality of polluted water generated from mining operations which include Chemical Oxygen Demand (COD) in 
mines run-off; acid mine drainage and metal contamination in runoff shall be monitored along with Total 
Suspended Solids (TDS), Dissolved Oxygen (DO), pH and Total Suspended Solids (TSS). The monitored data 
shall be uploaded on the website of the company as well as displayed at the project site in public domain, on a 
display board, at a suitable location near the main gate of the Company. The circular No. J- 20012/1/2006-IA.II 
(M) dated 27.05.2009 issued by Ministry of Environment, Forest and Climate Change may also be referred in this 
regard.

5.
Project Proponent shall plan, develop and implement rainwater harvesting measures on long term basis to 
augment ground water resources in the area in consultation with Central Ground Water Board/ State Groundwater 
Department. A report on amount of water recharged needs to be submitted to Regional Office MoEFCC annually.

6.

Industrial waste water (workshop and waste water from the mine) should be properly collected and treated so as to 
conform to the notified standards prescribed from time to time. The standards shall be prescribed through Consent 
to Operate (CTO) issued by concerned State Pollution Control Board (SPCB). The workshop effluent shall be 
treated after its initial passage through Oil and grease trap.

7.
The water balance/water auditing shall be carried out and measure for reducing the consumption of water shall be 
taken up and reported to the Regional Office of the MoEF&CC and State Pollution Control Board/Committee.

Noise and vibration monitoring and prevention

1.
The peak particle velocity at 500m distance or within the nearest habitation, whichever is closer shall be 
monitored periodically as per applicable DGMS guidelines.

2.

The illumination and sound at night at project sites disturb the villages in respect of both human and animal 
population. Consequent sleeping disorders and stress may affect the health in the villages located close to mining 
operations. Habitations have a right for darkness and minimal noise levels at night. PPs must ensure that the 
biological clock of the villages is not disturbed; by orienting the floodlights/ masks away from the villagers and 
keeping the noise levels well within the prescribed limits for day /night hours.

3.

The Project Proponent shall take measures for control of noise levels below 85 dBA in the work environment. The 
workers engaged in operations of HEMM, etc. should be provided with ear plugs /muffs. All personnel including 
laborers working in dusty areas shall be provided with protective respiratory devices along with adequate training, 
awareness and information on safety and health aspects. The PP shall be held responsible in case it has been found 
that workers/ personals/ laborers are working without personal protective equipment.

Mining plan

1.

The Project Proponent shall adhere to approved mining plan, inter alia, including, total excavation (quantum of 
mineral, waste, over burden, inter burden and top soil etc.); mining technology; lease area; scope of working ( 
method of mining, overburden & dump management, O.B& dump mining, mineral transportation mode, ultimate 
depth of mining, concurrent reclamation and reclamation at mine closure; land-use of the mine lease area at 
various stages of mining scheme as well as at the end-of-life; etc.).

The land-use of the mine lease area at various stages of mining scheme as well as at the end-of-life shall be 
governed as per the approved Mining Plan. The excavation vis-à-vis backfilling in the mine lease area and 

2.
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corresponding afforestation to be raised in the reclaimed area shall be governed as per approved mining plan. PP 
shall ensure the monitoring and management of rehabilitated areas until the vegetation becomes self-sustaining. 
The compliance status shall be submitted half-yearly to the MoEFCC and its concerned Regional Office.

Land reclamation

1.

The Overburden (O.B.), waste and topsoil generated during the mining operations shall be stacked at earmarked 
OB dump site(s) only and it should not be kept active for a long period of time. The physical parameters of the 
OB / waste dumps / topsoil dump like height, width and angle of slope shall be governed as per the approved 
Mining Plan and the guidelines/circulars issued by D.G.M.S. The topsoil shall be used for land reclamation and 
plantation.

2.

The slope of dumps shall be vegetated in scientific manner with suitable native species to maintain the slope 
stability, prevent erosion and surface run off. The selection of local species regulates local climatic parameters and 
help in adaptation of plant species to the microclimate. The gullies formed on slopes should be adequately taken 
care of as it impacts the overall stability of dumps. The dump mass should be consolidated with the help of dozer/ 
compactors thereby ensuring proper filling/ leveling of dump mass. In critical areas, use of geo textiles/ geo-
membranes / clay liners / Bentonite etc. shall be undertaken for stabilization of the dump.

3.

Catch drains, settling tanks and siltation ponds of appropriate size shall be constructed around the mine working, 
mineral yards and Top Soil/OB/Waste dumps to prevent run off of water and flow of sediments directly into the 
water bodies (Nallah/ River/ Pond etc.). The collected water should be utilized for watering the mine area, roads, 
green belt development, plantation etc. The drains/ sedimentation sumps etc. shall be de-silted regularly, 
particularly after monsoon season, and maintained properly.

4.

Check dams of appropriate size, gradient and length shall be constructed around mine pit and OB dumps to 
prevent storm run-off and sediment flow into adjoining water bodies. A safety margin of 50% shall be kept for 
designing of sump structures over and above peak rainfall (based on 50 years data) and maximum discharge in the 
mine and its adjoining area which shall also help in providing adequate retention time period thereby allowing 
proper settling of sediments/ silt material. The sedimentation pits/ sumps shall be constructed at the corners of the 
garland drains.

Transportation

1.

No Transportation of the minerals shall be allowed in case of roads passing through villages/ habitations. In such 
cases, PP shall construct a ‘bypass’ road for the purpose of transportation of the minerals leaving an adequate gap 
(say at least 200 meters) so that the adverse impact of sound and dust along with chances of accidents could be 
mitigated. All costs resulting from widening and strengthening of existing public road network shall be borne by 
the PP in consultation with nodal State Govt. Department. Transportation of minerals through road movement in 
case of existing village/ rural roads shall be allowed in consultation with nodal State Govt. Department only after 
required strengthening such that the carrying capacity of roads is increased to handle the traffic load. The 
pollution due to transportation load on the environment will be effectively controlled and water sprinkling will 
also be done regularly. Vehicular emissions shall be kept under control and regularly monitored. Project should 
obtain Pollution Under Control (PUC) certificate for all the vehicles from authorized pollution testing centers. [If 
applicable in case of road transport].

2.

The Main haulage road within the mine lease should be provided with a permanent water sprinkling arrangement 
for dust suppression. Other roads within the mine lease should be wetted regularly with tanker-mounted water 
sprinkling system. The other areas of dust generation like crushing zone, material transfer points, material yards 
etc. should invariably be provided with dust suppression arrangements. The air pollution control equipments like 
bag filters, vacuum suction hoods, dry fogging system etc. shall be installed at Crushers, belt-conveyors and other 
areas prone to air pollution. The belt conveyor should be fully covered to avoid generation of dust while 
transportation. PP shall take necessary measures to avoid generation of fugitive dust emissions.

Green Belt

The Project Proponent shall develop greenbelt in 7.5m wide safety zone all along the mine lease boundary as per 
the guidelines of CPCB in order to arrest pollution emanating from mining operations within the lease. The whole 
Green belt shall be developed within first 5 years starting from windward side of the active mining area. The 

1.
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development of greenbelt shall be governed as per the EC granted by the Ministry irrespective of the stipulation 
made in approved mine plan.

null

1.

The Project Proponent shall carryout plantation/ afforestation in backfilled and reclaimed area of mining lease, 
around water body, along the roadsides, in community areas etc. by planting the native species in consultation 
with the State Forest Department/ Agriculture Department/ Rural development department/ Tribal Welfare 
Department/ Gram Panchayat such that only those species be selected which are of use to the local people. The 
CPCB guidelines in this respect shall also be adhered. The density of the trees should be around 2500 saplings per 
Hectare. Adequate budgetary provision shall be made for protection and care of trees.

2.

The Project Proponent shall make necessary alternative arrangements for livestock feed by developing grazing 
land with a view to compensate those areas which are coming within the mine lease. The development of such 
grazing land shall be done in consultation with the State Government. In this regard, Project Proponent should 
essentially implement the directions of the Hon’ble Supreme Court with regard to acquisition of grazing land. The 
sparse trees on such grazing ground, which provide mid-day shelter from the scorching sun, should be 
scrupulously guarded/ protected against felling and plantation of such trees should be promoted.

Public hearing and human health issues

1.

Project Proponent shall make provision for the housing for workers/labors or shall construct labor camps 
within/outside (company owned land) with necessary basic infrastructure/ facilities like fuel for cooking, mobile 
toilets, mobile STP, safe drinking water, medical health care, crèche for kids etc. The housing may be provided in 
the form of temporary structures which can be removed after the completion of the project related infrastructure. 
The domestic waste water should be treated with STP in order to avoid contamination of underground water.

Corporate Environment Responsibility (CER)

1.

The Project Proponent shall submit the time- bound action plan to the concerned regional office of the Ministry 
within 6 months from the date of issuance of environmental clearance for undertaking the activities committed 
during public consultation by the project proponent and as discussed by the EAC, in terms of the provisions of the 
MoEF&CC Office Memorandum No.22-65/2017-IA.III dated 30 September, 2020. The action plan shall be 
implemented within three years of commencement of the project.

Miscellaneous

1.
The Project Proponent shall prepare digital map (land use & land cover) of the entire lease area once in five years 
purpose of monitoring land use pattern and submit a report to concerned Regional Office of the MoEF&CC.

2.
The Project Authorities should inform to the Regional Office regarding date of financial closures and final 
approval of the project by the concerned authorities and the date of start of land development work.

3.
The Project Proponent shall submit six monthly compliance reports on the status of the implementation of the 
stipulated environmental safeguards to the MOEFCC & its concerned Regional Office, Central Pollution Control 
Board and State Pollution Control Board.

4.

A separate ‘Environmental Management Cell’ with suitable qualified manpower should be set-up under the 
control of a Senior Executive. The Senior Executive shall directly report to Head of the Organization. Adequate 
number of qualified Environmental Scientists and Mining Engineers shall be appointed and submit a report to RO, 
MoEF&CC.

5.
The concerned Regional Office of the MoEF&CC shall randomly monitor compliance of the stipulated 
conditions. The project authorities should extend full cooperation to the MoEF&CC officer(s) by furnishing the 
requisite data / information / monitoring reports.

In pursuant to Ministry's O.M No 22-34/2018-IA.III dated 16.01.2020 to comply with the direction made by 
Hon'ble Supreme Court on 8.01.2020 in W.P. (Civil) No 114/2014 in the matter Common Cause vs Union of 

6.
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India, the mining lease holder shall after ceasing mining operations, undertake regrassing the mining area and any 
other area which may have been disturbed due to other mining activities and restore the land to a condition which 
is fit for growth of fodder, flora, fauna etc.

7.
The Ministry or any other competent authority may alter/modify the above conditions or stipulate any further 
condition in the interest of environment protection.

8.
Concealing factual data failure to comply with any or submission of false/ fabricated data and of the conditions 
mentioned above may result in withdrawal of this clearance and attract action under the provisions of 
Environment (Protection) Act, 1986.

9.

The above conditions will be enforced inter-alia, under the provisions of the Water (Prevention & Control of 
Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the Environment (Protection) Act, 
1986 and the Public Liability Insurance Act, 1991 along with their amendments and rules made there under and 
also any other orders passed by the Hon’ble Supreme Court of India/High Court and any other Court of Law 
relating to the subject matter.

1
0.

Any appeal against this environmental clearance shall lie with the National Green Tribunal, if preferred, within a 
period of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

 

3.5. Agenda Item No 5:

3.5.1. Details of the proposal

Vangar & Madhiya Limestone Mine by Nirma Limited located at BHAVNAGAR,GUJARAT

Proposal For Fresh EC

Proposal No File No Submission Date Activity 
(Schedule Item)

IA/GJ/MIN/443498/2023 J-11015/152/2016-IA-II(NCM) 13/09/2023 Mining of minerals (1(a))  

3.5.2. Project Salient Features

The proposal is for mining of Limestone in Vangar&Madhiya Limestone Mine of M/s Limited for 
mining of Limestone with production capacity of 1.6 MTPA in the mine lease area of 612.1336 ha, 
located at Villages Vangar&Madhiya, Tehsil Mahuva, District Bhavnagar, Gujarat.

2. The details of the project as ascertained from the document submitted by the Project Proponent and 
revealed from the discussions held during the meeting are given as under:

i. The mine lease area is located between Latitude 21º01'44.54" to 21º 03' 40.04" N and Longitude 
71º39'18.3"E to 71º41'05"E. The mine lease area falls under the Survey of India Toposheet No. 
41 O/12 (restricted)and falls in Seismic Zone-III.

ii. The proposed project activity is listed at schedule no. 1(a) Mining of Minerals and falls under 
Category “A” as the mining lease area is greater than 250ha and appraised at the Central level.

iii. Details of Terms of Reference (ToR):
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GOVERNMENT OF INDIA 
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

(IMPACT ASSESSMENT DIVISION) 
NON-COAL MINING SECTOR 

*** 
SUMMARY RECORD OF 32ndMEETING OF THE COMMITTEE OF THE RE-
CONSTITUTED EXPERT APPRAISAL COMMITTEE FOR ENVIRONMENTAL 
APPRAISAL OF NON-COAL MINING PROJECTS CONSTITUTED UNDER THE 
EIA NOTIFICATION, 2006. 

The 32nd meeting of the Re-Constituted Expert Appraisal Committee (EAC) for 
Environmental Appraisal of Mining Projects (Non-Coal) of the Ministry of 
Environment, Forest and Climate Change was held during 12-13th August 2024 
through video conference. The list of participants is annexed here with. After login of 
the Committee Members through video conference link provided by NIC discussion 
on each of the Agenda Items was taken up ad-seriatim. 

(1.0) Deliberation & Circulation on the Minutes of 31st EAC (Non-Coal Mining) 
meeting held during 4-5th July 2024. 

1.1  Expansion of Thandiberi Limestone Mine with the increase in 
Production Capacity from 1.065 Million TPA to 6.00 Million TPA, Waste (OB/IB) 
1.14 million TPA and Mineral reject 0.46 Million TPA (Total Excavation 7.60 
Million TPA) With proposed Crusher Capacity of 1700 TPH & Screening With 
Wobbler in the ML area 256 ha by M/s UltraTech Nathdwara Cement Limited 
located at Villages Thandiberi and Sabela Tehsil Pindwara, District Sirohi, 
Rajasthan. [Online Proposal No. IA/RJ/MIN/482635/2024; File No. J-
11015/22/2006-IA II (M), EIA Consultant - J. M. EnvironetPvt. Ltd.] – For 
Environmental Clearance reg. 

Minutes of the 
meeting and 
agenda number 

Corrigendum in the 
minutes of the 31st EAC 
meeting held during 4-5 
July 2024 

Recommendation of EAC 

31st  EAC meeting 
held during 4-5 
July 2024  
& Agenda number 
2.2, Paragraph 
no. 3, 1st 
sentence. 

The instant proposal was 
appraised along with 
expansion proposal of 
Thandiberi Limestone Mines 

The instant proposal was 
appraised along with expansion 
proposal of Amli Limestone 
Mines 

ANNEXURE A-22
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The instant proposal is for Amendment in EC dated 13.03.2015, 09.11.2015 & 
13.12.2021 granted to Jajang Iron Ore Mine with the production capacity of 16.5 
MTPA & Installation of Wet Beneficiation Plant 6.0 MTPA in the ML Area of 666.150 
Ha by M/s JSW Steel Ltd located at Villages Jajang, Joribahal, Palsa (Ka), 
Bandhuabeda, Tehsil Barbil, District Keonjhar, State Odisha. 

2. The details of the project as ascertained from the document submitted by the
Project Proponent are given as under:

i. The mine lease area is located between Latitude (N) N 21054’ 50.01270” to N

210 56’ 09.90308” Longitude E 85024’ 49.65672” to E 85026’ 45.52758”. The
mine lease rea falls under the Survey of India Toposheet No. Core Zone:
F45N5 (73 G/5) Buffer Zone: F45N5 (73 G/5), F45N9 (73 G/9) F45H8 (73
F/8), F45H12 (73 F/12) and falls in Seismic Zone-II.

ii. The proposed project activity is listed at schedule no. 1 (a) (3) for Mining of
Mineral & 2 (b) (3) for Mineral Beneficiation falls under Category “A” as the

mining lease area is greater than 250 ha and appraised at the Central level.

3. The Committee during the EAC meeting observed the following:
i. The instant proposal was considered in the 30th EAC Meeting held

during 12-14 June 2024 wherein EAC deferred the proposal for want of
certain information. Accordingly, an ADS was raised and the PP vide
letter dated 19.07.2024 submitted its reply on Parivesh.

ii. Further, PP vide email dated 05.08.2024 and with the attached letter
dated 03.08.2024 requested for withdrawal of the instant proposal for
Amendment in Environment Clearance of Jajang Iron Ore Mine stating
that as per the project feasibility, it is uneconomical and non-viable to
have the beneficiation plant.

4. Observation and Recommendation of the Committee:

The Project Proponent vide email dated 05.08.2024 and with the attached
letter, dated03.08.2024 stated the following: 

“As per the project feasibility, it is uneconomical and non-viable to have the 
beneficiation.In view of above context, we earnestly request to kindly consider 
our submission and theproposal for amendment in EC may be withdrawn”. 

 The EAC accepted the aforesaid request of the PP and recommended to 
return the proposal in the present form. 

1.4 Padhiarka and Doliya Limestone mine of M/s Nirma Limited for mining of 
Limestone with production capacity of 1.5 MTPA in the mine lease area of 
332.24 ha, located at Villages Padhiarka&Doliya, Tehsil Mahuva, District 
Bhavnagar, Gujarat. 
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[Online Proposal No. IA/GJ/MIN/443206/2023, F. No. J-11015/154/2016-IA. II(M), 
EIA Consultant: M/s Centre for Envotech and Management Consultancy Pvt. 
Ltd] – Environmental Clearance reg. 

The proposal is for mining of Limestone in Padhiarka and Doliya Limestone 
mine of M/s Nirma Limited with production capacity of 1.5 MTPA in the mine 
leasearea of 332.24 ha, located at Villages Padhiarka&Doliya, Tehsil Mahuva, 
District Bhavnagar, Gujarat. 

2. The details of the project as ascertained from the document submitted by the
Project Proponent and as revealed from the discussions held during the meetingare
given as under:

i. The mine lease area is located between Latitude 21°00'42.8152" N to 21°02'
9.7579" N and Longitude 71°40'10.0006"E to 71°41'9.9043"E. The mine lease
area falls under the Survey of India Toposheet No: F42R12and falls in Seismic
Zone-III.

ii. The proposed project activity is listed at schedule no. 1(a) Mining of Minerals and
falls under Category “A” as the mining lease area is greater than 250ha and
appraised at the Central level.

iii. Details of Terms of Reference (ToR):

iv. Details of Mine Lease: -

Date of 
application 

Proposal No/ 
File No 

Consideration 
by EAC 

Details of ToR Date of 
accord 

27.09.2022 IA/GJ/MIN/ 
400887/2022 

J-11015/
154/ 2016-

IA.II(M) 

18.10.2022 Terms of Reference 
(ToR) for M/s Nirma 
Limited for mining of 
Limestone in Padhiarka 
and Doliya Limestone 
mine with production 
capacity of 1.5 MTPA in 
the mine lease area of 
332.24 ha, located at 
Villages 
Padhiarka&Doliya, Tehsil: 
Mahuva, District: 
Bhavnagar, Gujarat for 
undertaking detailed 
EIA/EMP study 

28.11.2022 
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a) The Project Proponent has submitted that initially the State Govt has granted
the Letter of Intent for grant of mining lease vide letter no. MCR-102004-1945-
CHH dated 15.02.2008 for mineral Limestone and Marl over an area of
616.7254 ha for a period of 30 years.

b) Then, the Govt. of Gujarat, Industries and Mines Department, vide Order no:
MCR102004-1945-CHH dated 08.01.2017 granted the mining lease for
Limestone and Marl to M/s Nirma Limited over an area of 333.24 ha for a
period of 50 years for its captive consumption.

c) The mining lease deed was executed on 11.01.2017 between Dist. Collector,
Bhavnagar, State Govt. and the lessee Nirma Ltd. for a period of 50 years and
also registered the executed mining lease deed with Sub, Registrar, Mahuva
on 11.01.2017under the provision of MMDR Amendment Act, 2015.

v. Land Use/Land Cover of the Mine Lease Area: -
Private land 199.2246 ha 
Government land 133.0154 ha 
Forest land - 
Total Mining lease area (MLA), ha 332.24 ha 
Private land for crusher, workshop 
& other infrastructure outside the 
MLA 

No any facilities outside the ML area. However 
crusher will be installed at company’s Cement 

Plant. 

vi. Mining plan details:
Review of Mining Plan including 
Progressive Mine Closure Plan 
approved by Indian Bureau of 
Mines 

Letter No. File No.: 684(4)(1)/MP-
349(195)/2021-22 GNR/1129 

Date 05.08.2021 
Mineral & 
(Major/Minor) 

Limestone (Major) 

Mine Lease 
Area, Ha 

332.24 

Validity 2021-22 to 2025-26 
Mining Parameters Quantitative Description 
Method of Mining Opencast mechanized 
Drilling/Blasting Multi-row drilling and V-pattern drill holes for deep 

hole drilling and blasting. Slurry explosive -cap 
sensitive and non-cap sensitive. 

Geological Reserves 28.177 Million tonne 
Mineable Reserves 10.707 Million tonne 
Breakup of Total Excavation 
(Topsoil/OB/SB/IB/Mineral 
Rejects/ Waste, MTPA) 

Top soil- 0.5 mi.cum 
OB/SB/IB/Mineral Rejects- Nil 
Waste-Nil 

Life of mine 11 years (Life of mine may be increased subject 
to conversions of resources under 333 category 
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into category of reserves 111) 
Mine Bench Height & Bench 
Width 

6.0 m, for working bench 12-15 m for closing 
(conceptual) bench Optimum 

No. of Mine Benches 2 
Existing Depth, m bgl New mine 
Ultimate Depth of Mining, m bgl 11 m 
Ground Water Table, m bgl 13 m (Post monsoon) 
Details of ground water 
intersection 

No ground water will be encountered during 
planning stage i.e. in working plan in neither pre 
monsoon nor post monsoon season in any of the 
pits. Ground water will also not intersect during 
mining at the end of mine life. 

Individual bench slope 80-85° 
Overall pit slope ~ 45° 
Details of existing/ proposed 
Crusher 

Proposed crusher will be installed at Cement 
Plant. 

Mineral Beneficiation  - 
RoM output size - 
Transportation details including 
capacity of dumper/tipper, mode 
of transport and distance 

Internal haul road from mine face to crusher and 
by conveyor from crusher to the Cement plant 
adjacent to the mine lease.  
For the Soda Ash Plant located at approx.100 km 
at Kalatalav, Bhavnagar limestone will be 
transported in dumpers/ trucks through National 
Highway 51. 
Internal haul road from mine face to crusher by 
means of dumper/tippers of 25 tonnes capacity. 

Generation of Topsoil/OB & its 
Management during plan period 
& conceptual period 

Top soil at plan period- 127122 cu.m, temporary 
stacking at one location 
Topsoil at conceptual period-372878 cu.m, 
simultaneously backfilling 

Generation of Mineral Rejects/ 
Waste & its Management during 
plan period & conceptual period 

Nil 

Additional information(if any) Surface miner as well as ripper/dozer & rock 
breaker will be used for mining to minimize drilling 
& blasting. 

 
vii. Water requirement: 

Total water requirement 41 KLD Fresh water 3 KLD 
Treated water 38 KLD 

Source i. Fresh water source Narmada water pipeline/Water 
tanker. 
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ii. Water harvested within mine lease during rainy 
season. 

iii. Treated water source- Reject water of RO /DM 
plant &Reject water of RO /DM plant (proposed at 
Cement plant) 

Permission for withdrawal/ 
intersection along with 
details of grant and its 
validity 

Permission for water withdrawal from Narmada water 
pipeline has been taken vide letter No. 
GWIL/Bhavnagar/Ind.conn./1257 dated 4.06.2008. 

 
viii. Nearest village/town/ highway/interstate boundary/railway station/water bodies/ 

monument/ forest 
Particulars Particular’s Name Distance & 

Directions 
Village Madhiya 0.5 km, N 
Town Mahuva 9.5km, NE 
Highway NH-51 (Una-Mahuva highway) 0.7 km, N 
Interstate Boundary Rajasthan 500 KM,N 
Railway Station/Railway 
line 

Amrutvel 
 

4.5 km, N 

Water Bodies Arabian Sea Coast 0.5 km, S from the 
HTL 

Samdiyala Salinity ingress control 
bund 

2.3 km, WSW 

Bhambhali River 3.6 Km, W 
Forest  RF near Patwa 0.4 KM,SW 

RF near Doliya 0.4 KM,S 
RF near Dudheri 0.6 KM,SSE 
RF near Gujarda 2.3 KM,E 

 
ix. Presence of Environmentally Sensitive areas in the study area:  
Forest Land/ Protected Area/ 
Environmental Sensitivity Zone 

Yes/ 
No 

Details of Certificate/letter issued by the 
concerned Department mentioning the Lr 
no, date of grant and remarks 

Forest Land within the mine 
lease area and (if yes) status 
of Forest Clearance  

No 
The Project Proponent has submitted the 
letter from the Office of the Principal 
Chief Conservator of Forests vide Lr.No. 
WLP/32/C826-827/2021-22 dated 
13.01.2022 regarding the map showing 
the location of protected areas within 
10km of the Limestone mining project 
and the and distance of protected areas 
and proposed Limestone mine. 

National Park  No 
Wildlife Sanctuary No 
Elephant/Tiger Reserve No 
Eco-Sensitive Zone(ESZ) 
/Eco-Sensitive Area (ESA) 

No 
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Protected 
areas 

Distance between 
Limestone mines and 
Protected areas 

Gir National 
Park 

79.0 km 

Gir Wildlife 
Sanctuary 

47.6 km 

Mitiyala 
Wildlife 
Sanctuary 

46.7 km 

 
The Project Proponent has submitted the 
letter from the Office of the Deputy Chief 
Conservator of Forest, Bhavnagar vide 
letter no. A/GMN/T11/2075/22-23 dated 
27.01.2023 certifying that the nearest 
turtle rearing/breeding site is located at a 
distance of about 70km away from the 
mines.  

Coastal Regulation Zone 
(CRZ) 

No The Project Proponent has submitted the 
letter from the Government of Gujarat, 
Forest and Environment Dept vide Lr 
no.ENV-10-2023-170-T dated    
19.07.2023stating that the proposed 
project of mining at Padhiarka&Doliya 
mine lease (333.24 ha), District 
Bhavnagar is outside CRZ area.   

Schedule-I species (No.s and 
name of schedule-I species 
with authenticated letter) 

Yes The Project Proponent has submitted the 
authenticated list of flora and fauna from 
the Office of the Deputy Forest 
Conservator vide Lr.No: 
A/Jaman/Te.11/2302/ 17-18 dated 
05.02.2018 stating that there are three 
Schedule-I species such as Peafowl, 
Chinkara and Asiatic lion in the study 
area.  
 
After the amendment of the Wild Life 
(Protection) Amendment Act, 2022,No 
18 of 2022, a number of additional 
species have been added into Schedule-
I such as Leopard, Striped hyaena, 
Jackal, Bengal fox, Indian porcupine, 
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Jungle cat, Grey wolf, Dog faced water 
snake, Russell viper, 
CheckeredKeelback, Indian Rat snake, 
Red sand boa and Naag/cobra.  

Wildlife Conservation Plan Yes On the basis of the fauna study findings 
& list of fauna authenticated by Forest 
Department, Wildlife Conservation Plan 
was prepared and submitted for 
approval.  
 
The Wildlife Conservation Plan was 
approved by the Chief Wildlife Warden 
vide Lr. No. WLP/32/C670-672 dated 
20.12.2021 with a budget of Rs. 19.9 
Lakhs for the conservation of wildlife in 
the study area. 

x. Green belt/plantation details: 
Proposed area for green belt/plantation and no. of 
saplings proposed 

18.50 Ha. 

Budget for green plant & plantation till the end of 
life of mine. 

Rs. 56.10 Lakhs 

Budget for nursery - 
Details of existing plantation and its survival rate - 
No. of tree cuts in the mine lease area and 
compensatory afforestation 

As per actual during mining 

Particulars for Green belt/plantation Area covered (in Ha) 
7.5 m barrier & non-mineralized zone  5.0 
50 m safety zone of nallah, roads, electric lines 3.0 
500 m safety zones of nearest habitation villages - 
Additional information (if any) 10.50 ha (Backfilled area (Govt. 

wasteland)) 
 

xi. Baseline detail: 
Baseline Data (Air / Water / Noise / Soil / Hydro geological study/ Traffic Study/ 
others) 
Period of baseline data collection 01.03.2021 to 02.06.2021 
Season (Summer / Pre-monsoon / 
Post-monsoon / Winter) 

Summer 

Predominant Wind direction (From) South 
Ambient Air Quality (no. of locations) 
and results – 16 locations 

PM10: 27.6 - 71.1 µg/m3 
PM2.5: 11.2 – 40.0 µg/m3 

SO2: 2.7 – 10.2 µg/m3 
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NO2: 3.6 – 14.5 µg/m3 
Noise level (no. of locations) and 
results – 16 locations 

Day Time: 47.57 dB(A) – 52.46 dB(A) 
Night Time: 39.42 dB(A) - 42.89 dB(A) 

Water Quality (no. of locations) and 
results - 12Ground water and 3 
Surface water    

All the parameters of ground water were well 
within the permissible limits as per IS 10500: 
2012. The surface water quality in all 
samples was found B to below E class. The 
result indicates that the maximum and 
minimum values of DO ranges between 5.8 
to 6.3 mg/l, hardness ranged between 360 - 
8300 mg/l in surface water. 

Soil Quality (no. of locations) and 
results – 12 locations 

Soil quality was monitored at 12 no. of 
stations. The result indicates that the 
maximum and minimum values of pH ranges 
between 7.7 - 8.2, Potassium ranges from 
157.0 - 845.0 kg/ha and Nitrogen ranges 
from 0.01 - 12.57mg/kg.  

Hydro geological study and results As per Hydrogeological & Hydrological 
Studies of core and buffer zone of 
Padhiarka&Doliya Limestone Mine, the 
qualitative aspects of ground water shows 
that salinity ingress from sea has taken place 
up to over 3 km from Arabian sea reaching 
center of buffer zone including mines falling 
in core zone.The ground water flow direction 
is towards south in general. The mining 
activity will not intersect the ground water 
table, no mine seepage is envisaged.  

Traffic study (no. of locations) and 
results 

The traffic volume survey was conducted on 
Bhavnagar to Una Road (NH8E/51) Near 
Vangar Village. Total numbers of vehicles 
were found as 6793 per day and equivalent 
PCUs is 9382 per day.There will be daily 
movement of 480 numbers of dumpers (to & 
fro) per day or 1440 PCU/ day on the road. 
V/C = 31.27.  

 
xii. Public Hearing (PH) Details: 

Advertisement for PH with date (name of 
major national daily and one regional 
vernacular daily newspaper) 

26.03.2023 in Sandesh Newspaper 
(Gujarati)  & Indian Express (English) 

Date of PH  28.04.2023 @ 01:00 PM 
Venue At the premises of Nirma Cement Plant 
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Area, NH 8E/51, Survey No. 80, Village: 
Padhiyarka, Taluka: Mahuva, Dist. 
Bhavnagar 

Chaired by Shri R.K Mehta (IAS), District Collector & 
District Magistrate, Bhavnagar District & 
Regional Officer, GPCB Bhavnagar 

Main issues raised during PH Air pollution, salinity ingression, wildlife 
protection, acquisition of agriculture land 

Budget proposed for addressing issues 
raised during PH over 3 years 

Rs 77 Lakhs 

 
xiii. Resettlement & Rehabilitation (R&R): 

R & R details  The total mine lease area is 332.24 ha, out of which Govt. land is 
133.0154 ha and Private land is 199.2246 ha.Land will be 
required for quarrying an area of 100.61 ha of Private land and 
Government land including 08 houses/hutment in Padhiarka 
village and 27 houses/hutment in Doliya villages. The 
houses/hutment fall in the conceptual pits of the mine lease. 
There will be total of 683 project affected land losers. There will 
be direct purchase or leasing of private land, with the willing 
consent of the private land owners. Approx. total compensation 
will be Rs 35.0 Lakhs. In addition to above, the registration cost 
of sale of the land and homesteads shall be borne by the 
Company. Assuming it to be 6% of theentire costs of sale, the 
total resettlement budget works out to be Rs. 59.93 lakhs (6% of 
land value). 

 
xiv. Court case details: 

Court Case, No and its 
present status  

The Project Proponent has submitted an 
undertaking vide letter dated 07.10.2023 stating 
that there is no litigation on the project either at 
NGT or any other court of law related to 
environment and pollution matters in which the 
project proponent is a respondent.  

Undertaking by Project 
Proponent w.r.t court case 

xv. Affidavit/Undertaking details: 
Affidavit as per Ministry’s OM 

dated 30.05.2018 
The Project Proponent has submitted an 
undertaking by way of notarized Affidavit dated 
09.10.2023 stating that the proposal does not 
involve violation of Ministry’s OM dated 30.05.2018. 

Undertaking by Project 
Proponent in EIA/EMP report 

The Project Proponent has submitted an 
undertaking vide letter dated 04.01.2023 stating 
that the contents (information and data) as given by 
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the Consultant in the EIA/EMP report are factually 
correct with full knowledge of the undersigned (Shri 
Ashish Desai).  

Undertaking by Consultant in 
EIA/EMP report 

The Director of the EIA Consultant (M/s Centre for 
Envotech& Management Consultancy Pvt. Ltd) has 
informed that the baseline data was generated by 
MoEF&NABL Accredited Laboratory M/s Min Mec 
R&D Laboratory, a division of Min Mec Consultancy 
Pvt. Ltd., New Delhi and the same has been 
verified and also confirmed that he shall be fully 
accountable for any misleading information 
mentioned in this statement. 

 
xvi. Details of the Environmental Management Plan (EMP): 

Activities Capital cost (Crores) 
 

Recurring cost 
(Lakhs/annum) 

Pollution Control 0.271 9.66 
Pollution monitoring 0.016 3.88 
Occupational health 0.011 0.65 
Environmental Studies, etc. 0.10 _ 
Green belt _ 5.10 
Reclamation _ 5.85 
Others (Environmental studies, 
Rehabilitation, Realignment, 
Expert advice, fencing etc. 

_ 6.03 

Overheads _ 0.30 
Total 0.3980 31.47 
   

xvii. Details of project cost and employment:  
Particulars (Rs. In Crore) 
Total cost of EMP (Capital Cost of EMP 
+ capital cost of Public hearing) 

1.16  

Project Cost  29 
Employment (No.s) 55 
 

xviii. Earlier, The Proposal was considered in the 21st EAC meeting held during 18-20th 

October, 2023 wherein the Committee has deferred the proposal for the 
submission of requisite information. The Project Proponent has submitted the 
relevant information on Parivesh, accordingly the proposal was considered in the 
28th EAC (NCM) during 14-15thMarch, 2024 wherein the Committee deferred the 
proposal for the submission of requisite information. The Project Proponent vide 
letter dated 10.05.2024 submitted the reply against the observation of 28th EAC 
meeting. As per the submission of Project Proponent the Committee considered 
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the proposal again during the 30th EAC meeting held during 12-14thJune 2024 
wherein EAC deferred the proposal for want of certain information. The 
Committee raised ADS and the PP submitted its reply on Parivesh Portal on 
15.07.2022. The ADS and Reply is given as under: 

S.No. ADS Reply by PP 
1 The PP needs to get their report 

entitled “Study of Probable Impact of 

Mining on Migratory Bird Species and 
Their flyway passage” vetted by 

institute of National repute having 
specialization on conservation and 
protection of migratory birds. The 
engaged institute shall also submit 
site specific tangible mitigative 
measures to ensure the protection of 
these migratory birds. 

PP have submitted the vetting of 
report entitled “Study of Probable 

Impact of Mining on Migratory Bird 
Species and Their flyway passage” 

to Salim Ali Center for Ornithology 
and Natural History (SACON), 
Coimbatore, South India Centre of 
Wildlife Institute of India & an 
initiative of MoEF&CC, GoI. 
 
The Project Proponent informed that 
the SACON will submit the site 
specific mitigative measure, if any, 
other thanmentioned in the vetted 
report, after their site visit in the 
winter season.  
Nirma Ltd. has reported that they 
will comply the recommendations of 
SACON. 

2 PP needs to submit the timeline for 
completing the installation of OLBC 
upon the setting up of cement plant in 
the form of an undertaking. 

PP have submitted an undertaking 
dated 11.07.2024 stating the 
following: 
 PP will establish OLBC either 

side of the highway based on the 
technical possibility & feasibility 
for conveying limestone from 
mines to cement plant on setting 
up of cement plant. 

 The OLBC is proposed in 
northern side of the National 
Highway from Pit No. 1 of 
Gujarda, Dudhala&Dudheri mine 
and Pit no. 1 of Vangar&Madhiya 
Mine to National Highway for 
conveying limestone. 
 

The exact length and alignment of 
OLBC shall be based on  
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technicalpossibility & feasibility 
report and will be installed within  
two years upon setting up of cement 
plant. 

 
As per the above submission of Project Proponent, the Committee considered the 
proposal again in the 32nd EAC meeting for the appraisal of Environmental 
Clearance. 
 
3. Observation and Recommendation of the Committee: 
 
 The instant proposal was considered along with Vangar & Madhiya Limestone 
Mine and Gujarda, Dudheri & Dudhala Limestone Mine proposal of M/s Nirma 
Limited. The Project Proponent and the Consultant presented the ADS reply to the 
EAC. The EAC noted that the PP has obtained the vetting of the report entitled 
“Study of Probable Impact of Mining on Migratory Bird Species and Their flyway 

passage (Central Asian Flyway)” from Salim Ali Center for Ornithology and Natural 
History (SACON) Coimbatore. The Project Proponent also submitted the conclusion 
of the vetting report wherein SACON has stated the following:-  

“ (g) Though the report provides an overview of management requirements for 

mitigation of potential impacts of mining on migratory birds, a systematic field survey 

covering the main winter migratory season would enable us to develop a site-specific 

action plan for the conservation of migratory birds and other avifauna of conservation 

significance in the landscape. 

h) A detailed field survey on abundance, distribution, and habitat use of the 

migratorybirds in and around the mining blocks (esp. the IBA covering the Nikol-

Samadhiyala-Malan bandharas) during the peak migratory season (December-

January) needs to be conducted for understanding any site- and species-specific 

impacts arising from mining and associated activities. In particular migratory taxa like 

cranes, waders, ducks & geese, and migrant passerines should be studied.  

To address the shortcomings of the study as discussed above, SACON has just 

initiated a study to cover the upcoming winter migratory season of birds. The 

SACON study will update the migratory season data and would bring out detailed 

site-specific recommendations, which shall be implemented by the Project Proponent 

to minimize and mitigate the impacts of the proposed limestone mines by Nirma Ltd. 

on the migratory birds and their habitats in Mahuva tehsil of Bhavnagar district in 

Gujarat.” 

 In view of the above conclusion of the study, the EAC was of the opinion that 
PP should implement the site specific recommendations under the supervision of 
SACON to mitigate the effects of mining on migratory species and should submit an 
action taken report to the Ministry on yearly basis. In this regard PP submitted and 
undertaking dated 11.07.2024 stating that they will implement all the mitigative 
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measures mentioned in the aforesaid study report and it will comply with all the 
additional specific mitigative measures suggested by SACON. 

 Further EAC enquired about the timeline for installation of OLBC. PP informed 
that they will be completing the installation of OLBC within two years upon the setting 
up of cement plant and also submitted an undertaking dated 11.07.2024. As per the 
undertaking the OLBC is proposed in the northern side of the National Highway (NH) 
from Pit no. 1 of Gujarda, Dudhala & Duheri mine and Pit no. 1 of Vangar & Madhiya  
Mine to National Highway for conveying the limestone. PP during the EAC meeting 
committed that the they will not use drilling blasting operations and they will use only 
the surface miner-dumper and ripper dozer for mining purposes and implementation 
report to be submitted to Ministry’s Regional Office within six months. 

 Based on the above discussion, EAC recommended the proposal in the 32nd 
EAC meeting held during 12-13th August 2024 for Environmental Clearance for 
Padhiarka and Doliya Limestone mine of M/s NirmaLimited for mining of Limestone 
with production capacity of 1.5 MTPA in the mine lease area of 332.24 ha, located at 
Villages Padhiarka&Doliya, Tehsil Mahuva, District Bhavnagar, Gujarat under 
provisions of EIA Notification, 2006 and its amendments therein with following 
specific conditions in addition to standard conditions applicable to the non-coal 
mining projects:- 

i. PP should implement the site specific recommendations as advised by 
SACON to mitigate the effects of mining on migratory species and should 
submit an action taken report to the Ministry on yearly basis. 
 

ii. PP needs to complete the installation of OLBC (Over Land Belt Conveyor) in 
the northern side of the National highway from pit no. 1 of Gujarda, Dudhala 
and Dudheri mine and pit no. 1 of Vangar&Madhiya mine to national highway 
for conveying limestone within 2 years upon the setting up of Cement plant.  
  

iii. PP shall use only the surface miner- and ripper dozerfor mining purposes and 
an implementation report to be submitted to Ministry’s Regional Office within 

six months. As committed by the Project Proponent during the Presentation 
drilling/blasting methods will not be followed. 
 

iv. The PP needs to execute the progressive backfilling plan in order to restore 
the land for the Agriculture or Pisciculture activity. 

v. The Project Proponent shall also organize employment-based apprenticeship/ 
internship training program every year with appropriate stipend for the youth 
and other programs to enhance the skill of the local people. The data should 
be maintained for the training imparted to the persons and the outcome of the 
training, for the assessment of the training program should be analyzed 
periodically and improved accordingly. The preference shall be given to the 
local people for the purpose of employment. PP shall undertake skill 
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development programme for the local population as per Apprenticeship Act 
1961. An implementation report in this regard shall be submitted to Ministry’s 

Regional Office on an annual basis. 
 

vi. The Project Proponent needs to submit the proof of submission of funds for 
Wildlife Conservation plan and its initiation/commencement by Forest 
Department to Regional Office of the Ministry. The Project Proponent should 
follow-up the status of implementation on Wildlife Conservation Plan from the 
Forest Officials and the same shall be submitted to the Ministry’s Regional 

Office in the six monthly compliance reports. 
 

vii. The Project Proponent shall monitor the air quality, noise level, water quality, 
water level and ground vibration during drilling and blasting at the edge of the 
mine, near the village, school and at other sensitive receptors and such 
collected data shall be submitted quarterly to the Ministry’s Regional Office. 
 

viii. The Project Proponent needs to install the permanent water sprinklers along 
the haul road and the approach road. Further, 10 nos. of fog canon/mist 
sprayer of atleast 40 m throw shall be installed at various locations in the mine 
area. Effective dust suppression system shall also be adopted at other parts 
of the mining lease to arrest the fugitive dust emission. 
 

ix. The air pollution control equipment’s like bag filters, vacuum suction hoods, 

dry fogging system etc. shall be installed at areas prone to air pollution. PP 
shall take necessary measures to avoid generation of fugitive dust emissions. 
The dense plantation shall be carried out in the vicinity of the crusher. The 
Stack emission monitoring of the Crusher shall be carried out at periodic 
intervals. 
 

x. The Project Proponent shall ensure that the transportation shall not occur 
through village road or any other public road. 
 

xi. The Project Proponent needs to explore the possibility to reduce the water 
consumption by using non-toxic chemicals. 
 

xii. The Project Proponent needs to complete the entire 7.5 m peripheral 
plantation, safety barrier plantation and gap plantation within three years. The 
Project Proponent should plant quality sapling of appropriate height of native 
and fruit bearing species. In case of tall transplants (seedlings), the seedlings 
should have proper-trained rootstock with root biomass commensurate with 
seedling height to ensure good growth after out planting. Plantation shall be 
undertaken in consultation with the State Forest Department. The Project 
Proponent shall make the actual count on the saplings planted and its survival 
rate and in case of failure of achievement of 95% survival rate, action plan for 
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achieving the target survival rate shall be submitted to the Ministry’s Regional 

Office. 
 

xiii. The Project Proponent should adopt the proper mitigation measures as 
proposed under EMP with the budget of Rs. 0.3980 Crores (Capital cost) and 
31.47 Lakhs/Annum (Recurring cost). The adoption of mitigation measures 
and monitoring of the same as proposed in the EMP shall be done under the 
supervision of the qualified environmental personnel. The implementation 
status of the same shall be submitted to the Ministry’s Regional Office. The 
Project Proponent should establish in house (at project site) environment 
laboratory for measurement of environment parameters with respect to air 
quality and water (surface and ground). A dedicated team to oversee 
environment management shall be setup at site, which should comprise of 
Environment Engineers, Laboratory chemist and staff for monitoring of air, 
water quality parameters on routine basis instead of engaging environment 
monitoring laboratories/consultants. Any non-compliance or infringement 
should be reported to the concerned authority. 
 

xiv. The Project Proponent shall conduct third party audit of compliance of EC 
condition at an interval one year and its report shall be submitted to 
concerned IRO, MoEF&CC. 
 

xv. The budget on Public Hearing for Padhiarka and Doliya Limestone Mine of 
Rs. 10 Lakhs (capital cost) and Rs. 67 Lakhs (for 3 years, as per the 
EIA_EMP chapter no. 7.5.1)to address the concerns raised by the public in 
the public hearing  is to be completed within 3 years from the date of start of 
mining operations. PP shall comply with all action plans made for public 
hearing concerns and make regular maintenance and record the progressive 
activity outcomes. The Project proponent shall ensure that the activities 
proposed under the public hearing is different from the CSR activities. 
 

xvi. The Project Proponent shall create awareness among the local people 
working within the project area as well as its surrounding area on the ban of 
Single Use Plastic (SUP) in order to ensure the compliance of Notification 
published by MoEF&CC on 12/08/2021. A report, along with photographs, on 
the measures taken shall also be included in the six monthly compliance 
report. 

 
xvii. The Project Proponent shall explore the possibility of using atleast 20% of 

Electric vehicles/CNG/Solar instead of diesel operation within three years. PP 
shall explore possibility of generation of electricity through Solar Power Plant. 
 

xviii. The Project Proponent shall provide the rainwater harvesting structure at mine 
office and other infrastructures to recharge the ground water. 
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xix. The Project Proponent needs to provide the RO drinking water supply and 

also by laying network of pipelines to the nearby villages at free of cost. 
 

xx. The Project Proponent needs to obtain the permission from CGWA before 
intersection of ground water.  
 

xxi. The Project Proponent should periodically monitor and maintain the health 
records of the mine workers digitally prior to mining operations, at the time of 
operation of mine and post mining operations. Regular surveillance on 
Silicosis shall be carried through regular occupational health check-up every 
year for mine workers. PP shall also organize medical camp for the benefit of 
the local people and also the monitor the health impacts due to mining 
activity. 
 

xxii. The mining lease holders shall, after ceasing mining operations, undertake 
regrassing the mining area and any other area which may have been 
disturbed due to their mining activities and restore the land to a condition 
which is fit for growth of fodder, flora, fauna etc. The implementation report of 
the above said condition shall be submitted to the Ministry’s Integrated 

Regional Office. 
 

xxiii. The Project Proponent should install the Continuous Ambient Air Quality 
Monitoring Stations (CAAQMS) as per the scientific study and in consultation 
with CPCB/SPCB. The real time data so generated should be displayed 
digitally at entry and exit gate of mine lease area for public display and shall 
be linked to server of CPCB/SPCB. 
 

xxiv. The Project Proponent needs to use modern equipment’s such as Camera 

Traps for ensuring presence and movement of wild animals in the study area 
in consultation with Wildlife Wing of Forest Department. Appropriate 
interventions shall be taken to minimise stress conditions for wild animals and 
to avoid Man-Animal conflict. 
 

xxv. PP needs to comply the OM dated 27.07.2024, where it is categorically stated 
that the plantation of saplings shall be carried out in the earmarked 33% 
greenbelt area as part of the tree plantation campaign एकपेड़मााँकेनाम. 
 

 
1.5 Vangar&Madhiya Limestone Mine of M/s Nirma Limited for mining of 
Limestone with production capacity of 1.6 MTPA in the mine lease area of 
612.1336 ha, located at Villages Vangar&Madhiya, Tehsil: Mahuva, District: 
Bhavnagar, Gujarat. 
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